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LOK SABHA DEBATES 

LOK SABHA 

Thursday, December 7, 2006/Agrahayana 16, 1928 (Saka) 

The Lok Sabha met at Eleven of the Clock 

(MR. SPEAKER in the Chail} 

... (lntenvptions) 

(Translation] 

YOGI ADITVA NATH (Gorakhpur): Mr. Speaker, Sir, 
I have .given a notice for adjournment of the Question 
Hour . ... (lntenvptions) 

MR. SPEAKER: I will call you first at 12 o'clock. 

... (lnterruptions) 

(English] 

MR. SPEAKER: Thank you for your cooperation. 

... (Interruptions) 

{Translation] 

SHRI REWATI RAMAN SINGH (Allahabad): Mr. 
Speaker, Sir, I may please also be given an opportunity to 
speak. 

MR. SPEAKER: You will also be allowed to speak 
during the Zero.Hour. 

11.01 hrs. 

ORAL ANSWERS TO QUESTIONS 

{English] 

MR. SPEAKER: Shri Hari Kawai Prasad, Q. No. 222. 

{Translation] 

UpgradationIModernisation of 
Railway Stations 

+ 
*222. SHRI HARIKEWAL PRASAD: 

SHRI TUKARAM GANPATRAO RENGE PATIL: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have identified the conges-
ted railway stations; 

(b) if so, the details of the ten most congested railway 
stations; 

(c) if not, the reasons therefor; 

(d) the details of railway stations upgradedl 
modernised during the last two years and proposed to be 
upgraded during the current year, zone-wise; 

(e) the expenditure incurred/proposed to be incurred 
thereon; and 

(f) the steps taken or proposed to be taken by the 
Railways to de-congest the railway stations and also for 
timely completion of the upgradationlmodernisation work? 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (f) A Statement is laid 
on the Table of the House . 

StBtement 

(a) to (c) Classification of Stations is done on the 
basis of annual passenger earnings and not on the basis 
of degree of congestion, which is difficult to quantify. 
Passenger Amenities at a station are provided based oli 
the category of the station and the number of passengers 
dealt with at that station. 

(d) There are 8055 railway stations on Indian 
Railways. Upgradation/renovationlmodernisation of railway 
stations is a continuous process and the same is 
undertaken every year in accordance with the laid down 
norms based on traffic growth and inter-se priorities. During 
the last two years, 110 stations have been developed as 
model stations as per list enclosed as Annexure-I. During 
the current year 2006-07, 334 stations over the Indian 
Railways have been identified for further upgradationl 
modernization. (List is enclosed as Annexure-II). 

(e) The works relating to upgradationlmodernization 
and improvement in the conditions of railways stations 
are carried out mainly under plan head ·Passenger 
Amenities'. Station-wise figures for allocation of funds for 
upgradationlmodernization works are not maint~ined. 
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However, the expenditurit incurred under ptan head 
2 3 

'Passenger Amenities' during last two years and allotment 
made during 2006-07 is as under:- 7. Mumbai CST ..~ 

Year Rs. in crore 8. Nagpur A 

9. Nasik Road A 
2004-Q5-Actual Expenditure 222.76 

10. Pune A 
2005-06-Actual Expenditure 256.23 

11. Thane A 
2006-07-Budget Grant 353.20 

12. Wardha A 

(f) As part of station improvement, Railways execute 13. Gulbarga A 
various works aimed at decongesting the stations, such 
as, widening and extension of platforms, remodeling of 14. SoIapur A 

station building, expansion of circulating areas, Northern 
augmentation of foot-over-bridge, construction of sub-ways 
etc. which is an ongoing process. Apart from this Railways 15. Amritsar A 
have undertaken and exercise for converting 19 existing 

16. Bareilly A major stations into world-class station. This apart from 
improving amenities will also plan to decongest stations 17. Baas A 
by segregating arrival and departure concourse, etc. For 
timely completion of the works, they are closely monitored 18. Delhi Main A 

on a regular basis and requisite funds are made available. 19. Firozpur A 

Annexure-l 20. Haridwar A 

Developed Model Stations 21. Hazrat Nizamuddin A 

SI. Name of Model Cat. of 22. Jallandhar City A 

No. Station Station 
23. JammuTawi A 

2 3 24. Lucknow A 

25. Ludhiana A 
Central 

26. New Delhi A 
1. AkoI A 

27. Pathankot A 
2. Bhsawal A 

28. Varanasi A 
3. Chandrapur A 

North Eastern 
4. Dadar A 

29. Badshahnagar A 
5. Kalyan A 

Lokmanya Tilak 30. Basti A 

6. Terminus A 31. Chhapra In. A 
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1 2 3 2 3 

32. Gonda In. A 57. Hyderabad A 

33. Gorakhpur A 58. Kacheguda A 

34. Kathgodam A 59. Kakinada Town A 

35. Lucknow In. A 60. Nancled A 

36. Manduadih A 61. Nellore A 

37. Rawatpur A 62. Rajahmundry A 

38. lzatnagar B 63. Secunderabad A 

39. PHibhit B 64. TIrupati A 

Southern 65. Vijayawada A 

40. Calicut A 66. Warangal A 

41. Cannanore A South Eastern 

42. Chennai Central A 67. Adra 0 

43. Chennai Egmore A 68. Tamluk E 

44. Coimbatore A Western 

45. Erode Junction A 69. Chittaurgarh 0 

46. Madurai A 70. Bamniya E 

. A 71. Dharangaon E 47. Mangalore In. 

48. Palghat In. A 72. Nimbahera E 

49. Salem In. A 73. Okha E 

SO. TIruchchirappalii In A East Central 

51. Thiruvananthapuram Central A 74. Dhanbad A 

52. Katpadi A 75. Patna In. A 

53. Mambalam C East Coast 

54. Quilon A 76. Berhampur A 

55. Chennai Beach C 77. Bhubaneswar A 

South Central 78. Cuttack A 

56. Guntur A 79. Puri A 
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2 3 2 3 

80. Visakhapatnam A 95. Durg A 

81. Bhadrak B 96. Raipur A 

82. Khurda Road B South Western 

83. Samba/pur B 97. Bangaloe City A 

84. Jajpu. K80njhar Road D 98. Hubli A 

85. Trtlagarh D 99. Mysore A 

North Central 100. Vasco-de-Gama A 

86. Allahabad A 101. Hospet B 

87. Gwalior A 102. Toranagallu E 

88. Jhansi A 103. Bhopal A 

89. Kanpur Central A 104. Habibganj A 

90. Agra 

91. Mathura 

North Western 

92. Jaipur 

93. Jodhpur 

South East Central 

94. Bi/aspur 

Railway 

CR (25) 

ER (2) 

ECR (25) 

A 105. Jabalpur A 

A 106. Katni In. A 

107. Kota A 

A 108. Satna A 

A 109. Hoshangabad B 

Konkan Railway Corporation Limhad 

A 110. Madgaon A 

Annexure-ll 

Name of Stations 

Solapur, Ahmednagar, Gulbarga, Wadi, Daund, Pune, Kolhapur, Miraj, Satara, Sangli, Chatrapati 
Shivaji Terminus, Dadar, Lokmanya Tilak Terminus, Thane, Kalyan, Manmad, Nasik Road, Bhusaval, 
Khandwa, Akola, Nagpur, Chandarpur, Wardha, Ballarshah, Amla. 

Howrah, Barddhaman, Rampurhat, Bolpur, Tarakeswar, Sealdah, Bidhannagar Road, Dum Dum In., 
Barasat, Ranaghat, Maida Town, Bhagalpur, Jarnalpur, Sahibganj, New Farakka, Asansol, Durgapur, 
Jasidih, Madhupur, Baidyanathdham. 

Patna In., Rajendra Nagar, Ara, Bwear, Mokama, Samastipur, Darbhanga, Raxaul, Motihari, Sitamartli, 
Hajipur, Muztfarpur, Barauni, Begusarai, Khagaria, Dhanbad, Koderma, Barkakana, Daltonganj, 
Parasnath, Mughalsarai, Sasaram, Gaya, Dehri-on-sone, Anugrah Narayan Road. 
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Railway 

ECoR (15) 

NR (27) 

NCR (15) 

NER (15) 

NFR (23) 

NWR (20) 

SR (25) 

SCR (30) 

SER (19) 

SECR (15) 

SWR (15) 

WR (30) 

WCR (15) 

AGRAHAYANA 16. 1928 (SAKA) to OtIe6tions 10 

Name of Stations 

Bhubaneswar, Cuttack, Puri, Brahmapur, Bhadrak, Visakhapatnam, Vizianagaram, Srikakulam, 
Rayagada, Duwada, Titlagarh, Kantabanji, Kesinga, Solangir, Sambalpur 

Delhi, New Delhi, H. Nizamuddin, Meertu City, Kurukshetra, Ludhiana, Jalandhar City, Amritsar, 
Firozpur, Jammu Tawi, Dehradun, Bareilly, Moradabad, Haridwar, Roorkee, Rishikesh, Ambala Cantt., 
Chandigarh, Shimla, Bhatinda, Saharanpur, Dhuri, Lucknow, Varanasi, Ayodhya, Rai-Bareilly, Prayag. 

Agra Cantt., Mathura, Agra Fort, Raja ki Mandi, Kosikalan, Jhansi, Gwalior, Banda, Orai, Dholpur, 
Aligarh In. Allahabad In., Etawah, Kanpur Central, Mirzapur. 

Gorakhpur, Lucknow In. Gonda, Lakhimpur, Badshah Nagar, Chapra In., Siwan In., Deoria Sadar, 
Manduadih, Azamgarh, Haldwani, Lalkuan, Rudrapur City, Kashipur, Mathura Cantt. 

Barpeta Road, Goalpara Town, New Bongaigaon, Rangiya, Dibrugarh Town, New Tinsukia, Mariani 
In., Simaluguri In., New Jalpaiguri, Kishanganj, Katihar, Darjeeling, Raiganj, New Alipurduar, Kokrajhar, 
New Coochbehar, Newmal In., Gosaingaonhat, Guwahati, Dimapur, Lumding In., Silchar, Hojai. 

Ajmer, Udaipur City, Abu Road, Falna, Rani, Bikaner, Hissar, Sri Ganganagar, Bhiwanl, Sirsa, Jaipur, 
Rewari, Alwar, Bandikui, Dausa, Jodhpur, Jaisalmer, Pali Marwar, Barmer, Nagaur. 

Chengalpattu, Katpadi, Arakkonam, Tambaram, Triuttani, Erode, Coimbatore, Palghat, Calicut, 
Mangalore, Ernakulam, Trichur, Quilon, Thiruvananthapuram Central, Kanniyakumari, Pondicherry, 
Virudhachalam, Tiruchchirappalli In., Thanjavur, Kumbakonam, Dindigul, Madurai, Tirunelveli, Tuticorin, 

Virudhunagar. 

Ongole, Vijayawada, Rajahmundry, Nellore, Kakinada Town, Hyderabad, Secunderabad, Kazipet, 
Khammam, Warangal, Kacheguda, Kurnool Town, Nizamabad, Basar, Mahbubnagar, Tirupati, Guntakal, 
Raichur, Cuddapah, Anantapur, Guntur, Nalgonda, Nandyal, Nadikudi, Narasaraopet, Nanded, 
Aurangabad, Jalna, Parbhani, Partur. 

Kharagpur, Balasore, Mindnapore, Santragachi, Mecheda, Tatanagar, Rourkela, Jharsuguda, 
Chakradharpur, Rajgangpur, Bokaro Steel City, Purulia, Bankura, Bishnupur, Garbeta, Ranchi, Haita, 

Muri, Ramgarh-Cantt. 

Bilaspur, Raigarh, Champa, Shahdol, Korba, Raipur, OUrg, Bhatapara, Tilda, Bhilai Power -House, 
Gondia, Rajnandgon, Dongargarh, Tumsar Road, Chhindwara. 

Mysore, Davanagere, Shimoga Town, Hassan, Haveri, Hubli, Belgaum, Vasco, Hospet, Bellary, 
Bangalore City, Yeshwantpur, Bangalore Cant., Mandya, Tumkur. 

Surat, Vapi, Navsari, Bandra Terminus, Mumbai Central, Vadodara, Anand, Nadiad, Bharuch, 
Ankleshwar, RetJam, Indore, Dahod, Ujjain, Chittaurgarh, Ahmedabad, Maninagar, Gandhidham, 
New Bhuj, Palanpur, Rajkot, Surendranagar, Jamnagar, Than, Wan kaner, Bhavnagar, Veraval, 

Porbandar, Junagarh, Gandhigram. 

Jabalpur, Katni, Satna, Maihar, Sagour, Bhopal, Habibgani, ltarsi, Guna, Bina, Sawaimadhopur, 
Bhawanimandi, Bayana, Bharatpur, Gangapur City. 
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[Translation] 

SHRI HARIKEWAL PRASAD: Mr. Speaker, Sir, the 
hon'ble Minister of Railways has announced in his Budget 
Speech time and again that the Ministry of Railways has 
taken a decision to develop 327 railway stations as model 
stations after equipping them with all the modem facilities, 
by the end of February, 2007. It has also decided to develop 
5 railway stations each of all the 67 divisions of Indian 
Railway as model stations. All these points have been 
repeated in reply to my question. However, the Ministry of 
Railways does not monitor whether the work on the 
stations selected for modernization is going on in 
accordance with the laid clown norms and whether the 
desired passengers amenities are made available at these 
stations? Is the hon'ble Minister of Railways aware of the 
violation of the norms in respect of modemization of railway 
stations? If so, what action has been taken in this regard. 

{Eng/ish] 

SHRI. R. VELU: Sir, I am extremely grateful to the 
hon. Speaker for the timely message of consolation at the 
tragic accident which myself and my family experienced. 
Sir, I am thankful to you. 

The hon. Member wants to know why the 
modernization has not taken place. In fact, in the year 
2006, we have started saying; 'Serving the passengers 
with smile'. In that direction, apart from 580 stations which 
were selected as model stations out of 8055 stations in 
the country, this year we have further selected about 334 
stations as modem stations. So, the model becomes the 
modem. But what is the difference? The hon. Member 
says that these stations have not been provided with the 
desirable amenities. In the model stations we are aiming 
at giving all the desirable amenities. Besically, it includes 
the essential amenities. Then all other amenities which 
are required, have been taken care of. Then we come to 
the desirable amenities. In these modem stations, we have 
planned to do many things like, improvement in facade of 
building, improvement in the platforms, lighting 
arrangements in the concourse, lighting arrangement in 
the circulating areas, improvement of the furniture in the 
retiring and waiting rooms, widening of the FOBs and 
provision of more FOBs, etc. Besides that, we have said 
for the first time that DRMs can now employ architects or 
consultants to provide for all the modem facilities. 

For this purpose, we are providing the required funds. 
In 2000-01, an amount of Rs. 136 croAt was allotted. In 
2005-06, it was Rs. 222 crore and in 2006-07, it is Rs. 
353 crore. This year, this amount of Rs. 353 crore is going 
to be ultimately enhanced to Rs. 440 crore with the aim to 
provide the passenger amenities. So, the amount for the 
passenger amenities have been tripled from what it was 
in 2001. We are willing to spend any amount of money for 
the passenger amenities because this year we are aiming 
to serve the passengers with a smile. 

{Translation] 

SHRI HARIKEWAL PRASAD: Mr. Speaker, Sir, in 
regard to the reply given by the hon'tlle Minister, I would 
like to clarify two points. The stations about which the 
hon'ble Minister has made a reference in his reply are 
unclean and dirty. Also a discrimination has been made in 
selecting the stations in the railway zones. Through you, 
I would like to know from the hon'ble Minister whether 
proper attention will be paid to the cleanliness of the dirty 
railway stations and whether he will try to remove the 
discrimination made in the selection of stations. 

[English] 

SHRI. R. VELU: Sir, I assure the hon. Memberthat 
these stations have been selected on the basis that each 
Division witl have five stations selected. It is taking care of 
the matters relating to the cleanliness, hygiene, 
maintenance, etc. So everything will be taken care of. 

{Translation] 

SHRI BALASAHEB VIKHE PATIL: Mr. Speaker, Sir, 
out of the funds made available by the hon'bIa Minister, 
Rs. 256 crore have been spent, howewr, the model stations 
are being developed mainly in big cities and metro poIises. 
Commercial stations attract more investments and 
contracts. Through you, I would like to know from the hon'ble 
Minister whether major stations will be given on BOT and 
small stations wilt be modernized by the Ministry of 
Railways itsetf? 

[English] 

SHRI. R. VELU: Sir, this amount does not refate only 
to the urban stations. It relates to all the 8055 stations, It 
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is only the question of aHotment of funds. So, what the 
000. Member has .suggested will be examined. 

[Translation} 

SHAI ASHOK AAGAl: Mr. Speaker, Sir, I would like 
to know from the hon'ble Minister as to by when the gauge 
conversion and electrification of railway line between 
Gwalior and Shyopurkalan is likely to be completed? 

[English] 

SHRI. R. VELU: The question does not relate to the 
gauge conversion. However, I am willing to answer. 

MR. SPEAKER: Please answer very briefly. 

SHAI. R. VELU: Sir, every year, we fix a target for 
gauge conversion mainly of those which are now able to 
give us the immediate benefit of last mile projects. So, I 
cannot say when it will be taken up because it depends 
upon the resource availability, budgeting, etc. The gauge 
conversion is an on-going process and we are trying to 
conert most of the tracks. In fact, today we are having 
about 11,000 and odd R. Kms on metre gauge section 
and about 2000 and odd R. Kms on the narrow gauge 
section. So, we are trying to concentrate on that to see 
that the conversion takes place in the course of time. 

DR. K.S. MANOJ: sir, in the written answer, it is 
mentioned that classification of stations in done on the 
basis of annual passenger earnings. In most of the stations 
and particularly in stations whee there is a high degree of 
congestion, if passenger amenities are not there, then it 
is quite natural that the earnings will also be reduced. So, 
it is essential to improve the amenities like widening and 
elevation of platforms and other public amenities in minor 
stations also. Here we are only planning to develop model 
stations and thus the Aailways are earning more revenue. 
What would be the proposal of the Railways in its future 
budget as regards the provision of public amenities not 
only in 'A' grade stations but in other stations as well? 

SHAI. R. VELU: We have classified the railway 
stations into seven grades like A-1, A, B, C, D, E and F 
category stations. The grading depends upon the earnings 
we are getting. If it is more than Rs. 50 crore, then it 
comes under 'A-1' Grade, if it is Rs. 6 crore and up to Rs. 
50 crare, it is classified as 'A' Grade, As. 3 crore to As. 6 

crore come under 'B' rade and all the suburban stations 
come under 'C' Grade. We classify the stations like this. 
The hon. Member wants to know about the upgradation 
of platforms and other facilities not only in 'A' Grade station 
but in other stations also. As I have replied earlier, the 
allotment is to be raised from As. 353 crores to As. 440 
crore this year. This amount will definitely go to not only 
'A' Grade stations but to other stations also. In fact, the 
hon. Member also knows that, after we make the trains 
run with 24 coaches, we are going to exend and raise the 
platforms so that it helps women, the aged people, the 
sick people and others. I will assure the hon. Member that 
what he wants will be taken care of in course of time. 

[Translation] 

SHAI MITAASEN YADAV: Mr. Speaker, Sir, the 
hon'ble Minister has stated in his reply that the stations 
have been selected division-wise. However, no time limit 
has been fixed for the modernization of these stations. I 
would like to know from the hon'ble Minister whether he 
will call a division-wise meeting of the Members of 
Parliament to show them the upgraded stations. I also 
request him to state the number of such stations which 
have been modernized alongwith the number of stations 
which are yet to be modernized. 

MR. SPEAKER: He has already stated that. 

[English] 

SHAI. R. VELU: This is a general question about 
upgradation and modernization of stations . ... (Interruptions) 

MR. SPEAKER: Are you going to call a meeting of 
the concerned Members or not? 

SHAI. R. VELU: I can only allot funds based on 
needs. We will give it where it is on top priority. 

MR. SPEAKE A: Every hon. Member would want it. 
But do not forget Bolpur. 

[Translation] 

Funds for Development of 
Tourism Projects 

"223. SHAI AASHEED MASOOD: Will the Minister 
of TOUAISM be pleased to state: 
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(a> the funds released to the State Governrnents! 
Union Territories for development of tourism projects during 
each of the last three years, State/Union Territory-wise; 

(b) whether the funds released to the State 
Governments/UTs for development of tourism projects are 
not being fully utilized; and 

(c) if so, the steps taken/being taken by the 
Government to ensure that funds released for the tourism 
projects are fully utilized? 

[English] 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) A Statement is laid 
on the Table of the House. 

Statement 

(a) to (c) Ministry of Tourism has sanctioned Rs. 
376.64 crore for 217 projects in 2004-05. Rs. 613.17 crore 
for 253 projects in 2005-06 and Rs. 190.68 crore for 130 
projects as on date for 2006-07. Ministry of Tourism 
sanctions specifiC projects to State/UT Governments for 
tourism infrastructure development under its scheme of 
productllnfrastructure development for destinations and 
circuits. Each such project sanctioned is closely monitored 
by Ministry of Tourism from time to time at the level of 
Secretary and Joint Secretary of the Ministry of Tourism in 
regular meetings with the State Government officials and 
other stakeholders. The officers of the Ministry of Tourism 
including the domestic field offices of India Tourism visit 
the project sites to assess the progress of implementation 
to ensure full utilization of the funds released. 

[Translation] 

SHRt RASHEED MASOOD: Mr. Speaker Sir, I seek 
your protection. Earlier the Minister used to reply after the 
Member of Parliament put forth his views completely. But. 
now, we seldom get that opportunity. Take the example of 
this question itself. The reply given by the Ministry is totally 
different from what I have asked in my question. I have 
asked a very specific question but the reply is not even 
remotely related to it. 

MR. SPEAKER: You please ask your question. 

SHRI RASHEED MASOOD: My question is what is 

the definition of close monitoring from Central 
Government's point of view. How many such projects are 
there in the country? So tar as I know the funds allocated 
for these project are not being utllized fully i.e. upto goo,,-. 
He may define how close is this close monitoring on/y 
then will I ask my question further. 

MR. SPEAKER: Please ask your question. 

SHRI RASHEED MASOOD: MOnitoring is not being 
mone, leave alone close monitoring . ... (Interruptlons) 

MR. SPEAKER: You ask your question, it is not about 
interpreting English terminology. 

... (Interruptions) 

SHRI RASHEED MASOOD: Please leave that. She 
would not be able to tell that. I would like to ask whether 
any arrangements will be made for the close monitoring 
on the pattern of Shri Raghuvansh Prasad Singh who has 
constituted district level Committees for rural development 
fund and appointed a senior Member of Lok Sabha as its 
Chairman alongwith other representatives. I have also 
written to the hon'ble Prime Minister that the monitoring of 
the funds released by the Centre should be assigned to 
such a committee. 

MR. SPEAKER: You may please ask your question. 

SHRI RASHEED MASOOD: My question is 
specifically related to her Ministry. I would like to ask 
whether district monitoring committee will be authorized 
to monitor the funds released by her Ministry. 
... ( Interruptions) 

[English] 

SHRIMATI AMBIKA SONI: Mr. Speaker, Sir, I also 
need your protection . ... (/ntsrruptic>ns) 

MR. SPEAKER: The trouble is the Speaker himself 
needs protection. 

... ( Interruptions) 

SHRIMATI AMBIKA SONI: This was a general 
question on the funds released to the State Governmentsl 
Union Territories by the Ministry of Tourism in the last 
three years. That was the first part of the Question. The 
reply is: 
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"The Ministry of Tourism has sanctioned Rs. 376.64 
crore for 217 projects in 2004-05, Rs. 613.17 crore 
for 253 projects in 2005-06 and Rs. 190.68 crore for 
130 projects as on date for 2006-07.· 

I cannot be more specific . ... (Interruptions) 

MR. SPEAKER: The hon. Member wants to know 
whether you will take the help of the hon. Members for 
monitoring. 

... (lnterruptions) 

SHRIMATI AMBIKA SONI: About the monitoring, in 
the written answer we have stated about the monitoring 
mechanism which is put in place. It is monitored by the 
senior officials of the Ministry of Tourism. It is regularly 
monitored by the tourist offices located in different parts 
of the country . ... (lnterruptions) In the last nine months I 
have myself gone to different States for two to three days, 
taken a meeting with all the officials connected wUh the 
implementation of the projects and taken an update on all 
the projects sanctioned in the last five years of the Tenth 
Five Year Plan. I did feel that there were certain lacunae 
which had to be filled up. One was, initially we were 
sanctioning projects without the availability of land. We 
have now made it compulsory . ... (Interruptions) 

{Translation] 

SHRI RASHEED MASOOD: This is not my question. 
My question is whether district monitoring committee will 
be authorized to the monitor the funds released by the 
Ministry? I want the reply in 'yes' or 'no' only. 

(English] 

I do not want all these details. When they have not 
supplied all these details in the answers, then why are 
they giving this now . ... (lnterruptions) 

(Translation] 

MR. SPEAKER: Shri Rasheed Masoodji, it is not 

proper. 

SHRI RASHEED MASOOD: Mr. Speaker, Sir, I am 
asking specifiC question . ... (lnterruptions) 

MR. SPEAKER: Please sit down, it is not proper. 

SHRIMATI AMBIKA SONI:You will get complete reply 
of your question. When I do not give details, it is 
complained that I did not give details and when I am 
trying to give details you are not listening . ... (lnterruptions) 
If you have interest in monitoring, I myself have done 
monitoring for eight-nine months, do you want to know its 
outcome or not. I am surprised to note that you do not 
want to know about it. I have state-wise details as to how 
many projects of States and Union territories are presently 
lying there ... (lnterruptions) 

SHRI RAJIV RANJAN SINGH 'LALAN': What is there 
in papers, the entire country is functioning on paper. 

MR. SPEAKER: Your question is not going on the 
record. 

... (lnterruptions) 

(English] 

MR. SPEAKER:The tion. Member wants to know 
whether you will involve the Members of Parliament. 

... (lnterruptions) 

MR. SPEAKER: Will you involve the MPs? 

... (/nterruptions) 

SHRIMATI AMBIKA SONI: The hon. Member said 
that a colleague in the Cabinet has instituted Monitoring 
Committees for the Rural Development Scheme. 

{Translation] 

I will make all efforts to consider his suggestion as 
it is a good suggestion. 

SHRI RASHEED MASOOD: I would like to given an 
example of close monitoring. In reply to my question on 
22 August 2005, the Ministry stated that it had sanctioned 
Rs. 13 lakh 69 thousand for Mata Shakumbari Devi temple 
where as the actual sanction was Rs. 44 lakh 85 thousands 
Rs. 40 lakh was given and out of Rs. 40 lakh only Rs. 28 
lakh was utilized. What type of close monitoring is it that 
the Ministry is not even aware as to how much fund has 
been sanctioned for a project ... (Interruptions). I am coming 
to the question. Rs. 44 lakh were sanctioned for the 
beautification of Mata Shakumbary Devi temple and 
Dargah of Shekh Abdul Kudus Gangoi Rahamatulla. Out 
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of that only As. 28 lakhwere' utilized. You gave Rs. 44 lakh 
to the State Government whereas nothing has been 
utilized on the spot. My specific question is Whether the 
hon'ble Minister will hold an inquiry into it and punish the 
guilty officers? 

{English} 

MR. SPEAKER: What is happening here? The hon'ble 
Member has put a question and the Minister is answering 
it. 

[Translation] 

SHRIMATI AMBIKA SONI: I would like to reply this 
question. whenever projects are sanctioned, all the officials 
of the State are invited and after consultation with them 
priorities are set and the amount of fund is fixed. Whatever 
projects are sanctioned by our Ministry, in case of smaller 
projects 50 per cent of the total amount. ... (lnterruptions) 

SHRI RASHEED MASOOD: Sir, hon'ble Minister is 
giving a different reply to my question . ... (/nterruptions) 

MR. SPEAKER: What is this going on? 

... ( Interruptions) 

[English] 

MR. SPEAKER: This is too much. 

... (Interruptions) 

MR. SPEAKER: Shri Rasheed Masood, you cannot 
dictate what the Minister will say. 

... (Interruptions) 

[Translation] 

SHRI RASHEED MASOOD: Sir, I want a pointed 
r~y. 

[English] 

MR. SPEAKER: Silence please. We have already 
taken twenty minutes. 

... (Interruptions) 

SHRIMATI AMBIKA SONI: The hon. Member wanted 
to know the mechanism by which we sanction funds and 

retease money. I am very sorry I cannot help him. It is not 
possible for any Minister, at least not for me. 
... (/nterruptions) 

MR. SPEAKER: Nothing will be recorded. 

(Interruptions)· ... 

[Translation] 

SHRI RASHEED MASOOD: Can't you order an 
inquiry? 

... ( Interruptions) 

[Engfish] 

MR. SPEAKER: Please take your seat. I won't allow 
this. 

... ( Interruptions) 

SHRIMATI AMBIKA SONI: I am not conceding. 'tOO 
have put a question . ... (lnterruptions) It is not possible for 
me to state at this minute or to give the hon. Member a 
detailed and correct answer about anyone particular 
project which the hon. Member may be wanting. I have to 
find it out . ... (lnterruptions) 

MR. SPEAKER: You please find it out and let him 
know. 

SHRIMATI AMBIKA SONI: He has raised a basic 
question. I am only informing the House about the 
mechanism by which the money is given to the State 
Governments . ... (lnterruptions) 

MR. SPEAKER: Shri Rasheed Masood, please hold 
patience. 

... (Interruptions) 

SHRIMATI AMBIKA SONI: On sanction of the project, 
the first instalment of 50% of approved Central Financial 
Assistance is released. After the State Govemment gives 
the utilization certificate for 50% utilization of first 
instalment, the next 30 per cent of the fund Is given. The 
balance twenty per cent is given when the State 
Govemment completes the .project and gives utilization 
certificate. If there is a problem, he should first get in touch 

"Not HICOIded. 
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with his State G~vernment and find out why they have got 
wrong certification . ... (lnterruptions) 

MR. SPEAKER: Nothing is being recorded. 

(Interruptions)' ... 

{Translation) 

SHRI DHARMENDRA PRADHAN: Sir, during the last 
three years, the hon'ble Minister has sanctioned Rs. 1180 
crore for nearly 600 projects all over the country. Large 
number of projects have come here from Orissa and large 
amount of funds have been released to the State. Then, 
after some experience, the State Government thought 
about remodification of some of the projects. I would like 
to ask the hon'ble Minister whether she will reconsider, if 
any proposal for remodification is submitted by the State 
Government. 

SHRIMATI AMBIKA SONI: I am ready to consider 
the suggestion of the hon'ble Member provided the basic 
concept of the project· is not changed in the event of 
modification suggested by the State. If the implementation 
of project after small modification is beneficial, then it will 
certainly be considered. 

{English} 

SHRI NAKUL DAS RAI: Han. Speaker, Sir, I would 
like to know, through you, from the Minister whether any 
fund has been allocated by the Ministry of Tourism for the 
development of eco-tourism in hill States, like Sikkim. What 
is the Minister planning to develop the Buddhist circuits in 
Sikkim? Does the Minister have plans to include favourite 
tourist destinations, like Sikkim, in the "Incredible India 
Campaign"? If not, does the Minister have any plan to do 

so 1n the future? 

MR. SPEAKER: This is not related to the main 

Question. 

SHRIMATI AMBIKA SONI: I am willing to answer 

the question of the hon. Member. 

::'<kim forms a very important part of development 
of t('llrir,,,1 We have taken up about 45 projects in the last 
11. · ... ars in Sikki", ir. this ,p"'''Irr1. Among them are some 

"Not recoroed. 

rural tourism development projects and wild Ufe projects. 
But as far as the development of Buddhist circuit is 
concerned, I would like to inform the han. Member that 
the Japanese Bank of Intemational Cooperation who gives 
us loans for developing Buddhist circuits is very seriously 
conSidering a big project for Sikkim and if that comes 
about, that will give a great boost. 

In the 'Incredible Indian Campaign', a special 
allocation of Rs. 3 crore has been made for development 
of Buddhism and Rs. 3 crore for the development of tourism 
in the North-East. 

{Translation} 

SHRI DAHYABHAI VALLABHBHAI PATEL: Mr. 
Speaker, Sir, the hon'ble Minister has said that the funds 
are allocated state-wise and Union Territory-wise all over 
the country. Through you, I would like to know from the 
Hon'ble Minister . ... (lnterruptions) 

{English} 

MR. SPEAKER: I am sorry. You are not in your seat. 
I would not allow. First of all, please go to your seat. I 
would not allow any disobedience of the rule. 

SHRIMATI P. SATHEEDEVI: The possibility of the 
tourism development of the Staste of Ker8Ja is not fully 
utilized so far. I think during the recent visit of our han. 
Minister, she has realized this fact. The Ministry has not 
paid full attention for the infrastructure development of 
the state of tourism spots during the last three years. So, 
this year, the Government of Kerala has now given 42 
projects for the development of the infrastructure facilities 
of the tourism spots of Kerala. 

I would like to know from the hon. Minister as to how 
much amount the Ministry has proposed for the 
development oftha tourism spots of Kerala during the 
current Plan year. 

MR. SPEAKER: I am very sorry. The 'Supplemen-
taries' have no relevance to the main question. Anything 
under tourism cannot be asked. Mr. Minister, are you 
prepared to answer that projects have been sent by the 
State of Kerala and how much amount? 

. .. (I~terruptions) 
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SHRIMAn P. SATHEEDEVI: Sir, this is about the 
tourism deYelopment for the last three years. This question 
is very relevant. ... (/ntenuptions) 

MR. SPEAKER: It is vary wet!. I consider 'not'. If the 
hon. Minister is so obliging, then it is all right. 

... (lntenuptions) 

SHRIMATI AMBIKA SONI: Sir, I am sorry that the 
hon. Member is under a wrong impression that in the last 
three years enough was not done in Kerala tourism. I 
would like to state very categorically and remove this wrong 
impression. Today, Kerala is among the prime destinations 
for tourism in the whole country whether it is for back 
water tourism, whether it is for homestay tourism or 
whether it is for health tourism. This is because in the last 
five years seY9ral projects of infrastructure development 
haV8 been undertaken and today Kerala has reached in 
this stage. 

It is a fact the hon. Minister for Tourism in Kerala, 
when he came to Delhi, he brought a whole lot of projects. 
But he has understood that we have very limited funds to 
give from the Centre and it is only up to Rs. 20 crore. I 
have asked him to develop one more project for which I 
can allocate and get the permiSSion of Rs. 50 crore project 
for infrastructure development. He has promised to get 
back to me. The moment that project comes, we will give 
the amount. 

MR. SPEAKER: Shri Patel, in Mure please do not 
do it. 

[Translation] 

SHRI DAHYABHAI VALLABHBHAI PATEL: Mr. 
Speaker, Sir, the hon'bIa Minister has said that funds are 
allocated state-wise and Union territory-wise allover the 
country. Through you I would like to know from the hon'bIe 
Minister the funds allocated to Daman and Diu during the 
last three ye~rs. 

(English] 

SHRIMATt AMBIKA SONI: In the last five years of 
the Tenth Fiver Year Plan, nine projects were sanctioned 
for Daman and Diu and only two have been fully completed 
an seven projects are still in the process of being completed. 

A sum of Rs. 5.81 crore has already been released for 
those completed and those which are semi-cornpleted. A 
sum of Rs. 4,69,00,000 is the pending money. As soon as 
they complete their balance project, the money will be 
released. 

(Translation] 

EIectrHlcation of Rail Unes 

+ 
*224. SHRt JASWANT SINGH BISHNOI: 

SHRI GANESH SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the total length (in km) of rail line electrified in 
the country, zone-wise; 

(b) whether any guidelines/norms for electrification 
of rail lines have been formulated; 

(c) if so, the detalls thereof; 

(d) whether several proposals for electrification of 
rail lines are pending with the Railways; 

(e) ifso, thedetails thereof; and 

(f) the time by which these are likely to be cleared? 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (f) A Statement is laid 
on the Table of the House. 

Ststement 

(a) The total length of electrified railway lines on 
Indian Railway, zone-wise as on 01-04-2006 are as under: 

SI. Railway Route Kilometres 
No. Electrified 

2 3 

1. Central 1796 

2. Eastern 1294 
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2 3 

3. East Central 1380 

4. East Coast 1265 

5. Northern 1113 

6. North Central 1384 

7. North Eastern 19 

8. Northeast Frontier 0 

9. North Western 0 

10. Southern 1756 

11. South Central 1536 

12. South Eastern 2136 

13. South East Central 1209 

14. South Western 157 

15. Western 1148 

16. West Central 1257 

Total 17450 

(b) and (c) Yes. Sir. Electrification projects are 
considered primarily on economic considerations excepting 
projects justified as operational necessity. The criterion! 
guidelines being followed in this regard are as under: 

(i) Each electrification project will be justified on 
Rate of Return. which should exceed 14% with 
the Discounted Cash Flow (DCF) method. 

(ii) In certain specific cases, electrification will be 
justified on considerations of operational 
flexibility. 

(iii) While proposing electrification of a route, the 
rail network in the region in totality should be 
considered to include, if necessary, short route 
lengths, l'Yhich would otherwise remain non-
e!')ctrified and reduce operational flexibility. 

(d) to (f) This Ministry has drawn a blueprint for 
electrification based on operational requirement, in addition 

to need based proposal received from Zonal Railways on 
continuous basis. Out of these, proposals for individual 
section are processed based on traffic priority and 
availability of funds. 

[Translation] 

SHRI JASWANT SINGH BISHNOI: Mr. Speaker, Sir, 
my question is specifically related to North Western 
Railway which covers Rajasthan. some parts of Gujarat. 
Punjab. Haryana and Delhi. There is no mention of North 
Western Railway (NWR) in the reply given by the hon'ble 
Minister. From this, it seems that electrification of lines 
have not been clone anywhere in NWR. I specifically want 
to know from the hon'ble Minister the number of lines 
which have been electrified in NWR Zone and the number 
of proposed lines under consideration for electrification. 
Nothing has been mentioned in the reply given by the 
hon'ble Minister regarding the electrification of railway lines 
in NWR Zone. I would like to know the proportionate 
percentage of short fall in terms of electrification in NWR 
Zone in comparison to other Zones. 

(English] 

MR. SPEAKER: Can you give the answer? 

[Translation] 

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir, 
the Western Railway has been totally neglected. 
... (Interruptions) 

MR. SPEAKER: Your colleague has asked this 
question. why are you repeating it? 

... (lnterruptions) 

{English] 

MR. SPEAKER: Your version is not being recorded. 

(interruptions)· ... 

SHRI R. VELU: Sir. let me explain . ... (/nterruptions) 

MR. SPEAKER: Briefly! 

. .. (Interruptions) 
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SHRI A. VELU: Let me explain briefly about what is 
happening in respect of electrification of the railway 
projects in the country. The country today has 63,465 route 
kilometres covered, of which 17,450 kilometre alone has 
been electrified which will take you to 27.5 per cent. That 
is the average. This 27.5 per cent alone is done on the 
mainly high-density routes. It would mean that two-thircls 
of our freight traffic is being handled by this 27.5 per cent 
route. In the same way, 50 per cent of the passenger 
traffic is handled by this 27.5 per cent route. It is the 
coverage of the route. This is the position of electrification 
in the country. 

Now, the question is this. Some of the States have 
not been covered. Why? Take, for example, Rajasthan. 
The high-density route has already been covered. But, in 
respect of Rajasthan, the total number of route kilometres 
is 5,838, of which we have covered 491 kilometres. Maybe, 
it is 8.41 per cent falling short of the national average. 
The kind of policy for efectrification is, one, techno-
economic merit, and the second, operational flexibility. If 
this route is going to give me 14 per cent Discounted 
Cash Flow method, that is, 14 per cent return, we are 
wiUing to electrify. If it is an operational necessity of missing 
link etc. we are willing to electrify. Taking into account all 
these factors, even in the Tenth Plan, the total number of 
route kilometres electrified is only 1800 A. Kilometers. 
What we are planning for the Beventh Plan, may be about 
doubling, is 3600 kilometres. If it is going to satisfy the 
norm, definitely these States will be given due importance, 
due share. 

[Translation] 

SHRI JASWANT SINGH BISHNOI: Mr. Speaker, Sir, 
if we look at the railway map of the whole country, we find 
that the railway network especially in Rajasthan and West 
Rajasthan is neglible. Survey of a number of railway lines 
has been completed in these two States. I would like to 
ask the hon. Minister-whether in view of traffic on 
Jodhpur-Delhi and Delhi-Jodhpur route, the Government 
propose to electrify it? 

[English] 

SHRI A. VELU: As I mentioned earlier, if it satisfies 
the economic norms, the operation flexibility, we will do it. 

MA. SPEAKER: Okay, whether proposal is these or 
not. 

[Translation] 

SHRI GANESH SINGh: Sir, my entire parliamentary 
constituency falls under West-Central Railway, wherein, 
1257 Kms length of lines has so far been electrified. In 
proportion to the total length, the electrification has been 
done on very Jess length. As per the norms required for 
electrification, cash flow and DCF should be abQve 14 
per cent on the route proposed for electrification. I feel 
that there is a need to relax said norms to some extent. 
The lines between Katani-Ailahabad,Manikpur-Jhansi, 
Rewa-Satna fall under same category. The electrification 
on Jabalpur-Katani line has already been done. I would 
like to ask the hon. Minister-whether the Government 
propose to include the above three lines for electrification 
in the next Budget? 

[English] 

SHRI R. VELU: Sir, all these proposals with reference 
to the demand for electrification from the public are being 
processed by the respective zones. Then, the concerned 
zonal railway will have to necessarily send the proposal 
to the Ministry of Railways. As I mentioned ear/ier, we 
have a criteria which we are following to select routes for 
the purpose of electrification. If the hon. Member says 
that we have to revise the 14 per cent return norm, this 
has to be looked into because 14 per cent is the norm 
which may give satisfactory return over the years so that 
it does not become a losing proposition. 

Secondly, we have to check up whether the zonal 
railway has sent the proposals for electrification of the 
routes that he has mentioned and we will take action if 
they are sent. ... (/nterruptions) 

MR. SPEAKER: No, I am sorry. This is not the 
procedure. Please take your seat. 

SHRI N.S.V. CHITTHAN: Mr. Speaker, Sir, in the 
statement given by the hon. Minister, it is stated that a 
length of 1,756 kilometres has been electrified till 
7-12-2006 for the whole of Southern Railway. I would like 
to know from the hon. Minister, through you, as to what is 
the share of Tamil Nadu out of 1,756 kilometres. 
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Moreover, in Tamil Nadu very large distance of tracks 
are waiting for doubling and electrification and more 
particularly Trichy-Tuticorin-Kanyakumari sector remains 
to be doubled and electrified. I would like to know from 
the hon. Minister, through you, as to when this work will 
be taken up and completed. I want a categorical reply. 

[Translation] 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD) : Mr. Speaker, Sir, the price of diesel increases 
from time to time. Two third of goods trains and Y2 passenger 
trains are diesel driven and next hike in the fuel-prices 
may take place at any time. Electrification is the only way 
out to meet this challenge. Therefore, it is envisaged to 
electrify entire railway network. The Railways have been 
directed to prepare projects for electrifications. It is 
proposed to be taken up on a large scale and not on piece-
meal basis. Electrification of railway lines would check 
cashout-flow needed for import of crude. It is a challenge 
before the country. 

Secondly, I would like to say hat we propose to take 
up creation of dedicated freight corridors such as 
Ludhiana-Howrah corridor. Segment wise it would be taken 
up on the basis of need. We are also taking up 
electrification of passenger and express routes and for 
electric goods it would be undertaken separately. 
Subsequently, we would electrify route via Rajasthan to 
Delhi, Delhi-Mumbai route also so that transportation of 
goods can be facilitated. Just now an hon. member was 
asking about Rajasthan. 

In the next phase, about Indian Railways. as I have 
said in the House just now . ... (Interruptions) 

MR. SPEAKER: Mr. Minister, you speak. 

... (Interruptions) 

[English] 

SHRI LALU PRASAD: Everything will come. 

SHRI N.S.V. CHITTHAN: Sir, everything is on papers 

only . ... (lnterruptions) 

MR. SPEAKER: Please. What is this going on? You 
want to dictate to the hon. Minister how he should reply. 

[Translation] 

SHRI LALU PRASAD: In the next phase, we will 
take up Mumbai-Chennai and Chennai-Howrah and then. 
... (Interruptions) 

SHRI BASU DEB ACHARIA: Chennai-Howrah route 
has already been electrified . ... (Interruptions) 

SHRI LALU PRASAD: We will take up Chennai-
Howrah parallel dedicated freight corridor . ... (Interruptions) 

MR. SPEAKER: You leave it. 

SHRI LALU PRASAD: Sir. there is a great challenge 
before the country. Hike in prices of fuel leads to the 
criticism of the Government. Hence, electrification is the 
only wayout. We would like to run high speed trains. 
therefor~, we are preparing projects for the whole country. 
... (lnterruptions) 

MR. SPEAKER: What is this going on? 

...(lnterruptions) 

[English] 
\ 

MR. SPEAKER: Only two days' back we had a five 
to six hours discussion on the Supplementary Demand 
for Grants (Railways). You cannot take Railways everyday. 
He is saying the whole country will be covered. 

... ( Interruptions) 

ADV. SURESH KURUP: Sir. electrification on the 
Emakulam-Thiruvananthapuram section has already been 
completed. but the trains have not yet started plying through 
this route. It has also been the long standing demand of 
Kerala that Shornur-Manglapuram route should be 
electrified. 

I would like to know when will the trains start plying 
on the already electrified Ernakulam-Thiruvananthapuram 
section and when will electrification process start on the 
Shornur-Manglapuram section. 

MR. SPEAKER: These are individual areas. 

SHRI R. VELU: Sir. as far as the Ernakulam-Thiru-
vananthapuram section is concerned, the work has already 
been completed and before the end of this month. if 
possible, it will be commissioned. 
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As far as the Shornur-Manglapuram section is 
concerned, the proposal is under examination. 

[Tmnslation} 

CH. MUNAWAR HASSAN: Mr. Speaker, Sir, there is 
single line on Ghaziabad-Muzzaffarnagar, Meerut and 
Saharanpur route. In every budget I have been requesting 
for doubling of said route and every time the hon. Minister 
says that the said line would be doubled. We want this 
route to be electrified also, I would like to ask the hon. 
Minister-whether the Government propose to double and 
electrify the said route or we would just keep on getting 
assurances? 

(English) 

SHRI R. VELU: Sir, it does not come under this 
question. However, I will send the reply separately to the 
hon. Member. 

[Translation} 

SHRI VIJOY KRISHNA: Expressing my gratitude, I 
would like to congratulate the hon. Minister as he assured 
the House that the Government would take up 
electrification of entire railway network in the country. He 
is aware of the significance of Pavapuri. Rajgir and 
Nalanda. I would like to know whether the Government 
would start the work of electrification of Bakhtiarpur-Rajgir 
railway section and Patna, Islampur railway line during 
the current financial year. 

(English) 

MR. SPEAKER: Every hon. Member has this 
problem. 

[Translation} 

SHRI LALU PRASAD: Religiously Rajgir and 
Pavapuri are very important. A new railway line has been 
laid on this route and until and unless it gets strengthened. 
electrification of this line cannot be taken up. It's immediate 
electrification may affect the operations of trains on the 
newly laid lines adversely, therefore, we would take up 
electrification after the lines get strengthened. It is for safety 
purpose . ... (lnterruptions) We will consider it after the 
railway line becomes strong. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
through you I would like to know fromthe hon. Minister ot 
Railways as to why the proposed list of projects does not 
specify the details of proposals which are under 
consideration. It appears from the list that injustice has 
been done to the constituency of the hon. Minister of 
Railway, Shri Lalu Prasad . ... (Interruptions) Therefore, I 
would urge Laluji to reply to it as Lalu Prasadji's 
constituency falls under East-Central Zone, the zone maing 
adequate profit. But no electrification is proposed in Shri 
Laluji's constituency. The people of his constituency may 
be viewing the Budget speech. Therefore, I would urge 
him to propose electrification of line from Hajipur zonal 
headquarters to Gorakhpur and Varanasi, so that people 
of the area could benefit from it. 

SHRI LALU PRASAD: Mr. Speaker. Sir. the hon. 
Member wants to know it through you. Had he met me 
directly. I would have let him know . ... (Interruptions) 

MR. SPEAKER: You reply to it through me. 

... (Interruptions) 

SHRI LALU PRASAD: Sir, I would like to say that I 
have already announced a week before that the 
electrifICation work on Gorakhpur-Guwahati, via Maharaj-
ganj-Chapra-Hajipur-Barauni-Katihar, which is our parallel 
route and goes to Kolkata via Uttar Pradesh, is being 
undertaken. He wants to make political mileage out of the 
work we have already announced . ... (lnterruptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I am 
concerned about the people of his constituency. 
... ( Interruptions) 

MR. SPEAKE~: You gave a good reply. 

(English) 

Agreements with Foreign Countries 

+ 
*225. SHRI G. KARUNAKARA REDDY: 

SHRI L. RAJAGOPAL: 

Will the Minister of PETROLEUM AND NATURAl 
GAS be pleased to state: 

(a) the details of the agreements in the oil and gas 
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sector made by the Government with foreign countries 
during the current year, project-wise; 

(b) the total investment made by the Government on 
those foreign projects PSU-wise; 

(c) the extent to which the country is likely to be 
benefited through these agreement in the coming years? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHAt MURLI DEORA): (a) to (c) A statement is laid 
on the Table of the House. 

Statement 

1. No agreements have been signed in the oil and 
gas sector by the Government with foreign countries during 
the current year 2006. However, four Memoranda for 
cooperation have been signed with the National 
Development and Reforms Commission (NDRC) of the 
Peoples' Republic of China; Ministry of Economy, Trade 
and Industry (METI), Japan; US Energy Information 
Administration (US EIA) and UZBEKN'EFTGAZ the 
National Holding Company of Uzbekistan by the Ministry 
of Petroleum and Natural Gas in the year 2006. 

2. The MOU with NDRC provides for cooperative 
partiCipation in upstream and downstream projects in each 
other's countries; pursue investment opportunities in third 
countries by submitting joint bids for equity partiCipation 
in oil producing fields and Exploration and Production (E 
and P) contracts; enhancing domestic capabilities and 
resources through joint pursuit of Rand D proposals 
particularly in the areas of increased oil recovery and 
enhanced oil recovery in order to boost domestic 
production; mobilise national capabilities in the areas of 
Engineering and Petroleum services through joint ventures 
both in each other's countries and in third countries; bring 
together their significant position in the international oil 
market by exploring the possibility of joint purchases or 

crude oil and gas. etc. 

3. The MOU with Ministry of Economy. Trade and 
Industry (METI), Japan. was signed for exchange of 
information and technology with respect to strategiC oil 
and gas reserves and to network with each other to promote 
greater mutual understanding of the global economy. 

4. The MOU with US EIA provides for exchange of 

annual hydrocarbon sector market statistics, other related 
data and information concerning fuel characteristics, 
refining capacity, reserves and other hydrocarbon sector 
information, statistical methods, analytical techniques and 
systems documentation and electronic information 
dissemination. 

5. The MOU with UZBEKNEFTGAZ provides for 
bilateral cooperation in different areas of hydrocarbon 
sector, including joint bids for assets, bidding in NELP 
rounds for partiCipation in the Indian E and P sector, and 
cooperation in regard to A and D technology, training of 
specialists and promotion of environment friendly fuels. 

6. This Government-to-Government dialogue and 
memoranda for cooperation have resulted in creating 
conducive environment for the companies to cooperate in 
acquiring assets in third countries. In 2006, ONGC Videsh 
Ltd., has acquired an oil asset in Syria with China National 
Petroleum Corporation (CNPC) and another asset in 
Colombia with China Petroleum and Chemical Corporation 
(SINOPEC). OVL's share of investment in Syria and 
Colombai is Rs. 2930 crores. The MOU with Ministry of 
Economy, Trade and Industry (METI) Japan will help us in 
acquiring knowhow in setting up our strategic storage 
which will enhance our energy security and meet supply 
disruptions and emergency exigencies. The MOU with US 
EIA would result in exchange of hydrocarbon sector 
information to complement existing hydrocarbon sector 
statistics and other hydrocarbon sector market information. 
The MOU with Uzbekistan is intended to help Indian Oil 
PSUs to secure oil and gas assets in Uzbekistan and 
third countries. 

SHAI G. KAAUNAKARA REDDY: Sir, the country is 
facing acute gas shortage and the Government imports 
two million tonnes of LPG every year. I find that during the 
last three years, most of the public sector oil companies 
have produced far less than the target fixed for them. I am 
personally experiencing this problem at my Bellary 
constituency as the people are complaining about the 
shortage of gas cylinders. 

The facilities of supply of piped natural gas and the 
supply on eNG are available in Delhi only and that too, 
the facility of piped natural gas are available in some parts 
of Delhi only. 
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MR. SPEAKER: You have asked about agreements. 

SHRI G. KARUNAKARA REDDY: The Union 
Government should consider the expansion of these 
facijitjes to all the State Capitals and also in major cities 
in full-fledged manner. If these facilities are extended to 
all State Capitals and major cities of the country, I think, 
the demand for LPG cylinders will automatically come 
down. 

MR. SPEAKER: It does not arise. 

SHRI G. KARUNAKARA REDDY: I am asking about 
the agreement. The Union Government should make 
agreements with the foreign countries to set up more CNG 
stations and piped natural gas, in case, if it is difficult to 
get the above projects done within the means of our 
country. 

Keeping in view the above facts, I would like to know 
from the Minister as to what are the steps taken or being 
taken by the Union Government to meet the demand for 
LPG and providing piped natural gas along with setting 
up of CNG stations in all the State Capitals and major 
cities of the country. 

MR. SPEAKER: Mr. Minister, would you like to 
answer? 

SHRI MURLI DEORA: The question is n~t related 
with this. 

MR. SPEAKER: What about project for supplying 
gas? 

SHRI MURlI DEORA: The hon. Member has rightly 
said that the main way to replace LPG is the piped gas 
supplied in the homes. In Mumbai and in Delhi, such 
facilities exist and the Government is trying its best to 
spread these facilities in other cities. I am very much sure, 
in the coming six or seven years, more than 30 to 35 lakh 
homes will get the piped gas supply. 

SHRI G. KARUNAKARA REDDY: About CNG also, 
I asked the Minister. 

MR. SPEAKER: You can ask about CNG in your 
second Supplementary. 

SHRI G. KARUNAKARA REDDY: Everyone in the 

country is aware of the fact that the petroleum products 
are playing the most important role in the 9COn0rt)y of the 
country. Whenever there is an increase in the. prices of 
petroleum products, especially petrol and diesel, the cost 
of all products, particularly the essential commodities like 
rice, cereals, vegetables, oils, etc. are on rise and the 
people are facing severe hardships due to the price rise. 

Sir, even though the price increase is depending on 
the rise in prices of crude oil In the intemational market, 
there is an urgent need to control the rise in prices of the 
petroleum products. . .. (Interruptions) 

MR. SPEAKER: Sorry. 

SHRI G. KARUNAKARA REDDY: Sir, I am coming 
to the question. 

I would like to know from the Minister whether the 
Union Government have entered into any agreement with 
any foreign countries; if so, with whom such agreements 
have been made to increase production and exploration 
of crude oil in Indian and setting up of moe refineries in 
the country, and the details; whether the Union 
Government have set any time-bound programme for this; 
and what are the States where these are likely to be set 
up. 

SHRI MURLI DEORA: Sir, the question which he 
has asked does not pertain to the main question but I 
would like to assure the hon. Member that the Govemment 
is doing its best to see that the prices do not go up. Very 
recently, as you all know, we have decreased the prices 
of petrol and diesel. 

As far as the two products-kerosene and LPG-
are concerned, we have n, ... ::-"'3sed any price. As far 
as diesel and petrol are concerned, we increased by a 
very small price which we have reduced now. 

We do not want the people to depend only on the 
imported oil. That is why we have made several contracts 
with other countries like China, Russia, Sudan, etc. to 
jointly explore the wetls. 

SHRI L. RAJAGOPAL: Sir recently. the US ~ry 
of State, Ms. Condoleeza Rice has very cJearly stated 
that in spite of the Indo-US Nuclear Bill being passed by 
the US Congress, she cannot guarantee whether India 
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would depend on iranian energy or Iranian gas pipeline 
~nd whether the project would be completed or not. She 
very clearly said that the US would not directly get in\'Olved 
in this project. Even though they may not directly oppose 
this project, there will always be a possibility that indirectly 
they would put pressure on all the financial institutions. 
Sir, this is a big project and it requires more than seven 
billion dollars to complete this project . ... {/nterruptions) 

MR. SPEAKER: What is your question? 

SHRI L. RAJAGOPAL: I would like to know from the 
hon. Minister the status of this project and also whether 
they have found out the financial consultants. 
... (/nterruptions) 

MR. SPEAKER: It is nothing to do with the main 
Question What are you doing? 

SHRI L. RAJAGOPAL: Sir, it is a firm agreement and 
it is the Iranian gas supply to India. I would like to know 
the status of this project and whether they have finalized 
the financial consultants for this project. 

SHRI MURlI DEORA: Sir, the Government is very 
serious in pursuing the lran-Pakistan-India gas pipeline. 
Recently we had a meeting between the Secretaries. In 
the next month there will be a meeting between the 
Ministers, and we are pursuing it. We hope that very soon 
this project would take a shape. 

SHRI RUPCHAND PAL: Sir, may I know from the hen. 
Minister-the National Institute of Petroleum Technology 
has been set up- in any of the MoUs with NBFC or with 
any other country whether there has been any element so 
that the sharing of technology would be possible which 
may result in better exploration possibility in the country 
and elsewhere. 

SHRI MURlI DEORA: Sir, we have recently invited 
the bids for New Exploration licensing Policy and this is 
a part of that thing. We assure something would count out 
of that when the annual process is completed. 

[Translation] 

SHRI SHAllENDRA KUMAR: Mr. Speaker, Sir, 
despite Signing of agreement for LPG with foreign 
countries, the Government is unable to meet the demand 

of LPG in the country. The Government is making supply 
of LPG through pipelines at some places in the country. 
Through you f would like to know from the hon. Minister 
that besides supplying LPG through Cylonders whether 
the Government are also formulating a scheme to supply 
LPG through pipelines in the entire country? 

SHRI MURlI DEORA: Mr. Speaker, Sir, the hon. 
Member is right. The Government have formulated a new 
scheme. The Government is giving subsidy of Rs. 12 
thousand crore on LPG. The Government wants to change 
this systern to supply LPG through pipelines, on the lines 
of water being supplied to the househofds. This scheme 
will benefit the consumers . 

[English] 

Modernisation of Non-Metro Airports 

+ 
*226. SHRI JVOTIRADITVA M. SCINDIA: 

SHRI TATHAGATA SATPATHV: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the details of the non-metro airports proposed to 
be modemised; 

(b) whether the Govemment has invited Expression 
of Interest (Eol) for modernisation of these airports; 

(c) if so, the details thereof; 

Cd) whether l8Iection of bidders haw been made in 
respect of these airports; 

(e) if so, the details in this regard; and 

(1) the further steps taken for timely completion of 
the modernisation work? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (f) A 
Statement is laid on the Table of the House. 

Statement 

(a) The 35 Non-Metro Airports identified for 
modernisation are Ahmedabad, Amritsar, Guwahati, 
Jaipur, Udaipur, Trivandrum, Lucknow, Goa, Madurai, 
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Mangalore, Agatti, Aurangabad, Khajuraho, Rajkot, 
Vadodara, Bhopal, Indore, Nagpur, Vishakapatnam, Trichy, 
Bhubaneswar, Coimbatore, Patna, Port Blair, Varanasi, 
Agartala, Dehradun, Imphal, Ranchi, Raipur, Agra 
Chandigarh, Dimapur, Jammu and Pune. 

(b) to (f) For preparation of Techno Economic 
Feasibility Reports (TEFR) which included preparation of 
Master Plans, identification of development works 
concerning Terminal Buildings and Air side, Land Use 
Plan and Convnercial Development for enhancement of 
non-aeronautical revenue and to prepare Business and 
Financial Plan, for these airports, Airports Authority of 
India (MI) had appointed five groups of Global Technical 
Advisors (GTAs) and Indian Financial Consultants (IFCs). 
Each Group comprising of a GTA and an IFC conducted 
the studies in respect of a set of five airports. 

For the remaining 10 Non-Metro Airports, the Techno-
Economic Feasibility Study is being done by MI itself. 

Based on the TEFRs of the consultants, '\AI had 
invited expression of interest from consultants to assist in 
selection of Joint Venture Partners (JVP) for city side 
development of the Non-Metro airports. 11 Consultants 
had expressed their interest of whom five have been 
shortlisted. Financial bids are being invited from the 
shortlisted ones. 

As regards the air side development of these airports, 
MI has already initiated action. 

It is proposed to complete the modernization and 
expansion of these airports by the year 2010-2011. 

SHRI J'r'OTlRADITYA M. SCINDIA: Sir, considering 
the boom in the aviation sector in India, I would like to ask 
the Minister, through you, whether our Government is 
thinking of setting up an Aviation Grid for the development 
of our infrastructure . ... (lnterruptions) 

SHRI KHARABELA SWAIN: For one Question, you 
allow many supplementaries and for another Question, 
you are giving only two supplementaries. When we give 
it, you will not allow .. .. (Interruptions) 

SHAI JYOTIAADITYA M. SCINDIA: I want to know 
whether we are contemplating setting up an Aviation Grid 
for the development of infrastructure in our country to 

ensure that the modernization of airports is also done in 
a speedy and time-oriented manner. 

SHRI PRAFUL PATEL: Sir, I appreciate the sentiment 
with which the Member has asked this question because 
aviation is becoming a very important segment In terms 
of transportation of people, goods, services, and for 
economic and tourism development of our country. Towardis 
that end, as we all know, there are about 126 airports 
belonging to the Airports Authority. Out of which, 70 and 
odd airports are operational. The process of i~asing 
the number of airports, which are functional right now, ~s 
an ongoing process. We want to see that not only is the 
Airports Authority fulfilling this role but in every State, as 
you would be aware, there are State Govemments' airfields 
and there are Defence airfields. So, we wish to see that 
most of these airfields, in a time bound manner, become 
operational. As our country is a vast country, people should 
feel that they are having an access to airport. 

If all these major and minor airports are put together, 
I do not mean that this is technically an Aviation Grid 
because that is a different concept like in power. But, at 
the same time, if we develop all these airports and all the 
State Government's airfields and pool together aU their 
resources along with the Central Government, I am sure, 
in a way, no person in the country can be 50 kilometres 
away from any airport and that should be the vision 
statement with which we should work. 

On behalf of the Ministry and the Govemment of 
India, I am trying to promote that kind of an initiative. 

MR. SPEAKER: After this elaborate answer, do you 
have second supplementary? 

SHRI JYOTIRADITYA M. SCINDIA: The key problem 
in our aviation sector in our country today is not only the 
modernization of airports but the major factor is the 
congestion and delays due to extra aircraft and also due 
to fog. There is now a fuel surcharge which the private 
airlines have decided to levy and the Minister has asked 
them to waive the surcharge. But the problem does lie 
with the Government because of our infrastructure. Both 
the Delhi and Bombay airports have convergent runways 
and not parallel runways. Therefore, the take-offs and 
landings are very limited. So, what does the Minister 
propose to do to ensure that extra runways are made, 
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which are made parallel, so that this problem in our critical 
path is removed in the aviation sector in our country? 

SHRI PRAFUL PATEL: I hope the hon. Member would 
have read, at least, one newspaper where I saw his own 
photograph addressing a rally of some farmers. That also 
carried the plans which we have for having more runways 
in New Delhi, at least, to begin with. I am sure the Member 
would have read that is detail and would be, at least, a 
little bit satisfied that we are in the right direction. 

I do concede that there is congestion but congestion 
is primarily in Mumbai and Delhi. I have said this on many 
occasions even in this House that India is not only Mumbai 
and Delhi, it needs to be expanded all over. The air traffic 
connectivity should be equally dispersed all over the 
country. That is why, we are endeavouring. However, for 
Mumbai and Delhi, the joint ventures are in place. The 
upgradation and modernization programme will definitely 
be there by 2008 onwards. Infrastructure, as we all kinow, 
cannot be laid overnight. But the Government is in the 
right direction, and I appreciate the sentiment of the hon. 
Member. 

MR. SPEAKER: Shri Tathagata Satpathy-Absent. 
Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Demand and Production of LPG 

·227. SHRIMATt KtRAN MAHESHWARI: 

DR. CHINTA MOHAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the quantum of Liquefied Petroleum Gas (LPG) 
consumed in the country during each of the last three 

years; 

(b) the estimated requirement of LPG for commercial 
and domestic use in the country during the current year; 

(e) whether the LPG produced from the indigenous 
sources is inadequate to meet the requirement of LPG in 

the country; 

(d) if so, the quantum of LPG produced indigenously 
and imported separately during each of the last three 
year~; 

(e) the amount of subsidy per cylinder provided by 
the Government on LPG; and 

(1) the steps takenlbeing taken by the Government 
for uninterrupted supply of LPG to the consumers? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) The quantum of LPG 
consumed in each of the last 3 years is as under: 

(Figures in thousand Metric Tonnes) 

Year Consumption 

2003-04 9,305 

2004-05 10,245 

2005-06 10,292 

(b) The estimated total requirement of LPG in the 
country for the current year (2006-07) is 10,494 TMT. 
Domestic use is about 95% of total LPG demand and the 
remaining 5% for commercial wse in 2005-06, the full year 
for which data is available. 

(c) Yes, Sir. Indigenous production of LPG is 
inadequate to meet domestic requirements. 

(d) The shortfall in availabi~ty is met through import. 
Details of LPG demand, domestic production and imports 
for the last three years are given in the table below: 

(Figures in thousand Metric Tonnes) 

Year Consumption Production Import 

2003-04 9,305 7,651 1,708 

2004-05 10,245 7,817 2,334 

2005-06 10,292 7,717 2,719 

(e) At present a subsidy of Rs. 22.58 per 14.2 Kg 
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domestic LPG cytinder is given from the fiscal budget of 
the Government. In addition, for the first half of 2006-07, 
Government along with PSU oil companies has giYen a 
subsidy of about Rs. 153 per cylinder. 

(f) There have been sporadic disruptions ir. supply 
in some parts of the country which have been caused 
due to: 

(i) Unprecedented floods in Surat in 2006 resulting 
in shut down of ONGC Hazira and fractionators 
at Vijaypur and Auraiya. 

(ii) Unplanned shut down of Refinery of Chennai 
Petroleum Corporation Ltd. (CPCL). 

(iii) Maintenance shut down of Kochi Refinery Ltd. 
(KRL). 

(iv) Disruptions in transportation of LPG in 
Kamataka. 

(v) Grounding of an import cargo ship at Ratnagiri 
in Maharashtra. 

Government is closely monitoring the supplies of 
LPG. The following steps have been taken: 

(i) Firming up of imports enabling imports at short 
notice. 

(ii) Reduction of import dependence through 
refinery expansion. 

(iii) Enhancing LPG storages through under-ground 
caverns. 

(iv) Raising inventory lewis at refinery from 12-13 
days to 15-20 days. 

The Government along with oil SPUs is subsidizing 
each cylinder of LPG to the tune of Rs. 175. The total 
subsidy on LPG cylinders for the year 2005-06 was Rs. 
11766 crores. Since such huge amount of public funds are 
used for subsidizing LPG, Government is closely monitoring 
the distribution of LPG to check diversion for unauthorized 
uses like commercial establishment, illegal LPG vehicles. 
Government has advised oil companies to monitor deaJer-
wise sales in order to check this misuse. In the process, 
it is possible that some genuine customers are affected in 

the form of slightly delayed supplies. 011 Marketing 
Companies are trying to ensure that the inconvenience to 
genuine customers is minimized. 

Thefts from Protected Monument. 

*228. SHRI JIVABHAI A. PATEL: 

SHRI GIRIDHARI YADAV: 

Will the Minister of CULTURE be pleased to state: 

(a) the details of cases of theft reported from the 
centrally protected monuments and museums, temples 
during the last year and the current year, so far; 

(b) whether some of the stolen items are known to 
have been smuggled abroad; 

(c) if so, the details thereof; 

(d) the effor1S being made to bring bad< such items 
of archaeological importance; and 

(e) the steps taken/proposed to be taken by the 
Government to prevent theft of such items and their 
smuggling abroad? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) During the years 2005 
and 2006, five theft cases have been reported as detailed 
in the enclosed statement. 

(b) to (d) There is no information that some of these 
items were smuggled abroad. In all cases of theft of 
antiquities, FiRs have been registered with police and 
investigation taken up. Besides CSI, DRI, Customs and 
Interpol have been informed and look out notices have 
been issued. 

(e) For protection of the monuments, sites of national 
importance and archaeological museums, watch and ward 
staff have been deptoyed. Their strength has been 
supplemented by private security guards, State Police and 
CISF. For better security of museums, electronic gadgets 
like burglar alarms, CCTVs etc. are proposed to be 
installed. The Antiquity and Art Treasures Act, 1972 is 
being amended for effectiw implementation and providing 
stringent punishment to offences involving violation of the 
provisions of the Act. 
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StIIt.ment 

The Number of Theft Cases from 2005 to 2006 (during Last Year and Cu"ent Year) 

SI. Name of State 
No. 

1. Rajasthan 

2. Madhya Pradesh 

3. Uttranchal 

4. Madhya Pradesh 

5. Rajasthan 

Name of Monument! 

Site Museum and 

the District 

Ancient site Nagar, 
Distt. Tonk 

Sidhnath Temple 

Mandhata, Distt. 

Khandwa 

Temple premises of the 

Chandpur Fort, Distt. 

Chamoli 

Sculpture shed, Karitalai, 

Distt. Katni 

Archaeological Museum, 
Kalibangan, Distt. 

Hanumangarh 

Commercial Development of 
Unutilised Railway Land 

*229. SHRIMATI SANGEETA KUMAR I SINGH DEO: 

SHAI HAAISINH CHAVDA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the land of the Railways lying unutilized, zone-

wise; 

(b) whether the Railways have chalked out any plan 

for commercial development of its unutilized land; 

(c) If so, the details of the sites identified for the 

purpose; 

(d) whther bids have been invited in this regard; and 

(e) if so, the outcome thereof and the further action 

taken thereon? 

Descriptiion of Date of Status of 
the Objects theft the cases 

7 Sculptures 12th Jan. 05 F.l.R. lodged 

1 head of female 4/5-09.05 F.t.R. lodged 
sculpture 

1 Carved wooden- 18/19-04-06 F.l.R. lodged 
head of Kali 

9 Sandstone 17-8-06 F.l.R. lodged 
sculptures 

Wheel and cart 21-01-2006 F.l.R. lodged 
frame 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) Zone-wise position on vancant land is as 
under:-

Railway 

Central 

East Coast 

East Central 

Eastem 

North Central 

North Eastern 

Northeast Frontier 

Vacant Land 
(in Hectare) 

2 

2478 

1355 

5773 

1547 

738 

5923 

2435 
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2 

Northern 2919 

North Western 964 

South Central 4248 

South East Central 3391 

South Eastern 84 

Southern 2297 

South Western 2871 

West Central 488 

Western 7383 

Total 44894 

(b) Yes, Sir. 

(c) to (e) 61 sites having potential were taken up 
over Indian Railway for property development. So far bids 
have been finalized for 9 sites involving a total of about 
Rs. 21 crore. Out ofthis, Rs. 6.5 crore have already been 
realized. Studies on 17 sites have been completed where 
bids are to be invited and in 11 cases, studies are under 
progress. Bids in remaining 24 cases have been cancelJedl 
dropped due to poor/no response, for want of clear title, 
encroachment etc. 

In order to give greater thrust to the commercial use 
of Railway land/air space, Railways has decided to set up 
a separate Authority namely the Rail land Development 
Authority, through an amendment to the Railways Act, 
1989 to undertake all tasks related to property development 
on railway land/air-space. The Authority has been 
constituted with effect from 1 st November 2006. 

Jan Kerosene Pariyojana 

*230. SHRIMATI RUPATAI D. PATIL: 

SHRI SANTOSH GANGWAR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Jan Kerosene Pariyojana started to 
check black marketing of kerosene has achieved its 
objectives; 

(b) if so, the details thereof; 

(c) whether dealers have demanded to discontinue 
this scheme; 

(d) if so, the reasons therefor; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) and (b) The Government 
approved an innovative pilot project for radically revamping 
the PDS kerosene distribution network to ensure that this 
heavily subsidized product is actually made available in 
the required quantities at subsidized prices to the intended 
beneficiaries, as waH as to reverse and eventually eliminate 
the diversion of PDS Kerosene for adulteration. The pilot 
project under the name of Jan Kerosene Pariyojana (JKP) 
was launched with effect from 2nd October 2005 initially 
for a period of 6 months. 

(c) and (d) Yes, Sir. A representation was received 
from all India Kerosene Dealers Federation requesting 
discontinuation of the Scheme on the ground that the pilot 
project had not yielded any fruitful results but was creating 
many problems. 

(e) Government has been reviewing the JKP from 
time to time and is taking necessary action to further 
streamline the system. Based on the Diagnostic Study 
conducted by National Council of Apptied Economic 
Research (NCAER) and reviews taken by the Government, 
the pilot scheme was initially extended for 3 months up to 
30th June 2006 and again up to 30th September, 2006. It 
has now been further extended up to 30th June, 2007. 

(English] 

Delays In Flighta 

*231. SHRI HARIN PATHAK: 

StiRI N.N. KRISHNADAS: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 
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(a) whether the Government is aware of the delay of 
flights due to the heavy traffic congestion at airports and 
some other technical reasons; 

(b) if so, whether any long term effective solution for 
the delay in flights is being explored; 

(c) if so, the details in this regard; and 

(d) the steps taken/proposed to be taken by the 
Government to reduce the congestion at the airports? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) Yes, Sir, but 
only at Delhi and Mumbai airports. 

(b) Yes, Sir. 

(c) (i) New high speed exist taxiways at Delhi and 
Mumbai airport have been constructed and some more 
are under construction. A parallel taxi-track has been 
constructed at Delhi airport by which runway occupany 
time has been reduced considerably. 

(ii) Simultaneous use of both runways at Delhi airport 
and Mumbai airport has started during the traffic 

congestion period. 

(iii) Improved ATC procedures have been framed. 

(iv) Clearance Delivery Position has been established 

at Mumbai and Delhi airports. 

(v) Restriction on general aviation aircraft movement 
during peak period at Delhi and Mumbai airport has been 

imposed. 

(vi) ATC Automation System at Delhi and Mumbai 

are being upgraded. 

(vii) Surface Movement Radar has been installed 

and in operation at Delhi airport. 

(viii) Advanced Surface Movement Guidance and 
Control System (ASMGCS) is being installed at Delhi. 

(d) At IGI Airport, Delhi International Airport Private 
Limited is going to start construction of a new parallel 
runway by January 2007 which will be ready by the year 

2008. 

Survey on TrIbes 

*232. SHRI HARIBHAU RATHOD: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the National Commission for Denotified 
Tribes, Nomadic and Semi-nomadic Tribes has visited the 
certain States to conduct a survey on Denotified Tribes, 
Nomadic and Semi-nomadic Tribes (DNTs); 

(b) if so, the details thereof; 

(c) the criteria adopted to determine the placesl 
States for conducting such surveys; and 

(d) the date by which the Commission is likely to 
submit its report to the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (d) The 
Commission is not conducting any survey of Denotified 
Tribes, Nomadic and Semi Nomadic Tribes. The tenure of 
the Commission is due to expire on 5th February, 2007. 

[Translation] 

Black Marketing of LPG 

*233. SHRI BHUPENDRASINH SOLANKI: 

SHRI MAHESH KANODIA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government has conducted raids in 
various parts of the country in order to check black 
marketing of domestic Liquefied Petroleum Gas (LPG); 

(b) if so, the details thereof during the last two years 
and the current year so far; 

(c) whether the Government has taken any action 
against the dealers/persons found involved therein; 

(d) if so, the details thereof; and 

(e) the steps takenlbeing taken to check black 
marketing of domestic LPG? 
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THE MINISTER OF PETAO\.EUM AND NATURAl 
GAS (SHRI MURU DEOAA): (a) Public Sector Oil Marketing 
Companies (OMCs) have reported instances of diversion! 
black marketing of domestic LPG cylinders for commercial 
purposes by their LPG distributors. 

(b) to (d) during the last two years, 2004-05 and 
2005-06, and during April-October, 2006, the number of 
LPG distributors penalized by the OMCs for diversion! 
black marketing of domestic cylinders for commercial 
p~rposes under their Marketing Discipline Guidelines 
(MDG) were as under: 

Year 

2005-06 

ApriI-October, 
2006 

Number of LPG 
distributors 
penalized 

484 

517 

198 

Penalty imposed 
under MDG 

(Rs. in lakhs) 

113.84 

2n.62 

86.33 

In addition to the action taken by the OMCs under 
the MDG, State Governments are empowered to take 
action against illegal use of domestic LPG. The Food and 
Civil Supplies Department of the State Governments had 
conducted raids on commercial establishments and seized 
domestic LPG cylinders being misused. During the last 
two years, 2004-05 and 2005-06, and during April-October, 
2006, the number of LPG cylinders seized by Food and 
Civil Supplies Department and the Road Transport 
Authority of the State Governments were as under: 

Year 

2004-05 

2005-06 

April-October, 

2006 

Number of 
LPG cylinders 

seized 

11143 

32507 

19835 

Number of motorists 
caught by Road 

Transport 
Authorities 

2462 

2345 

728 

;, ' 

(e) The following measures have been taken to 
prevent the diversionlblack marketing of domestic LPG 
cylinders for commercial purposes: 

(i) Under the LPG (Regulation of Supply and 
Distribution) Order, 2000 promulgated under the Essential 
Commodities Act, 1955 the diversion/black marketing of 
domestic LPG cylinders for commercial purposes by the 
distributors of OMCs is prihibited. The State Governments 
are empowered to take action against erring distributors 
under the provisions of this Order. The State Governments 
have been alerted from time to time to take steps against 
the diversion of domestic cylinders for unauthorized usage. 

(ii) The officials of OMCs carry out random checks 
at distributors godown, delivery point, as well as en-route 
to ensure that no diversion/black marketing takes place. 
In terms of the MDG, In case of establishment of any 
diversion/black marketing of domestic LPG cylinder for 
commercial purposes, the following actianis taken against 
the distributor: 

Fine of Rs. 20,000 plus the price of LPG diverted at 
commercial rates for 1 st offence. 

Fine of Rs. 50,000 plus the price of LPG diverted at 
commercial rates for 2nd offence, and 

Termination of the distributorship for 3rd offence. 

(iii) Government have advised OMCs to introduce 
different colours for domestic and non-l1omestic cylinders. 
This is expected to help in controlling the diversion of 
domestic LPG for unauthorized use. 

[English] 

Parcel and Luggage Services 

*234. SHRI P. KARUNAKARAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether a large number of Railway porters have 
been d8nied deployment under the new policy adopted 
by the Railways in regard to parcel and luggage services; 

(b) if so, the details in this regard; 

(c) whether the Railways have received representa-
tions from various quarters to consider the said policy; 
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(d) if 90, the details thereof; and 

(e) the decision taken by the Railways thereon? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) With a view to prevent accumulation of 
parcels on platforms and convenience to passengers, 
booking and carriage of parcel traffic was rationalized by 
Railways. Under this policy, parcel boOking and handling 
has been allowed where adequate haHs are available. The 
booking and movement was planned by direct trains. 
Representations have been received against rationalization 
policies. No reduction has been done in deployment of 
railway porters on account of new policies. Exemptions 
such as one transhipment en route and loading/unloading 
in short halts in some cases has been allowed. 

Luggare booking has been exempted from 
rationalization. 

Defence Factories Outlets 

*235. DR. K. DHANAAAJU: 

SHRI ALOK KUMAR MEHTA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the weapons such as pistols/revolvers 
of non-pro/libited bore manufactured in ordnance factories 
are being sold to civilians through defence factories outlets 
in a few States only; 

(b) if so, the details of such outlets; 

(c) whether the Government proposes to set up such 
outlets in other States also; 

(d) if so, the details thereof; and 

(e).if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI A.K. ANlONY): 
(a) Yes, Sir. 

(b) 1. Hitle Factory, Ichapore, Kolkata (West 
E'er;:-.I) 

2. Gun ally -.Jllell t-actory, Cossipore, Kolkata 
(West Bengal) 

3. Small Arms Factory, Kanpur (Uttar Pradesh) 

4. Field Gun Factory, Kanpur (Uttar Pradesh) 

5. Machine Proto Type Factory, Ambarnath 
(Maharashtra) 

6. Ordnance Cable Factory, Chandigarh (Union 
Territory) 

7. Ordnance Factory, Moradnagar (Uttar 
Pradesh) 

8. Gun Carriage Factory, Jabalpur (Madhya 
Pradesh). 

9. Ordnance Factory, Ambajhari, Nagpur 
(Maharashtra) 

10. Heavy Vehicle Factory, Avadi, Chennai (Tamil 
Nadu) 

(c) to (e) Sales outlets are working only in the 
respective factories. There is no proposal to open more 
outlets. 

Acquisition of Sugarcane Acreages 

*236. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment proposes to acquire 
sugarcane acreages overseas in search of energy security 
in order to reduce dependence on imported crude as 
reported in the Times of India' dated September 6, 2006; 

(b) if so, the details thereof; 

(c) whether any Inidan oil companies have signed 
MoUs with the foreign countries in this regard; 

(d) if so, the details in this regard; and 

(e) the further steps taken by the Government to 
implement MoUs? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) No, Sir. 

(b) Does not arise. 
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(c) No, Sir. 

(d) and (e) DO not arise. 

Shor1age of LNG 

"237. SHRI P.C. THOMAS: 

SHRI BASU DEB ACHARIA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the details of the demand and supply position of 
Uquefied Natural Gas (LNG) in the country, State-wise; 

(b) the quantum of LNG imported during each of the 
last three years; 

(c) whether there is a shortage of Uquefied Natural 
Gas (LNG) in the country; and 

(d) if so, the steps taken to meet the LNG demand? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) One of the sources of 
natural gas is liquefied Natural Gas, which is imported in 
liquid form and then regasified before use. The demand 
for Regasified Uquefied Natural Gas (RLNG) is not 
assessed separately. It depends on the total demand for 
natural gas in the country. The demand for natural gas for 
2007 -os has been estimated at 17927 M~SCMD, whereas 
the domestic production is estimated at 70.54 MMSCMD. 
The deficit could be made up by import of LNG. The 
ins1alJed capacity of LNG terminals in the country is 7.5 
MMTPA, which can supply about 27 MMSCMD of natural 
gas. 

(b) There are two LNG terminals in operations, namely 
5 MMTPA Dahej LNG Terminal or Petronet LNG ltd. (PLL) 
and 2.5 MMTPA Hazira Terminal of MIs. Hazira LNG Private 
ltd. (HLPL). Year-wise LNG imports made by PLL from 
2003-04 to 2005-06 are as under: 

Year 

2004-05 

2005-06 

LNG imported 
(MMTPA) 

0.062 

2.43 

4.81 

In addition, HLPL ~ 0.171 MUTPIItt LNG cUing 
2005-06. 

(c) and (d) There is a large gap between demand 
and supply of natural gas in 1he country. The C30rtMmment 
of India has adopted a muIi-pronged strategy to augment 
supplies and to bridge the gap beeue ••• ~ II'5d dIInw1d 
for the domestic market through: 

(a) Intensification of domestic Exploration and 
Production activities under New Exploration 
LIcensing Plicy (NELP). 

(b) ExploItation of unconventional gas, lila Coal Bed 
Methane (CBM). 

(e) Implementation of Natural Gas Hydrate 
Programme (NGHP) for 8II8Iuation 01 t¥hte 
resources and their possible commercial 
exploitation. 

(d) Import of gas as LNG, and also through 
transnational gas pipelines. 

To cater no larger LNG imports, additional LNG 
infrastructure is being created. The capacity of Oahej 
terminal is being expanded from 5 MMTPA to 10 MMTPA 
by 2008-09. DabhoI LNG terminal with a capacity of 5 
MMTPA is expected to become fully operational by 2009-
10. The 2.5 MMTPA capacity Kochi LNG terminal, with 
provision for expansion up to 5 MMTPA; is expected to be 
commissioned in 2010. 

The companies concerned are holding discussions 
with various potential LNG suppliers in dlff8rent countries, 
such as Australia, Algeria, Malaylia, Qatar, Nigeria and 
Myanmar for import of LNG. 

[Translation] 

PermlMion to ~ A~ 

-238. SHRI BRAJESH PATHAK: WID the Minister of 
CIVIL AVIATION be pleased to state: 

<a> whether the Government proposes to allow more 
private airlines to operate their nights on domestic and 
international routes; 

(b) if so, the details thereof; 
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(c) the action taken by the Government in this regard; 

(d) the time by which these private airlines are likely 
to be allowed to operate their flights; 

(e) whether the Government proposes to tighten the 
entry norms to permit new players in the aviation sector; 
and 

(f) if so,the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (f) 
Government has a laid down policy outlined in Civil 
Aviation Requirement, Section 3 Air Transport Series 'C' 
part-II dated 1 st March, 1994 with regard to grant of No-
objection certificate (NOC) to start scheduled airline 
operations. This policy is reviewed from time to time 
depending on the growth and requirements of civil aviation 
sector. 

As regard intemational operations, Inidan scheduled 
carriers having continuous operations of at least 5 years 
in the domestic sector and having a minimum fleet size of 
20 aircraft have been permitted to operate on all 
international routes except UAE, Qatar, Bahrain, Oman, 
Kuwait and Saudi Arabia. On international routes, airline' 
operators fullfilling the prescribed norms are permitted to 
operate frequencies in accordance with the prevaling 
bilateral agreements. 

On domestic routes, the airlines are free to operate 
as many frequencies anywhere in the country based on 
their assessment of traffic demand and commercial viability 
and subject to compliance of route dispersal guidelines 

issued by Government. 

{English} 

Restructuring of Public Sector 
Oil Companies 

*239. SHRI MANJUNATH KUNNUR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has examined the 
recolTlfT''3rldations made by Dr. V. Krishnamurthy Committee 
':In restructuring of public sector oil companies; 

(b) if so, the details of the recommendations accepted 
and imptemented by tI'1e Government; and 

(c) if not, the present status thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) and (b) In line with the 
recommendations of the Advisory Committee on Synergy 
in Energy under the Chairmanship of Dr. V. Krishnamu~, 
Kochi Refineries Umited (KRL) has been merged with its 
holding company Bharat Petroleum Corporation Umited 
(PBCL). The merger of IBP Company Limited with Indian 
Oil Corporation Umited (IOC), is in the final stage. Steps 
have been initiated for the merger of Bongaigaon Refinery 
and Petrochemicals Umited (BRPL) with IOC. 

Government has approved the building of 5 million 
Metric Tonnes (MMT) strategiC crude oil reserves at three 
locations at Mangalore (1.5 MMn, (ii) Vizag (1.0 MMT); 
and (iii) Mangalore or nearby location (2.5 MMT). In-
principle decision has also been taken to ultimately 
construct 15 MMT of strategic storage in phases. 

The PetrOleum and Natural Gas Regulatory Board 
(PNGRB) Act, 2006 was notified in the Gazette of India 
on 3-4-2006. Necessary action for setting up PNGRB is 
under way. 

(c) The other recommendations are under conside-
ration of the Government. 

Post Matric Scholarship Scheme for 
SCStucients 

*240. SHRI RAM KRIPAL YADAV: 

SHRI RAMDAS ATHAWALE: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the annual target fixed for providing scholarship 
to SC students under Post Matric Scholarship Scheme in 
the country; 

(b) the basic criteria for providing Post Matric Scholar-
ship to the SC students; 

(c) whether Post Matric Scholarship Scheme for SC 
students in the country is being heavily affected due to 
non-availability of funds; 

(d) if so, the details thereof and reaction of the 
Government thereto; 
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(e) whether there are demands from the State 
Govemments/Union Territory Administrations to increase 
the financial assistance under the scheme; and 

(1) if so, the details thereof and reaction of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (0 No physical 
target is fixed. Scholarship is paid to the students whose 
parents/guardian's income from all sources does not 
exceed Rs. one lakh per annum. There is considerable 
increase in demands from State GovernmentslUnion 
Territory Administrations as a result of wider coverage 
and upward revision of fees for various courses. Out of a 
prOVision of Rs. 440 erore, an amount of Rs. 265.20 crores 
has already been released in the current year. Steps have 
already been taken to release the funds available under 

the scheme. 

[Translation] 

Transfer of Oil WellslBlocks 

*241. SHRI V.K. THUMMAA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the oil wellslblocks discovered by the 
Oil and Natural Gas Corporation and other public sector 
oil companies are being transferred to the multinational 
companies and other private companies; 

(b) if so, the reasons therefor; 

(c) whether the said multinational companies and 
private companies are not bearing the costs of oil and 
gas explorations incurred by the ONGC and other Public 
undertakings and taking all the benefits; 

(d) if so, the reaction of the Government thereto; 

and 

(e) the corrective steps taken by the Government in 
this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURU DEORA): (a) and (b) In order to explore 
the sedimentary basin of India and augment domestic 

supply of oil and natural gas, the Government has put in 
place a policy called New Exploration Licensing Policy 
(NELP) in the year 1997 for award of exploration acreages 
to domestic and foreign companies through the process 
of international competitive bidding. These awards lead to 
Signing of Production Sharing Contracts (PSCs) between 
the Government and the awardee companies. Prior to 
this Policy, the Government had offered medium and small 
sized discovered fields of National Oil Companies (NOes) 
undetr the "Discovered Field Policy· in two rounds in the 
year 1992 and 1993. 

(c) to (e) The Discovered Field Policy did not envisage 
reimbursement of past cost incrurred by the NOCs in these 
fields by the awardee companies. However, the NOCs 
were reimbursed/are to be reimbursed under respective 
PSCs a part of their past cost in the form of signature 
bonus, production bonus and partial past cost 
reimbursement. The awardee companies have incurred 
expenditure on dell9lopment of these fields in proportion 
to their Participating Interest (PI) and are entitled to their 
share of profit petroleum as per the terms of the PSCs. 
The Government gets royalty, cess and profit petroleum 
from these fields in accordance with the terms and 
Conditions of respective PSCs. 

Opening of Additionat Medlcall 
Engineering Colleges 

2204. SHRI RAGHUVEER SINGH KOSHAl: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government proposes to open 
additional MedicallEngineering Colleges for imparting 
higher education to the children of the defence personnel. 

(b) if so, the details thereof; 

(c) whether any assistan~ is being sought from 
States in this regard; 

(d) i1 so, the State-wise details thereof; and 

(e) the response of the State Governments thereto? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) There is no proposal to open additional Medical! 
Engineering Colleges by the Government for imparting 
higher education to the children of the defence personnel. 
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(b) to (e) Do not arise. 

[English] 

Widening of Roads In Cantonment 
Areas of Pune 

2205. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of DEFENCE be pleased to state: 

(a) whether roads passing through cantonment areas 
in Pune are likely to be handed over the Pune Municipal 
Corporation for road widening projects; 

(b) if so, the details thereof and stretches of such 
roads identified by the Defence Estate office of Pune 
Circle; 

(c) whether the transfer of land to Pune Municipal 
Corporation would be on ownership basis or lease basis; 

(d) if so,the details thereof; and 

(e) the details of compensation package offered by 
the Pune Municipal Corporation in lieu of development of 

these roads? 

THE MINISTER OF DEFENCE (SHRI A.K. ANlONY): 

(a) to (e) The Pune Municipal Corporation has proposed 
transfer of defence land which is required for widening of 
Alandi road in Kirkee cantonment, which has also been 
identified by Defence Estate office of Pune. In lieu of the 
defence land, the Pune Municipal Corporation has offered 

land at some sites for exchange. 

Discrepancy In OBC List 

2206. SHRI S.K. KHARVENTHAN: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 

to state: 

(a) whether the Union Government has approved! 

revised the Central list of Other Backward Classes with 

regard to various States/UTs; 

(b) if so, the details thereof, State/UT-wise; 

(c) whether more discrepancies are reported and 

still exists in the above process; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to solve 
discrepancies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (e) Yes, Sir. The 
Union Government has so far approved/modified the 
Central list of OBCs of various StateslUTs through 22 
notifications. The revision/modification of the Central list 
of OBCs is a continuous process and on the advice of 
National Commission for Backward Classes the Central 
Government modifies/revises the Central list of OBCs. 

[Translation] 

Gauge Conversion In Madhya Pradesh 

2207. SHRI ASHOK ARGAL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the project of gauge conversion of the 
tracks at Hathua on Gorakhpurdivision, Gopalgantdistrict 
of Bihar and Katni in Madhya Pradesh have been approved 
without any prior survey; 

(b) if so, the details thereof; and 

(c) the reasons for giving priority to this project in 
approval and budget sanctioning while there are projects 
for more important than this one? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

[English] 

E-Ticketing 

2208. SHRI K.S. RAO: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the average monthly volume of passenger 
reservation tickets booked through internet; 

(b) whether passengers are faCing problems in 
railway reservation booking through internet; and 

(c) the steps taken to remove the hurdles and to make 
e-ticketing popular amongst railway passengers? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) On an average 4.51.335 
reserved tickets have been booked through intemet every 
month during the financial year 2006-2007 (upto October, 
20(6). 

(b) No, Sir. 

(c) The facility of booking of e-tickets has been 
extended to some authorised travel agents, e-seva centres 
of Andhra Pradesh Govemment etc. 

'Atanl' Railway Station 

2209. SHRI SUBODH MOHITE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways propose to develop Ajani 
railway station as a second terminus at Nagpur; 

(b) if so, the details thereof; 

(c) whether Railways propose to provide WTS facility 
at at the stations in Nagpur Zone; and 

(d) if so, the time by which the said facility is likely to 
be available? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. At present, 
the Ministry of Railways do not propose to develop Ajani 
Railway station as a second Terminus for Nagpur area. 
However, as and when there is a need to augment the 
coaching facilities, it will be taken into consideration. 

(c) and (d) The world WTS mentioned above is not 
.... understood. However if it refers to UTS (Unreserved 

,.. Ticketing System), the details are given in attached 

statement. 

Projects of Unreserved Ticketing System (UTS) for 
Central Railway was sanctioned by Railway Board at a 
cost of Rs. 9.76 Crore under supplementary DemaruHor 
Grants for the year 2003-04. Against this work 52 stations 
on Central Railway have been provided with UTS terminals 
during the year 2005-06. Out of these 52 UTS stations, 
loUowing 10 stations of Nagpur Division have been 
provided with UTS facility. 

SI. Station Total No. of terminal 
No. installed 

1. Nagpur 8 

2. Santra Market (NGP) 6 

3. Wardha 3 

4. Amla 2 

5. Ballharshah 2 

6. Batul 3 

7. Chandrapur 3 

8. Dhamngaon 2 

9. Pulgaon 2 

10. Pandhurna 2 

Total 33 

Railway Board have Sanctioned a work of extension 
of UTS at balance A, B, C and Dcategory stations at a 
cost of Rs. 15.39 Crore for the year 2006-07 for 90 more 
stations, covering all A, e, C and D category stations and 
8 E category stations on Central Railway. Against this work 

UTS has been provided at Sewagram. Hinghnghat and 
Ghoradongari stations on Nagpur Division with 2 terminals 
each. UTS facility will be extended at Narkher, Multai and 
Parasta stations on Nagpur Division by 31-03-2007. UT5-

cum-PRS terminals have also been provided at 
Ohamangaon and Pandhuma en Nagpur Division. 

New RaDway Station at Nedumbauery. KeraIa 

2210. SHRIMATI C.S. SWATHA: WiU the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government has received any 
proposal from the Government of Kerala regarding setting 
up of a new Railway Station at Nedumbassery; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Govenment thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) to (c) Proposals have been 
received regarding setting up of a new Railway Station 
near the International Airport of Cochin at Nedumbassery. 
The same have been examined and not found operationally 
feasible and commercially justified. 

[Translation] 

Financial Aulatance to Rajasthan 

2211. SHRt KAILASH MEGHWAL: Will the Minister 
of FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government has received any 
proposal from the Government of Rajasthan for setting 
up of FPls in the State; 

(b) if so, the details thereof; and 

(c) the financial assistance provided in this regard 

Name of the Scheme 

Scheme for infrastructure 
Development 

Scheme for technology 
Upgradationlestablishment 
and modernization of food 
processing industries 

Scheme for backward and 
forward integration and 
other promotional activities 

Sche":le for Human R~sourt:e 
Development 

Scheme for strengthening of 

institutions 

[English] 

2003-04 

100.00 

86.00 

2.34 

8.00 

Nil 

Dividend Paid by Oil Companies 

2212. SHRIMATI AACHANA NAYAK: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state 

during the last three years including current year, scheme-
wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) Yes, Sir. 

(b) During the 10th Five Year Plan period (2002-03 

to 2006-07 upto 4-12-2006), 129 project proposals have 
been received from Rajasthan for financial assistance 

under the Scheme for Technology Upgradation/ 
Modernization/Establishment of Food Processing 
Industries. Financial assistance provided to food processing 
units under the above scheme in the State during the 
above period is Rs. 531.13 lakhs. 

(c) Details of scheme-wise financial assistance 

provided in the State of Rajasthan during the last three 
years including current year is given below: 

(Rs. in Lakh 

2004-05 2005-06 2006-07 

Nil Nil Nil 

35.83 117.39 291.91 

Nil Nil Nil 

4.67 50.00 Nil 

Nil 6.00 Nil 

the dividend paid by the public sector oil companies to 

the Government during each of the last three years, 
company-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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PETROL.EUM AND NATURAL GAS (SHRI DINSHA 
PATEL): The details of dividend paid by the major public 
sector oil companies to the Government during each of 
the last three years are as under: 

Name of the Dividend paid to the Government 
oils PSUs 

ONGC 

IOCl 

tiPCL 

BPCl 

GAil 

OIL 

(Rs. in Crores) 

2003-04 2004-05 

2736.40 4228.70 

2011.96 1964.06 

380.91 259.63 

3n.34 327.69 

455.60 387.95 

315.00 294.00 

Maritime TIes with South-Ea8t 
Asian Region 

2005-06 

4757.30 

958.08 

51.92 

148.95 

581.92 

598.50 

2213. SHRI DUSHYANT SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government proposes to enhance 
maritime ties with the South East Asian Region; 

(b) ifso, the details thereof; and 

(c) the efforts made by the Government in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) The Indian Navy and the Indian Coast Guard 
have taken number of initiatives for enhancement of 
maritime ties with the countries in the South-East Asian 
Region, namely, Thailand, Malaysia, Indonesia, 
Philippines, Vietnam and Singapore. The initiatives include 
regular discussions with the regional Navies for security 
of sea-lanes and other issues, coordinated patrols, 
exchange of information on the merchant traffic in the 
Indian Ocean, bilateral visits, port-calls by ships, training 
of officers and sailors from countries of the region in the 
professional schools of the Indian Navy, experience 
sharing in maritime matters, participation by the Indian 

Navy in multilateral exercises conducted by the S0uth-
East Asian Navies or those conductecJ in the South-East 
Asia, participation in multinational symposia, conferences 
and seminars etc. 

India has also sign~ and ratified the Regional 
Cooperation Agreement on Combating Piracy and Armed 
Robbery Against Ships in Asia. 

Contracta to BHEL 

2214. SHRI SURESH KALMADt: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether there is a move to reserve project 
contracts for thermal plants exclusively in favour of BHEL 
instead of encouraging competitive bidding; 

(b) if so, the details thereof; 

(c) whether BHEL is trying up with the Hench major 
Alsthom for super-criterial technology; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) and (b) Government of India, while 
extending the Purchase Preference Policy (PPP) for 
Central Public Sector Enterprises (CPSEs) in July, 2005 
granted exemption to Ministry of Power from thePPP. 
This was subject to the condition that they will place certain 
orders upon BHEl on negotiated baSis price benchmarked 
through competitively bid projects 9Very year. Ministry of 
Power and DepartfTl-j"l IJI Heavy Industry will work out, at 
the beginning of the year, the number of vaJue of the 
orders to be placed upon BHEl during the financial year. 
However, till date no order has been placed on BHEL 
against this exemption by the Ministry of Power. 

(c) and (d) In order to acquire required capability, 
BHEL had entered into a technology collaboration 
agreement with A1stom, SA, France in October, 2005 for 
steam generating equipment required for 800 MW 
Super critical Thermal Power Plants. The collaboration is 
valid for a period of 15 years. 
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[ltansIation} 

Production of LPG 

2215. SHRI JAI PRAKASH (Mohanlal Ganj): Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the LPG producing domestic 
companies-GAIL (India) Ltd. and Oil and Natural Gas 
Corporati.on have reduced the production of Liquefied 
Petroleum Gas; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to increase 
the production of Liquefted Petroleum Gas in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) No, Sir. However, production of LPG 
in Gail (India) Ltd. plants was temporarily affected due to 
floods in Hazira during August-September, 2006. 

(c) Oil and Natural Gas Corporation Ltd. is planning 
an additional condensate recovery unit for LPG 
augmentation at Gandhar in the State of Gujarat to produce 
64 tonnes per day of LPG. Further the refining capacity of 
oil refineries is expected to increase to 235 MMTPA at the 
end of 11th Plan from the current level of 148.97 MMTPA 
with correspondi"9 increase in the prcxluction of petroleum 
products in the country, including LPG. 

(English) 

Gauge Conversion at PambM 8,. 
2216. SHAI K.C. PALLANI SHAMY:WiII the Minister 

of RAILWAYS be pleased to state: 

(a) whether the broad gauge conversion work at 
Pamban Bridge is presently going on; 

(b) if so, the details thereof and the estimated cost 
of the project; 

(c) whether there is also a proposal to construct a 
new bridge with foreign technology; 

(d) if so, tf1e,.details thereof; 

(e) whether the exi~ng structures are also proposed 

to be changed to cope with the increasing load due to 
gauge conversion; 

(f) if so, the details thereof; and 

(g) the steps taken for the early completion of broad 
gauge conversion of Pamban bridge? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) to (g) The work of modification/strengthening of 
the existing bridge has been taken up as part of Madurai-
Rameshwaram gauge conversion project costing about 
Rs. 243 crore. The cost of strengthening/modification of 
Pamban bridge is Rs. 22.62 crore which involves replacing! 
respacing of existing girders and modification/strengthening 
of Navigational span. The work of conversion of this section 
from Maridapam to Rameshwaram alongwith the bridge is 
targeted for completion by 31-3-2007. The work is being 
monitored closely for timely completion. 

There is no proposal to construct new bridge with 
foreign technology. 

Safe of Tickets through Government 
Run Internet Kiosks 

2217. SHRI ASADUDDIN OWAISI: Will the Minister 
of RAILWAYS be pleased to state: 

(8) whether the Indian Railway Catering and Tourism 
Corporation (IRCTC) approached District Magistrates of 
various districts of States to explore the possibilites of 
·tickets sale through the Government run internet kiosks; 

(b) if so, the details thereof and response of the 
Government agencies in this regard; and 

(c) the time by which the proposal in this regard is 
likely to be finalized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. Indian 
Railway Catering and Tourism Corporation (IRCTC) had 
written to District Magistrates and Deputy Commissioners 
of all districts and reponse has been received from following 
for selling of e-tickets:-

(I) Andhra Pradesh Government (E-seva) 
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(ii) Deputy Commissioner Nawashahar District, 
Punjab 

(iii) Deputy Commissioner Kapurthala District, 

Punjab 

(iv) Rajasthan Government (E-Mitra) scheme, 

Directorate of Information Technology 

(v) Government of Pondicherry. 

(vi) District Magistrate, Maharajganj, Uttar Pradesh 

(vii) Manipur Electronics Development Corporation 

Limited, Government of Manipur 

(viii) Department of Information Technology, 

Government of West Bengal 

(ix) District Collector, East District, Government of 

Sikkim 

(x) Karnataka Government run Internet Kiosks, 

Banga10re-1 

(xi) District Collector, North Goa District, Panaji, Goa 

(xii) District Magistrate, Sitapur, Uttar Pradesh 

(xiii) Common Services Center Project (CSC), 

Department of Information Technology, 

Government of Kerala. 

This facility has already been commissioned at 

Andhra Pradesh (e-seva centres), Nawashahar and 

Kapurthala. 

(e) No specific time for finalization of this .proposal 
can be given at this stage. Finalisation of proposal is 
subject to futfillment of technical tequirements by these 
agencies as per standards ofl ACTC. 

Centrat Grants to FPTC. 

2218. SHRI JOACHlM BAXlA: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) the number of Food Processing lTaining Centres 
(FPTCs) which have been given grants during the .... Ina 
years and those which have given utilization certificates of 
grants, State-wise; 

(b) whether certain FPTCs which get grants from 
Government are not in existence; 

(c) if so, the details thereof; and 

(d) the steps taken/proposed to be taken by the 
Government to realize the amount of grants in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES(SHRt SueODH 
KANT SAHAY): (a) A statement indicating number of Food 
Processing Training Centres (FPTCs) which haw been 
given grant during the last three years, State-wise is 
annexed. Most of the training centers have submitted the 
utilization certificates and in a few remaining cases 1he 
matter is being pursued with the concerned Ofganizatlona' 
State Nodal Agencies. 

(b) to (d) There are reports regarding non-existenoe 
of some FPTCs which are being verified through the State 
Nodal Agencies. 

No. of FPTCs assisted during the last three)NIS (2003-04.2004-05 and 2005-(6) 

SI. 
No. 

Name of the State 

2 

1. Andhra Peradesh 

2003-04 

3 

2004-05 2ooS-06 

4 5 

1 

No. of Utilization 

Certificates 
received 

8 
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1 2 3 

2. Gujarat 

3. Haryana 2 

4. Himachal Pradesh 

5. Jharkhand 

6. Kerala 

7. Madhya Pradesh 

8. Orissa 

9. Rajasthan 

10. Tamil Nadu 1 

11. Uttar Pradesh 2 

12. Uttranchal 

13. West Bengal 

Total 6 

Acquisition of Bualnen Jets 

2219. SHRI E.G. SUGAVANAM: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government has inducted business 
jets into the fleet of IAF for VViPs traY&!; 

(b) if so, the details thereof and 1heoost of NGh plane; 

(c) whether it is also proposed to acquire more jets 

in the near future; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Four executive jets have been inducted into 
the fleet of IAF in pursuance of the contract concluded by 
the GO\I9mment during September, 2003 with Mis Embraer 
Brazil. The cost of the four aircraft along with the logistics 
support is approximately Rs. 531 Crores. 

(C) and (d) Govemment have concluded 8 contract 
with Mis. Boeing, USA during October, 2005 for 

4 5 6 

2 

2 

3 

2 2 ·2 

4 6 3 

3 2 

9 20 12 

procurement of three Boeing Business Jets. These are 
being procured in replacement of the existing two Boeing 
737-200 aircraft with the IAF Communication Squadron 
for meeting the travel requirement of the VIPs and other 
dignitaries. 

2220. SHRI MIL/ND DEORA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have approved the 
construction 0.1 a rail-cum-road bridge across the Ganga 
near Paina in Bihar; 

(b) the apProximate cost involved therein; and 

(c) the time by which the proposed bridge is likely to 
be opetationa/? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Government has approved 
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construction of a rail-cum-road bridge across river Ganga 
near Patna as a modification of earlier scheme of only rail 
bridge. 

(b) The estimated cost of this bridge is Rs. 1389 
crore. 

(c) The work on the bridge is targeted for completion 
in a period of about 5 years depending upon overall 
availability of resources. 

Hotel Industry in Daman and Diu 

2221. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the Minister of TOURISM be pleased to state: 

(a) whether the Government is considering to provide 
special incentives to the hospitality and hotel industry in 
the Union Territory of Daman and Diu; and 

(b) if so, the schemes proposed to be implemented 
by the Government in UT of Daman and Diu for the 

purpose? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATIAMBIKA SONI): (a) No, Sir. However, Ministry 
of Tourism, Government of India offers 'Incentive to 
Accommodation Infrastructure' in the form of subsidy 
as6istance to hotels of 1, 2. 3 star and basic cagetory 
heritage hotels subject to a ceiling of 10% of the total 
principal loan taken from designated financial institutions 
or upto Rs. 25.00 lakh for one star, Rs. SO.OO lakh for two 
star and Rs. 75.00 lakh for three star and the heritage 
basic category hotel projects, whicher is less. 

(b) Does not arise. 

Appointments on Compassionate Ground 

2222. SHRI AJO'f CHAKRABORTY: WiH the Minister 
of RAILWAYS be pleased to state: 

(a) whether Nothern Railway had given advertisement 
in newspapers regarding holding of Special Adalat to clear 
pending cases of appointments on compassionate ground; 

(b) if so, the details thereof; 

(c) the number of grievances received from the 
aggriewd person5 in this regard; 

(d) the number of aggrieved persons responded to 
the said advertisement from Delhi and Moradabad 
Divisions; and 

(e) if so, the action takenlbeing taken to redress their 
grievances? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VaU): (a) Yes, Sir. 

(b) The advertisement was published in all leading 
Hindi and English newspapers on 7-9-2006. 

(c) 106. 

(d) 14 and 10 persons resonded from Delhi and 
Moradabad Divisions respectively. 

(e) The factual position of the case vis-a-vis the rule 
position was explained to the applicants in detail and 
formal reply handed/sent to the applicants. 

[Translation] 

Rail Project In uuaranchal 

2223. SHRI K.C. SINGH "BABA": Will the Minister of 
RAILWAYS be pleased to state: 

(a) the present status of the rail projects pending in 
Uttaranchal; 

(b) the project-wise target fixed to complete these 
projects; 

(c) whether the projects are running on time; 

(d) If not, the reasons therefor: 

(e) the details of the projects cleared and the projects 
still under consideration of the MiniStry of Railways from 
amongst the projects received from the Government of 
Uttaranchal during the years from 2003 to 2006; and 

(f) the steps taken by the Government to complete 
these Projects on time? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) The details of onglng 
projects falling partly/fully in Uttaranchal alongwith 
anticipated cost, present status and target date wherever 
fixed 8Ill given as under: 
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SI. 
No. 

Name of Project 

1 . New Line between Kichha-
Khafima 

2. Gauge Conversion of Kanpur-
Kasganj-Mathura and Kasganj-
Bareilly-Lalkuan 

3. Railway I;lectrification in 
Ambala-Moradabad section 

Kms. 

51.48 

544.50 

274 

(e) and (1) Kichha-Khatima new line has been taken 
up. The proposal for gauge conversion of Bhojipura~Pilibhit
Tanakpur has been processed for necessary approval. 
The proposal for construction of new line between 
Muzaffarnagar-Roorkee has been processed on cost 
sharing basis with State Government. The sanctioned 
works would be progressed and completed as per 
availability of resources. 

[English] 

Railway Projects Pending due to 
Trnasfer of Land 

2224. SHRI P. RAJENORAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of the sanctioned Railway projects in 
Kerata which have no1 been started due to non-acquisition! 
transfer of land for these projects; and 

(b) the action taken/proposed to betaken by Railways 
to speed up execution of these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Angamali-Sabarimala 
and Tanur-Guruvayur new line projects have not been 
started due to non transfer of land by the Government of 

Kerala. 

Anticipated Cost 
(Rs. in crore) 

165.67 

661.72 

246.46 

Status 

Final location survey has been 
completed and land acquisition work 
taken up. 

Kanpur-Farrukhabad (140 Km.) 
section has already been 
commissioned. The conversion work 
in Farrukhabad-Kasganj (108 Kms.) 
is targeted for completion during 
2006-07. 

Electrification work in Ambala-
Nazibabad (188 Route Kilometre) 
section has been completed. Work 
in Nazibabad-Moradabad section 
(95 RKM) has been taken up. 

(b) The Railways have taken up all preliminary works 
for implementation of the above projects viz., preparation 
of plans, requisition for land acquisition etc. Tender 
schedules are kept ready and will be floated after land is 
transferred by the State Government. 

New Railway Line 

2225. SHRI OEVENORA PRASAD YADAV: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have received any proposal 
from the Government of Bihar forwarding a resolution 
passed by the Bihar Legislative Assembly for starting rail 
service from Ghogardeeha, Kisnipatti level crossing in 
Madhubani District to Ghoghepur via Bhaluahi, Bheja, 
Jamalpur, along side Koshi Western embankment by laying 
a new railway line; 

(b) if so, the details thereof; and 

(c) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) A copy of resolution passed by Bihar Legislative 
Assembly regarding starting rail service from 
Ghogardeeha, Kisnipatti level crossing in Madhubani 
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District to Ghoghepur via Bhaluahi, Bheia, JamaIpur, along 
side Kosi Western embankment by laying a new rail line, 
has been received recently from office of the State 
Transport Commissioner, Government of Bihar. 

(c) East Central Railway has been advised to examine 
the proposal. 

(Translation) 

Train Service from unaranchel 

2226. SHRI TUFANI SAROJ: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have received any 
representations to increase the number of reserved sleeper 
bogies and to add A.C. three-tier bogies in 501315014 
Corbet Park Unk Express; 

(b) if so, the reaction of the Railways thereto; 

(c) whether the Railways propose to run few new 
trains from metropolitan cities including Delhi and Mumbai 
to Uttaranchal to encourage tourism; and 

(d) if so, the time by which it is likely to be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (8) Yes, Sir. 

(b) Keeping in view the demand and commercial 
justification, one AC-3 tier coach is being provided In 50131 
5014A Delhi Sarai Rohilla-Ramnagar Corbett Park Unk 
Express w.e.f. 12-01-2007 ex. Ramnagar and w.e.f. 
13-01-2007 ex. Delhi Sarai ROOilla. Provision of additional 
Sleeper coach in the train is operationally not feasible at 
present. 

(c) and (d) No, Sir. There is no proposal to introduce 
additional trains from Metropolitan cities to Ultaranchal at 
present. 

2227. SHRI AVINASH RAI KHANNA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the number of fly-overs constructed over railway 
lines during the last three years, State-wise; 

(b) Whether the Government proposes to construct 
fly-overs over railway lines in Jalandhar. Hoshiarpur. 
Nawanshahar, Roper and Amritsar districts of the Punjab; 

(c) if so, the details thereof; and 

(d) the time by which these fly-overs are likely to be 
constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Statement-I is attached. 

(b) and (c) Yes, Sir. The information is not maintained 
district-wise instead it is kept railway zone-wise. However 
at present 27 works of Road Over Bridges/Road Under 
Bridges (ROBlRUBs) at various places in Punjab are 
sanctioned on cost sharing basis, 3 on deposit terms and 
2 under Built, Operate and Transfer (BOT) concept which 
are at different stages of planning and progress. In addition, 
7 works of ROBIRUBs are being considered for inclusion 
in the cunent Works Programme through Supplementary 
Demands for Grants, Dec. 2006. Ust of works is attached 
as Statement-II. 

(d) Progress of construction depends upon time taken 
by Railways to construct bridge proper (across the track) 
and by the State to construct approaches. Hence, 
completion of bridge depends upon completion of the 
works by both independently. A combined target is thus 
not possible to give. Railways make their best efforts to 
complete their portion of work before or simultaneously 
with the work of approaches done by State Government. 

The number of works of ROBsIRUBs got executed on cost sharing basis and completed during 
the last 3 )WI3 in various States is given below 

States 2004-05 2005-06 Total 

Andhra Peradesh 6 6 16 
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States 

Jhartchand 

Chhattlsgartl 

Maharashtra 

Madhya Pradesh 

Kerala 

Kamataka 

Tamil Nadu 

Rajasthan 

Uttar Pradesh 

West Bengal 

Orissa 

Punjab 

Assam 

Delhi 

Total 

AGRAHAYANA 16, 1928 (SAKA) 

2003-04 2004-05 

2 

6 

2 

1 3 

2 

2 

20 19 

82 

Total 

2 2 

3 

4 

6 12 

1 4 

3 5 

2 

2 

4 

3 

1 

2 

21 60 

In addition, 18 works on Deposit terms, 23 on BOT and 18 works were completed by NHAI during the last 3 years 
in various States. 

Ststement-ll 

List of works of ROBslRUBs sanctioned 011 cost sharing basis, Deposit terms and on Build, 
Operate and Transfer (BOT) concept in Punjab 

Sanctioned on cost sharing basis 

SI. Year of 
No. Sanction 

2 

1. 2001-02 

Name of Work 

3 

ROB at Patiala in lieu of LC No. 22 A 

Railways' share 
of cost in 
Crore Rs. 

4 

4.08 
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2 3 4 

2. 1997-98 ROB at Jallandhar in lieu of Do-Moria Pul Road Under Bridge No. 28 4.90 

3. 2001-02 ROB at Phagwara in lieu of LC No. 77-A 5;47 

4. 2002-03 ROB at Tanda Yard in lieu of LC No. C-64 4t62 

5. 2003-04 ROB at 5uchi Pind in lieu of LC No. 11 5.78 

6. 2003-04 ROB at Jagraon in lieu of LC No. A-23 5.07 

7. 2003-04 ROB at Beas in lieu of LC No. A-44IT-3 4.50 

8. 2003-04 ROB at Khanna in lieu of LC No. 145-B, Connecting GT Road 4.15 

9. 2003-04 ROB at Khanna in lieu of LC No. 155-B 4.63 

10. 2003-04 ROB at 5ubhanpur in lieu of LC No. B-52 way side vitJage near Beas 4.76 

11. 2003-04 ROB at Jallandhar City in lieu of LC No. A-61 5.06 

12. 2003-04 ROB at Bhogpura in lieu of LC No. C 40 4.81 

13. 2003-04 ROB at Chawapalli in lieu of LC No. C-161 on Ambala-Ludhiana section 5.05 
near Khanna 

14. 2003-04 ROB at 5ujanpur in lieu of LC No. C 42 6.41 

15. 2003-04 ROB at Amritsar in lieu of LC No. B-2 5.39 

16. 2003-04 ROB at Layalpur Khalsa College Halt in lieu of LC No. 5-3 on 6.36 
JaIJandhar-Ludhiana section 

17. 2003-04 ROB at Batala in lieu of LC No. A-26 7.04 

18. 2003-04 ROB at Dasuya in lieu of LC No. C-85 4.78 

19. 2003-04 ROB at 5uranasi in lieu of lC No. A-59 12.90 

20. 2003-04 ROB at Jallandhar City-Ferozepur (DAV College Halt) in Heuof LC No. A-2 5.99 

21. 2003-04 ROB at 5angrur in lieu of LC No. A-6412 5.77 

22. 2003-04 ROB at Moga in lieu of LC No. C-511A 3.79 

23. 2003-04 ROB at Mansa in lieu of LC No. 8-208 5.22 

24. 2003-04 ROB at Taran Taran in lieu of LC No. B 27 8.09 

25. 2003-04 ROB at Ludhiana-JakhaJ and Ohuri-Bhatinda Section in lieu of LC No. 52 A 8.41 
and 63A respectively. 

26. 2003-04 ROB at Kaithal in lieu of LC No. 32-B 5.20 
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2 3 4 

27. 2005-06 ROB at Rajpura-Bhatinda in lieu of LC No. 21 2.59 

Depoalt Works 

1. 2004-05 

2. 2000-01 

3. 2003-04 

2. 2000-01 

ROB at In lieu of LC No. C-36 at Km. 35110 on Ferozepur-Fazilka 
section 

ROB at Ludhiana in lieu of Lakkar pul at Ludhiana on Ludhiana-
Jallandhar Sec. 

ROB at Morinda on Sirhind-Nangaldam Section on bye-pass road 

ROB at Kurali Road in lieu of LC No. 24-B 

ROB at Dhandari Kalan in lieu of LC No. 172 at Km. 367/3-4 on 
Ambala-Ludhiana Section 

Deposit 

Deposit 

Deposit 

BOT 

BOT 

Works being considered for Inclusion In Works Programme 2006-07 through Supplementary Demands for Grant 

Dec. 06 

1. 2006-07 RUB at Bhatinda near LC No. 245-A 3.87 

2. 2006-07 ROB at Lehragaga in lieu of LC No. C-95 7.05 

3. 2006-07 ROB at in lieu of LC No. 242 at Bhatinda on Oelhi-Bhatinda section 9.21 

4. 2006-07 ROB at Bhatinda in lieu of LC No. 139 on Rajpura-Bhatinda section 7.03 

5. 2006-07 ROB at Abohar in lieu of LC No. B-48 4.72 

6. 2006-07 ROB at Malout in lieu of LC No. 8-30 6.19 

7. 2006-07 ROB at Mansa in lieu of LC No. 8-206 3.99 

[English} 
under the sixth round of bidding of the new exploration 
Licensing POlicy by mid January; 

Production Sharing Contract 
under HELP-VI 

2228. SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI ANANDRAO VITHQBA ADSUL: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of PETROLEUM AND NATURAL 

GAS t::- rlo~~iCICI to state: 

. (a) whet .. "" me Government proposes to sign 
production sharing contracts for 52 of the 55 oil blocks 

(b) if so, the details thereof; 

(c) whether some ambiguity has sneaked in the 
transparency of the bidding system; and 

(d) if so, the steps taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) Government of India offered 55 exploration 
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blocks (24 deepwater, 6 shallow water and 25 onland 
blocks) under the sixth round of New Exploration licensing 
Policy (NELP-VI). 165 bids have been received for 52 
blocks. Award of blocks is expected to be approved by the 
Government shortly. 

(c) No, Sir. 

(d) Does not arise in view of the above. 

Pollution due to Exploration 

2229. DR ARUN KUMAR SARMA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the investment made for control of air, water and 
soil pollution in the oil exploration, drilling and pl'OC8Ssing 
areas during last three years; 

(b) the total land area damaged due to oil contami-
nation during the said period; 

(c) whether oil companies have taken adequae steps 
for regeneration of soil so polluted; 

(d) if so, details mechanism and rate of successes; 

(e) whether the Regional Research Laboratory, Jorhat 
has developed a technique for reclamation of Crude Oil 
contaminated Soil by Biological means wi1h Oil Industry 
Development Board (OIOB) funding; 

(f) if so,the results obtained from application of such 
technique by the Oil Companies, if any; 

(g) whether the Government will ensure extensive 
use of this technique for reclamation of the contaminated 
soil for productive purposes is being taken-up; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The investment made for control of air, water 
and soil pollution in the oil exploration, drilling and 
processing areas by Oil and Natural Gas Corporation 
Limited (ONGC), Oil India Limited (OIL) and Private/Joint 
Ventures (JV5) companies is As. 977.72 crores, As. 77.00 
crores and Rs. 28.07 crores respectively during the last 
three years. 

(b) to (d) No damage of land area during the last 
three years has been reported. However, minor spillages 
are unavoidable due to rupture of joints in various oil 
processing units under abnormal conditions and 
occasional rupture of pipelines due to corrosionlpitfefage 
etc. In such oil spills, immediate remedial measures are 
taken and spilled oil is collected and stored at a designated 
waste collection site. Such onland spills generally do not 
spread beyond 15-25 meters. 

ONGC has undertaken innovative and environment-
ally sound technique of bio-remediation of contaminated 
land/oily sludge by using specially designed consortium 
of bacteria developed by the Energy and Resources 
InstiMe (TERI), New Delhi. So far, ONGC has treated 
more than 5000 tons of contaminated soiVoily sludge 
successfully by using this technique at ONGC sites in 
Assam and Gujarat and has plans to extend it in a massive 
way. 

(e) and (f) Regional Research Laboatory, Jorhat is 
working on this project, which is at Research and 
Development (R and D) stage at present. 

(g) and (h) Use of technique for reclamation of soil 
can be adopted once it is firmed up for commercial and 
industrial use. Oil Companies are committed to induct all 
such technology to protect environment and pollution in 
any form. 

Reservation to Vlmukat Jed, 
NomadlcTrlbes (VJNTa) 

2230. SHRI HARIBHAU RATHOD: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government has received represen-
tations from Vimukat Jati, ~Trlbes (VJNTs) for giving 
separate reservations to them; 

(b) if so, the details thereof and reaction of the 
Government thereto; 

(e) whether the Government proposes to launch 
certain schemes exclusively for the welfare of VJNTs like 
SCs/STs; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Yes, Sir. 

(b) Requests have been received for separate 
reservation for these communities in the field of education, 
employment and services, creation of separate Corporation 
for these groups during the XI Plan. The National 
Commission for Denotified Tribes, Nomadic and Semi 
Nomadic Tribes has already been set up by the Government 
to study the various aspects of these communities. 

(c) Presently there is no such proposal. 

(d) Question does not arise. 

UtlllsaUon of MIG-21 Blsons 

2231. SHRI ADHIR CHOWDHURY: 

SHRI UDAY SINGH: 

SHRI SHRINIWAS DADASAHEB PATIL: 

SHRI MILINO DEORA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government is aware that the 
upgraded MiG-21 called Bisons are prvving a nightmare 
for pilots as reported in the Times of India dated September 

10,2006; 

(b) if so, whether only one third of the MiG-21 Bisons 
inducted in IAF so far are fuHy operational to undertake 

combat mission; 

(c) if· so, the reasons for not utilising the entire fleet 

of MiG-21 Bisons; 

(d) the steps taken by the Govemment to make full 

utilisation of such MiG-21 Bisons; and 

(e) the number of MiG-21 Bisons met with accidents! 
crashed alongwith the loss of lives and property suffered 

therein during the current year? 

THE MINISTER OF DEFENCE (SHRI A.K. ANlONY): 
(a) Upgraded \4iG-21 aircraft called Bisons have improved 

the combat capability of the IAF. 

(b) to ld) Abo"! Gf" "' .. :.", .. " IIdvtl LItten upgraded, 
and the remaining 10% ar, likely to be upgraded by March, 

2007. Within the prevailing constraints, all the upgraded 
MiG-21 Bisons are utilized optimally by IAF and routine 
inspections-cum-minor rectifications are carried out at 
regular intervals. 

(e) No accident of MiG-21 Bison has been reported 
during the current financial year (2006-2007). However, 
the Indian Air Force has lost one Bison aircraft in January, 
2006 and there has been no loss of life and property. 

Growth In GOP and Per Capita Income 

2232. SHRI IQBAL AHMED SARADGI: Will the 
Minister of TOURISM be pleased to state: 

(a) whether better awareness about tourist 
destinations, facilities, proper connectivity and affordability 
is likely to have a positive impact on tourism development; 

(b) if so, whether the first Tourism Satellite Account 
(TSA) developed by India for 2002-03 has been prepared 
following international recommendations; 

(c) if so, the details thereof; 

(d) whether the direct and indirect impact brings the 
contribution of tourism to 5.83% of the total GOP and in 
terms of employment and tourism sector's contribution is 
quite substantial; 

(e) if so, the details thereof; 

(f) the estimated jobs likely to be generated as a 
result thereof; and 

(g) the other steps proposed to be taken to improve 
the position further? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Yes, Sir. 

(b) and (c) Yes,Sir. The first Tourism SaleHite Account 
(TSA) developed by India for 2002-03 has been prepared 
as per the Recommended Methodological Framework for 
TSA, approved by the United Nations Statistical 
Commission and established jointly by United Nations 
Statistical Division, Organization for Economic Cooperation 
and Development and World Tourism Organization. 

(d) to (f) As per the TSA for 2002-03, the direct and 
indirect contribution of tourism to GOP was estimated at 
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5.83%. In respect of employment, the direct and indirect 
contribution of tourism was estimated at 38.6 million jobs, 
which is around 8;3% of total estimated jobs in the country. 
For the year 2003-04, contribution of tourism to GOP is 
estimated at 5.90% and tourism employment is estimated 
at 41.85 million jobs which is around 8.8% of total number 
of jobs. 

(g) The steps being taken by the Ministry of Tourism 

for Promoting tourism in the counry and increase tourism's 
contribution to the GOP and employment are:-

positioning and maintaining tourism 
development as a national priority. 

enhancing India's competitiveness as a tourist 
destination in the international market; 

improving and expanding existing products and 
their development such as cultural and heritage 
tourism, rural tourism, adventure tourism, health 
and healing tourism, fairs and festivals, etc; 

creation of tourism infrastructure by providing 
Central Rnancial Assistance to the StatelUT 
Governments under its various schemes; 

effective modern and competitive marketing 
strategy to position India as a unique destination 
through incredible India Campaign in the 
electronic and print media, participation in faris 
and exhibitions, organising seminars, workshops 
and road shows, printing and distributing 
brochures and collaterals, etc,; and 

follow up with the Ministries concerned and State 
Governments to improve air, rail and road 
connectivity to the destinations and to adopt a 
proaotiw land allotment policy and create Single 
Window £learances facilities for allotment of land 
and speedy implementation of hotel projects. 

Development of ROY by DRDO 

2233. SHRI BAPU HARI CHAURE: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Defence Research and Dewlopment 
Organisation (DRDO) , Pune has developed a Remotely 

Operated Vehicle (ROV) whiCh is designed with robotic 
functions for handling/defusing Improvised Explosive 
Device (lED); . 

(b) if so, whether this robot has undergone trial tests 
and is to be inducted in Army; and 

(c) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY); 
(a) Yes, Sir. Research and Development Establishment 
(Engineers), Pune, an establishment of Defence Research 
and Development Organisation (DAOO) has developed a 
Remotely Operated Vehicle (ROV) for Indian Army which 
is designed for handling/defusing Improvised Explosive 
Device (lED). 

(b) and (c) Yes, Sir. User Assisted Technical Trials 
(UATT) with the help of Army have been completed. User 
trials are likely to be conducted shortly by Army. The 
decision for induction of the equipment win be taken by 
the Army after successful completion of the User trials. 

Merger of DA with Bale Pay 

2234. SHRI PRABODH PANDA: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRIseS be 
pleased to state: 

(a) whether the Government proposes to merge 
dearness allowance paid to the pubrlC Sector employees 
with their basic salary; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be merged? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHt:U SANlOSH MOHANOEV): 
(a) to (c) 50% of Dearness Allowance has been merged 
with basic pay for the employees of Central Public Sector 
Enterprises (CPSEs) following Central Dearness Allowance 
(CDA) pattern of pay scales. No decision has been taken 
for merger of 50% DA for emptoyees of CPSEs following 
Industrial Dearness Allowance (IDA) pattern of pay scales. 
The Pay Revision Committee has been constituted on 30-
11-2006 for sending its recommendations on the salary 
and other associated aspects for the executives of the 
Central Public Sector Enterprises. 
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[Translation] 

Work Plan of BRO 

2235. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government has made any assess-
ment regarding the annual construction work plan of the 
Borc19r Roads Organisation; 

(b) if so, the details therefor; 

(c) whether non-achievement of the annual targets 
fixed for construction work is causing increase in the cost; 
and 

(eI) if so, the steps taken to ensure timely completion 
of construction work? 

THE MINISTER OF DEFENCE (SHRI AK ANTONy): 
(a) Yes, Sir. 

(b) The details of works being executed by BRO 
during the current year is as follows: 

(i) Formation Cutting 1605 Km 

(ii) Surfacing 2880 Km 

(iii) Re-surtacing 2912 Km 

(iv) Permanent Works 950 Crores 

(v) Major Bridges 3792 Meters 

(c) Efforts are made to achieve the annual targets 

Name of Project Anticipated 
Cost 

2 

Expenditure 
incurred upto 

31-3-2006 

3 

fixed each year. However, sometimes construction work is 
affected due to security reasons, difficult and inhospitable 
terrain, delay in environment and forest clearance, delay 
in land acquisition, budgetary constraints, shortage of 
manpower and other resources, which has repercussion 
on cost. 

(d) Proposal for enhancement of manpower has been 
approved this year. Budgetary provision has been 
augmented for execution of works and purchase of 119hiclesl 
equipments/plants. Issues of security clearance, land 
acquisition, and environment clearance are taken up with 
concerned Ministries/State Governments on a regular 
basis. 

{English] 

Railway Projects In Andhra Pradesh 

2236. SHRI BALASHOWRY VALLABHANENI: Will 
the Minister of RAILWAYS be pleased to state: 

(a) the details of railways projects started in Andhra 
Pradesh during the last five years; 

(b) the present status of these projects; and 

(c) the number of projects completed and the number 
of projects which have been delayed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The details of railways 
projects which have been taken up during the last five 
years form 2001-02 onwards falling tully/partly in Andhra 
Pradesh together with their present status are given as 
under:-

Outlay 
(2006-07) 

4 

(Rupees in Crore) 

Current Status 

5 

New Una. 

Manoharabad-Kothapalli 378.56 3.95 New work included in Budget 2006-
07. Preliminary works have been 
taken up. 
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2 3 4 5 

Jaggayapeta-Mallacheruvu 53.21 0.01 New work included in Supplementary 
Budget 2006-07. Joint survey of land 
with forest officials in forest area has 
been completed. 

ObutavaripaHe-Krishn8patnam 426.34 10.00 An MoU signed among Krishna-
patnam Port, Government of Andhra 

Pradesh, National Minteral 
Development Corporation and Rail 
Vikas Nigam ltd. (RVNl) for creation 
of SPV for execution of the project. 
Shareholders' Agreement signed on 
13-10-0S. Final location Survey 
completed. Proposal for acquisition 
of land submitted to concerned 
authorities. The target date of 
completion of this project is 2010-11. 

Vishnupuram-Janaphar 42.08 0.01 New work included in Supplementary 
Budget 2006-07. Preliminary arrange-
ments for taking up the work have 

been made. 

Doubling 

Gooty-Renigunta-Patch 538.26 171.85 68.40 This work is being done through 

doubling Asian Development Bank funding. 
On Pullampet-Bakarapet, earthwork 
major bridges, minor bridges have 
been taken up. On Cuddapah-
Muddahuru and Kondapuram-
RayaJacheruvu contract for roadbed, 
'.'1 :~s and track awarded on 7-7-06. 
Signalling contract awarded on 
3O-S-06. The project is targeted for 
completion by 2008-09. 

Guntur-Krishna Canal 53.01 10.00 New work included in Budget 
2006-07. 

Hospet-Guntakal 350.21 160.74 60.00 Guntakal-TornagaJlu (81 km) c:ompIe-
ted and commissioned. ToranguJlu-
Hospet (32 km) Is targeted for 
completion during 2006-07. 
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Raichur-Guntakal 

Kottvalasa-Simhachalam 
North 4th line 

Vizianagram-Kottasvalasa 
3rd line 

2 3 

145.81 19.00 

86.32 

167.67 

4 

57.00 

0.Q1 

5.00 

5 

This work is being executed by Rail 
Vikas Nigam Umited through Asian 
Development Bank funding. Final 
location survey completed and 
detailed estimate sanctioned. The 
project is targeted for completion by 
2007-08. 

New work included in Supplementary 
Budget 2006-07. Preliminary 
arrangements for taking up the work 
have been made. 

New work included in Budget 2006-
07. Preliminary arrangements tor 
taking up the work haYS been made. 

MetropoIl1an Transport Project 

Hyderabad-Multi Modal 
Suburban Commuter 
Transport System 

85.92 52.18 0.52 The work has been completed and 
commissioned. 

Railway Electrification 

Renigunta-Guntakal 182.55 75.78 

Karepalll-Bhadrachalem-Manuguru 40.62 

Ungampalli-Wadi 94.93 

These projects are being progressed as per the overall 
availability of resources. A number of initiatives have been 
taken for augmenting resources for expenditing completion 
of the ongoing projects. These include cost sharing by State 
GOYernments, PublicIPrivate Partnership, funding from 
Ministry of Defence and funds for National Rail Vikas Yojana 
and National projectS. 

7.00 

11.61 

5.00 

Work on Renigunta-Nandalur and on 
second line from Renigunta to 
Pullampet completed. This work is 
being done by Rail Vikas Nigam 
Umited through Asian Development 
Bank funding. 

New work included· in Budget 2006-
07. Preliminary works have been 
taken up. 

New work included in Budget 2006-
07. Preliminary works have been 
taken up. 

Training Institutes of Air HostaHes 

2237. SHRI KIRIP CHALIHA: Will the Minister of 

CIVIL AVIATION be pleased to state: 

(a) whether there has been mushrooming growth of 
private institutes training Air Hostesses in the country; 
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(b) if so, whether these institutes are recognised by 
the Government; 

(e) if so, whether any instructions have been issued 
to these Institutes to follow the guidelines/norms prescribed 
by the Goverments; 

(d) if so. the details thereof; and 

(e) if not, the corrective steps being taken in the 
matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Directorate General of Civil Aviation (DGCA) has not 
approved any private institutes training Air Hostesses. 
BasciaIIy, all these institutes are engaged in preparatory 
training for becoming Air Hostesses and DGCA does not 
monitor their activities. However, the training given by the 
scheduled airlines to their cabin attendants/air hostesses 
are being monitored and examined by the DGCA. 

(e) to (e) DGCA has not issued any instructions to 
the private institutions as there is no such requirement of 
approving them. However, Airlines are required to comply 
with Rule 38 B of the Aircraft Rules, 1937, which gives 
detailed requirements for carriage of the cabin crew and 
their training programme, which is required to be in place 
for approval by DGCA. Further, airline operators are also 
required to comply with the Civil Aviation Requirements, 
Section-7, Series M, Part I, which prescribes the detailed 
requirement, including syllabus for cabin attendant 
trainings. 

KochuvelJTannlnal near Thiruvananthapuram 

2238. SHRI PANNIAN RAVINDRAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways propose to construct first 
phase of the Kochuveli Terminal nearThiruvananthapuram; 

(b) if so, the details thereof; 

(c) whether the work has already been sanctioned 
and the· items of work are under implementation; 

(d) if so, the details thereof; 

(e) the total estimated expenditure for the first phase; 
and 

(f) whether schemes have been drawn up for the 
development of second phase •. and it so, the details 
alongwith estimated expenditure thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) First phase of 
Kochuveli Terminal have been completed and 
commissioned which included construction of new station 
building with one platform, shunting neck, stabling line 
and pit line. 

(e) Total approx. expenditure upto 31-10-2006 is Rs. 
9.83 crore. 

(f) Second phase of Kochuveli Terminal work has 
also been included in the Budget 2006-07 at a cost of Rs. 
22 crore covering high level platform with platform shelter, 
sick line facilities, carriage water facilities, integrated service 
building etc. No expenditure is incurred on this work. 

Development of Railway Protecta in KeraIa 

2239. SHRI VARKALA RADHAKRISHNAN: Will1he 
Minister of RAILWAYS be pleased to state: 

(a) whether the funds provided for development of 
various railway projects in Kerala are inadequate; 

(b) if so, the steps being taken by the Railways to 
provide sufficient funds in this regard; 

(c) whether Railways propose to set up a new Railway 
Zone exclusively for Kerala, Thlruvananthapuram with its 
Head Quarters to overcoml the difficulties in getting due 
share for the timely development of railway and 
infrastructure facilities in the State; and 

(d) if so, the details .,.u .... of? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) A total allocation 
of Rs. 148.73 crore has been provided for projects faHing 
fully/partly, in the State of Kerala for the current financial 
year. The funds are being allocated depending upon the 
overall availability of resources and as per the State-wise 
formula. 

(c) No, SIr. 

(d) Does not arise. 
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Recognition of Handed •• International 
Tourlat Centre 

2240. SHRI SUKHDEV SINGH DHINDSA: 

SARDAR SUKHDEV SINGH LIBRA: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Government has received 
representations from various quarters to accord recognition 
to Nanded in Maharashtra as an International pilgrim and 
tourist centre; 

(b) if so, the details thereof; and 

(c) the decision taken by the Government thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Yes, Sir. 

(b) and (c) The development and promotion of places 
of tourist interest/spots including the pilgrim centres is 
primarily undertaken by the State Government themselves. 
However, from the 10th Five Year Plan, the Ministry of 
Tourism has been providing central financial assistance 
to the State GovemmentslUT Administrations on the basis 
of project proposals prioritised in consultation with them 
every year for the following schemes: 

(1) Tourist Circuit 

(2) Destination development 

(3) Large Revenue Generating 

(4) Fairs and festivals 

The following projects have been prioritized during 
2006-07: 

1 . Destination Development: Kunkeshwar 

. 2. Tourist Circuit: (a) Kolhapur circuit, (b) Mumbai 

fort circuit 

3. EvenVFairslFesticals: (i) Elephanta, (ii) Ellora, 
(iii) Kalidas, (Iv) Chikaldhara 

No project proposal for the development of Nanded 
has been prioritized for grant of central financial assistance 
during the year 2006-07. During the 10th Five year Plan, 

Rs. 6009.08 lakh (till date) has been sanctioned for 
integrated development of tourism in Maharashtra. 

Food Processing Industry 

2241. SHRI HITEN BARMAN: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(8) whether the Government has made the food 
proceSSing industry a priority sector for bank lending; 

(b) if so, the details thereof; and 

(c) the benefits likely to accrue to the industry 
thereby? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) The Government has included 
food and agro based processing units of small and medium 
size with investment in plant and machinery upto Rs. 5 
crores under priority sector for bank lending. The priority 
sector lending would include fruit and vegetable processing, 
food grain milling, dairy products, poultry, eggs and meat 
products, fish processing, consumer items such as bread, 
biscuits, confectionery, ready to eat food products, oil 
seeds, aerated water/soft drinks and other processed 
foods. 

(c) Under the priority sector, the units get loans at a 
lower rate of interest and also enjoy priority status in loan 
approvals. The lower lending rate to the food processing 
sector means increased flow of bank credit to the industry, 
augmentation of the food processing capacity of the 
country and facilitate viability of the units in this sector. 

Control of Hydrogen In Rail Steel 

2242. CHAUDHARY LAL SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the rail manufacturer in foreign countries 
are using Tank Degasser or RH Degasser or both these 
processes for control of hydrogen in rail steel; 

(b) if so, the details thereof; 

(c) the details of the process being use.:! by the 
manufacturers of rails in tndia; 

(d) the specification issued in this regard by the 
Railways; 
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(e) whether any representations have been received 
to set up an independent Committee of Metallurgists to 
review and amend these specifications; and 

(f) if so, the details thereof and the action taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Rail manufacturer in 
foreign countries are having both the processes Le. Tank 
Degasser, RH Degasser for control of hydrogen in rail 
steel. In European countries and Japan, in general, the 
process of RH degassing is used while in American 
countries, the tank degaSSing process is used. 

(b) The details of Rail manufacturer in foreign 
countries having Tank Oegasser or RH Degasser is not 
maintained in Ministry of Railways. 

(c) RH Degasser for control of hydrogen is being 
used by Bhilai Steel Plant, Bhilai, the sole supplier of rails 
to Indian RailWays. 

(d) The relevant para of the specifICation for hydrogen 
removal from rail molten steel is as follows 'Vacuum 
degassing of liquid steel shall be done to reduce the 
hydrogen content. For this purpose RH degasser shall be 
used. The vacuum level and the duration for which liquid 
steel shall be kept under this vacuum level shall be decided 
mutually by the purchaser and the manufacturer. All 
measurement of hydrogen shall be done for the liquid 
steel in tundish or mould. Any 'Other method of sampling 
or determination of hydrogen will require prior approval of 
the purchaser.· 

(e) and (1) One firm and around twenty five hon'b!e 
MPs have represented in this regard. However, 
improvement in rail quality has always been a process of 
evolution and with the knowledge gained from world wide 
practices the specification of rail is being continuously 
updated. Prior to 1999 Bhilai was not using any degassing 
process resulting in a high hydrogen content in molten 
rail steel. Bhilai started using Vacuum Arc Degassing (VAO) 
which is quite similar to the vacuum tank degassing which 
was subsequently shifted to RH degassing from May 2000 
onwards which is considered to be a superior process. It 
is opined that if some process can give a confidence of 

producing a ·consistent quafity·product in a critical item 
like rail there is no harm in specifying a particular process. 
In the opinion of the Ministry of Railways RH degasser is 
a superior technology and should be retained in the 
specification and, therefore, it has been decided that there 
is no point for setting up a Committee of independent 
metallurgists to examine the issue. 

Installation of Equipment at IGI AIrport 

2243. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the imported anti-fog equipment installed 
at Indira Gandhi International Airport for making the runway 
operational have failed to function during fog in the winter 
season; 

(b) if so, the details and the reasons therefor; 

(c) the expenditure incurred on purchase of these 
equipment a10ngwith the country from which these have 
been purchased; 

(d) whether there is replacement guarantee for these 
equipments; 

(e) if so, the details thereof; and 

(1) the action takenlbeing taken to install the effective 
system/equipment at airport for landing in foggy conditions? 

THE MINISTER OF STATE OF THE MJNIS'rRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL}: (a) No Sir. 

(b) Does not ..... : 

(c) Total amount spent by Airports Authority of India 
on provision of CAT-IIIB ILS at Deihi Airport is Rs. 55 
crore. Rs. 43 crores spent on Installation of CAl-Ul-A ILS 
from USA including Ground Lighting System and 
obstruction removal. Rs. 12 crore spent on instaUation of 
ASMGCS from USA for upgradation of operation to CAT-
III-B level. 

(d) to (1) The ground component of CAT IIIB ILS has 
been procured and installed like all other CNS equipments. 
It was under warranty for initial one year period. It Is being 
maintained by AAI CNS executives. ASMGSC is· under 
warranty upto April, 2007. 
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Military A.slstance to Sri Lanka 

2244. SHRI M. APPADURAI: 

SHRI SHISHUPAL N. PATLE: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government proposes to stop 
providing military assistance to Sri Lanka as reported in 
the 'Rashtriya Sahara' dated November 19, 2006; 

(b) if so, the facts thereof and reasons thereof; 

(c) the details of military equipment provided to Sri 
Lanka as assistance alongwith the value of military 
equipment during the last three years; and 

(d) the justification for providing military equipment 
and weapons to Sri Lanka? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONy): 
(a) to (d) Assistance of any kind to a friendly country is 
decided based on national interest. The cooperation with 
Sri Lanka in the field of defence includeS training and 
exchange of visits between India and Sri Lanka. These 
are decided on the basis of Government's priority and 
availability of slots. 

[Translation] 

Double Decker Goods Trains 

2245. SHRI AJIT JOGI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Government has finalised the routes 
to start double decker goods trains; 

(b) if so, the details thereof; 

(c) whether Double Stack Containers are also being 
prepared for the same and the speed limit has been fixed 
for such trains; and 

(d) if so, the details thereof and the time by which 
such trains are likely to be stated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. 

(c) and (d) Double Stack Containers are already 

running on the Pipavav-Kanakpura route since March, 
2006. The speed limit of such trains is 75 Kmph. 

Adherence to Time Schedule by 
Private Airlines 

2246. SHRI M. ANJAN KUMAR YADAV: 

SHRI V.K. THUMMAR: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whethe the Government is aware that certain 
private airline companies do not adhere to the time 
schedule announced by them; 

(b) if so, whether these private aviation companies 
station their aircraft on the runways/airports; 

(c) if so, whether any additional surcharge has been 
coHected from any private airline company on this account; 

(d) if so, the details thereof for the last two years and 
the provisions in this regard; and 

(e) the corrective steps taken/proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) GeneraHy, 
the scheduled private airlines are adhering to the time 
schedule. However, at times the flights are delayed due to 
weather, technical reasons, mandatory security checks, 
etc. some of which are beyond the control of the airlines. 

(b) and (e) No aircraft is allowed to park on active 
runway, being used for landing and takeoff. All aircraft are 
parked at the airport on parking stands and parking and 
landing charges as normally applicable are collected from 
airlines. 

(d) and (e) Not applicable in view of reply above. 

[English] 

Theft In Patna Museum 

2247. SHRI NIKHIL KUMAR: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the Government is aware that several 
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priceless bronze statues have· been stolen from the Patna 
museum recently; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to locate the 
missing statues and also to prevent recurrence of such 
incidents? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Yes, Sir. 

(b) As per reports received from the State 
Government, it was noticed on 26th September, 2006, 
when the Museum was opened for the public, that 18 
bronze idols were missing. The stolen idols belonged to 
Pata period (between 9th to 12th century A.D.) 

(c) The State Government of Bihar has handed over 
the case of theft in Patna Museum to the Central Bureau 
of Investigation on 27th September, 2006. In this 
connection three persons have been arrested and 17 idols, 
out of 18 stolen bronze idols, 2 from Kolkata and 15 from 
a village in Nalanda District, Bihar have been recovered. 
The State Government of Bihar has been asked to review 
and improve the security arrangement of all museums 
and monuments, which house priceless and rare antiques. 

{Translation] 

Budgetary Support 

2248. SHRI HEMLAL MURMU: 

SHRI RAJEN GOHAIN: 

SHRI RAGURAJ SINGH SHAKYA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have recently demanded 
additional budgetary support from the Union Govemment 
for completing its pending and on-going projects; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Railways to complete 
its pending and on-going projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) yes, Sir. At the 
time of finalization of Budget, 2006-07, a requirement of 

Rs. 2,092 crore was projected to the Ministry of Finanoe 
for the four National Projects. Ministry of Finance has so 
far provided Rs. 450 crore on this account, out of which 
an amount of Rs. 300 crore has been included in the 
Supplementary Demand for Gra!lts of the Railways 
presented in December, 2006. 

(c) A number of initiatives have been taken to 
complete the various pending and on-going projects on 
the Railways. These include entering into public-private-
partnership, seeking participation of State GoYamments, 
funding of National Projects through additional budgetary 
support, seeking Defence Funding for various strategically 
important projects and non-budgetary initiatives like taking 
up various projects through Rail Vikas Nigam Ltd. for 
expenditious completion of on-going proiects. 

[English] 

Bilateral Agreement with European Union 

2249. SHRIMATI MANORAMA MADHAVRAJ: Witl 
the Minister of C1VIL AVIATION be pleased to state: 

(a) whether the European Union (EU) has proposed 
India for sharing unutilised share of bilateral agf88fYl8Ot 
with member nations of the Union, with other member 
nations; 

(b) if so, the details thereof; 

(e) whether India has sought any modifica1ions in 
the EU's proposal; 

(d) i1 so, the details 1hereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL): (a) to (e) The 
European Commission has proposed Signing of a 
horizontal agreement, which inter afia, provides for 
designation of any community carrier by a Member-State 
in which it has an establishment. Three rounds of 
discussions have been held between India and EU 
delegations to discuss the horizontal agreement. Both 
sides have agreed to finalize a horizontal agreement on 
priority. 
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Asansol Railway DMsion 

2250. SHRI HANNAN MOLLAH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the precarious railway track conditions under 
Asansol Railway Division, Eastern Railway; 

(b) if so, the details thereof; and 

(c) the remedial measures proposed to be taken by 
the Railways in this regard? 

THE MINISTER OF STATE IN TIiE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Track condition in Asansol 
Division' is satisfactory. 

(b) and (c) Do not arise. 

Role In Global Oil and Gas Market 

2251. SHRI ANADRAO VITHOBA ADSUL: 

SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the United States has offered New Delhi 
a role in its efforts at framing a response to the volatility 
in the global oil and gas market, while pushing for up 
scaling the Government framework for cooperation in coal 

sector; 

(b) if so, the facts thereof; 

(c) the response of the Union Government thereto; 

and 

(d) the steps taken by the Union Government 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATel): (a) to {d} Department of Energy, United States of 
America (USA) has sought India's participation in the 
Committee on Global Oil and Gas constituted by National 
Petroleum Council to advise the Secretary of Energy, USA 
on oil and natural gas matters. While the primary focus is 
oil and natural gas, the study will also examine other 

energy (e.g., coal, nuclear and alternative fuels) and 
environmental issues. The proposal is under consideration 
of the Government. 

Besides the above, the Indo-US Coal Working Group 
is actively pursuing various areas of cooperative in the 
Coal Sector. 

New Railway Linea 

2252. SHRI A. SAl PRATHAP: 

SHRI KRISHNA MURARI MOGHE: 

SHRI SURAVARAM SUDHAKAR REDDY: 

SHRI M. SHIVANNA: 

SHRI KAILASH NATH SINGH YADAV: 

SHRI LALIT MOHAN SUKLABAIDYA: 

DR. M. JAGANNATH: 

SHRIMATI SUMITRA MAHAJAN: 

SHRI E.G. SUGAVANAM: 

SHRI MOHD. TAHIR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the details of rail lines laid during the last year 
and the current year so far; 

(b) the details of rail lines which were sanctioned by 
the Railways but have not been laid so far, alongwith the 
reasons therefor; 

(c) the expected time by which these are likely to be 
laid; and 

(d) the details of the rail lines proposed to be laid 
during the current plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (d) The details of rail 
lines laid during the X Plan for 2002-03, 2003-04 and 
2004-05 are available in the year Books. Rail lines which 
have been completed during 2005-06 are as under: 

Section Km. 

Sanjauli-Bikramganj 12 

Banka-Barahat 13 
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Section Km. SI.No. Proit\Ct Kms 

Chandigarh-Morinda 45 3. Obulavaripalle-Krishnapatnam 113 

Kotayat-Phalodi (Part) 45 4. Jaggayapet-Mallacheruvu 19.1 

Hassan-Sharavanbelagola 42 5. Kotipalfi-Narsapur 57.21 

Bishrampur-Ambikapur 23 6. Macherla-Nalgonda 92 

Sections likely to be completed during 2006-07 are 7. Kakinada-Pithapuram 21.5 

as foIlows:- 8. Peddapally-Karimnagar-Nizamabad 1n.49 

Section Km. 9. Nandyal-YerraguntiB 126 

10. Munirabad-Mehbubnagar 246 
Bikramganj-Ara 56 

11. Gadwal-Raichur 60 
Sakri-Biraul 36 

12. Patna-Ganga bridge with linking lines 19 
Sitamarhi-Runisaidpur 30 between Patna and Hajipur 

Keonjhar-Tomka 98 13. Sakri-Hasanpur 76 

Hathua-Bathua Bazar 22 14. Khagaria-Kusheshwarsthan 42.3 

Udhampur-Katra 25 15. Fatuha-Islampur Restoration and 171.5 

Aajwianasher-Kakapore 37 Sheikhpura to Neora via Daniawan 

Karimnagar-Jagityal 48 16. Ara-Sasaram 98 

KoIayat-Phalodi (balance) 66 17. Muzaffarpur-Sitamarhi 64.5 

Gandhinagar-Kalol 10 18. Munger-rail-cum-road Bridge on 19.8 
river Ganga 

(b) and (c) There are 93 projects of new line out of 19. Aajgir-Hisua-TIlaiya and Islampur- 67 
which 12 have been completed. Balance 81 projects of Natesar Material ModifICation 
new rail lines are progressing as per availability of land 
and resources. The details of these lines are given in the 20. Maharajganj-Masrakh 36.155 
enclosed Statement and will be completed in coming ~ 

21. Chhapra-Muzzafarpur 84.65 as per availability of resources. 

Statement 22. Kosi Bridge 21.85 

Details of ongoin new line projects are as follows:- 23. Hajlpur-Sagauli 148.3 

24. Deogarh-Sultanganj, Banka-Barahat 151.28 
SI.No. Project Kms 

and Banka-Bhitlah Road 

1. Manoharabad-Kotapalli 148.9 25. Koderma-TIlaiya 65 

2. "~nupuram-Janapahar 11 26. Hathua-Bhatni 79.64 
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.. 
SI.No. Project Kms SI,No. Project Kms 

27. Mandarhill-Rampurhat Via Dumka 130 53. Lalitpur-Satna and Rewa-Singrauli 541 

28. Dallirajahara-Jagdalpur 235 54. Bogibeel bridge with linking lines between 73 

29. Gandhinagar-Adrej Moti-Kalol 20 
Dibrugarh and North Bank line 

3,). RewSri-Rohtak 
55. Harmuti-ltanagar 33 

81.26 
56. Dudhnoi-Depa 15.5 

31. Jind-Sonipat 88.9 
57. New Maynaguri-Jogighopa 257 

32. Kalka-Parwanoo 7 
58. Jiribam-Imphal Road (Tupul) 97.9 

33. Nangal Dam-Talwara and Taking over 83.74 
siding of Mukerian Tatwara 59. Kumarghat-Agartala 109 

34. Udhampur-Srinagar-Baramula 292 60. Angul-Sukinda Road 98.76 

35. Koderma-Ranchi 202 61. Talcher-Bimlagarh 154 

36. Giridih-Koderma 102.5 62. Daitari-Banspani 155 

37. Deogarh-Dumka 72.25 
63. Lanjigarh Road-Junagarh 56 

38. Kadur-Chlckmagalur-Sakleshpur 93 
64. Khurda Road-Bolangir 289 

39. Hassan-~ngalore 166 
65. Haridaspur-Paradeep 82 

66. Tarantaran-Goindwal 21 
40. Gulbarga-Bidar 140 

67. Chandigarh-Ludhiana 112 
41. Hubli-Ankola 167 

68. Beas-Dera Saba Jaimal Singh 5 
42. Kottur-Harihar Via Harpanhalli 65 

69. Abohar-Fazilka 42.72 
43. Bangalore-SatyamangJam 260 

70. Kolayat-Phalodi 111.39 
44. Tanur (Kuttipuram)-Guruvayoor 50.23 

71. Ajmer-Pushkar 31.4 

45. Angamali-Sabarimala 146 
72. Dausa-Gangapur City 92.67 

46. Amravati Narkher 138 
73. Karur-Salem 85 

47. Purltamba-Shirdi 17.8 
74. Etawah-Mainpuri 60 

48. Baramati-Lonad 54 
75. Rampur-Lalkuan-Kathgodam ROB in 0 

49. Ahmednagar-Beed-Parli Vaijnath 261.25 National Highway 

50. Godhra-Indor and Dewas-Maksi 316 76. Agra-Etawah via Fatehabad and Bah 114.1 

51. Ramganjmandi-BhopaJ 270 77. Kichha-Khatima 51.5 

52. Guna-Etawah 344 78. Howrah-Amta 73.7 
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SI.No. Project 

79. Tarakeshwar-Bishnupur with Ext upto 
Kumarkundu Bypass connecting 
Howrah-Bardhman Chord 

so. Eklakhi-Balurghat and Gazol-ltahar 

Kms 

85 

113.11 

81. Azimganj (Nasipur)-Jiyaganj up to the Ghat 6.6 

Certificate of International 
S1andard to Airports 

2253. SHRIMATI P. SATHEEDEVI: 

SHRI KUlDEEP BISHNOI: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the number of airports in the country which have 
certificate of international standard; 

(b) whether the Government has any plan to upgrade 
the airports which do not have such certificate/licence; 

(c) if so, "the details thereof; and 

(d) the steps taken by the Government to ensure 
that all the airports in he country meet the safety standards 
set up by the International Civil Aviation Organisation 

(ICAO)? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUL PATEL): (a) Directorate 
General of Civil Aviation (DGCA) has issued license in 
conformity with International Civil Aviation Organisation 
(ICAO) requirement to Indira Gandhi International Airport 
Delhi, Chhattrapati Shivaji International Airport Mumbai, 
Cochin International Airport Limited (CIAL), Cochin in the 
country, which are being used tor International AirTransport 

Services. 

(b) The process of licensing of other civil airports 
operating international flights is in progress. 

(c) As part of the licensing process, Chennai, KoIkata, 
Trivandrum, Jaipur, Varanasi, Lucknow, Ahmedabad, 
Calicut, Coimbatore and Hyderabad used for International 
Air Transport Services have already been inspected and 

the license will be issued tor these airports after necessary 
corrective action on some of the shortcomings as detected 
during the inspection Is taken by the airport operator, 
Airports Authority of India tor above airports. 

(d) The Government has already incorporated the 
requirement in the Aircraft Rules, 1937 for licensing of 
aerodromes used for scheduled flight operations. During 
the process of licensing DGCA ensures that fhe 
aerodromes meet the safety standards as required in the 
ICAO documents. 

[Translation] 

Take Off and landing of Planes 
Simultaneously on Aindrlps 

2254. SHRI PARAS NATH YADAV: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether national and international aeroplanes 
take off and land on the airstrips simultaneously in several 
advanced countries of the world; 

(b) if so, whether the Union Government also 
proposes to make such arrangements tor simultaneous 
take off and landing of planes on airstrips at Mumbai and 
Delhi airports; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. 

(c) The procedures tor simultaneous use of both 
runways have been worked out and are in use during 
peak traffIC period at Delhi and Mumbai airports. 

(d) Does not arise. 

Jamshedpur Airport 

2255. SHRI SUNIL KUMAR MAHATO: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government proposes to expand 
Jamshedpur airport; 

(b) ifso,the details thereof; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEl): (a) No, Sir. 

(b) Does not arise. 

(c) Jamshedpur airport belongs to Tata Iron and Steel 
Company (TISCO) and no scheduled airline operator has 
shown firm commitment to operate through this airport. 
Therefore, Airports Authority of India (AAI) has no plan to 
upgrade infrastructure facilities at this airport. However, 
AAI is presently providing enroute navigational facilities 
like Doppler Very High Omni Range (DVOR) and Distance 
Measuring Equipment (DME) at this airport. 

Development of Khajuraho, 
Sanchl and Orchha 

2256. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Union Government has received any 
proposal from the Government of Madhya Pradesh for 
connecting three historical places Khajuraho, Sanchi and 
Orchha and considering the work as mega projects; and 

(b) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) No project proposal 
for connecting three historical places Khajuraho, Sanchi 
and Orchha has been received from the State GOV9rnment 
of Madhya Pradesh for development as mega project 
during the current financial year. However, the Ministry of 
Tourism has sanctioned projects worth Rs. 3037.39 lakh 
during 2005-06 for integrated development of tourism in 
the State of Madhya Pradesh which included the following 
Circuits: 

(1) Integrated development of tourist circuit on the 
sector Gwalior-Orchha-Khajuraho for Rs. 461.09 

lakh. 

(2) Int.;.grqted development of tourism circuit on 
SanQhi_Bhopai-D"oIPur-Bhimbetka-Pachmarhi 
for ... ; 715.45 lakh. 

[English] 

Royalty Paid by ONGC 

2257. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the royalty given by the Oil end Natural 
Gas Corporation to the Government is based on the actual 
international price of crude oil; 

(b) if so, the amount of royalty paid by the ONGC in 
the last year and this year; 

(c) whether the ONGC had to sell its crude oil at a 
lower price to meet the stringent royalty condition; 

(d) if so, whether the Government proposes to review 
its stand; and 

(e) if so, details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRIDINSHA PATEL): 
(a) ONGC has informed that royalty paid by them to the 
Government on crude sale price is linked to international 
price. However, subsidy discount is adjusted for payment 
of royalty in respect of offshore crude. 

(b) The amount of Royalty paid on crude oil by ONGC 
during the last two years is as under: 

(Rs. in crore) 

2005-06 2004-05 

Central Government 1n4.92 1795.n 

State Governments 2182.14 1499.18 

Total 3957.06 3294.95 

(c) No, Sir.ONGC is not selling its crude oil at a lower 
price to meet the stringent royalty conditions. However, as 
the entire hike in the intemational oil prices is not passed 
on to the consumers, the upstream companies, including 
ONGC, subsidize the downstream companies by giving a 
subsidy by way of discount on crude oil. 

(d) and (e) 00 not apply. 
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[Translation] 

Orafton Security at Airports 

2258. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government has prepared any legal 
draft for the security of airports in the country; 

(b) if so, the details thereof; 

(c) whether any survey has been conducted for 
security arrangement at various airports; 

(d) if so, the details thereof; and 

(e) the time by which the proposed laws are likely to 
be imptemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Gowrnment was earlier contemplating to have a separate 
Civil Aviation Security Act for the security of airports in 
the country. However, after detailed examination it has 
been decided that the amendment of Aircraft Act' 1934 
would be adequate to provide statutory legal framework 
for Civil Aviation Security. Hence a separate Civil Aviation 
Security Act is not required. 

(c)and (d) Security Survey is carried out for security 
arrangements at various airports by Bureau of Civil 
Aviation Security (BCAS) to determine security needs at 
the airports and to recommend protective measures as 
per the National Civil Aviation Security Programme. Before 
commissioning a new airport or operationalising a non-
operational airport, Joint security survey by the 
representatives of BCAS, Airport Operator, Directorate 
General of Civil Aviation (DGCA), concerned airlines and 
In-charge Airport Security Unit, is carried out to ensure 
that the security arrangements are in place before such 
airport is commissioned. 

(e) Does not arise in view of (a) and (b) above. 

[English] 

Promotion of Indian Culture 

2259. SHRI RAYAPAT~ SAMBAS1VA RAO: 
SHRI BAlASHOWRY VALLABHANENI: 

SHRI TUKARAM GANGAOHAR GADAKH: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) the prograrrvn8S which· have bQn drawn up 
during the last two years and proposed to be undertaken 
during the current year to spread Indian culture in the 
country and abroad; 

(b) the outcome 81 a result of implementation of 
these programmes; and 

(e) the amount spent thereon during the above 
period? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRlMATI AMBlKA SONI): (a) Dissemination of Indian-
Culture is one of the functions assigned to the Mini8lry of 
Culture. In the '-sl two years, the Ministry organized special 
events on Indian Culture in Bhutan, Russia and Germany. 
Besides major exhibitions on Indian Culture were held in 
Korea, Australia, United Kingdom and United States of 
America etc. A major exhibition titled Tejus is on show at 
Brussels and an exhibition of Chola Bronzes is going on 
in London. Several art exhibitions were held under the 
cultural exchange programmes in countries ijke . South 
Africa. Sri Lanka, Cyprus, Germany and Mongolia. A major 
cultural programme was staged at Frankfurt in connection 
with Frankfurt Book Fair 2006. A major exhibition on Amrita 
Shergil is on show at Munich. An exhibition of ancient 
treasures of India is due to be mounted in December, 
2006 in China. 

(b) As a result of these events, the awareness 
of Indian Cultural richness and antiquity has improwtd in 
the world. The great interest in modern Indian art and 
Indian Cultural programmes is an outcome of these 
promotions. 

(c) The amount spent on exhibitions and cultural 
events during the above period is approximately rupees 
41 crores. 

Requirement of Hotel Room. 

2260. SHRI J.M. AARON RASHID: 

SHRI DUSHYANT SINGH: 

SHRI MOHAN SINGH: 

SHRI SUGRIB SINGH: 

Will the Minister of TOURISM be pleased to state: 
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(a) thetoutists expected to arrive during the 2010 
Commonwealth Games . in India; 

(b) whether. the Government has made assessment 

about the requirement of hotel rooms in Delhi during the 
games; 

(c) ifso, the details thereof; 

(d) whether the Government has chalked out any 

action plan to meet the demand of hotel rooms; 

(e) if so, the details in this regard; and 

(f) the effective steps taken by the Government to 

implement the action plan? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONl): (a) Ministry of Tourism is 

expecting a growth of 12-15% per annum till 2010. 

(b) and (c) The Ministry of tourism has assessed that 

a total of 30,000 hotel rooms wouldbe required in the NCR 

of Delhi to accommodate the tourists and visitors to the 

Commonwealth Games 2010. 

(d) to (f) Ministry of Tourism has been in regular 

touch with the various land owning agencies like DDA, L 

and DO, Government of Haryana, Government of Uttar 

Pradesh, Indian Railways, Airport Authority of India etc. 

for aHocating more sites for hotels and also for adopting 

annual rental payment in place of outright auction of plots 

to promote budget hotels. Ministry of Tourism has also 

requested these agencies to consider higher FAR for hotels, 

aHowing land use change etc. so that private entrepreneurs 

owning land are also allowed to build hotels. Ministry of 

Tourism has also introduced a scheme of "Incredible India 

Bed and Breakfast" under which residents, who have vacant 

rooms can offer these for use of tourists. 

Facilities to Railway Employees to 
Visit Islands 

22F1. SHRI MANORANJAN BHAKTA: Will the 

i.;·"'--ter of RAILWAYS be pleased to state: 

(a) WhetheralarQ8 number of Central Government 

servants are availing the LTC facility for their travel to 

anywhere in India including that of Union Territories of 
Andaman and Nicobar ISlands and Lakshadweep; 

(b) if so, Whether the Railway servants are not allowe<V 

permitted to avail the pass facility to travel to these Istands; 

(c) if so, the reasons therefor; and 

(d) the remedial measures proposed to be taken by 
the Railways in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Railway employees are not governed by LTC 

Rules. They are governed by Railway Servants (Pass) 

Rules, 1986 which provide for Privilege Passes. Pass 

facility permit a Railway employee to undertake journeys 

on Indian Railway network only. 

(c) Facility of LTC in respect of Central Government 

Servants and Privilege Passes for Railway employees are 

different and Incomparable. 

(d) No such proposal is under consideration at 

present. 

Global Automotive Research 

Centre at Channai 

2262. SHRI M. SHIVANNA: Will the Minister of 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether there was a proposal to set up Global 

automotive Research Centre (GARC) at Oragadan near 

Chennai; 

(b) if so, the details thereof; and 

(c) the present status of the above proposal? 

THE MINISTER OF STATE IN THE DEPARTMENT 

OF HEAVY INDUSTRY, MINI~TRY;OF HEAVY 

INDUSTRiES AND PUBLIC ENTERPRISES (SHRIMATI 

KANTI SINGH): (a) Yes Sir. 

(b) and (~ The Government has approved the 

National Automotive Testing and Rand 0 Infrastructure 
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'Project (NATRIP) in July, 2005. This project includes setting 
up of a full fledged testing and homologation centre for 
the southern hub, which will be established at Oragadam 
near Chennai as the Global Automotive Research Centre 
(GARC) at a cost of about As. 470 crores. The foundation 
stone for the centre has been laid on 4th November 2006, 
by the Hon'ble Prime Minister of India. 

Marketing of LPG by ONGC and GAIL 

2263. SHRI N.S.V. CHITIHAN: Wi" the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government proposes to allow Oil 
and Natural Gas Corporation and GAIL (India) Umited to 
market domestic liquefied Petroleum Gas (LPG) to 
increase penetration of the clean cooking fuel to 75 per 
cent of the population; 

(b) ifso, the details thereof; and 

(c) the progress made so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS (SHRIDINSHA PATEl): 
(a) to (c) The Government had, in February, 2005 granted 
authorization for mar1c:eting of indigenously produced LPG 
to Oil and Natural Gas Corporation (ONGC) and GAIL 
India limited (GAIL), subject to certain terms and 
conditions. The terms and conditions of this authorization 
were further modified in August, 2005. 

At present, a large proportion of available LPG is 
supplied as subsidized domestic LPG in the country. In 
2005-06, about 94.7% of total available LPG was marketed 
as subsidized LPG. Subsidized LPG is mar1c:etecl by the 
oil mar1c:eting companies (OMCs), namely Indian Oil 
Corporation Ltd. (ICC), Bharat Petroleum Corporation Ltd. 
(BPC) and Hindustan Petroleum Corporation ltd. (HPC). 
In addition to the Government subsidy, the oil companies 
share the burden of subsidizing this product. The new 
entrants wanted to market commercial/industrial LPG and 
also wanted subsidy on domestic LPG. 

The operational issues related to LPG marketing by 

new entrants were examined, and considering, inter-alia, 
the present mechanism of meeting the subsidy on domestic 
LPG, which constitutes a mojor proportion of the total 
LPG marketed in the country, it has been decided not to 
expand the list of companies marketing LtJG for the present. 

Merger of Tourism Schemes 

2264. SHRI SARBANANDA SONOWAL: Will the 
Minister of TOUR1SM be pleased to state: 

(a) whether the Government has approved merger 
of the Integrated Development of tourists circuits scheme 
and the product/Infrastructure and destination dewIopment 
scheme; 

(b) if so, the details thereof; 

(e) whether the contribution of the Union Goverrvnent 
has been raised under the above scheme; 

(d) if so, the details thereof; and 

(e) the allocation made for development of tourism 
for 2006-07, State-wise? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Yes, Sir. 

(b) to (d) For improvement of existing tourism 
products and developing new tourism products to wor1d 
standard, the central financial assistance to Implementing 
agencies has been enhanced to Rs. 25.00 crare for 
destination develop-rnent and Rs. 50.00 crore for circuit 
development for identified major destinations and circuits, 
based on tourist traffic. It has also been decided that the 
existing ceiling of central financial assistance'to States! 
UTs, amounting to Rs. 5.00 crore and Rs. 8.00 crore for 
development of other destinations and circuits respectively, 
would continue for other projects. 

(e) The total allocation made for development of 
tourism during the year 2006-07 !s Rs. 830 crore. The 
financial assistance sanctioned to various StateslUTs for 
development of tourism infral'ltructure during the year 
2006-07 as on date is given In the enclosed Statement. 
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Statement 

State-wise Tourism Projects Sanctioned during the year 2006-07 of Tenth Five Year Plan 

(Rs. in Lakhs) 

SI.No. StateAJT 2006-07 (as in lakhs) 

No. of Project Amount Sancd. Amount 
sanctioned sanctioned Released 

2 3 4 5 

1. Andhra Pradesh 468.63 337.90 

2. Assam 454.28 363.42 

3. Arunachal Pradesh 8 893.40 714.73 

4. Bihar 0 0 0 

5. Chhattisgarh 9 946.38 757.10 

6. Goa 0 0 0 

7. Gujarat 5 347.73 278.18 

8. Haryana 3 25.00 20.00 

9. Himachal Pradesh 4 285.00 228.00 

10. Jammu and Kashmir 15 3292.73 2143.20 

11. Jharkhand 0 0 0 

12. Karnataka 2 721.86 600.20 

13. Kerala 6 466.39 373.11 

14. Madhya Pradesh 4 1568.10 1254.40 

15. Maharashtra 7 580.38 465.28 

16. Manipur 5 788.29 526.64 

17. Meghalaya 2 15.00 12.00 

18. Mizoram 5.00 4.00 

19. Nagaland 5 468.94 375.17 

20. Orissa 9 527.12 421.70 
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1 2 3 4 5 

21. Punjab 6 864.45 691.56 

22. Rajasthan 7 638.39 510.70 

23. Sikkim 5.00 ~.OO 

24. Tamil Nadu 9 1316.61 1056.03 

25. Tripura 4.15 3.32 

26. Uttaranchal 6 528.99 428.19 

27. Uttar Pradesh 6 2883.43 2306.74 

28. West Bengal 4 952.36 757.38 

29. Andaman and Nicobar Islands o 0 0 

30. Chandigarh o 0 0 

31. Dadar and Nagar Haveli o 0 0 

32. Delhi 3 20.00 17.00 

33. Daman and Diu o 0 0 

34. Lakshadweep o 0 0 

35. Pondicherry o 0 0 

Total 130 19067.61 14649.95 

Note: This includes the projects relating to Circuits, Destinations. large Revenue Generating Projects. Rural Tourism (Software and Han:Iwant) 

Projects, IT. Event. Fair and Festivals Projects. 

Changes in Model of Developing 
Defence Products 

2265. SHRI CHANDRA SHUSHAN SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government is considering substantial 
changes in the existing model of developing advanced 
defence products; 

(b) if so, the details thereof; 

(e) whether the Government is also considering 
greater invotvement of stakeholders by sharing project 
expenditure and management; and 

(d) if so, the details thereof? 

THE MIMSTER OF DEF"~E (SHRI A.K. ANTONY): 
(a) and (b) Yes, Sir. As per the "!MKE" category of Defence 
Procurement Procedure (DPP)-2006, indigenous 
development will be handled as: 

(i) All Strategic, Complex and Security Sensitive 
system will be handled by the DADO. 

(ii) High Technology Complex Systems and 
upgrades will be undertaken by Ordnance 
Factory Soards (OFSs)IDefencePubilc Sector 
Undertakings (DPSUs)/Industries registered 
with Ministry of Defence and having licence for 
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manufacture of Defence products. The 
indigenous content in these systems shall be 
minimum 30010. 

(iii) Low Technology Mature System directly by 
Indian Industries. The indigenous content in 
these systems shall be minimum 50%. 

(c) and (d) Yes, Sit. In case where the system 
configuration is complex, development lead time is relatively 
lon, technological risks are substantial, development cost 
would be shared with developing agencies in the ratio of 
80% (Ministry of Defence) and 200/0 (Industry). 

Status of Classical Languages to 
Kannada and Telugu 

2266. SHRI SURAVARAM SUDHAKAR REDDY: 

SHRI G. KARUNAKARA REDDY: 

Will the Minister of CULTURE be pleased to state: 

(a) whether the Committee of Linguistic Experts has 
examined the representations regarding declaration of 
Kannada as classical language; 

(b) if so, the details thereof; 

(c) the decision taken by the Government thereon; 

(d) if not, the reasons for the delay and the time by 
which the Committee is likely to submit its report; 

(e) whether the Government has also received any 
proposal to declare Telugu language as a classical 
language; and 

(f) if so, the details thereof and action taken thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) No, Sir. 

(b) and (c) Does not arise. 

(d) The meeting of the Committee of Linguistic 
Experts will be held shortly. 

(e) Yes, Sir. 

(f) Government of Andhra Pradesh and several other 
organizations h8Y9 made representations to declare Telugu 
asa cltssical language. The requests were fOrwarded to 

the Sahitya Akademi for the consideration of the Committee 
of Linguistic Experts. 

Documentation of Monuments In Karnataka 

2267. SHRI D.V. SADANAND GOWDA: Will the 
Minister of CULTURE be pleased to state: 

(a) whether the State Government of Karnataka has 
submitted a proposal for documentation of unprotected 
and unsung monuments scattered throughout the State 
to the Union Government; 

(b) If so, the details thereof; 

(c) the details of financial assistance sought from 
the Union Government; and 

(d) the time by which the amount is likely to be 
released? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) Yes Sir. The objective 
of the proposal was to undertake the documentation. of 
about 25,000 to 30,000 unprotected monuments scattered 
throughout the State of Karnataka. and to prepare a 
comprehensive illustrative directory as a part of the Golden 
Jubilee of unified Kamataka Celebration. The estimated 
cost of the project was Rs. 200 lakhs. 

(c) The details of financial assistance sought are as 
below: 

1. Collection of data and digital 
documentation of munuments 

2. Consolidation of information, 
formatting the book and CD 

3. Publication of comprehensive 
directory 

Total 

R. 40 lakhs 

Rs. 10 lakhs 

RS.50lakhs 

Rs. 100 lakhs 

(d) It has been intimated that the Archaeological 
Survey of India is launching a National Mission on 
Monuments and' Antiquitiea and that the Mission would 
prepare an inventory of all'unpro~ monuments and 
antiquities of the country. 
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AugIMntatIon of RIIIIway 
Force In Kamataka 

2268. SHRI M. SHIVANNA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the GO'II8rTlf1'l8nt of Karnataka had ulged 
the Railways to augment the strength of Railway Force in 
the State: 

(b) if so. the details thereof; 

(c) whether the Government of Karnataka has also 
requested to the Railways to expedite their approval for 
sharing the expenditure on the additional posts proposed 
for augmentation; and 

(d) if so, the response of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) Yes, Sir. 

(b) The Government of Karnataka has sent a 
proposaJ to create the following posts. 

1. Superintendent of Police 01 

2. Police SUb-lnspector (Reserve) 01 

3. Assistant Sub-Inspector 02 

4. head Constables 44 

5. Constables 220 

6. Women Head Constables 07 

7. Women Constables 13 

Total 288 

(c) Yes, Sir. However, the Karnataka Government 
has not yet replied to the queries raised by South Western 
Railway and unless these queries are clearly replied, it 
will not be possible for the Railway to process the proposal 
for further action. 

(d) The South Westren Railway have issued 
remindefS fO. the GoverMlent of Karnataka seeking their 
response to the pending replies. 

[Translation} 

Deftnltlon of Minority Community 

2269. DA. RAJESH MISHRA: 

SHRI AVTAR SINGHBHAOANA: 

SHRI HANSRAJ G. AHIR: 

Will the Minister of MINORITY AFFAfRSbe pleased 
to state: 

(a) whether the Government has laid down any 
definition for minority community; 

(b) if so, whether determination of minorities is done 
in accordance With the situation in the respectiw States; 

(c) if so, the details thereof; 

(d) whether people belonging to minority communities 
in the States like Kerala and Jammu and Kashmir haw 
been accorded the status of minority officially; 

(e) if not, the reasons therefor; and 

(f) the steps taken/proposed to be taken to ensure 
that the facilities available to minorities are actually 
extended to them in all the States? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAY): (8) to (e) Section 2(c) of the National 
Commission for Minorities (NCM) Act, 1992, defines 
·minority", for the purposes of this Act, means a community 
notified as such by the Central GQVemment'. Accordingly, 
Government of India have notified five religious 
communities viz. Muslims, Christians, Sikhs. BuddhisI& 
and ZorOastrians (Parsis) as minority communities at 
national level. 

State Governments of Chhattisgam, Maharashtra, 
Madhya Pradesh, Uttar Pradesh and Uttaranchal haw 
notified Jains as a Minority community in accordance with 
the provisions of their respective State Minorities 
Commission Acts. 

As per section 1 (2) of the National Commission 
Minorities (NCM) Act, 1992, the act extends to the whole 
of India except the State of Jammu and Kashmir. 

(f) The Prim& Minister's New 15-PointProgramrne 
for the Welfare of Minorities Is a major step in this direoIIc!n. 
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[EngHsh} 

Upgradation of ChennaI and 
KoIkata Airports 

2270. SHRt SUNIL KHAN: 

SHRI S.K. KHAAVENTHAN: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government proposes to upgrade 
Channai and KoIkata airports; 

(b) if so, the details thereof; 

(c) the present status of both the airports at present 

atongwith the time by which the wort< is likely to be started 

and completed at these airports; 

(d) whether there is also any proposal to build second 
Greenfield Airport at Chennai and Kolkata; 

(e) if so, the details thereof; and 

(f) the time by which the decision is likely to be taken 

in the matter? 

THE MINISTER OF STATE OF THE MINISTRV OF 

CIVil AVIATION (SHRI PRAFUl PATEL): (a) Yes, Sir. 

(b) and (c) Government has initiated discussion on 

the issues relating to modernization and expansion of 

Kolkata and Chennai airports with all the stakeholders 
including the State Go\l9l1llTl8nts and to torve ~ 001 ..... · 

on the ~ 10 be adopted. . 

(d) No, Sir. 

(e) and (f) 00 not arise. 

[Translation] 

EduclltlonaJ Facilities to se. 
. 2271. SHRI SHRIPAD VESSO NAIK: 

PROF. VIJAY KUMAR MALHOTRA: 

Will the Minister of SOCIAL JUSTICE AND 

EMPOWERMENT be pleased to state: 

(a) whether the'Government is drafting any special 

scheme to provide better education to Scheduled Castes 
{SCs) across the country; 

(b) if so, the details thereof; 

(c) whether the Government has held any discussion 
in this regard with various State Governments; 

(d) if so, the details and outcome thereof; and 

(e) the proposed share of the Union Government 
and State Governments for the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Yes Sir. 

(b) Name of the schemes are as under: 

1. Scholarship Scheme of Top Class Education 
for Scheduled Caste Students. 

2. Public School Education for Scheduled Caste 
Students. 

3. Establishment of Residential School for 
Scheduled Caste Students. 

4. Special Scheme of Navodaya Vidayalayas to 
provide better education to Scheduled Caste 
students. 

(c) to (e) The details have not been finalized. 

Renaming of Jodhpur Airport 

2272. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of CIVil AVIATION be pleased to state: 

(a) whether the Union Government has received any 

proposal from the Government of Rajasthan for renaming 
the Jodhpur Civil Airport; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL): (a) to (c) Yes, 



Sir. With reference to a Parliament Assurance made in 
Unstarred Question No. 3409 dated 2Q-08.2004, the views 
of State Government were received in favour of renaming 
the airport. The existing policy regarding renaming of 
airports, is generally to retain the name of cities for 
domestic airports, since passengers and visitors in general 
and foreign tourists in particular who may not be familiar 
with the local history, find it easier to identify the airport 
when it is named after the city, which it serves. 

[English] 

facilities In AC 3 TIer Compartments 

2273. DR. M. JAGANNATH: Will· the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways propose to introduce a 
better designed and passenger friendly AC 3 tier coaches 
With increased capacity of passenger; 

(b) if so, the details thereof; and 

(c) the steps being taken/proposed to be taken to 
provide more facilities in AC 3 tier compartments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) and (c) Indian Railways have always endeavored 
to improve upon the passenger coaches to make them as 
passenger friendly as possible. Design changes towards 
this objective is a continuous process. 

Arising out of a transfer of tedmology from Mis 
ALSTOM, Indian. Railways have started manufacturing 
state of the art Air Conditioned coaches including Air 
Conditioned 3 Tier sleeper coaches to Linke Hoffman 
Busch (LHB) design. These are presently running in a 
number of Shatabdi and Rajdhani Express services. These 
coaches have aesthetically pleasing interiors, and higher 
passenger carrying capacity. 

Newly introduced Air Conditioned 3 tier coaches for 
"Garib Rath" Express Trains have also been designed 
with a higher passenger carrying capacity of 75 persons 
as against 64 berths in the conventional Air Conditioned 
3 tier coaches being run on Railways until now. 

lOa...,. 1.88 

Two rakes of such coaches have already been 
manufactured at Rail Coach Factory (RCF), Kapurthalal 
Integral Coach Factory (ICF), Chennai. All passenger 
amenity items viz., SnaCk Tables, Bottle holders, Mirrors, 
Magazine holders, improved illumination using Compact 
Auorescent Ught (CFL), Mobile charging sockets etc. have 
been provided and comfort of passengers taken due care 
of in these coaches. 

Furthermore, by increasing the overall height of the 
coach shen, a new Air Conditioned 3 TIer coach design 
and layout is presently under considet'ation of1heMinistry 
of Railways wherein the passenger carrying capacity is 
expected to be further enhanced to 81 passengers per 
coadl. 

011 and Gas Ex,pIoration ProjectS 

2274. SHRI G.M. SIDDESWARA: WiD the Minister 
of PETROLEUM AND NATURAL GAS be pllY,sed to 
state: 

(a) the details of ongoing petroleum and natundgas 
exploration projects in the country, State-wise; 

(b) the details of sites where oiVgas has been struck 
afresh; 

(c) the target fixed for production of oil and gas during 

the Tenth Plan Period; and 

(d) the extent to which ~. target has been achifMtd 
so far as on date? 

THE MINISTER OF·STATE IN THE MINISTRY'OF 
PETROLEUM AND NATURAL GAS (SHRI DlNSHA PATEL): 
{a) Ongoing petroleum and natural gas exploration projects 
by Oil and Natural Gas Corporation Umlted (ONGe), Oil 
India Limited (OIL) and Private/Joint Venture (JVJ 
companie!! are in the States of Andhra Pradesh, Assam, 
ArunaChal Pradesh, Bihar,Gujarat, Himachal Pradesh, 
Madhya Pradesh, Maharashtra, Mizoram, Nagaland, 
Orissa, Rajasthan, Tamil Nadu, Trlpura, Uttar Pradesh and 
Ultaranchal. The details of exploratory inputs expended 
by ONGC. Oil and PrivatelJV Companias In 2(106-07 (upto 
September, 2006) are as under: 
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State 

Andhra Pradesh 

Assam 

Gujarat 

Himachal Pradesh 

Madhya Pradesh 

Rajasthan 

Tamil Nadu 

Tripura 

Seismic survey 
20 GLKM 

479.42 

381.13 

981.83 

90.05 

166.80 

5.58 

(b) In the onland areas, during the year 2006-07, 
ONGC has made twO new discoveries of gas viz. Oelobi 
in Gujarat and Adichapuram in Tamit Nadu; OIL has made 
one discovery in Santi area and two discoveries in Baghjan 
areas in Tinsukia district in Upper Assam; Private/JV 
companies have also made oit and gas discoveries in the 
States of Rajasthan and Gujarat. 

(c) and (d) Targetslprojectionsand achievements for 
production of oil and gas during 10th Pian period in respect 
of ONGC, Oil and PrivateJJV companies are as under:-

Crude oN prodUctIon in 
Million Metric Tonnes 
(MMT) 

Natural gas production 
in Billion Cubic Metres 
(SCM) 

Target 
(2002-07) 

169.386 

1n.480 

Achievement 
upto setp., 

2006 

1M.05 

135.367 

Aviation Facilities at Puna Airport 

2275. SHRI SURESH KALMADI: Will the Minister of 
CiVil AVIATION be pleased to state: 

(8) whether the Government is aware that there are 
very few connecting flights from Pune; 

Seismic survey 
3D SQKM 

318.19 

362.18 

366.70 

895.76 

932.79 

56.02 

Exploratory 
wells drilled 

7 

7 

21 

12 

7 

(b) if so, whether the Government has any plan for 
providing national and international air connectivity to 
Pune; 

(c) if so, the details thereof; 

(d) if not, the reasons therefore; and 

(e) the steps taken/proposed to be taken by the 
Government to upgrade the Pune Airport at the earliest? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) There 
are 331 domestic flights and 10 international flights per 
week that operate through Pune airport. International 
flights are operated by Air India and Indian airlines. The 
GoY8l1'i'fteflt has laid down route dispersal guidelines with 
a view to achieve better regulation of air transport services 
taking I~ account the need for air transport services of 
different regions of the country including North-East region. 
It is, however, up to the airlines to provide air services to 
specific places depending upon .the traffic demand and 
commecial viability. As such, the airlines are free to operate 
anywhere in the country subject to compliance of route 
dispersal guidelines issued by Government. 

(e) To upgrade the Pune Airport, the exisiting building 
is being expanded and modified at a cost of Rs. 14.56 
croresfor handling limited international operations and 
the exiSting apron with 8 Nos. parking stands is being 
expended with a new taxi track at a total cost of Rs. 16.31 
crores. 
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RHOIIIInefKIatIo of RIIngltnlfan 
Committee Report 

2276. SHRI P.S. GADHAVI: Will the Minister of 
PETROlEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has examined all the 
recommendations made by the Dr. Rangarajan Committee; 

(b) if so, the details thereof; 

(c) the details of the recommendations accepted and 
implemented by the Government; 

. I 

i • ; ! 
(d) the details of the recommendations which have 

not been accepted by the Government alongwith the 
reasons therefor; and 

(e) if not. the present status of the Committee report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS . (SHRI DtNSHA 
PATEL): (a) to (e) In order to formulate a long-term pricing 
policy, the govenrment had constituted an Inter Ministerial 
Committee under the Chairmanship of Dr. C. Rangarajan, 
Chairman, Economic Advisory Council to the Prime 
Minister to examine different aspects of pricing and taxation 
of petroleum products. The Committee submitted its report 
on 17-2-2006. The recommendations made in this report 
can be dividSb broadly into three groups as under:-

1. on pricing of petrol and diesel: 

~) Shift to a trade parity pricing formula for determining 
refinery gate as well as retail prices; (ii) Government to 
keep at arms length from price determination and to allow 
flexibility to oil companies to fix the retail· price under the 
proposed formula; and (iii) Reduce effective protection by 
lowering the customs duty on petrol and diesel to 7.5%. 

2. On pricing of domestic LPG and PDS kerosene: 

(i) Restrict subsidized kerosene to BPL families only; 
(ii) Raise the price of domestic LPG by As. 75/cy1inder; 
(iii) Discontinue the practice of asking upstream companies 
to provide upstream assistance, but instead collect their 
contribution by raising the OIDB cess fromt he present 
level of As. 1,800/MT to As. 4,8OOIMT; and (iv) Government 
meeting the balance cost of subsidy frornt the budget. 

3. On restructuring excise duties: 

Shift from the present mix of specific and ad-valorem 
to a pure specific levy and calibrighting the levies at Rs. 
5.OOIIitre of diesel and Rs. 14.7511itre of petrol. 

The Committee has recommended that each of the 
first two sets of recommendations should be implemented 
as integrated packages. 

The Government has accepted the following 
recommendations of Dr. Rangarajan Committee report: 

(i) Implementation of principle of trade parity with 
reduction in customs duty on petrol and diesel 
from 10% to 7.5%. 

(ii) Permitting autonomous adjustment in prices of 
sensitive petroleum products by Oil Marketing 
Companies (OMCs) without prior consultation 
with the Government once every month. 

(iii) Restricting 'in principle' subsidy on PDS 
Kerosene to BPL families only. 

The pricing of petrol and diesel was changed from 
import parity to trade parity basis (weighted average of 
import and export parity price in the ratio of 80:20) The 
custom duty on petrol and diesel was reduced to 7.5% 
from 10% with effect from 16-6-06, reducing the protection 
of the refineries further. Thus, Government have accepted 
the major recommendations of RangSrajan Committee. 

Rail.., ProjecbI 

22n. SHRI BASUDEB ACHARIA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether some of railway projects have been 
declared as National Projects; 

(b) if so, the details thereof; 

(c) the funds allocated for these projects; 

(d) whether any time frame has been fixed for 
completion of these projects; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VaU): (a) to (e) Details of National 
Protects including their time schedule of completion is as 
under:-



SI
. 

No
. 

N
am

e 
of

 P
ro

je
ct

 

1.
 U

dh
am

pu
r-S

rin
ag

ar
-B

ar
am

ul
la

 
N

ew
 U

ne
 

2.
 K

um
ar

gh
at

-A
ga

rta
la

 N
ew

 U
ne

 

3.
 J

iri
ba

m
-Im

ph
al

 R
oa

d 
(T

up
ul

) 

N
ew

 U
ne

 

4.
 L

um
di

ng
-S

ilc
ha

r 
In

cl
ud

in
g 

al
ig

nm
en

t b
et

w
ee

n 
M

ig
re

nd
is

a-

D
itt

oc
kc

he
ra

 a
nd

 e
xt

en
si

on
 fr

om
 

B
ad

ar
pu

r t
o 

Ba
ria

gr
am

 G
au

ge
 

C
on

ve
rs

io
n 

A
nt

ic
ip

at
ed

 
E

xp
en

di
tu

re
 

co
st 

up
to

 M
ar

ch
, 

20
06

 

8,
00

0 
2,

98
6 

87
9.

99
 

47
6.

53
 

72
7.

56
 

2.
57

 

14
96

.4
2 

51
2.

96
 

O
ut

la
y 

fo
r 

20
06

"()
7 

fro
m

 

R
ai

lw
ay

's
 

N
or

m
al

 

B
ud

ge
ta

ry
 

S
up

po
rt 

10
0 15

 

11
5 

A
dd

iti
on

al
 

fu
nd

s 
fo

r 
20

06
-0

7 

fro
m

 

M
in

is
try

 o
f 

Fi
na

nc
e 

17
00

 

76
 

70
 

24
6 

(R
s.

 in
 c

ro
re

) 

Ta
rg

et
 fO

r c
om

pl
et

io
n 

(I)
 

U
dh

am
pu

r-
K

at
ra

 a
nd

 R
aj

w
ia

ns
he

r-

K
ak

ap
or

e 
of

 Q
az

ig
un

d-
B

ar
am

ul
la

-

20
06

-0
7 

(ii
) 

B
al

an
ce

 o
f 

Q
az

ig
un

d-
B

ar
am

ul
la

-
20

07
-0

8 

(ii
i) 

K
at

ra
-Q

az
ig

un
d-

20
09

-1
0 

Ta
rg

et
ed

 b
y 

M
ar

ch
, 2

00
7 

bu
t n

ow
 e

xp
ec

te
d 

by
 D

ec
., 

20
07

 

M
ar

ch
,2

01
0 

M
ar

ch
,2

00
9 

A
pa

rt 
fo

rm
 t

he
 a

bo
ve

, 
D

im
ap

ur
-K

oh
im

a 
an

d 
Az

ra
-B

yr
ni

ha
t 

ne
w

 li
ne

 p
ro

je
ct

s 
ha

ve
 b

ee
n 

in
cl

ud
ed

 in
 t

he
 S

up
pl

em
en

ta
ry

 D
em

an
d 

fo
r 

G
ra

nt
s 

20
06

"()
7 

pr
es

en
te

d 
in

 th
e 

Pa
rli

am
en

t o
n 

04
-1

2-
20

06
. 

.....
 ... ... J ~ I iil ~ ~ ~
 i .... $»
 .... (; I ei
 I I/) .... it;
 



143 Written AnSMetS OECEMBER 07, 2006 

Electricity from Wind Generators 

2278. SHRI BRAJA KISHORE TRIPATHY: WHI the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Oil and Natural Gas Corporation 
(ONGC) has planned to produce electricity from wind 
generators in various States; 

(b) if so, the details thereof; 

(c) whether this method is cost effective in comparison 
with captive diesel or gas fired generators which are also 
proved to be pollutant; 

(d) if so, the comparative details thereof; and 

(e) the steps taken by the Government to generate 
more electriCity through wind generators? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS (SHRI DINSHA PATEL): 
{a) and (b) Yes Sir. Oil and Natural Gas Corporation Umited 
(ONGC) has reported that they plan to develop two power 
projects of 50 MW capacity, one each in Gujarat and 
Karnataka during the period 2007-08. 

(c) and (d) Wind generators are comparable to gas 
fired generators but are cost effective in comparison to 

diesel fired generators. The details are as foIlows:-

Source 

Wind 

Diesel 

Gas 

Estimated cost per 
Unit (Kwh) Rs. 

2.25-2.75 

5.50-7.00 

2.4(}-2.70 

(e) The Government is encouraging setting up of 
wind power projects in the country by providing 
concessionaJ import duty on certain componenets of wind 
electric generator, excise duty exemption, ten years' tax 
holiday on income generated from wind power projects, 
benefit of accelerated depreciation, loan from Indian 
Renewable Energy Development Agencies (IREOA) and 

other financial institutions, policies in the states for grid 
connection and sale of electricity generated, technicat 
support by the Centre for Wind Energy Technology (C-
WET) and detailed wind resource assessment to identify 
further potential sites. 

Loan to Minorities by NMDFC 

2279. SHRI TUKARAM GANGADHAR GADAKH: Will 
the Minister of MINORITY AFFAIRS be pleased to state: 

(a) whether complaints have been received from 
various States regarding non-granting of loans to poor 
minorities by the National Minorities Development and 
Finance Corporation (NMDFC) on one pretext or another; 

(b) if so, the details thereof; and 

(c) the remedial measures taken by the Government 
in this regard? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAY): (a) A major portion of the funds provided by 
the National Minorities Development and Finance 
Corporation (NMDFC) is routed through State Channelising 
Agencies. NMDFC has not received any such complaint 
from any State. 

(b) and(c) In view of the above, the questions do not 
arise. 

Inventory of Raw Material 

2280. SHRI RAGHUNATH JHA: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the inventory of raw material in stock of 
PSUs has been found to be more than annual consumption 
blocking substantial funds in working capital; 

(b) if so, the number of PSUs in which the inventory 
has been found to be more than annual consumption; 
and 

(c) the reaction of the Government thereto? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBlIC ENTERPRISES (SHRI SANTOSH MOHAN DEV): 
(a) to (c) As per available information as on 31-3-2005, 
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oo1ot 227 Operating Central Public Sector Enterprises 
(CPSEsh there were only 6 CPSEs which were having 
inventory or fawmaterial at·the end of the financial year 
more than their annual consumption. Out of these 6 
CPSEs, 4 CPSEs are consistently profit making and 
because of their nature of operations/activities these 
CPSEs, at times, may require to hold more inventory. Other 
2 CPSEs are loss making and utilizing very minimum 
capacity and already referred to Board for Reconstruction 
of Public Sector Enterprises (BRPSE) for their advice on 
revivaVrestructuring. 

Rail Overbrldges In Rajasthan 

2281. SHRI SUBHASH MAHARIA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the details of Rail Over Bridges pending sanction 
in Rajasthan; 

(b) the time by which these are likely to be sanctioned 
and funds released; and 

(c) the estimated number of unmanned railway 
crossings in Raiasthan? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) A Statement is 
attached. 

(c) 1600 excluding 345 nos. '0' Class cattle crossings 

$tstememt 

(a) The following proposals of Road Over Bridge 
works have been received from the State Government for 
sanction. 

1. Road Over Bridge (ROB) in lieu of Level 
Crossing (LC) No. 252, Km. 1222/8-10 at 
Ohaurmul-Jaghina. 

2. ROB in lieu of LC No. 180, Km. 1096/8-10 at 
Gangapur City-Chhoti Odai. 

3. ROB in lieu of LC No. 82, Km. 849/14-15 
'Ramganj Mandi-Morak. 

4. ROB in lieu of LC No. 106, Km. 913/18-20 at 
Kota Junction. South Cabln-Oakanya Talav. 

5. ROB in lieu of LC No. 463 Km. 1292120-22 on 
Jhansi-Agra Cantt. Section. 

6. ROB in lieu of LC No. 134-B, Km. 60117-8 near 
Abu Road. 

7. ROB in lieu of LC No. 28, Km. 266/8-9 near 
Kishangam. 

8. ROB in lieu of LC No. 181, Km. 179/690 near 
Oausa. 

9. ROB in lieu of LC No. 138, Km. 321112-13 near 
Bikaner. 

10. ROB in lieu of LC No. 5A12E, Km. 30618-9 on 
Ajmer-Palanpur Section. 

11. ROB in lieu of LC No. 63/C, Km. 120/8-9 on 
Ajmer-Chittorgam Section. 

(b) Road over bridges in lieu of L.C. No. 134-B near 
Abu road, Km. 28 near Kishangam and LC No. 181 near 
Oausa are being considered for inclusion in the Supple-
mentary Demands for Grant Oecember 2006-07, proposals 
for L.C. No. 252 on"Ohaurmul-Jaghina section, l.C. No. 
180 on Gangapur City-Chhoti Odai andon L.C. No. 463 
on Jhansi-Agra Cantt. Section are being examined for 
inclusion in the ensuing Works Programme of 2007-08. 
Remaining 5 proposals will be considered next year. 

leasing of Aricraft by Private AIrlInes 

2282. SHRI E. PONNUSWAMY: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether many private airlines have taken aircraft 
on lease from national and international airlines 
companies; 

(b) if so, whether the Governemnt has issued any 
guidelines on leasing of aircraft by the private airlines; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) and (c) As per the guidelines for foreign equity 
participation in the domestic air transport sector as 
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contained in Para 6 of the Aeronautical Information Circular 
No. 9 of 2005, "any foreign financial institution/entity which 
seeks to make investment in the domestic air transport 
sector shall not be a subsidiary of a foreign airlines. 
However, the air transport operators may be permitted to 
import aircraft on dry lease from foreign aiHines. Wet 
leasing of an aircraft may also be allowed from any source 
subject to the fulfillment of the guidelines issued by the 
Government." 

Strength of Rashtrlya Rifles 

2283. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government has taken any steps to 
augment the strength of Rashtriya Rifles to counter 
insurgents and check infiltration across the border in 
Jammu and Kashmir; and 

(b) if so, the details in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) The strength of the Rashtriya Rifles was 
enhanced from 36 battalions to 63 battalions in a phased 
manner during the period 2001-2005. 

MIG-21 

2284. SHRI REWATI RAMAN SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) the number of MiGs destroyed during the last 

five years; 

(b) whether the National Aeronautical Laboratory has 
revealed that MiG-21 can now fly an additional 1000 hours 
or effectively for another 10 years; 

(c) if so, the details thereof; 

(d) whether the Government proposes to go in for 
second opinion on this revelation; and 

(e) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI AX. ANTONY): 
(a) A total number of 53 MiGs have been destroyed during 
the period from 2001-2002 to 30th November, 2006. 

(b) and (c) National Aeronautical Laboratory (NAL) 
have recommended that the life of MiG-21 BISand-MiG-
21 Bison can be Increased by 1000 hours and 5 years. 

(d) and (e) A second opinion from any organization 
is not considered necessary in this case. However, 
technical consultation with experts/organizations are 
always undertaken whenever required. This is a continuous 
process. 

[Translation] 

Expansion of FPIs 

2285. SHRI TEK LAL MAHTO: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government proposes to invest As. 
100 biUion on expansion and operation of Food Processing 
Industries per year during the Eleventh Five Year Plan 
period; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) Gowrnment witl be promoting 
the setting up of food processing industries and other 
related activities in the country through various Plan 
schemes during the Eleventh Ftve Year Plan period through 
financial assistance and other incentives: The investment 
proposals for the Eleventh Five Year Plan have not been 
finalized so far. 

AvaIIebIIlty of KeroMne 

2286. SHRI VIJOY KRISHNA: 

SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the per capita availability of kerosene in each 
State as on date; 

(b) whether the availability of ~rosene in all the 
States is as per National Average; 

(e) if not, 1he reasons therefor; and 
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(d) the steps taken by the GO\l9mment to fill the StateslUTs (Figures in Kg) 
gap? 

THE MINISTER OF STATE IN THE MINISTRY OF Goa 14.29 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 

Gujarat 14.70 (.) to (d) The StatelUnion Territory-wise (UTs) details of 
per capita allocation of kerosene for distribution under Haryana 6.91 
Public Distribution System (PDS) during the current year, 
in 2006-07 are given in the enclosed statement. Himachal Pradesh 8.32 

Government of India is allocating kerosene to States.! Jammu and Kashmir 7.55 
UTs based on historical basis and the per capita allocation 

Jharkhand 7.85 in case of some States in less than the National A\I9rage. 

In view of requests received from various State Karnataka 8.75 .. 
Governments for increasing the SKO allocation, the Kerala 6.79 
Go\I9mment of India commissioned a detailed study of 
Kerosene demand in the country, through the National Lakshadweep 13.12 
Council of Applied Economic Research (NCAER) in 

Madhya Pradesh 8.09 December 2004. NCAER submitted its report in October 
2005 and has inter alia recommended to rationalize Maharashtra 13.20 
kerosene allocation among the States. The recommenda-
tions of NCAER are under consideration of the Government Manipur 8.33 
of India. 

Meghalaya 8.85 
Statement 

Mizoram 6.98 
State-wise per capita Allocation of SKO 

during the Current Year 2006-07 Nagaland 6.69 

Orissa 8.58 
StateslUTs (Figures in Kg) 

Pondicherry 12.59 

Andaman and Nikobar Islands 16.32 Punjab 9.n 
Andhra Pradesh 6.83 

Rajasthan 7.06 

Arunachal Pradesh 8.48 
Sikkim 10.33 

Assam 9.49 
Tamil Nadu 9.00 

Bihar 7.81 
Tripura 9.66 

Chandigarh 14.50 
Uttar Pradesh 7.48 

Chhattisgarh 7.07 
Uttaranchal 10.60 

Dadra and Nagar HIMtIi 12.62 
West Bengal 9.38 

Da:-nan and Diu 13.40 

Delhi 12.22 National A\I9rage 8.92 
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[english} 

Delayed Projects of DRDO 

2287. SHRI FRANCIS FANTHOME: 

SHRI NAVEEN JINDAL: 

SHRI GURJEET SINGH RANA: 

Will the Minister of DEFENCE be pleased to $tate: 

(a) whether the Defence Research and Dewlopment 
Organisation (DRDO) has failed to fulfill the requirements 
of its consumers in the country; 

(b) if so, the details of various type of missilettank 
programmes of DRDO &Iayed; 

(c) whether the Government proposes to review the 
working of DRDO; 

(d) if so, the detail in this regard; 

(e) whether the Government proposes to involve 
private sector companies to undertake defence projects 
in collaboration with DRDO; 

(f) if so, the details thereof; and 

(g) the steps taken by the Government to ensure the 
preparedness of the Armed Forces and to increase the 
efficiency in DRDO? 

THE MINISTER OF DEFENCE (SHAI A.K. ANTONY): 
(a) and (b) No, Sir. Defence Research and Development 
Organisation (DADO) had equipped Services with state-
of-1he-art technologies in the field of electronic warfare, 
radars, communication, missiles, combat aircrafts, combat 
vehicles, naval systems, composite materials, etc. Delay 
in the Integrated Guided Missile Development Programme 
(JGMDP) and MBT Arjun Tank was due to genuine technical 
difficulties, production constraint in industry, sanctions 
leading to additional tasks, etc. But, final!>' Armed Forces 
acquired the state-of-the-art MBT Arjun tank and missiles 
like Prithvi-I, Prithvi-II, AgnH, Agni-II, Dhanush (Naval 
version of Prithvi), etc. through these projects. 

(c) No, Sir. There is no immediate proposal in this 

regard. 

(d) Does not arise. 

(e) to (9) Yes, Sir. As per "MAKE" category proposed 
by the Government in Defence Procurement Procedure 
(DPP)-2006, private sector companies will be involved 
including ill' Research and Development ptojects. 

Railway PIattOrm8 

2288. SHRI SITARAM SIN~: 

SHRI ALOK KUMAR MEHTA: 

Will the Minister of RAILWAYS be pIeased10 state: 

(a) Whether the Railways are aware that the platforms 
at Balabhgarh, New Industrial town and Old Faridabad in 
NCR which are used by thousands of commuters, are in 
a state of·disrepair; 

(b) if so, the reasons therefor; 

(c) whether the Railways liave any proposal to 
enhancelupgradelrnodemize the said Railway Stations; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The condition of platforms 
at Ballabhgarh, Faridal?ad New Town (New Industrial Town) 
and Faridabad (Old Faridabad) is satisfactory. Whenever 
required, repairs are carried out regularly. The work of 
platform shed and extension of platform for 24 coaches is 
planned for completion by 31-3-07. 

(b) Does not arise. 

(c) and (d) It is planned to upgrade/modernize 
Ballabhgarh and Faridabad stations by March, 2008. 

Changes In Off-Mt Policy 

2289. SHAI RAVI PRAKASH VERMA: 

SHRI ADHALRAO PATIL SHIVAJlRAO: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government has made changes in 
the off-set policy in the new Defence Procurement 
Procedure recently; 

(b) if so, the details thereof a10ngwith the reasons 
for making such changes; and 
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(c) the steps taken by the Union Government to 
strengthen the domestic defence industrial base through 
foreign investments and technology transfers? 

THE MINISTE~ OF DEFENCE (SHRI A.K. 
ANTONY): (a) to (c) The procedure for implementing the 
offset provisions has been incorporated in Defence 
Procurement Procedure (DPP) 2006, promulgated with 
effect from 1st September, 2006. The Off-set provision is 
applicable for all procurement proposals where the 
indicative cost in above As. 300 crores invoMng the outright 
purchase from foreign/lndian vendors and purchase from 
foreign vendor followed by Ucensed Production. These Off-
set obligations shall be discharged directly by the direct 
purchase of, or executing export orders for, defence 
products and components manufactured or services 
provided by Indian Defence Industries. These offset 
obligations may also be discharged by direct foreign 
investment in Indian defence industries, and in Indian 
organizations engaged in research in defence Research 
and Development. 

No changes have been made in the implementation 
of Off-set provisions incorporated in DPP-2006. 

The following provisions have been made in opp-
2006 to strengthen the domestic defence industrial base: 

(i) Categorisation of equipment: Acquisitions 
covered under the 'Buy' category would be classified as 
'Buy (Indian)' abd 'Buy (Global),. 'Buy (Indian), Category 
must have minimum 50% indigenous content if the systems 
are being integrated by an Indian vendor. 

(ii) 'Make' Procedure: The aim of the procedure is 
to undertake Indigen~us Research, Design and 
Development and Production by Indian defence industries. 
Projects under this procedure would involve design and 
development of High Technology Complex Systems 
indigenously. These projects are to be undertaken by 
Raksha Udyog Ratnas (RURs)lIndian Industry/Defence 
Public Sector Undertakings (DPSUs)/Ordnance Factory 
Board (OFB)/Consortia on a level playing field. This 
procedure would also be adopted for all upgrades 
categorized as 'Make'. 

(iii') Transfer!" T- ,: .. -vwr ror Maintenance Infra-
stru~utre: In all 'Buy' Category cases where equipment is 

being brought from foreign vendors the provision of Transfer 
ofTechnoiogy to an Indina Public/Private firm, for providing 
Maintenance Infrastructure would be applicable. In such 
cases, the foreign vendor would have to identity and Indian 
firm which would be responsible for providing base repairs 
and the requisites spares for the entire life cycle of the 
equipment. 

(iv) Foreign Domestic Investment (FOil parti-
cipation: With the opening of· Industrial Policy in 2002, 
Government had allowed an FDI participation of upto 26%. 
Offset provision incorporated in DPP-2006 has taken 
cognizance of this and given offset credit for foreign vendors 
for a participation of FDI upto 26%, both for investment in 
infrastructure for manufacture and for Research and 
Development investments. 

(v) 'Buy and Make' category with Transfer of 
Technology (ToT): For high-end technology that is not 
readily available in India, the DPP-2006 provides for a 
'Buy and Make' category with ToT, wherein the nominated 
production agency absorbs technology and 'Makes' a 
substantial portion of the acquisition, after outright 
purchase of minimum deSirable quantity. 

{Translation] 

Beautification of Airports 

2290. CH. MUNAWAR HASSAN: Will the Minister of 
CIVil AVIATION be pleased to state: 

(a) the amount earmarked and spent on greenery 
and beautification of various airports during the last two 
years; and 

(b) the steps being taken for providing greenery at 
Khajuraho and Babatpur airports in view of the tourists 
arrival there? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) The toW 
amount spent by Airports Authority of India (MI) on 
greenery and beautification of the airports .aru;t. offices 
during the last two years was Rs. 1.61 cror8$and As. 1.46 

crores respectively. 

(b) City side beautification at a cost of Rs. 32.80 
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lakhs and As. 2.89 lakhs has been completed at Khajuraho 
and Babatpur (Varanasi) airports respectively. Rs. 9 lakhs 
and Rs. 2.49 lakhs have been estimated to spend for 
de'ielopment of garden and horticulture maintenance for 
the year 2006-07 at Khajuraho and Babatpur airports 
respectively. 

[English] 

Casual Employees at Cochln Airport 

2291. DR. P.P. KOYA: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) the number of casual employees working under 
Air India at Cochin International Airport, category-wise 
aIongwith the period from which they are working; 

(b) whether these casual employees have been 
provided job security and promotion avenue on the line of 
other employees; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the steps taken/proposed to be taken to implement 
werlfare measures for these employees? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUL PATEL): (a) There were 
162 casual labourers working in Air India as loaders from 
1999 to 31 st May, 2006 at Cochin Inernational Airport. 81 
of these casual labourers were engaged as handyman on 
contract basis in Air India Charters Limited, Co-terminus 
with the agreement Air India has entered into with Mis. 
Cochin International Airport Limited, based on the 
appIieatiOlIS teeeIved:lhe remaining 81 casual labourers 
continue to work in Air Indian. 

(b) to (d) The casual labourers are engaged on 
daily wages and there is no promotion policy for them. 
However, they can apply against notified vacancies in Air 
India and its subsidiaries subject to meeting the eligibnity 
criteria. 

(e) All the casual labourers are covered under ESI 
scheme. 

[Translation] 

Bomb Explosion In Pauenger Train 

2292. SHRI KAILASH NATH SINGH YADAV: 

SHRI SHISHUPAL N. PATlE: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether an incident of bomb explosion took place 
in the Haldibari-New Jalpaiguri passenger train; 

(b) ifso, the details thereof a10ngwlth loss of fi'fles 
and properties therein; 

(c) the compensation/ex-gratia relief provided to the 
families of those killedlinjured; 

(d) whether any inquiry has been ordered to find the 
cause of the incident; 

(e) if so, the outcome thereof and follow-up action 
taken by the Railways thereon; and 

(1) the stringent measures taken by the Railway to 
curb such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. On 
20-11-2006 at about 18.19 hrs, when train no. 618 On. 
Passenger from Haldibari to New Jalpaiguri reached 
Belakoba Railway station, a powerful explosion took place 
in a general coach no. GS-8321. 08 passengers died, 18 
passengers sustained grievous injuries and 28 sustained 
Simple injuries due to the explosion. 

The Loss of Railway property has been assessed at 
Rs. 0.40 lakhs (Approximately). 

(c) Considering the gravity of the above incident, an 
ex-gratia payment of Rs. 15,000 to the next of kin of the 
decreased, Rs. 5,000 to the persons who sustained 
grievous injury and Rs. 500 10 the persons sustained 
simple injury has been made. 

(d) and (e) Government Railway Police, New 
Jalpaiguri has registered a case vide Crime No. 31106 dated 
20-11-2006 nunder section 302, 323, 324, 326, 307,120, 
120(b) Indian Penal Code (IPC) read with (RIW) Indian 
Explosive Substance Act 8nd 15' and 152 of the Railways 
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Act. Chief RaHway Safety Commissioner has also started 
enquiry into this incident. The report is awaited. 

(f) Stringent checking of coaches at originating 

stations as well as enroute has been intensified jointly by 

Railway Protection Force and Government Railway Police 

Staff. Security arrangements at Railway Stations have 

been reviewed along with Government Railway Police 

Officials. Joint PatroUing of the stations is being undertaken 

round the clock by Government Railway Police and Railway 
Protection Force staff. Sniffer Dogs have been pressed 

into service for anti-sabotage checking. State Governments 
have been requested to further strengthen the security 

measures to prevent recurrence of such incidents. 

[English] 

Stoppage of Himalayan Queen and 
Shan-E-Punjab 

2293. DR. ARVIND SHARMA: Will the Minister of 

RAILWAYS be pleased to state: 

(a) the reasons for no stoppages of Himalayan Queen 

at Samalkha station at District Panipat and Shan-E Punjab 

Express at Kamal station in Haryana; 

(b) whether there are demands from daily passengers, 
traders and religious persons for stoppage of Himalayan 

Queen at Samalkha station and Shan-E-Punjab at Kamal 

stastion; 

(c) if so, details thereof; and 

(d) the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) It is not commercially 

justified. 

(b) and (c) Some representations including one from 

Hobn'bIe Member of Parliament have been received for 
stoppage of 409514096 Nizamuddin-Kalka Himalayan 

Queen at Samalkha and 2497/2498 Nizamuddin-Amritsar 

Shan-E-Punjab Express at Karnal. 

(d) Examined but it has not been found commercially 

justified. 

NewTraln from Bangalore to Arslkere 

2294. SHRI S. MALLIKARJUNIAH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether there is any proposal to introduce new 
additional express train service from Bangalore to Arsikere 
via Tumkur; 

(b) if so, the details thereof; and 

(c) the time by which the said proposal is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) 6515/6516 
Yesvantpur-Mangalore Express via Tumkur-Arsikere is 
proposed to be introduced after getting Commissioner of 
Railway Safety clearance for running of passenger services 
on Sakleshpur-Subramanya Road ghat section. 

Railway Booking Counter In 
Hayat Nagar, Hydarabad 

2295. SHRI G. NIZAMUDDIN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any proposal to open a booking 
counter in the Hayat Nagar area of Hyderabad; 

(b) if so, the details thereof; and 

(e) the time by which it is likely to be opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

Commissioning of Coast Guard 
Station at Kaklnade 

2296. SHRI SARVEY SATYANARAYANA: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government proposes to commission 
a Coast Guard station at Kakinada; 

!» if so, the details a10ngwith the present status 
thereof; 

(c) whether the Government has finalized the 11th 
Plan projections for the Coast Guard; and 
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(d) it so. the details thereof? 

THE MINtSTEROFDEFENCE (SHRI A.K. ANlONY): 
(a) and (b) Coast Guard Station at Kakinada has been 
commissioned on 10th November, 2006. 

(c) No, Sir. 

(d) Does not arise. 

[Translation] 

Maharaja Chhatrasal Museum 

2297. SHRf VIJAY KUMAR KHANDELWAL: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Government has received any 
proposal amounting to As. 33.51 lakhs for the upgradation 
of Maharaja Chhatra~ Museum, Dhubela Naugaon, 
district Chhatarpur, Madhya Pradesh for clearance; and 

(b) if so, the action taken thereon by the Government 
so far and the time by which it is likely to be cleared? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) yes, Sir. The proposal was 
received in 2005-06. 

(b) The proposal was not covered under tha scheme 
for 'Promotion and Strengthening of Regional and Local 
Museums'. The applicant was informed, accordingly. 

[English] 

Railway projects In Orissa 

2298. SHRI ANANTA NAYAK: 

SHRI TATHAGATA $ATPATHY: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether some Railway projects In Orissa 
sanctioned in 1992-93 and 1993-94 have not yet been 

completed; 

(b) if so, the details of such projects and the reasons 
therefor; and 

(c) the steps taken to complete these projects at the 
earliest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) to (c) Daitari-Banspani 
(155 Kms) and Lanjigarh Road-Junagarh (56 Kms) new 
line projects were inctuded in the Railway Budgets 1992-
93 and 1993-94 respectively. On Daitari-Banspani new 
line project, the line from Banspani to Keonjhar (57 Kms) 
has been completed and commissioned. Keonjhar-Daitari 
(Tomka) 98 Kms) section is in advanced stage and likely 
to be completed by 31-12-2006. On Lanjigarh Road-
Junagarh new line project, work has been taken up from 
Lanjigarh to Bhawanipatna (31 Kms) in Phase-I, where 
728.36 acres out of 1021 acres of land ha;; been acquired 
and 14.90 lakh cubic metre of earthwork and 6 minor 
bridges have been completed. The work is progressing as 
per the availability of resources. 

Upgradation of Hotel Uayura 
Bhuvaneshwarl. Hampl 

2299. SHRI G. KARUNAKARA REDDY: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Union Government has received~ 
proposal from the Government of Karnataka regarding 
financial assistance for development and upgradation of 
Hotel Mayura Bhuvaneshwari, Hampi, KamalaptJr in 
Karnataka; 

(b) if so, the details thereof; and. 

(c) the action taken by the Government thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Yes, Sir. 

(b) The State Government of Kamataka submitted a 
project for extension andupgradationaf HcrlelMayura 
Bhuvaneshwari of K,·,.':':3pur near Hampi under the 
scheme of Destination Development on 5-5-2005 at a total 
cost of Rs. 200.00 lakh. 

(e) From the 10th Five Year Plan the Ministry of 
Tourism has been providing central financial assistance 
to the State GovemmentslUT Adminislrations on the basis 
of project proposals prioritised in coo$Ultation with them 
every year. The following projects were prioritized in 2006-
07 for Karnataka: 

1. Destination Development: (a) Hampi, (b) Linga-
namakki Garden 
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2. Tourist Circuit: {a) Bijapur-Bidar-Gulbarga. 

3. Event/Fairs/Festivals: (;) Bangalore Habba, 
(ii) Hampi festival 

The project for extension and upgradation of Hotel 
Mayura Bhuvaneshwari of Kamalapur, Hampi was not 
prioritized for grant of Central Financial Assistance during 
2005-06. Moreover, since the project was not complete in 
aU respects as per guidelines, hence it was not considered 
for sanction. During the 10th Five Year Plan (till date) the 
Ministry of Tourism has sanctioned projects worth Rs. 
8449.99 lakh for the State of Kamataka. 

Exploration at Mahanadl Basin 

2300. SHRI TATHAGATA SATPATHY: Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the present status of the oil exploration operation 
being carried out in Mahanadi basin of Oil India Limited; 

(b) whether the OIL has decided to close down its 
work in the basin; 

(c) if so, the reasons therefor; and 

(d) the possible effect on the workers engaged for 

this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Oi/lndia Limited (OIL) is carrying out exploration 
of oil and gas in the on land block MN·ONN-2000/1 in 
Mahanadi basin. Oil has already completed acquisition, 
prOcessing and interpretation of 463.68 GLKM of 2-0 
seismic data. Based on this, OIL has identified one location 

for drilling. 

In addition, OIL is a partner in one offshore block in 
Mahanadi basin namely MN·OSN-2000I2, where ONGC, 
the operator for the block, has acquired 1001 GLKM of 2-
o and 625 sq km of 3-D seismic data. Drilling of one well 
has been completed and second well is under drilling. 

(b) Oil has not decided to 'close down its work in 

the basin. 

(c) and (d) Do not apply in view of (b) above. 

[Translation} 

Intercity Train between Gorakhpur 
and Chhapra 

2301. SHRI HARIKEWAL PRASAD: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways propose to run intercity 
train between Gorakhpur and Chhapra; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

[English} 

Job Security of Catering Workers 

2302. SHRI P. KARUNAKARAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have received any represen· 
tations from the catering workers union of Railways; 

(b) if so, the details of their demands and reaction of 
the Railways thereot; 

(c) whether the Railways are aware that the new 
Catering Policy has cuased unemployment of large number 
of catering workers; 

(d) if so, the facts thereof; and 

(e) the measures taken by the Railways to ensure 
the job security to the existing workers in catering sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. As per 
catering policy 2004 and subsequent policy, 2005, 
Railways are handing over catering units at 'A', 'B' and 'C' 
category of stations to Indian Railway Catering and 
Tourism Corporation (IRCTC). Catering units at '0', 'E' 
ane! 'F' category of stations are still being managed by 
Railways. However, the catering activity of Railways are 
to be hived off completely to IRCTC. The demands by the 
staff under deemed deputation with IRCTC are regarding 
seniority, pension benefits, absorption of commission 
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bearerNendor, COf'I'1)aSSiona ground appoinIment of legal 
heirs of deceased commission vendorslbearers and cadre 
restructuring etc. which are dealt with as per extant rules. 

(e) to (e) No, Sir. Departmental catering units are 
being handed 0V9t' to IACTC alongwith staff on 'as is 
where is' basis and these staff will continue to serve in the 
IRCTC on deemed deputation with option to be exercised 
within three years either for absorption in IRCTC or for 
I'8Y8rsion back to the Railways. In the event of staff opting 
to I'8Y8rt to the railways, they will be redeployed as per 
extant rules. The transfer of catering staff along with the 
activities is in accordance with the Union Cabinet decision. 

[Translation} -

EMU TraIn from Sahllmpur to Ludhlana 

2303. SHRI RASHEED MASOOD: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways propose to introduce an 
EMU train from Saharanpur to Ludhiana via AmbaIa; and 

(b) if so, the details thereof and the time by which it 
is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

[Eng/ish} 

Import of LNG 

2304. SHRI K.S. RAO: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the import of liquefied Natural Gas (LNG) from 
different sources during each of the last three years; 

(b) the requirement of LNG usage in gas based 
power plants operational and planned in the country; 

(e) whether the Government proposes policy 
formulation to allow foreign suppliers of LNG and other 
petroleum products to become shareholders in petro 
projects, power plants and other development projects; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) There are two LNG terminals in operation, 
namely 5 MMTPA Oahej LNG Terminal of Petronet LNG 
Ltd. (PU) and 2.5 MMTPA Hazira Terminal of MIs. Hazira 
LNG Private Ltd. (HlPL). Pll has a long term conbact 

wlthAasGas. Qatar for import of LNG. The year-wise LNG 
imports made by Pll from RasGas, Qatar during the last 
three years, are -as under: 

Year 

2004-05 

2005-06 

LNG imported 
(MMTPA) 

0.062 

2.43 

4.81 

In addition. HLPL imported 0.171 MMTfIII' LNG 
during 2005-06 from spot market. 

(b) The estimated requirement of natural gas. 
including RlNG, for the power sector has been estimated 
at 79.70 MMSCMD for 2007-08. 

(c) and (d) According to the cul18nt Government 
policy. 100% Foreign Direct Investment (FOI) is aHowed In 
projects relating to market study and formulation, 
investmentlfinancing and setting up infrastructure for 
rnartwting in Petroleum and Natural Gas sector, subject 
to sectoral regulations. In the field of refining. FDI upto 
26% is allowed in the easEl ')f PSUs. whereas· 1 00% FOI 
is allowed in private ~,lies. 

Separate Tribunal. for MaIntenance 
CIa..,. of Elderly People 

2305. SHRI l. RAJAGOPAl: Win the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Govemment proposes to set up 
separate tribunals to try the cases of maintenance claims 
of e1derty people; and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUSBULAKSHMI JAGADEESAN): (a) and (b) Legislation 
to provide inter-alia, setting up of separate tribunals to try 
the cases of maintenance claims of elderly people is under 
consideration of the Government. 

uquldated Damages to BEML 

2306. SHRtMATI SUSMITA BAURI: 

SHRt SUNIL KHAN: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Bharat Earth Mowrs Limited incurred 
liquidated damages of As. 1.19 crore due to avoidable 
delay in supply of Rope Shovels to Coal India Limited 
beyond the scheduled delivery period of April, 2003; 

(b) if so, the details thereof and reasons therefor; 
and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJEET SINGH): (a) to (c) Coal India 
Limited had placed on Bharat Earth Movers Limited 
(BEMl) a supply order for 6 Rope Shovels in August, 
2002, which were to be supplied by March/April, 2003. 
BEML supplied 4 Rope Showls within the delivery period 
and the remaining 2 in May and July 2003 respectively. 
BEML had agreed to the tight delivery schedule gh~tO by 
Coal India Limited, as otherwise BEML may haw lOst the 
entire order wrth Rs. 126 crore. BEML was also required 
to import certain sub assemblies/components, which were 
not received in time resulting in a short delay for 2 sets of 
Rope Shovels. 

BEML is a Board managed company, competent to 
take commercial decisions. However, BEML has been 
advised to be more realistic in Its commitments in future. 

Development of Monuments 

2307. SHRI K.C. PALLANI SHAMY: Will the Minister 
of CULTURE be pleased to state: 

(a) whether the Government proposes to develop 
forest cover to Taj and other important monuments in the 
country; 

(b) If'so, the details of such monuments which have 
been selected for the same, State-wise; and 

(c) the time frame fixed for completion of the above 
work? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) There is no proposal 
to provide forest cover around Taj and other important 
centrally protected monuments in the country. However, 
as per the direction of the Hon'ble Supreme Court of India, 
Archaeological Survey of India has developed a garden 
at Mehtab Bagh near Taj Mahal. There is also a direction 
from Hon'ble Supreme Court of India to develop green 
belt in the area in between Taj and Agra Fort. 

Facilities for Railway Employees 

2308. SHRI ASADUDDIN OWAISI: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether Railways are running some welfare 
activities for the children and dependents of railway 
employees especially in railway colonies; 

(b) if so, the details thereof; 

(c) the annual amount being spent by Railways 
thereon, Zorle-wise; 

(d) whether railway propose to review the facilities 
being provided for welfare activities in these colonies; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) Indian Railways 
undertake various staff welfare activities for the benefit of 
railway employees as well as their children and 
dependents. These are medical care through Railway's 
hospitals and health units, health care and sanitation, free 
travel facilities and other activities uncler Staff Benefit Fund 
like Ayurvedic/Homoeopathic dispensaries; relief to 
employees in distress; promotion of culture, women 
empowerment, sports, scouting and other recreation 
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activities. The activities speclfically targeted at employees' 
children/dependents are, scholarships for technical 
education under Staff Benefit Fund and education through 
schools in railway sector as well as Kendriya Vidyalayas, 
etc. 

Zone-wise amounts budgeted for the Staff Welfare 
and Amenities for the year 2006-07 are as under: 

SI. Railway Zone Net Amount Budgeted 
No. for 2006-07 (In crores 

of Rupees) 

1. Central RS.157.20 

2. Eastern Rs.141.46 

3. Northern Rs.184.56 

4. North Eastern Rs.68.54 

5. Northeast Frontier Rs.136.73 

6. Southern Rs.142.64 

7. South Central Rs.173.65 

8. South Eastern Rs .. 128.60 

9. Western Rs.. 139.22 

10. East Central As. 85.43 

11. East Coast RS.67.97 

12. North Central Rs.69.38 

13. North Western Rs.65.14 

14. South East Central RS.64.29 

15. South Western Rs.45.76 

16. West Central Rs.63.39 

17. Metro RailwayIKoIkata As. 4.34 

Total RS.1738.3O 

Review of the welfare activities and facilities provided 
thereunder by the Indian Railways is an on-going process. 

[Translation] 

Participation of Workers In Management 

2309. $HRI SANTOSH GANGWAR:WIII the Minister 
of HEAVY INDUSTRIES AND puauc ENTERPRISES 

be pleased to state: 

(a) whether the Government is considering to allow 
participation of workers in management of public sector 
enterprises; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SANTOSH MOHAN DEV): 
(a) The existing scheme for Employees' Participation in 
Management was notified by Ministry of Labour and 
Employment in the year 1983 for all Central Public Sector 
Enterprises (CPSEs) except those which have been 
given specific exemption. All departmentally run under-
takings of the central government are excluded from the 

scheme. 

(b) and (c) The scheme envisages constitution of 

bipartite forums at the shop and plant levels. In enterprises 
considered suit~ble, it also provides for Board level 
participation. The scheme provides for bipartite 
consideration of certain work-related issues concerning 
prO<Nc::tion, quality, targets,· technological improvement, 
safety. welfare measures, environmei11al issues, 
absenteeism, financial· performance Of the enterPrise etc. 

[English] 

Suburban Railway LIne between Tlruvanmlyur 
and SL Thomas Mount 

2310. SHRI S.K. KHARVENTHAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways are aware of the long 
pending demand of the extension of suburban railway 
line between Tiruvanmiyur and St. Thomas Mount in 

.Channai; 
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(b) if so, the details and the present status thereof; 
and 

(c) the time by which the railway line is likely to be 
opened for passenger traffic? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The work on the railway line between TIruvanmiyur 

andTaramani has been completed. The work from Taramani 
to Velachery is in progress. The section from Valachery 

to St. Thomas Mount has been included in the 
Railway Budget, 2006-07. Reconfirmation from State 

Government for sharing 213rd cost of the project has been 

requested. 

(c) Not, yet decided. 

Karad Railway Station 

2311. SHRI SHRINIWAS DAOASAHEB PATIL: Will 

the Minister of RAILWAYS be pleased to state: 

(a) whether the approach road for Karad Railway 

Station which is owned by the Railways on Pune-Miraj 
section of central railway is in a very bad condition and 

unmotorable; 

(b) if so, whether any steps to repair the said road 

have been planned; 

(c) if so, the details thereof; and 

(d)thetime by which the said repair work is likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) The approach road to 
Karad station belong to local Gram Panchayat. The 
circulating area in front of station and approach road to 
goods shed however belongs to Railway. Both the approach 

road and circuHingarea require repairs. 

{b) to (d) The local Gram Panchayat has been required 
to catTY out the repairs in their portion. The repairs of 
circulating area and the approach road to goods shed 

within the Railway Boundary have been planned for 

completion by Feb. 2007. 

[Translation] 

Mahabharat Tourist Circuit 

2312. SHRI RAGHUVEER SINGH KOSHAL: Will the 

Minister of TOURISM be pleased to state: 

(a) whether the Union Government has received 

proposal from Government of Uttar Pradesh for 

development of Mahabharat Tourist Circuit; 

(b) if so, the details thereof; 

(c) the action taken by the Union Government thereon; 

(d) whether the Government has sanctioned any 

projects based on Lord Ram and Krishna during the Tenth 

Plan; and 

(e) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SON I): (a) and (b) Yes, Sir. A project 

proposal regarding 'Intergrated Development of 

Mahabharat Tourist Circuit' has been received which 

includes the places Baghpat, Barnava, Sardhana, 

Hastinapur, Parikshit Garh, Shukratal, Garhmukteshwar, 

Vidurkuti and Saindwar for various development works 

such as construction of toilet blocks, boundaries, gates, 

pathways, benches, sheds, drinking water facilites, 

landscaping, various electrical works, beautification works 
and signages etc. 

(c) Project proposals received from the State 

GovemmentslUnion Territories that are complete in all 

respect are examined as per scheme guidelines 

and approved on the basis of inter-sa priority and 

funds released subject to availability under respective 

head. 

(d) and (e) Yes, Sir. Projects sanctioned during the 

10th Plan period based on the life of Shri Ram and Krishna 
are given in the enclosed Statement. 
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Statement 

projects Sanctioned Based on the Life of Shri Ram and Shri Krishna during the Tenth Plan 

SI. 
No. 

Name of the Project 

1. DevelopmentnJeautification of Ram-ki-Paidi at Ayodhya, Distt. Faizabad, Uttar Pradesh 

2. Renovation of Radha Kund and Shyam Kund in Mathura Distt., Uttar Pradesh 
under Destination. Development Scheme 

2. RenovationJBeautification of Kusum Sarovar at Govardhan, Distt. Mathura, Uttar 
Pradesh under Destination Development Scheme 

3. RenovationJBeautification of Chhatries of Govardhan in Mathura Distt, Uttar Pradesh 

2. Development of Garhmukteshwar-Brij Ghat, Uttar Pradesh under Destination 
Development Scheme 

3. Development of Brij Bhoomi Religious Tourism Circuit comprising of Barsana, Jheel, 
Kaliadevi (Karauli), Poonchari, Neelkanth, Bharthari in Rajasthan 

1. Developoment of Brii Chaurasi Kos Parikrama Tourist Circuit (Madhurvan, Mohali-
Jatipura-Govardhan-Vrindavan-Maha Vidya) in Mathura, Uttar Pradesh 

GrandTotaJ 

(Rs. in lakh) 

Amount 
Sanctioned 

98.18 

145.35 

1OO.n 

58.60 

256.80 

4n.07 

441.53 

1578.30 

(English] (c) the expenditure likefy to be incurred thereon; 

Purchase of MiG-21 

2313. SHRI MILIND DEORA: Will the Minister of 
DEFENCE be pleased to state: 

(a) Whether the Government proposes to buy MiG-
21 to increase the strength of Aircraft to improve the 
depleted strength; 

(b) if so, the details thereof; 

(d) the time by which these aircraft are Jlkslyto be 
purchased; and 

(e) the extent to which the work of IAF has suffered 
due to this reduced strength of the Aircraft? 

THE MINISTER OF DEFENCE (SHRI A.K. ANlONY): 
(a) There is no proposal to procure MIG-21 aircraft. 

(b) to (d) 00 not airse. 
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(e) Govenment constantly review the security 
environment and accordingly decide to induct appropriate 
equipment and to make other arrangements for adequate 
defence preparedness. 

Prevention of Defence Leaks 

2314. SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government proposes to streamline 
its system to pr8'J8flt defence leaks as reported in 'The 
Hindu' dated November 18, 2006; 

(b) if so, the facts thereof; 

(c) whether the Government proposes to review the 
new procurement policy in· the light of this new system; 
and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRJ AK ANTONY): 
(a) and (b) Preventive measures have been enforced and 
security review is carried out regularly. Updated Cyber 
Security guidelines and instructions have been promul-
gated. 

(c) and (d) The procurement policy is reviewed from 
time to time on need basis and amendments are issued 
as and when needed. 

Study conducted by DIPR 

2315. SHRI KISHANBHAI V. PATEL: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Defence Institute of Psychological 
Research (DIPR) has conducted any study into stress 
related causes among soldiers; 

(b) if so, the details thereof and the outcome thereof; 
and 

(c) the steps taken by the Government to deal with 
the problem? 

THE MINISTEROFDEFENCE (SHRI A.K. ANTONy): 
(a) and (b) Yes, Sir. DIPR has conducted a study on 

·Psycho-Social Aspects of Optimizing Operational 
Efficiency of Security Forces to Combat Insurgency" during 
September 2000 to May, 2005 in the North Eastem region. 
Major outcome of the study are:-

(i) Three main operational stressors, like fear of 
torture, uncertain environment and domestic 
stresses are responsible for most of psych0-
logical problems in various groups of Armed 
Forces. 

(ii) Middle rank Officers as compared to Jawans 
and Junior Commissioned Officers (JCOs) were 
found to be more vulnerable and stressed out. 

(iii) Mental disorders in the form of Post Traumatic 
Stress Disorder (PTSD) have been observed in 
traumatized as well as non-traumatized troops, 
which forms the basis for various somatic 
symptoms. 

(iv) About six to nine months after the detention of 
captured militants is most appropriate period to 
change in the attitudes of youth and influence 
their minds towards national identification. 

(v) A strong need to inoculate and orient officers 
by undertaking Combat Stress Management 
training programmes. 

(vi) Need for immediate therapeutic intervention 
during post-traumatic stress disorders jointly by 
unit leaders and professional psychologists. 

(vii) There is a stong need to carry out an appropriate 
need analysis with respect to demographic 
variables of a particular region. 

(c) DRDO has just submitted its recommendations 
to the Armed Forces tor further action to deal with the 
problem. 

Los. to Vignayan Industries Limited 

2316. SHRIMATI SUSMITA BAURI: 

SHRI SUNIL KHAN: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Vignayan Industries Limited incurred 
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an avoidable loss of Rs. 1.42 crore due to abnormal 
rejection of steel casting; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF DEFENCE (SHRIAK. ANTONy): 
(a) to (c) Vignyan Industries limited (Vll), a subsidiary of 
Bharat Earth Movers limited (BEML), is engaged in the 
manufacture and supply of steel castings. There has been 
a cumulative loss of Rs. 1.42 crore from 2001-2002 to 
2004-2005, due to excess rejection over and above the 
accepted industry norm. VIL was under Bureau of Industrial 
Finance and Reconstruction (BIFR) and recentlyhas been 
turned around by BEML through various initiatives including 
managerial and financial assistance. Further, VIL has also 
taken various initiatives towards process improvement and 
quality assurance including ISO certification, Total Quality 
Management and Statistical Quality Control. Due to these 
measures, the rejections have been brought down to 5% 
in 2004-2005 from around 100k in 2()()3..2004. 

Restoration of Prambanan Temple Complex 

2317. SHRI SUGRIB SINGH: Will the Minister of 
CUlllJRE be pleased to state: 

(a) whether the Indonesian Government has sought 
assistance to restore Prambanan Temple Complex; 

(b) if so, the details thereof; 

(c) the action taken so tar by ASI in this regard; 

(d) whether ASI has earlier worked for other foreign 
countries; 

(e) if so, the details thereof during the last three years; 
and 

(f) the details of terms and conditions of AS! tor 
such overseas assignments? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBiKA SONI): (a) to (c) An earthquake of 
5.9 Richter scale magnitude, which struck the southern 
coast of central Java Island of Indonesia and having 
epicenter close to the city of Yogyakarta, caused ex1ensive 
damage to the Prambanan Temple Complex. Government 

of India conveyed its willingness to the Government of 
Republic of Indonesia to send a team ·from the Archaeo-
logical Survey of India to assist with repairlraconstruction 
of the temples at Prambanan, which was appreciated by 
the Government of Indonesia. Accordingly, a two member 
team of ASI visited Indonesia from 19th-23rd September, 
2006 and has presented its report containing 
recommendations. 

(d) Archaeological Survey of India has participated 
in conservation activities in Afghanistan and Cambodia. 

(e) The Project of Conservation and Restoration of 
T8 Prohm Temple Complex in Siam Reap in Cambodia is 
in progress since January, 2004 with the collaboration of 
Royal Government of Cambodia under the ITEC 
programme of Ministry of External Affairs. 

(f)There are no fixed terms and conditions of ASI 
tor the overseas assignments. These are laid down while 
entering into an agreement with the respective country. 

[Translation] 

Damage to ¥ancIng on LOC 

2318. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether some parts of fencing on the Una of 
Control at Indo-Pak Border have been damaged; 

(b) if so, the total areas in kilometers where fencing 
has been damaged; 

(c) whether the terrorists have intruded through such 
areas; 

(d) if so, whether the work of re-fencing is·~ 
done; and 

(e) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONy): (a) to (e) The fence on the Una of Control 
(LoC) in high altitude areas gets buried under snow during 
winters and gets damaged at places. Necessary repair 
work is undertaken immediately to ensure resuscitation 
of its obstacle potential. In the interim period, alternate 
anti-infiltration measures are resorted to c!leck infiltration. 
This year also the LoC fence has been fully restored. 
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Due to the difficult nature of terrain and the vast 
expanse of the LoC, there is a multi-tiered arrangement in 
place to check infiltration. The trends of infiltration are 
being constantly monitored at various levels. 

Norms for Procuring Planes on Lease 

2319. SHRITUKARAM GANPAT RAO RENGE PATIL: 

SHRI V.K. THUMMAR: 

SHAI E. PONNUSWAMY: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the norms taken into account for according 
permission to the public sector airlines for procuring planes 
on lease; 

(b) the number of planes with various public sector 
airlines on lease, airline-wise; . 

(c) whether any cost profit analysis has been 
undertaken for procuring planes on the lease; and 

(d) if so, the outcome thereof alongwith the reaction 
of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The Board of 
Directors of a Public Sector Airline is competent to decide 
on procurement of aircraft on lease depending on the 
needs of the airline. 

(b) At present, Air India including Air India Express 
and Indian Airlines including Alliance Air both have 27 
aircraft each on lease in their respective fleet. 

(c) and (d) While inducting aircraft on lease, an 
economic evaluatio~ntailing the estimation of expected 
revenue/costs/profile is undertaken in respect of the 
proposed operations with the aircraft proposed to be 
inducted. These are submitted to the respective Board of 
Airlines for consideration. On approval of the Board aircraft 

is taken on lease. 

[English] 

IA Flights from Hyderabad 

2320. SHRI BALASHOWAY VALLABHANENI: Will 
the Minister of CIVIL AVIATION be pleased to state: 

(a) the details of Indian Airlines flights operating 
between Hyderabad and other metropolitan cities; 

(b) whether there is any proposal to enhance the 
number. of flights from Hyderabad to other metropolitan 
cities; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Indian Airlines 
currently operates 14 flights/week from Hyderabad to 
Bangalore and 21 flights per week each to Chennai, Delhi 
and Mumbai all with A-320 aircraft. Besides, Indian Airlines' 
subsidiary, Alliance Air also operates a daily B-737 service 
on the route Mumbai-Hyderabad-Vizag and return. 

(b) and (c) Indian Airlines has plans to introduce! 
increase the frequency of operation between Hyderabad 
and all the other metro cities. The' exact number of 
frequency increases would be based on the estimated 
traffic that could be generated, commercial viability and 
the available capacity. 

[Translation] 

New Rail LIne on Falaudl-Kandala Route 

2321. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether any survey have been conducted for 
laying new rail line on Falaudi-Kandala route; 

(b) if so, the details thereof; 

(c) whether the work for laying new railway line on 
above route has been started; and 

(d) if so, the time by which the work is likely to be 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) On the suggested alignment, surveys for 
construction of Kolayat-Pokhran-Barmer via Phalodi and 
Jaisalrner-Barmer-Kandla Port have been completed. As 
per the survey reports, cost of construction of 300 Kms. 
long Kolayat-Pokhran-Barmer line had,been assessed as 
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As. 468.9 emre with a rate of return of H 31.31% and 
cost of construction of 562.5 Kms.long Jaisalmer-Barmer-
Kandla Port line had been assessed as Rs. 991.39 crore 
with a rate of return of H 0.95%. 

(c) No, Sir. The work on Phalodi-KandJa route has 
not been taken up. 

(d) Does not arise. 

[English} 

Setting Up of 'Aviation Grid' 

2322. SHAI JYOTIRADITYA M. SCINDlA: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether in view of the boom inaviation industry, 
the GOYerIlment has decided to set up an Aviation Grid, 
to ensure infrastructure development in the country; 

(b) if so, the details a10ngwith the salient. feature 
thereof; and 

(c) the time by which it is likely tobe set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) NO,Sir. 
However, government wishes to encourage the use of all 
available infrastructure in the country whether it be airftelds 
which are not operational presently as well as the airfields 
owned by State Governments of Ministry of Defence. A 
policy to promote greenfield airports is already in place. 
This will lead to better connectivity to most parts of the 
country. 

(b) and (c) Do not arise. 

Railway Workshop at Nemom 
Railway Station 

2323. SHRI PANNIAN RAVINDRAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways have any proposal for 
utilization of large tract of land available adjacent to Nemom 
Railway Station near Thiruvananthapuram; 

(b) if so, the details thereof; 

(c) whether the Railways haw received demal)ds 
from various quarters for establishment of Bogies 
maintenance workshop there; 

(d) if so, the details thereof; and 

(e) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VEW): (a) No,Sir. There is no such 
proposal at present. 

(b) Does not arise. 

(c) Yes, Sir. Demands from various quarters for 
establishment of bogie (passenger coach) maintenance 
workshop at Nemom have been received. 

(d) Two representations were received as give below: 

(i) Representation from Centre for Indian Trade 
Unions, Kerala State Committee and forwarded 
by Hon'ble M.P. Shri Varkaia Radhakrishnan was 
received. 

(ii) Letter addressed to Hon'ble Minister for 
Railways was received from Hon'ble M.P. Shri 
Pannian Ravindran. 

Replies to both the representations have already 
been sent. 

(e) The matter has been examined. There are 3 
workshops for maintenance of coaches (bogies) in the 
Southern region. The present capacities are sufficient to 
meet the present requirement for maintenance of coaches. 
Therefore, at present there is no proposal under conside-
ration for establishment of a new coach maintenance 
workshop at Nemom. 

[Translation} 

Banerjee Committee on GodhnIlncldent 

2324. SHRI JAI PRAKASH (Mohanlal Ganj): 

SHRI KIREN RIJIJU: 

DR. LAXMINARAYAN PANDEY: 

Wilt the Minister of RAILWAYS be pleased to state: 
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(a) whether Government had constituted Bane~ee 
Committee to enquire into the Godhra incident; 

(b) if so, whether the Hon'bIa Gujarat High Court 
has declared the said Committee as unconstitutional; and 

(c) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a) Yes, Sir. 

(b) The Hobn'ble High CourVAhmedabad vide their 
judgement dated 13-10·2006 have quashed the 
constitution of the Committee by the Central Government 
and its subsequent action. 

(c) The Ministry of Railways in consultation with the 
Ministry of Law and Justice have decided for filing of a 
Special Leave Petition (SLP) in the Hon'bIe Supreme Court 
against the Hon'bIe High Court's Judgement. 

[English} 

SeIling of Railway 11ckate through 
Petrol Pumps 

2325. SHRI JASHUBHAI DHANABHAI BARAD: 

SHRI G. NIZAMUDDIN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways are formulating a plan to 
sell railway tickets through petroJ pumps across the country; 

(b) if so, the ~Is thereof; 

(c) the time by which the scheme is likely to be 
launched; and 

(d) the benefits likely to be accrued to the passengers 
therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Indian Railw~y 

. -----~ 

Catering and Tourism Corporation (IACTC) had 
approached Bharat Petroleum Corporation Umited, Indian 
Oil Corpor: 'ir)n Limited ;md Hin.-\" .. t::an Petroleum 
Corporation limited to sell railway tickets ~rough intemet 
(e-tickets) from their petrol pumpslretail ~res. 

(c) and (d) As this proposal is at preliminary stage of 
discussion, no specific time for launching this scheme 
can be·given. This scheme will facilitate procurement of 
reserved railway tickets. 

[Translation} 

Reftnlng Capacity 

2326. SHRIMATI KIRAN MAHESHWARI: 

SHRI NIKHIL KUMAR: 

SHRI RAJNARAYAN BUDHOLlA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the refining capacity of each refinery at present; 

(b) whether the public sector oil companies propose 
to enhance the refining capacity of their refineries; 

(c) if so, the details thereof; 

(d) the total investment to be made to enhance 
refining capacity; and 

(e) the extent to which the refining process to be 
modernised in these refineries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The details of the refining capacity of each 
refinery working in the Public and Private Sectors are 
given in the enclosed Statement-I. 

(b) to (d) Yes, Sir. The Public Sector Oil Companies 
are undertaking expansion projects to enhance the refining 
capacity as per detail given in the enclosed Statement-II. 

An estimated amount of Rs. 14,565 crare is likely to 
be spent on expansion of these refineries by the Public 
Sector oil Companies. 

(e) To enhance the economic performance of 
refineries, Modernisation Programmes, Integrated Gap 
Reduction ProgramlTl8 etc. have been undertaken in some 
refineries. Besides improving fuel quality,modernisation 
programmes will enable the refineries to process a higher 
proportion of heavy/sour crude. 
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The Location and Cspacities of Refineries OperatIng in India 

SI. Name of the company LocatiOn of PI'9!IIInt .CIIpacfty 
No. the Refinery (MMTPA)· 

2 3 .. 
Public Sector 

1. Indian Oil Corporation Umied Guwahati 1.00 
(1OCl) 

2. IOCl Barauni 6.00 

3. IOCl Koyati 13.70 

4. IOCl HakIa 6.00 

5. IOCl Mathura 8.00 

6. IOCl Oigboi 0.65 

7. IOCl Panipat 6.00 

8. Hindustan Petroleum Corporation Mumbai 5.50 
Umited (HPCl) 

9. HPCl Visakhapatnam 7.50 

10. Bharat Petroleum Corporation Umited Mumbai 12.00 
(BPCl) 

11. BPCl Koehl 7.50 

12. Chennai Petroleum Corporation ManaIi 9.50 
Umited (CPCl) 

13. CPCl Nagapattnam 1.00 

14. BongaIgaon Refinery and Petro- BongaIgaon 2.35 
chemicals Ltd. (BRPl) 

15. Numafigarh Refinery Ltd., (NRl) NumaJlgarh 3.00 

16. MangaJore Refinery and Petro- MangaIore 9.69 
chemicals ltd. (MRPl) 

17. Tatipaka RefInery (ONGe) Andhra Pradesh 0.078 
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2 3 4 

Private Sector 

18. Reliance Petroleum Ltd. (RPL) Jamnagar 33.00 

19. Essar 011 Umited Vadinar 10.50 

Total 142.97 

"Million Metrtc Tonne Per Annum. 

Stlltement-ll 

Name of the Refinery Capacity exp8(lsion in MMTPA 

From To 

IOCL-Panipat Refinery Expansion· 6.00 12.00 

IOCL-Panipat Refinery AMrtional Expansion 12.00 15.00 

IOCL-Haldia Refinery Expansion 6.00 7.5 

HPCL-Mumbai Refinery 5.5 7.9 

HPCL-Visakh 7.5 8.33 

BPCL-Kochi 7.5 9.5 

*6.00 MMTPA Panipat Refinery Expansion has been completed in August, 2006 andunits are under stabilization. 

Norma for SettIng Up of New Railway StatIon 

2327. SHRI JIVABHAI A. PATEL: 

DR. DHIRENDRA AGARWAL: 

WUI the Minister of RAILWAYS be pleased to state: 

(a) the norms for setting up of a new railway station; 

(b) whether new railway stations are not being set 
up even after fulfilment of the above norms; 

(c) if so, the constraints being faced by the Railways 

in this regard; and 

! -4, the corrective st~s bAino taken by the Railways 

in this regard? 

THE MINISTER OF STATE iN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) to (d) There are no laid 
down norms for setting up of a new railway station. The 
new railway stations are, however. constructed as part of 
Projects or on existing lines on operational considerations 
and to meet the needs of population and growth centers 
taking into account operational, engineering and financial 
viability as well as availability of resources. 

Blacklisting of Bal1lk Missile 
Manufacturing Company 

2328. SHRI BAPU HARI CHAURE: 

SHRI SANJAY DHOTRE: 

SHRIMATI BHAVANA PUNDALIKRAO 
GAWALI: 

Will the Minister of DEFENCE be pleased to state: 
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(a) whether the Government proposes to blacklist 
the Barak missile manufacturing company 0 Israel; and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) CBI has registered a regular case on 
9-10-2006 in respect of procurement of Barak Anti Missile 
Defence Systems. Action against the relevant firm would 
depend on the outcome of the case filed by CBI. 

Rail Service 

2329. SHRIMATI SANGEETA KUMAR I SINGH DEO: 

SHRI VIJAY KUMAR KHANDELWAL: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the districts in which rail service is not available 
till date; 

(b) the reasons for not starting rail service in these 
districts so far; 

(c) the steps taken by the Railways to start rail service 
in these districts; and 

(d) the progress made so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. vaU): (a) There is no such policy as 
to provide rail connectivity to each district in the country 
and data in this regard is not maintained. 

(b) to (d) 00 not arise. 

Training facilities for Plots 

2330. SHRt BHUPENDRASINH SOLANKI: 

SHRI MAHESH KANOOIA: 

Wi" the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government proposes to augment 
training facilities for pilots; 

(bY if so,the details thereof; and 

(c) if not, the reasons therefor and the other steps 
tak8nlproposed to be taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) Government have decided to upgrade and 
modernise the training Infrastructure at the premier flying 
training institute namely Indira Gandhi RaShtriya Uran 
Akademi (IGRUA) to enhance its training capacity from 40 
to 100 pilot cadets per annum. A world class flying training 
institute is planned as a Joint Venture under the aegis of 
Airports Authority of India, at Gondia, Maharashtra. In the 
Annual Plan 2006-07, Government has made a provision 
of Rs. 12.79 crores for releasing as Grants-in-Aid to Aero 
Club of Injdia (ACI) for procurement of aircraft to be alloted 
to identified needy. flying clubs, approved by Directorate 
General of Civil Aviation for conducting flying training for 
Commercial Pilot Ucence. 

(c) Does not arise. 

[English] 

2331. DR. K. DHANARAJU: 

SHRI ALOK KUMAR MEHTA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government pruchases Uquefled 
Petroleum Gas (LPG) and other petroleum products from 
private companies every month; 

(b) if so,the details thereof, company-wise; 

(c) the amount paid to those companies by the 
Government during the last one year, company-wise; 

(d) the reasons for Which Government is not able to 
meet the requirement of the above products from its own 
refineries; and 

(e) the steps taken or proposed to be taken to meet 
the requirement of petroleum products from its own 
sources? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Inorder to meet the demand Public 
Sector Oil marketing companies are purchasing petroleum 
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products Including LPG from the private parties as per 
details given in the enclosed Statement. 

(c) The amount paid by Public Sector Oil companies 
to private companies for purchasing of petroleum products! 
LPG during 2005-06 is as follows: 

ICC 6209.79 crores 

HPC 5340.341 crores 

BPe 3745.n crores 

(d) and (e) The country is self-sufficient in production 
of all petroleum products barring LPG. With the delicenslng 
of the refining sector since June 1998, more petroleum 
infrastructure, including domestic refineries, has been set 
up in the country. We have now become net exporter of 
petroleum products. Further capacity addition is being 
planned in the country both by the Public and Private 
sector companies by the end of Xlth Plan. It is expected 

. that the country's requirement of petroleum products will 
be met fully and further the country would be exporting 
petroleum products. 

Purchase of Petroleum Products 

Name of PSU Period 

1 2 

Ole 2005-06 

April-Oct' 06 

HPC 2005-06 

April-Nov '06 

Name of Private 

Company 

3 

RIL 

RIL 

RIL 

RIL 

Name of 
Product 

4 

ATF 

HSD 

LPG 

MS 

SKO 

SKO 

LPG 

ATF 

HSD 

MS 

SKO 

LPG 

LPG 

ATF 

SKO 

Quantity 

5 

38496 KL at 15' e 
~7355O KL at 15' e 
1050381 MT 

69004 KL at 15' e 
941531 KL at 15' e 

52TMT 

796TMT 

23765.228 KL at 15' e 
670952.374 KL at 15' e 
157187.963 KL at 15' e 
314478.492 KL at 15' e 
521266.52 MT 

38nOO.52 MT 

11533.494 KL at 15' e 
8856.274 KL at 15' e 
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2 3 

Haldia Petr0-
chemical Ud. 

Rll 

SealngUp of • Food Processing 
Industry Unit In Kerata 

2332. SHRI VARKALA RADHAKAISHNAN: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether the Government has received any 
proposal from the Government of Kerala for the setting up 
of a Food Processing Industry unit in Wynad district of the 

State; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) Yes, Sir. 

(b) anettc) One proposal pertaining to Wynad District 
of Kerala for financial assistance for setting up of a unit 

for rice powder, wheat powder and curry powder, etc. has 
been received during the 10th Plan period. The unit has 

been asked to provide some information/document for 

examination of the proposal. 

Financial Aalstance for 
RepaJr/RenOV8tlon 

2333. SHRI MANJUNATH KUNNUR: Will the Minister 
of CULTURE be pleased to state: 

4 5 

LPG 7822.31 MT 

MS 7676 KL 

51(0 113331 KL 

ATF 12394 Kl 

HSD 494086 KL 

LPG 586.428TMT 

MS 90739 KL 

(a) 1he funds allocated for repairs and J'J18imeftMce 
of buildings belonging to Archaeological Survey of India 
(ASI) in Kamataka during each of the last three years and 
current year so far; and 

(b) the details of monuments taken uplbeing taken 
up by ASI for restoration and maintenance in the State? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The funds allocated for 
repairs and maintenance to centrally protected monuments 
in Kamataka during each of the last three years and CUft'8I'1t 
financial year is as under:-

(Rs. in Lakhs) 

Year Allocation 

2003-04 767.17 

2004-05 907.41 

2005-06 1434.92 

2006-07 1145.00 

(b) Conservation is a continu~s process. Out of 507 
centrally protected monuments in Karnataka, 140 
monuments (as at Statement) have been identified for 
special conservation. In addition routine maintenance 
works are taken up as and when necessary. 



'9J W"~" AGRAHA¥ANA 1, 1928 (SAKA) to Qufstions 194 

StIlt.",.", 

The MonumentslSltes undertskBn for StructutaJ Conservation In Kamataks 
(Ongoing 8IJCI New Worlcs) 

(As. in lakhs) 

$I. Name of Monument Location District Provision for 
No. 2006-07 

2 3 4 5 

1. Fort and Dungeon Bangalore Bangalore 5.00 

2. Chandnlgiri . HiHs Sravanabelagola Hassan 3.00 

3. Vindya Giri Hill Sravanabelagoia Hassan 3.00 

4. Retaining wall of Moat on either Chitraduraga Chitradurga 15.00 
side of Kamanabagilu 

5. Anantha Shayana Temple at Anantha- Kamalapur BeIIary 15.00 

shayana Gudi 

6. Mantapa and Shrines at Venkat8pura KarnaJapur Sellary 15.00 

7. Vittala Temple Bazzar at Venkatapura Karnalapur Bellary 15.00 

8. Mantapa and Shrines South of Vittala Karnalapur Bellary 10.00 

Bazzar at Venkatapura 

9. Fort and Gate ways, royal enclosure Kamalapur Bellary 10.00 

10 . Fort and Gate ways,Dhanayaka Kamalapur Bellary 5.00 

. enclosure 

11. Sri Srikanteshvara Temple Nanjangud Mysore 5.00 

12. Group of Monuments Mudabidri Udupi 10.00 

13. Group of Monuments Bandalike Shimoga 10,00 

14. Shivappa Naik's Fort Nagara Shimoga 15.00 

15. Group of Monuments Kotlpura ShImoga 10.00 

16. Ananatha Padrnanabha Temple Karkala Mangalore 5.00 

17. Achutaraya Temple, Venkatapura Kamalapur Bellary 15.00 

18. Pushkarani Lokapavani tank at Kamalapur Bellary 15.00 

Venkatapura 
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19. Krishna Bazzar at Krishnapura Kamalapur Bellary 15.00 
(North wing) 

20. KadalekaJu Ganesha KamaJapur Bellary 5.00 

21. Lakshmi Narasimha Temple Marehalli Mandya 10.00 

22. Fort and Large Masonry Elephant Madikeri Coorg 5.00 

23. Gumbaz containing tomb of Tippu Srirangapatna Mandya 5.00 
Sultan and Masjid 

24. Fort at Chitradurga Chitradurga Chitradurga 5.00 

25. Daria Daulat Bagh and other monuments Srirangapatna Mandya 5.00 

26. MaJlik Rihan Durga Sira Tumkur 8.00 

27. Vaideshwara Temple Talakadu Mysore 10.00 

28. Shanthinatha Basdiand Pachakuta Basdi Kambadahalli Mandya 10.00 

29. Fort Manjarabad Hassan 10.00 

30. Fort at Chitradurga (Boundary Wall) Chitradurga Chitradurga 20.00 

31. Fort Kavaledurga Shimoga 10.00 

32. Actlyutharaya Temple at Venkatapura Kamalapura BeHary 1.50 

33. Fort Wall Kamalapura BeUary 

34. Queen's bath at Kamalapura Kamalapura BeHary 4.00 

35. Temples along the river bank from Vrttala Kamalapura Sellary 15.50 
temple to the Achyutharaya Temple 

36. Pattabhirama Temple Kamalapura Bellary 1.50 

37. Dhanayaka Enclosure Kamalapura Bellary 2.00 

38. ShiYB and GopaIa Krishna Temple Thimlamapura Bellary 1.50 

39. Malyavantha Raghunatha Temple Kamalapura BeIIary 1.50 

40. Temple mantapa south Side of Vittala Kamalapura Bellary 2.00 
Temple 

41. Patvathi and Karthlkeya Temples Sandur Bellary 2.00 

42. TtppU Sultan Palace Bangalore Bangalore 1.50 
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43~ Fort Ctiilradurga Chitradurga 1.50 

44. Fort Bellary Bellary 1.SO 

45. Lotus Mahal at Kamalapura Kamalapura Bellary 1.50 

46. Keshava Temple at Somanathapura Somanathpura Mysore 1.50 

47. Daria Daulat Bagh Srirangapatna Mandya 1.SO 

48. KoIaramma Temple Kolar Kolar 1.50 

49. Someshwara Temple Kolar Kolar 1.SO 

SO. Ramaligeshwara Temple, Avani Kolar Kolar 1.SO 

51. Bhoganadishwara Temple, Nandi Kolar KoJar 1.SO 

52. Fort at Devanahalli Bangalore Bangalore 1.50 

53. KalJeshwara Temple Bagali Davanegere 2.00 

54. Fort Uchangi durga Davanegere 2.00 

55. Kalleshwara Temple at Ambali Ambali Davanegere 2.00 

56. Inscription at Vindya Giri and Chandragiri Sravanabelagola Hassan 1.50 

Hills 

57. Parshwanatha Basdi and Adinatha Basdi Halebidu Hassan 2.00 

58. Keshava Temple .8elur Hassan 1.50 

59. Channakeshava Temple MosaIe Hassan 2.00 

SO. Nagareshwara and 8hucheshwara Temples HaJebidu Hassan 1.50 

61.. Hucheshwara Temple Hal8bidu Hassan 1.50 

62. Hoysaleshwara Temple Halebidu Hassan 1.50 

63. Sri Srikanteshwara Temple Nanjangud Mysore 2.00 

64. KeerthinarayanaTemple Talakadu Mysore 2.00 

65. Rameshwara Temple Narasamangala Chamarajanagara 2.00 

66. Fortress and Renukamba Temple Chandragutthi Shimoga 1.SO 

67. Group of monoments at Ikkeri Shlmoga Shimoga 1.SO 

68. . Group of Monuments KtJtIMtur Shimoga 2.00 
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69. Kai1habeshwara Temple Kotipura Shimoga 1.50. 

70. Group of Monuments Udri Shimoga 2.00 

71. Fort Nagara Shimoga 1.50 

72. Group of Monuments Beligavi Shimoga 2.00 

73. Soumya Keshava Temple NagamangaJa Mandya 2.00 

74. L.akshmi Narayana Temple Sindhgatta Mandya 1.50 

75. Panchakuta Basdi Kambadalli Mandya 2.00 

76. Ancient bathing Ghatt, in Daria Daulat Bagh Srirangapatna Mandya 1.50 

n. Fmd spot of Tippus body, Ancient Palace Srirangapatna Mandya 2.50 
and Dungeon 

78. Daira Daulat Bagh Srirangapatna Mandya 2.50 

79. 0bIisk war memorial Srirangapatna Mandya 2.50 

80. Fort Jamalabad Mangalore 2.00 

81. Fort Devanahalli BangaIore 2.00 

82. MaIIikrithan darga Sira BangaJore 2.00 

83. Fort Bangalore 8angaIore 2.00 

84. Temples inside the fort at Chitradurga ChHradurga Chitradurga 1.50 

85. Repairs to the mud structure inside the fort Chitradurga Chltradurga 1.50 

86. Fort Chitradurga Chitradurga 4.00 

87. Akka Thangi Honda, Gopala Krishna Honda Chltradurga Chltradurga 2.00 
and Kamanabhavi 

88. Fort Madlkeri Koorg 1.50 

89. Shivappa nayaka Fort Nagara Shimoga 2.00 

90. Fort Kavaledurga Shimoga 2.00 

91. Fort Chitradurga Chitradurga 2.00 

92. I3agaJi Davangel;e 3.00 

93. KaI1eswara T8rni*t AmbaJi. Sellary 3.00 
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94. Group of Monuments at Vindhayagiri hill, Sravanbelgola Hassan 5.50 
Sravanbelgola 

95. Dariya Daulat Bagh Srirangapatana Hassan 5.00 

96. Yoginarayana and Subsidiary shrines Aihole Bagalkot 2.50 

97. Jyotirlinga group of temples Aihole Bagalkot ·0.46 

98. Veniyal god complex Aihole Bagalkot 3.80 

99. Galaganatha group of temples Aihole Bagalkot 5.00 

100. Gol Gumbaz Bijapur Bijapur 17.07 

101. Ibrahim Rouza Bijapur Bijapur 22.58 

102. Fort at Mi~an Uttara Kannada Uttara Kannada 11.00 

103. Tart<ash MahaI Bidar Bldar 2.04 

104. Rangin Mahal Bldar Bidar 1.43 

105. Gagan Mahal Bidar Bidar 3.08 

106. SoIah Khambha Mosque Bictar Bidaf 0.36 

107. Someshwara Temple Halsi Belgaum 1.27 

108. Gate Walls of City and Citadal Bijapur Bijapur 15.11 

109. Sangeet and Nari Mahal Bijapur Bijapur 35.81 

110. Firoz Shah Tomb in Haft Gumbaz Gumbarga Gumbarga 1.00 

111. Ghiyatudin Tomb in Haft Gumbaz Gumbafga Gumbarga 2.49 

112. Virupaksha Temple Pattadakal Bagalkot 10.00 

113. Jyothirlinga Group of Temples Aihole Bagalkot 5.00 

114. Veniyar Gudi Complex Aihole Bagalkot 5.00 

115. Pallava Inscription, Badami Bagalkot Bagalkot 5.00 

116. Tank with Collonades at Banashankari Bagalkot Bagalkot 5.00 

temple, Cholachaguclda. Badami 

117. Bhuvaraha Narasimha temple Halsi. Halsi Bagalkot 10.00 

Distt. Belgaum 
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118. Repairs to Sub Shrines, Ittagi Koppal Koppal 5.00 

119. DocIdabasappa Temple, Dambal, Gadag Gadag 5.00 

120. Great Mosque within fort Brahmapur Gulbarga Gulbarga 5.00 

121. Maclhukeswara Temple, Banavasi Haven Haven 5.00 

122. Fortification wall at Mirjan Uttara Kannada Uttara Kannada 5.00 

123. Chaukhandi of Hazarat Khalilullashah, Bidar Bidar 5.00 
Ashtur 

124. Ainal Malik Tomb, Ainapur Bijapur Bijapur 5.00 

125. Arquilla with moat Bijapur Bijapur 5.00 

126. Malik-E-Maidan Gun Bijapur Bijapur 10.00 

127. Na~arat~e,~u~ Gadag Gadag 5.00 

128. Fort with bastions and Guns, Bramhapur, Gulbarga Gulbarga 5.00 
Distt. Gulbarga 

129. Balahissar locally known as Ranamandala Brahampur Guibarga 5.00 
in the Fort 

130. Haft Gumbaz-Tomb (Firoz Shah with two Badeput Gulbarga 5.00 
domes, and Dawood Shah Tomb) 

131. Aralibasappa Temple, Aihole Aihole 10.00 

132. Jyothirlinga T~e Aihole Aihole 10.00 

133. Pushkami inside the complex Ittagi Koppal 10.00 

134. Sub-shrines around Mahadeva Temple Ittagi Koppa! 10.00 

135. The Great lake Ittagi KoppaJ 10.00 

136. Upper and lower Shivalaya, Badami Badami Bagalkot 10.00 

137. Compound wall at GoIgumbaz Bijapur Bijapur 10.00 

138. Virupaksha Temple, Pattadakal Pattadakal Bagalkot 10.00 

139. MaIIikarjuna Temple, Pattadakal Bagalkot 3.45 

140. Chikkaleshwara Temple Konnur Belgaum 4.93 
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Conatruct'cm of Be.hall-Banl-
Bhaderwah Road 

2334. CHAUDHARY LAL SINGH: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether there is any proposal to develop Basholi-
Banl-Bhaderwah road to double lane specification; 

(b) if so, the details alongwith the cost of the project; 

(c) the progress so far made on the project; and 

(d) the time schedule for completion of the project? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) Yes, Sir. 

(b) 165:85 KM of road is to be developed to double 
lane specification at the cost of As. 270 Crores. 

(c) Double laning work in Sector Kin 0 to 30 and Km. 
145 to 155 are in progress and 70% of the work has been 
completed. 

(d) Works are planned for completion by 2015. 

(Translation] 

NewCoacha8 

2335. SHRI TUFANI SAROJ: 

SHRI VIJOY KRISHNA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to convert all the 
MaiVExpress trains into Air-conditioned trains; 

(b) if so, the time by which this task is likely to be 
completed; 

(c) whether the Railways propose to set up more 
coach manufacturing factories to achieve the above target; 

(d) if so, the details thereof; and 

(e) the total number of AC and non-AC passenger 
coaches proposed to be manufactured during the current 
Plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) to (d) Do not arise. 

(e) Total number of 2821 coaches are proposed to 
be manufactured during 2006-07. 

Supply of on from 10C Depot 

2336. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether there have been complaints of less oil 
supply by the oil tankers under operation of Nagpur 
Division of the Indian Oil Corporation; 

(b) if so, the details thereof; 

(c) whether the Petrol Pumps Association has made 
any complaint in this regard; 

(d) if so, the details thereof; and 

(e) the steps taken so far to check this practice? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Indian Oil Corporation Umited (JOCL) 
has reported that there have been no complaint of I~ oil 
supply by the oil tankers under operation of Nagpur 
Division of IOCL. 

(c) and (d) IOCL has received representations from 
Akols Petrol Dealers Association and Nasik District Indian 
Oil Petrol Dealer's Association regarding alleged less 
supply by the oil tankers. 

(e) Deliveries of all products are through flow meters 
at the Oil Marketing Companies terminals, which are duly 
sealed, checked and rectified by Department of Legal 
Metrology, The deliveries through the meters are also 
checked through a measure duly calibrated by Department 
of Legal Metrology provided at all terminals. The calibration 
of tank trucks is also carried out by the Department of 
Legal Metrology. In case of any discrepancy, the same is 
rectified through re-calibration of tank trucks by the 
Department of Legal Metrology which is a continuous 
procos:. Tile seals provided by the Department of Legal 
Metrology are protected and secured at all times. 
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[English] 

Au1hori8atIon of PrIvate Agent. for 
Alr11ckets 

2337. SHRI M. APPADURAI: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Government proposes to cancel the 
private authorised air ticket agents following security threat 
to Airports/Airlines; 

(b) if so, the details thereof; and 

(c) the other steps takenlproposed to be taken by 
the Gowrnment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVlL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (c) Do not arise. 

[Translation] 

Doubling of Railway Unes 

2338. SHRI AlIT JOG\: Wdl the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Railways have initiated the plan of 
doubling the rail lines connecting ports int he country; 

(b) if so, the details of rail lines passing through and 
connecting to the different ports in the country on which 
work has been started; 

(c) whether any evaluation of completion of work at 
the end of the Tenth Plan has been done; 

(d) if so, the detans thereof; 

(e) the total number of projects proposed to be linked 
through new nail lines; 

(f) whether the process of doubling work of rail links 
is rather slow; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
RAILWAYS (SHRI R. VB..U): (a) and (b) A Statement is 
enclosed. 

(c) and (d) 11 out of 18 ongoing.pr'Ojectaareptanned 
for completion during the Xth Plan and balancewUI be 
completed in XIth Plan. 

(e) Seven (7). 

(f) and (g) 11 projects are planned for completion by 
March, 2007 which includes all the five sanctioned 
doubling works. 

Under National Rail Vikas Yojana (NAVY), Railways have taken up projects of New Line, Gauge Conversion and 
Doubling for strengthening connectivity to various Ports in the country. The details of these projects are given as under: 

SI. 
No. 

1. 

2. 

Project 

2 

Obulavaripalle-
Krishnapatnam 

f'arIveI-Karjat 

Port Connecttvlty Worka (Sanctioned) 

Plan head 

3 

'Newtine -

New Line 

Length 
(in Kms) 

4 

113 

28 

Cost 

5 

426.34 

137.0i3 

Exp. upto 
March 06 

6 

0 

130.58 

Outlay 
06-07 

7 

10 

1 

(Rs. in crore) 

Targets 
whenMM" 

fixsd 

8 

2010-11. 

Completed. 
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2 3 4 5 6 7 8 

3. Daitari-Banspani New line 155 913.87 583.48 155.85 2006-07. 

4. Haridaspur-~deep New Une 82 594.34 29.51 44 2008.09. 

5. Angul-Sukinda New Line 98 344 0.88 20 

6. Bharuch-Sarmi-Dahej Gauge 62.36 165.66 0 10 
Conversion 

7. Gandhidham-Palanpur Gauge 313 344.62 226.95 65 Completed. 

Conversion 

8. Surendranagar-Bhavnagar Gauge 385 440.19 446.04 5 Completed. 
Rajula-Mahuwa with the Conversion 
extn. upto Pipavav and • 
Sihor-Palitana 

9. Arasikere-Hassan- Gauge 236 417.45 326 0.01 Completed. 
Mangalore Conversion 

10. Bhildi-Sarndari Gauge 223 244.74 8.72 115 2007-08. 
Conversion 

11. Ajmer-Phulera-Ringus- Gauge 294.97 469.1 0.01 270 Completed. 

Rewari Conversion 

12. Cuddalore-Salem via Gauge 191 261 151.56 80 2006-07. 

Vriddhachalam Conversion 

13. Thanjavur-Vdlupuram Gauge 192 231 94.3 100 2007.08. 

Conversion 

14. Panvel-Jasai-JNPT Doubling 28.5 53.25 22.62 8 Completed. 

15. Nergundi-Cuttack- Doubling 43 174.98 164.31 10 Completed. 

Raghunathpur 

16. Raharna-Paradeep Doubling 23 75.51 69.17 5 Completed. 

17. Rajatgarh-Nergundl Doubling 28 84.84 83.04 0.2 Completed. 

18. Panskura-Haldia PH-I Doubling 14 35.02 28.68 0.5 Completed. 

Post Connectivity Works (Unsanctloned) 

1. Surat-Hazira New Lines 36.36 138.4 

2. Panskura-Haldia PH-II Doubling 54 239.25 2 

3. Chattarpur-Gopalpur New lines 50 3 
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St. No. Name of the CPSE Name of the MinistrylDepartment 

3. BBJ Construction Co. ltd. 

4. British India Corporation Ltd. 

5. National Textiles Corporation Ltd. and its subsidiaries 

Deptt. of Heavy IndusIry 

Ministry d TexIites 

MinIstry of Textiles 

Deptl. of Heavy Industry 

Oeptt. of Heavy Industry 

Oeptt. of Heavy Industry 

Oeptt. of Heavy IncIustl'y 

Oeptt. of Shipping 

6. HMT Bearings Ltd. 

7. Praga Tools Ltd. 

8. Braithwaite and Company Ltd. 

9. Richardson and Cruddas Ltd. 

10. Centrailnland Water Transport Corporation Ltd. 

11. 'fungabhadra Steel Products Ltd. 

12. Hindustan Antibiotics Ltd. 

13. Eastern Coalfields Ltd. 

14. Cement Corporation of India Ltd. 

15. Heavy Engineering Corporation Ltd. 

16. Hindustan Organic Chemicals Ltd. 

17. Hindustan Insecticides Ltd. 

18. Mineral Exploration Corporation Ltd. 

19. Fertilizers and Chemicals Travancore Ltd. 

20. Central Electronics Ltd. 

[English] 

Ethanol BlendIng PeIroI 

2340. SHRI IQBAL AHMED SARADGI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

(a) whether the Union Government has any proposal 
on the price of ethanol required for petrol blending; 

(b) if so, whether joint meetings of the Ministry of 
Petroleum and Natural Gas, Agriculture, oil sector 

Oeptt. of Heavy Industry 

Oeptt. of Chemicals and PetrochemicaIa 

Ministry of Coal 

Deptt. of Heavy Industry 

Deptl of Heavy Industry 

Oeptt. of Chemicals and Petroc:hemIc:aI 

Deptt. of Chemicals and Petroc:hemicals 

Ministry of Mines 

Department of Fertilizers 

Department of Scientific and Industrial 
Research 

companies and association of Sugar Manufactures was 
held to resolve the price issue; 

(c) if so, the detaHs thereof; 

(d) whether any agreement was reached in this 
regard; . 

(e) if so, the details thereof; and 

(f) the time by which thlsscheme is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (e) Following a meeting between the Ministry 
of Petroleum and Natural Gas, Department of Food and 
Public Distribution, Oil Sector Companies, Indian Sugar 
Mins Association (ISMA), National Federation of 
Cooperative Sugar Factories Limited (NFCSF), Ethanol 
Manufacturers' Association of India (EMAI) and 
Maharashtra 0istiKery. Association held in April 2006, a 
committee consisting of representatives from ISMA, 
NFCSF, EMAI and Oil PSUs was set up to suggest a 
formula for fixing the price of ethanol linked to the price of 
sugarcane at which all the manufacturers of ethanol could 
supply it to Oil Marketing Companies. The Committee could 
not arrive at a formula for fixation of basic price of ethanol 
on mutual consensus. 

(1) The Ministry of Petroleum and Natural Gas, vide 
Gazette Notification No. G.S.R. 580(E) dated 20-09-2006 
directed that subject to commercial viability, Oil Marketing 
Companies (OMCs) shall sell 5% Ethanol Blended Petrol, 
meeting Bureau of Indian Standards Specifications, in the 
notified 20 States and 4 Union Territories. Based on this, 
the OMCs floated public Tenders on industry basis for 
procurement of Ethanol at the Depots/Terminal locations 
of OMCs. The tenders were floated for a period of 3 years 
with option for extension by 2 more years on mutual 
consent of both the parties. So far, the industry has 
finalized quantities for locations of Oil OMCs in Uttar 
Pradesh, Goa, Maharashtra (partly for pune location) and 
Tamil Nadu (except Chennai) for the first supply period. 
For other states and locations, tenders finalisation is in 
process. 

Study on MIG-29 

2341. SHRI ANANDRAO VITHOBA ADSUL: 

SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whdther the Indial1 Air Force has sought life 
enhan_ ""onent of its frontli:oe fi~l,tQr Miq-29; 

(b) if so, the details thereof; 

(c) whether the National Aerospace Laboratories 
(NAL) has conducted any study regarding Total Technical 
Life Enhancement (TILE) of the MiG-29; 

(d) if so, the details and the outcome thereof; 

(e) the expenditure likely to be incurred thereon; 
and 

(f) the further steps being taken in the matter? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (f) A project for Total Technical Ute Extension (TILE) 
of MiG-29 has been undertaken with National Aerospace 
Laboratory (NAL). The project envisages increasing Total 
Technical Life (TTL) from 2500 hours/25 years to 3000 
hoursl30 years and beyond. So far an expenditure of Rs. 
981akhs on NAL project has been incurred and four phases 
of the project have been completed. Better technologies 
from the OEM are now available which can considerably 
enhance the operational capability of aircraft. 

Kharagpur Railway Workshop 

2342. SHRI PRABODH PANDA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have any proposal for 
expansion of Kharagpur Railway Workshop; 

(b) if so, the details. thereof; and 

(c) the steps being taken by the Railways in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OP 
RAILWAYS (SHAIR. VELU): (a) No, Sir. However a proposal 
for modernisation of Kharagpur Workshop has been 
receill9d. This modernisation proposal would also result 
in some increased capacity of the workshop due to de-
botUenecking of processes and improved productivity of 
the plant. 

(b) Modernisation of Kharagpur workshop is 
estimated to cost Rs. 91.7 crore. 

(c) The proposal is presently under consideration. 
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{Translation] belonging to SCslSTs catEtgory is given in the encrowu 
Statement 

Allotment of Retail Outlets to SCalSTs 

2343. SHRI PUNNU LAL MOHALE: Will the Minister 
8m,.",.", 

- of PETROLEUM AND NATURAL GAS be pleased to state: State-wiss NOS of Letter of Inteni (LOt) Issued under 

(a) whether Hindustan Petroleum Corporation 
SClST Category during January 2005 to October 2006 

Limited (HPCL) is sanctioning retail outlets to the 
SI. State No. oH .. OHssued during 

candidates belonging to SCslSTs; 
No. January 2005 to October 

(b) if so, whether these outlets are set up by the 2006 
HPCL at the cost of the company itself; 

Under'SC' Under'Sr 
(c) if so, whether persons belonging to this category Category category 

are compelled to purchase the land for setting up such 
outlets; 2 3 4 

(d) if so, the reasons therefor; and 
1. Andhra Pradesh 55 10 

(e) the number of retail ouUets sanctioned by the 
company to SCslSTs in the country since 2005 till date, 2. Arunachal Pradesh 0 0 

State-wise? 
3. Assam 0 0 

THE MINISTER OF STATE IN THE MINISTRY OF 
4. Bihar 19 0 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Hindustan Petroleum Corporation limited 5. Chhattisgarh 8 16 
(HPCL) has reported that as per the Dealer Selection 
Guidelines, the reservation for dealerships/distributorships 6. Delhi 0 0 

under SC/sT category is 25%. 7. Gujarat 17 33 

(b) In respect of Retail Outlets (ROs) reserved for 8. Goa 5 0 
SCIST categories under the Corpus Fund scheme, all 
investments including arrangement of land, are made by 9. Haryana 40 0 

HPCL and the RO dealership are handed over to the 10. 
allottees in ready condition. 

Himachal Pradesh 5 1 

(c) and (d) The candidates belonging to SC/ST 
11. Jammu and Kashmir 8 15 

categories are not compelled to purchase land for setting 12. Jharkhand 3 10 
up of ROs. 

13. Karnataka 39 11 
In case, the Letter of Intent (LOI) holders are willing 

to offer land for setting up of RDs· on their own for early 14. Kerala 19 3 

commissioning, the land is taken on lease by HPCL on 15. Madhya Pradesh 23 33 
appropriate rentals. 

16. Maharashtra 43 34 
(e) The number of RDs sanctioned by HPCL to the 

candidates belonging to SCIST category during the period 17. Manipur 0 0 

January 2005 to October 2006 is 867. The state-wise detail 18. 
of the RDs sanctioned by HPCL to the candidates 

Meghalaya 0 0 
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1 2 3 4 (b) if so, the details thereof, airstrip-wise; 

19. Mizoram 0 0 (c) the funds allocated by the Government in this 
regard, airstrip-wise; and 

20. Nagafand 0 0 
(d) the time by which the said work is likely to be 

21. Orissa 14 17 undertaken? 

22. Punjab 103 0 THE MINISTER OF STATE OF THE MINISTRY OF 

23. Rajasthan 59 40 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

24. Sikkim 0 0 
(b) to (d) The airstrips proposed to be developed 

during the 11 th five year plan with their estimated cost of 

25. Tamil Nadu 74 4 development are Ajrner-Rs. 15 crores, Mount Abu-Rs. 
3 crores, Behala-Rs. 15 crores, Cooch Behar-Rs. 15 

26. Tripura 0 0 crores, Jharsuguda-Rs. 5 crores, Malda-Rs. 5 crores, 
Muzaffarpur-Rs. 5 crores, Kamalpur-Rs. 5 crores, 

27. Uttaranchal 10 0 Kailashar-Rs. 5 crores, Passighat-Rs. 10 crores, 

28. Uttar Pradesh 78 0 Rupsi-Rs. 5 crores, Akola-Rs. 10 crores, Hassan-Rs. 
5 crores and Mysore-Rs. 37 crores. 

29. West Bengal 10 4 
Railway LIne between Reewa and Ralpur 

30. Andaman and Nicobar 0 0 
Islands 2345. SHRI KRISHNA MURARI MOGHE: 

SHRI VIJAY KUMAR KHANDELWAL: 
31. Chandigarh 0 0 

Will the Minister of RAILWAYS be pleased to state: 
32. Dadar and Nagar Haveli 0 0 

(a) whether a proposal has been received from the 
33. Daman and Diu 0 0 Government of Madhya Pradesh for laying a new rail line 

34. Lakshadweep 0 0 between Reewa to Raipur via Katni; 

35. Pondicherry 4 0 (b) if so, the details thereot; and 

(c) the reaction of the Railways thereto? 

Total 636 231 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) No, Sir. 
ExpanslonlMalntenance of Airstrips 

(b) and (c) Do not arise. 
2344. SHRI SUNIL KUMAR MAHATO: 

SHRI HAAISINH CHAVDA: Gas Pricing Policy 

SHRI GANESH SINGH: 2346. DR. CHINTA MOHAN: 

SHRI E.G. SUGAVANAM: SHRI RAMJI LAL SUMAN: 

Will the Minister of CIVIL AVIATION be pleased to SHRI DALPAT SINGH PARSTE: 

state: SHRI AJOY CHAKRABORTY: 

(a) whether the Government is considering any 
SHAt PUNNU LAL MOHALE: 

proposal of expansion as well as maintenance of airstrips Will the Minister of PETROLEUM AND NATURAL 

in the country; GAS be pleased to state: 
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(a) whether the Committee set up to formulate gas 
pricing policy has submitted its report; 

(b) if so, the recommendations made by the 
Committee; 

(c) the details of the recommendations accepted by 
the Government; 

(d) the reasons for non-acceptance of the remaining 
recommendations; 

(e) whether the Government has received some 
objections to a few recommendations of the report; and 

(f) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAl GAS (SHRIDINSHA ~TEL): 
(a) A Committee was constituted by the Government to 
formulate transparent guidelines for approving gas price 
formulalbasis for granting Government approval under the 
Production Sharing Contracts (PSCs), for the purpose of 
computing cost petroleum, profit petroleum, royalty and 
other calculations required under PSCs. The Comnittee 
has since submitted its report. 

(b) Summary of recommendations made by the 
Committee is enclosed as Statement. 

(c) to (f) The report of the Committee is under 
examination in the Government. 

Summary of the Recommendations of the Committee 
for formulation of transparent guidelines for approving 
natural gas pricing basis under Production Sharing 

Contracts for the purposes of Govemment take 
(Profit Petroleum. Royalty, etc.) 

1. Where valuation of natural gas has to be 
necessarily done by the Government, it may be 
done based on most recent competitively 
determined price in the region duly indexed to 
the present 

2. The indexation shall be as per the provisions of 
market-determined contract as each market 

determined price has a contract which sets out 
various terms and conditions of supply of natural 
gas. 

3. Typically, long-term gas contracts have a clause 
for periodic gas price reviews. If price is reviewed 
as per the contract, that may become the new 
reference price. For interim period, it may be 
linked to percentage increase In price of Furnace 
Oil (FO). FO is not only the cheapest liquid fuel. 
but has also shown least price volatility in recent 
years. 

4. Above valuation methodology may be applied 
in cases where actual supply has commenced 
but price could not be discovered through 
market mechanism. 

5. If the actual price at which any producer supplies 
to any consumer happens to be higher than the 
one arrived at by above methodology. then the 
higher price shall be reckoned for the 
Government take. 

6. In the eventuality of applying the Committee's 
recommendations, Director General, Directorate 
General of Hydrocarbons (DGH) and Director, 
Petroleum Planning and Analysis Ceil (PPAC) 
shall jointly calculate and determine the 
valuation based on Committee's recommended 
methodology. 

7. DGH shalt also be responeibIe to ensure that 
the gas producer remits Gowmemnts take 
(Profit petroleum, Royalty, etc.) accordIngfy. 

[English] 

MAO Facilltlee for AI and IA 

2347. SHRI J.M. AARON RASHlO: wm the Minister 
of CIVil AVIATION be pleased to state: 

(a) whether the Government has sheIwd the mega 
plans of the Air India and Indian Airlines to set. up 
independent subsidiaries for maintenance, repair and 
overhaul (MAO) facilities in India; 

(b) if so, the reasons therefor; 
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(c) whether the Government has instead allowed 
private airllnes to set up SUCh MAO facilities in India; and 

(d) If so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) and (b) In 
view of impending merger of Air India and Indian Airlines, 
gowmment has for the present, deferred a final decision 
in the matter. 

(c) and (d) Pursuant to the purchase of aircraft from 
Boeing and Airbus Industrie, as a part of their contractual 
obligation, both the manufacturers have offered to facilitate 
setting up of Maintenance, Repair and Overhaul (MAO) 
facilities in India. 

Development of Mangalore Reflnery 

2348. SHRI MANORANJAN BHAKTA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government is planning to develop 
Mangalore Refinery and Petrochemicals as its 
petrolchemicals hub, which will be a part of a Special 
Economic Zone; 

(b) if so, the details thereof; 

(c) whether the Government has been able to identify 
the ultimate customers/countries for the sale of its refined 
high quality products; 

(d) if so, the details thereof; 

(e) whether any target has been fixed for the purpose; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Oil and Natural Gas Corporation 
limited (ONGC) has signed a Memorandum of 
Understanding (MoU) with the Govemment of Kamataka 
(GoK) for setting up a Special Economic Zone (SEZ) at 
Mangalore, to facilitate development of the required 
infrastructure for value addition projectS of ONGC and 

Mangalore Refinery and Petrochemicals ltd. (MRPl), a 
subsidiary of ONGC. 

A Special Purpose Vehicle (SPV) for deII8Iopment 
of the SEl in the name of -Mangalore SEl UmitEKr has 
been incorporated on 24-2-2006, with the following 
financial structure: . 

(i) ONGC 

(ii) KIADB* promoted by GoK 

(iii) KCCI*+ll and FS* 

23% 

51% 

The planned projects to be set up by ONGC-MRPl, 
as the achor industry located In the M-SEl, concurrent to 
the development of necessary infrastructure, are the 
following: 

(i) Expansion/upgradation of the existing 9.69 
MMTPA Refinery to 15 MMTPA at an estimated cost of 
Rs. 7,943 crore; 

(ii) Development of an Aromatic complex to produce 
Paraxylene and Benzene, at an estimated cost of As. 4,853 
crore through Mangalore Petrochemicals ltd. (proposed) 
an SPV with ONGC and MRPl taking equity of 46% and 
3% respectively, and the balance to be funded through 
private p1acementslFls;· and 

(iii) Olefin Complex with a project cost of approxi-
mately Rs. 12,000 Cr0r8. 

(c) and (d) There exists good demand for these value 
added products in North East Asia i.e. China, Japan and 
Korea etc. 

(e) and (f) Yes, investment approvals with targets 
have been approved for capacity upgradation and aromatic 
projects. The upgradation project is estimated to be 
completed in June, 2010 while Aromatic Complex is 
estimated to be completed in end 2010. . 

Kamataka Industrial Area Development Board 
(KIADB) 

Kanara Chamber of Commerce and Industry 
(KCCI) 

Infrastructure leasing and Financial Services 
Umited (IL and FS) 
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lJpgnKIation of Runways at Dlbrugarh and 
Margherlta Ledo Airports 

2349. SHRI SARSANANDA SONOWAL: Will the 
Minister of CIVil AVIATION be pleased to state: 

(a) the present status of the construction of terminal 
building and expansion of runway at DibrugarhAirport; 

(b) the time by which the work is likely to be 
completed; 

(e) whether the Government has decided to upgrade 
the Margherita Ledo Airstrip in Tinsukia District; 

Cd) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Construction work of Terminal building is in progress and 
is likely to be completed by June, 2007. The expansion of 
runway work Is held up due to land dispute. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Conservation of Monuments In Karnataka 

2350. SHRI D. V. SADANAND GOWDA: Will the 
Minister of CULTURE be pleased to state: 

(a) whether the Union Government has received any 
proposal from the Government of Karnataka requesting 
for financial assistance for conservation of monuments 
belonging to seven major dynasties which rules the State, 
including monuments of Vijayanagar Dynasty under the 
project SUvama Karnataka-2006; 

(b) if so, the details thereof; 

(c) the estimated cost of the project; 

(d) whether the Union Government has considered 
the request of the State Government; and 

(e) if so, the time by which the final decision in this 
regard is likely to be taken? 

THE MINISTER Of TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (0) A proposal has been 

received from Government of Kamataka in .January 2006 
seeking financial assistance to the tuneot As. 5.00 crores 
for conservation of monuments such as temples, Jaina 
basadis and forts of seven major dynasties In Karnataka 
including the monuments of Vijayanagara dynasty as part 
of the project Suvarna Karnataka, 2006. 

(d) and (e) As the monuments for whICh financial 
assistance is sought are not cemtralty protected, there Is 
no provision to extend such frinancial assistance. 

Memorandum of Agreement (MoA) with USA 

2351. SHRI KAlLASH MEGHWAL: 

SHRI BALESHWAR YADAV: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government has entered into an 
agreement by signing a Memorandum of Agreement (MeA) 
with Deferal Aviation Administration (FAA) of United States 
for developing and modernising civil aviation infrastructure 
in India as reported in the 'HIndustan Ttmes' on November 
14,2006; 

(b) if so, the details and the tracts thereof; 

(c) the modalities and broad parameters agreed upon 
by both sides; 

(d) the benefits likely to accrue from this MoA to 
India; and 

(e) the time period for hich this agreement win remain 
in force with any renewal provision whatsoewr? 

THE MINISTEi. (\1: STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHAI PRAFUL PATEL): (a) Yes, Sir. 

(b) to (d) This MoA creates enabling provisions to 
sign agreements for technical and managerial expertise 
in civil aviation sector in the foUowing areas: 

(i) Providing fechnical and managerial expertise 
in developing, Improving and operation of civil 
aviation infrastructure, standards, procedures, 
policies, training and equipment. 

(ii) Co-operation in a range of aviation safety .... 
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(iii) Providing training for civil aviation personnel. 

(Iv) Inspection and calibration of our civil aviation 
equipment and air navigation facility. 

(v) Assistance in aircraft certification in India. 

(vi) Assistance in the field of Helicopter Operational 
Safety initiative. 

(e) This is an open-ended Agreement with provision 
for termination. 

Complaints from Physically 
Challenged Passengers 

2352. SHRI M. SHIVANNA: 

SHRI REWATI RAMAN SINGH: 

Will the Minister of CIVil AVIATION be pleased to 
state: 

(a)· whether the Director General of Civil Aviation 

has asked domestic airlines to be sensitive to the needs 
of physically challenged following a litany of complaints 

from passengers; 

(b) if so, the details of the directions isstled in this 

regard; 

(c) whether the directions have been implemented; 

(d) If so, the details thereof; and 

(e) if not, the reasons 1herefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PAAFUL PATEL): (a) Yes, Sir. 

(b) Directorate General of Civil Aviation (DGCA) has 
directed each airtine to make a requirement for physically 
challenged passengers in their respective Citizen Charter, 
which provides Information on various facilities provided 
by the airlines to physically challenged passengers. 
Infromation in this regard is available on the website of 

the respective airtines. 

(c) to (e) The requirements contained in the Citizen 
Charter on physically challenged persons is being 

complied with by the airlines. 

[Translation] 

OtIDepots 

2353. SHRI RAMDAS ATHAWALE: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the number of oil depots of oil companies in the 
country particularly in tribal areas along with storage 
capacity thereof, separately, State-wise; and 

(b) the manner in which the local people are getting 
benefits from those depots? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) State-wise details of depots of Oil Marketing 
Compantes (OMCs) in the tribal areas of the country along 
with storage capacity are given in the enclosed Statement. 

(b) Local people are benefited by way of direct 
employment, indirect employment such as haulage 
contract, security contract, transport contracts etc. Apart 
from the above, local people are also benefited by way of 
timely supply of petroleum products due to close proximity 
of supply locations. 

Stlltement 

State-wise Details of Depots of Oil Marketing 
Companies in Tribal Areas alongwith their 

Storage Capacity 

Name of State Number of 
Depots 

2 

Andhra Pradesh 2 

Arunachal Pradesh 2 

Chhattisgarh 2 

Jammu and Kashmir 

Jha~nd 6 

Madhya Pradesh 2 

Tankage CapacIty 
(in Kilolitre) 

3 

260422 

7390 

9570 

5850 

37841 

21409 
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1 

Maharashtra 

Manipur 

Meghalaya 

MIzoram 

NagaJand 

Orissa 

Rajasthan 

Sikkim 

[English} 

3 

3 328943 

1 6760 

6250 

1 1520 

9890 

1 35 

1 15467 

2 2200 

Hi-Tech Wamlng System for Drivers 

2354. SHRI ADHIR CHOWDHURY: 

SHAt UOAY SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways are developing a highly 
advanced, foolproof protection and waming system that 
can prewnt the possibility of train collision due to driver's 
error; 

(b) if so, the details in this regard; 

(c) whether to pr8II8nt train aocidents a large oomber 
of steps were taken in the last few years; 

(d) if so, whether these steps have been found 
insufficient; and 

(e) if so, the extent to which the recently developed 
Hi-tech warning system for drivers is likely to be moe 
effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a) and (b) Yes Sir, pilot 
implementation of Signaling based Train Protection 
Warning System (TPWS) and Global Positioning System 
(GPS) based Anti-Collision Device (ACD) is in progress to 
preyent the possibility of train collision due to drivers error 
and station staff error. TPWS is being installed in Delhi-
Alp. and Chennai-Gummldipundi sections over Northern, 

North Central and Southern Rallwayt. ACO Is being tried 
out in Katihar-New Jalpaigurl-Guwahatl-Tlnau\<hla-
Dibrugarh section on North-east FrontIer RaHway (NFR). 

(c) and (d) Indian Railways keeps taking meuuret 
to prevent train accidents commensurate with the 
technology avallab!.e, and scope of these measures keeps 
ewlving as per requirements. 

(e) The effectiveness of these systems can be 
commented upon after their performance evaluation under 
Indian conditions, final testing and commissioning. 

New Railway DIvtaIon 

2355. SHRI N.N. KRISHNADAS: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any move to set up any new 
Railway Division under any of the Railwaya Zone In the 
country; 

(b) if so, the details thereof; 

(c) the details of the urgent necessity to set up such 
new DIvisions; and 

(d) the criteria for setting up new Railway Divi8Ions 
and Zones in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAIlWAYS (SHRI R. VaU): (a) Yes, Sir. 

(b) It has been agreed in prindpIB to set up a new 
DIvisional Headquarters at Salem on Southern Railway. 

(c) Looking into the vast geographical epntad of 
Palghat Division, it has become an operatlonall 
a.dministratiYe necessity to set up 8 DiviaionaI headquar1enI 
at Salem. 

(d) New DivisionalZones are set up keeping in view 
factors like size (geographical spread), workload, 
accessibility, traffic pattern and other operatingl 
administrative requirements etc. conaislent with ~ needs 
of economy and efficiency without any regional 
considerations. 

IntemIItIonaI Rallwllye 

2356. SHRI BASU DEB ACHARIA: Will the MInIster 
of RAILWAYS be pleased to state: 
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(a) whether Railways have planned to tie up wUh 
Chinese counterpart in their railway expansion programma 
as appeared in Business Line on November 9,2006; 

(b) if so, the details thereof; 

(c) whether Railways have already tied up wi1h S8Y8r8I 
International Railways for co-operatlon; and 

(d) If so, what benefit Indian Railways have achieved 
and how railways have utilized the same for development? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Yes, Sir. Indian Railways have entered 
into Memorandum of Understanding (MoU) with Railways 
of Austria, France, Russia, Germany, Italy and South Africa 
in recent past. This has facilitated inoreased technical 
cooperation for development of rail related projects. 

Kannur Airport 

2357. SHRIMATI C.S. SUJATHA: 

SHRI M.P. VEERENDRA KUMAR: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) Whether the GoYemment proposes to construct 
an airport at Kannur; 

(b) If so, the,..... sIatUS 1h8ntof; arid 

(c) the time by which the constNction work on the 
said airport Is likely to be started? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) State 
Gowrnment of Kerala has proposed construction of an 
airport at Kannur and submitted a Techno-Economic 
Feasibility Report to the Union Government. The Report 
has been examined. Since clearances from Ministry of 
Defence, Ministry of Environment and Forest etc. have not 
been obtained, the State Government has been advised 
to get the requisite clearances. The proposal can be 

processed only after ~t. 

• 

Rallny Equlpments 

2358. SHAI BRAJA KISHORE TRIPATHY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the details of various equipments imported by 
the Railways during each of the last three years; 

(b) whether the Railways propose to modernise their 
workshops for indigenous production of Railways 
requirement; 

(c) if so, the details in this regard; and 

(d) the funds allocated for the purpose during the 
current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The details of the 
equipments imported during the last three years are as 
under: 

Year Description of Equipments Imported 

2003-04 Meter for Industrial Waste 

Computerised Pneumatically Controlled 
Gear Hobbing Machine 

Grinding Machine Gear 

Computerised Pneumatically Controlled 
Laser Cutting Machine 

Welding and Cutting Machine 

Hydrautic R&-Railing Equipment 

Duel and Roughing lathe 

Wheel and Assembly complex 

Ultra sound whole body colour doppler 
machine 

Clayton reciprocating Air Compressor 

Carl Zais surgical zoom operating 
Microscope 

Defibrillator with Monitor Recorder 
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Year 

2004-05 

2005-06 

Description of Equipments Imported 

Computerised Pneumatically Controlled 
Laser Cutting Machine 

Band Saw 

Spectrometer 

Computerised Pneumatically Controlled 
Cylindrical Grinder 

Welding Plants 

Computerised Pneumatically Controlled 
Boring Machines-Horizontal 

Hydraulic Rescue Device 

Axle turning lathes 

Surgical Laser System 

Perobe Lever 

Haemodialysis machine 

Impeller Shaft complete 

Computerised Pneumatically Controlled 
Lathe for Axle Line 

Cleaning (Mechanised) Plant 

X-Ray Machine 

Spectrometer 

Test equipment for Acoustic Emission 

Computerised Pneumatically Controlled 
Axle Turning Lathe 

Grinder Surface 

Spectrograph Machine 

Computerised Pneumatically Controlled 
Laser Cutting Machine 

Laser Cutting and Welding machine 

Rail Cum Road Diesel Shunting Vehicle 

Year Description of Equipments Imported 

Axle drilling tapping and counter sunking 
machines station-5 

Axle journal Grinding machine station-3 

Material handling system 

Ultrasonic radial scanning system 

Inter peretial Electro simulator 

Cardiolife Defibrillator 

Endovenous Laser Equipment 

Plazma Coagulator 

Yag Laser for Opthalmology 

Marquette Case Computer 

Operating Eye Microscope 
Microm Model-HM325 Torary Microtome 
for Pathology 

(b) No Sir. There is no such proposal at present. 

(c) and (d) Do not arise. 

Setting Up of ECHS Dispensaries 

2359. SHRI E.G. SUGAVANAM: 

SHRI P. KARUNAKARAN: 

Will the Minister of DEFENCE be pleased to state: 

(a) the details of places where Ex-servicemen 
Contribution Health Scheme (ECHS) dispensaries are 
located, State-wise; 

(b) whether it is proposed to set up more such ECHS 
dispensaries in other parts of the country; 

(c) if so, the State-wise details thereof and the time 
by which these dispensaries are likely to be set up; 

(d) the criteria to become a beneficiary under the 

scheme; 

(e) whether pre-1996 Ex-servicemen are exempted 
from one time payment under the scheme; and 
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(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU): (a) State-wise list 
of Ex-servicemen Contributory Health Scheme (ECHS) 
polyclinics is annexed as Statement. 

that the applicant should be an ex-servicemen or a widow/ 

next of kin of ex-servicement and that he/she should be 
in receipt of pension. 

(e) and (f) The ECHS scheme does not make any 
distinction between pre-1996 ex-servicemen and post-
1996 ex-servicemen. The pre-1996 ex-servicemen, as 

such, are not exempted from one time payment under the 
scheme. 

(b) and (c) The additional polyclinics, if required, will 
be set up in due course of time. 

(d) The criteria for becoming a member of ECHS is 

SI.No. State 

1. Andaman and Nicobar 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

5. Chandigarh 

6. Chhattisgarh 

7. Delhi 

8. Goa 

9. Gujarat 

10. Haryana 

11. Himachal Pradesh 

12. Jarnmu and Kashmir 

13. Jharkhand 

14. Karnataka 

15. Kera la 

Statment 

State-wise List of ECHS Polyclinic 

Location of Polyclinics 

Port Blair 

Vishakapatnam, Guntur, Secunderabad, Chittur, Giddalur, Golconda, Kakinada 
and Vijayawada 

Jorhat, Guwahati and Masimpur 

Ara, Muzaffarpur, Danapur (Patna), Chhapra, Dharbanga and Gaya 

Chandigarh 

Raipur 

Delhi Gantt. and New Delhi (Lodi Road) 

Panaji 

Ahmadabad, Jamnagar and Vadodra 

Chandimandir, Faridabad, Kamal, Ambala, Sonepat, Panipat, Yamunanagar, 
Kaithal, Kurukshetra, Gurgaon, Sirsa, Jhajjar, Rewari, Rohtak, Jind, Narnaul, 
Bhiwani, Hissar and Fatehabad 

Bakloh, Mandi, Vol, Hamirpur, Bilaspur, Una, Solan and Shimla 

Baramulla, Jammu, Junglot (Kathua), Leh, Rajouri, Samba, Srinagar and 

Udhampur 

Ranchi and Jamshedpur 

Bangalore (Urban), Yelahanka (Bangalore), Madekeri, Mangalore, Mysore, 
Belgaum, Bijapur, Dharwad and Karwar. 

Palakkad, Koshi, Kannur, Kozhikode, Perinthalmanna, Alleppy, Trissur 
Kottayam, Thiruvananthapuram, Pathanamthitta and Quilon. ' 



SI.No. State 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

19. Mizoram 

20. Madhya Pradesh 

21. Nagaland 

22. Orissa 

23. Punjab 

24. Rajasthan 

25. Sikkim 

26. Tamil Nadu 

27. Tripura 

28. Uttar Pradesh 

29. Uttaranchal 

30. West Bengal 
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Location of Polyclinics 

Nagpur, Sholapur, Ahemdnagar, Osmanabad, Latur, Aurangabacl, Buldana, 
Jalgaon, OeoIali, Mumbai, MumbaI (Upnagar), Satara, KoIhapur, Minij (SangII), 

ChipIun, Sindudurg, Thane, Mahad. AkoIa, Amravati and Puna 

Imphal 

Shillong 

Aizwal 

Jabalpur, Rewa, Mhow, Bhopal, Bhind, Gwalior, Morena and Saugor 

Dimapur and Kohima 

8ratvnapur, Bhubneshwar and Batasore 

Pathenkot, Amritsar, Roper, FatehgaIh Sahib, Faridkot, Ferozepur, Moga, 
Gurdaspur, HoshIarpur, Jalandhar, KapurthaIa, LucIhiana, Sangrur, Patiala, 
Ba1hinda, Manse and Muktsar 

Bikaner, Sriganganagar, Alwar, Bharatpur, Jhunjhunu, Jaipur, Sikar, ChUTU, 
Nagaur. Kola, Hindaun City (District Karruli), Aimer, Banner (JaIipa), JaisaImer, 
Jodhpur, Pali and Udaipur 

Gangtok 

Vellore, Chennai, Avadi, Kanchipuram, CuddaIore, Villupuram, Coimbatore, 

KrishnIIgiri, Salem, SriviUiputbJr, Dindigul, Madurai, Tiruchi, Nagapattinam, 
Tanjavur, Theni, Tirunelveli, Nagarcoil, Tuticorin, WeUing10n and 
Thi~ai 

GhazIabad (Hindon), NOIDA, Kanpur, Agra, Etawah, Malnpuri, Ferozabad, 
Etah, Bulandshahar, Bareilly, Badaun, Fatehgarh, Akbarpur Mati (Kanpur), 
l1dcnow, Rae Bareilly, Mathufa, AJigarh, Meerut, Muzaftarnagar, Shaharanpur, 
Shahjahanpur, Gorakhpur, Allahabad, Fatehpur. Pratapgarh, Azamgarh, 
Suttanpur, Faizabad, Dearia, Ghazipur, Varanasl, Balia, Jhansi and Orai (not 

yet functional). 

Dehradun, Gopeshwar, Kotdwara, Pauri (Garhwal), Haldwani, Pithoragarh, . . 
RoortGae and AJmora 

Barrackpore, Bengdubi, Darjeeling, Krlshnanagar, KoIkota, Salt Lake, 

~""Burdwan 
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Development of HerItage SItH in 
Daman and DIu 

the Union Territory of Daman and Diu are given in the 
enclosed Statement. 

2360. SHRI DAHYABHAI VAlLABHBHAI PATEL: Will 
the Minister of CULTURE be pleased to state: 

(b) and (c) The funds allocated during the last three 
years are as under: 

(a) the number of protectad monuments and heritage 
sites In 1he UT of Daman and Diu; 

(b) the funds allocated during each of the last three 
years; and 

200J.04 

2005-06 

Rs. 35.14 lakhs 

Rs. 22.46 lakhs 

Rs. 42.73 lakhs 

(c) the steps taken for the development of these 
sites from tourism point of view? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The details of twelve 
monuments/sites c:IecIared as of national importance in 

An amount of Rs. 591akhs has been allocated during 
the current financial year 2006-07. Archaeological Survey 
of India takes up structural conservation, chemical 
preservation and environmental development of these 
centrally protected monuments depending on the 
availability of budgetary resources besides providing 
essential tourist amenities as per the site requirements. 

Ust of Centrally Protected Monuments/Sites in the Union Territory of Daman and Diu 

SI.No. Name of Monument/Site Location District 

1. Fort Walls On sea-shore outside of western comer Daman 
of Moti Daman fort 

2. Structures On sea-shore outside of western comer Daman 
of Moti Daman fort 

3. Fort Walls On sea-shore outside of western comer Daman 
of Moti Daman fort 

4. Church of Holy Jesus Near N.w. comer of the fort Area Daman 

5. Ruined Church Near N.w. corner of the fort walls Daman 

6. The chapel of our Lade of Rosario Insides the fort Daman 

7. The Church of our Lady of Remedios Outside the Da~iwad Daman 

8. Tower of Silence Diu Diu 

9. Bangli Diu Diu 

10. St. Paul's Church OUtside the fort Diu 

11. Fort together with the inside building Fort Diu 

12. Old Mosque (Jam! Masjid) Inside the Town Diu 
, 
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[Translation} 

Rail Overbridge on Belisa, Uttar Pradesh 

2361 . CH. MUNAWAR HASSAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways propose to conduct any 
survey for the construction of railway over bridge on Belisa 
crossing near the Azamgarh district railway station of Uttar 
Pradesh; 

(b) if so, the details thereof; and 

(c) the time by which the work on the said project is 
likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The work for 
construction of Road Over Bridge on Belisa crossing (level 
crossing No. 29A) at Azamgarh-Sarai Rani has been 
sanctioned on cost sharing basis during Works Programme 
of 2006-07 and an outlay of Rs. 50 lakh has been provided 
during the current year. 

(c) No target has been fixed. Work is being executed 
by Uttar Pradesh Bridge Corporation. 

Rail Travel Concession to 
Disabled Persons 

2362. SHRI VIJOY KRISHNA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether Rail travel concessions to disabled 
persons is provided in all trains/classes; 

(b) if not, the names of trains/classes in which 
concession facility is not provided to disabled persons 
alongwith the reasons therefor; 

(c) whetherthere are persistent demands for provision 
of concessional facility to disabled persons in all trains/ 
classes; 

(d) if so, the details thereof; and 

(e) the reaction of Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Concession is 
admissible to Orthopaedically Handicapped/Paraplegic 

Persons Completely Blind, Mentally Retarded andli 1 ' o ally 
Deaf and Dumb persons (both afflictions together in the 
same person). Except Deaf and Dumb persons 
concession is granted in all classes to other catego . ' nes 
Deaf and Dumb persons are eligible for concession . · . m 
Second, Sleeper and First Class. Concession is granted 
in all Mail/Express and Super fast trains. Concession is• 
not admissible in Rajdhani/Shatabdi/Jan Shatabdi and 
Garib Rath trains. 

(c) to (e) Demands are received for grant of 
concession in Rajdhani/Shatabdi/Jan Shatabdi trains. 
Rajdhani/Shatabdi/Jan Shatabdi trains are premium trains 
in which scope of concession has been limited to only a 
few categories to patronize full fare paying passengers. 
The fares for Garib Rath trains are already subsidized 
and no concessions have . been granted in these trains. 

Introduction of Air Services 

2363. SHRI VIJAY KUMAR KHANDELWAL: 

SHRI KRISHNA MURARI MOGHE: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Union Government has received any 
proposal recently from the Government of Madhya 
Pradesh regarding introducing air services on the Ne~ 
Delhi-Bhopal-Jabalpur, Nagpur-Chennai and Mumbai· 
Indore-Bhopal, Jabalpur-Kolkata routes; 

(b) if so, the details thereof; and 
t thereon? 

(c) the action taken by the Governmen 
STAY OF 

THE MINISTER OF STATE OF THE MINI (b) yes. 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and ested 
S. . . . h had reQU 1r. The Chief Minister of Madhya Prades e l'lio 
in February, 2006 for introduction of flights on thes 
sectors. 

. tr/ in 
( . this Minis , 
c) The proposal was examined in . Airlines 

. . r 1nd1an t consultation with Indian Airlines and, as pe is no 
estimates, the traffic potential to/from Jabalp~rns with 

ff. . . . perat10 . h su 1c1ent to sustain commercially viable 0 er wit 
th . . . . t Howev , . 

e Jet type of aircraft available in its flee · ervic65 
· · t nspOrl 5 of a View to achieve better regulation of air ra rvices 

taking into account the need for air transport 
59 
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different regions of the country, Government has laid down 
route dispersal guidelines. It is, however up to the airlines 
to provide air services to specific places depending upon 
the traffic demand and commercial viability. As such, the 
airlines are free to operate anywhere in the country subject 
to complaince of route dispersal guidelines issued by the 
Government. 

Modernisation of Saharanpur 
Railway Station 

2364. SHRI RASHEED MASOOD: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways propose to modernise 
Saharanpur Railway Station in addition to construction of 
additional platforms and a second gate on ITC side; 

(b) if so, the details thereof; and 

(c) the time by which the said work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Saharanpur railway station has b~en id~~tified 
for giving a facelift and is being modernised in add1t1on to 
the construction of additional platforms and development 

of second entry on ITC side. 

• • 1 d to be completed (c) Work of modernisation is P anne d 
by 31-3-2007 and the work for development of secon 

I ted by 31-3-2008. entry is planned to be comp e 

[English] 

Encyclopaedia of Indian Poetics 

MY· Will the Minister 2365. SHRI K.C. PALLAN I SHA . 
of CULTURE be pleased to state: . 

reposes to bring 
(a) whether the Sahitya Academy ~ . 

. f II Indian poetics, out an Encyclopaedia o a 

and 

. the features thereof; 
(b) if so, the details alongw1th 

• • . 1 to be released? 
(c) the time by which it is hke y 

SM AND CULTURE 
THE MINISTER OF TOURI . 

) ( ) Yes Sir. (SHRIMATI AMBIKA SONI : a 

(b) The Sahitya Akademi started the project in 2004 
(i) to provide scholars as well as the interested general 
public with a handy and reliable reference tool on Indian 
Poetics (ii) to integrally and holistically present a systematic 
account of Indian poetics which is also accessible to non-
Indians (iii) to record Indian poetics as it exists in its primary 
sources. The entries cover aspects like theory, school, 
movement, period, work, author, composer and similar 
relevant pointers. The project has a Steering Committee, 
an Editorial Board and Overseas Consulting Editors. 

(c) The first draft of the Encyclopaedia of Indian 
Poetics is likely to be ready by the end of 2008. 

Refund on Tatkal Reservation Tickets 

2366. SHRI S.K. KHARVENTHAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the amount charged extra on Tatkal Reservation 
tickets, Class-wise; 

(b) whether the Railways are not refunding the 
amount of confirmed Tatkal Reservation ticket in case of 
its cancellation; 

(c) if so, the details thereof and the reasons therefor; 
and 

( d) the steps taken by the Railways to protect the 
interests of the passengers and to compensate them in 
case their inability to travel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) The class-wise details of 
Tatkal charges are as under:-

Classes Non-Peak Peak 

2 Air Conditioned 200 300 

3 Air Conditioned 200 300 

Air Conditioned 75 150 

Sleeper 75 150 

(b) to (d) A flat refund of 25% of total fare charged 
on the ticket booked underTatkal S~heme (exc_luding Tatkal 
Charges) is grant6ed on cancellation of confirmed Tatkal 
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tickets which are presented for cancellation upto 24 hours 
before the scheduled departure of the train. 

(Translation] 

ElectrIfIcation of Railway Una between 
Ko1a-8aena 

2367. SHRI RAGHUVEER SINGH KOSHAl: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether work of electrification of Kota-Beena rail 
section have been started; 

(b) if so, the details of the projeCt a10ngwith the status 
of progress at present; 

(e) the details of the estimated cost,of the project, 
the funds allocated therefor and time schedule fixed for 
the completion of this project; and 

(d) the details of funds released for the said project 
alongwith the funds out of which spent thereon and the 
work executed during the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Preliminary works have 
been taken up. 

(b) to (d) Electrification of Kota-Bina (303 Route 
kilometreS) has been sanctioned at a cost of Rs. 168.49 
crore and targeted for completion by March, 2009. Rs. 
0.05 crore have been allocated to this project during the 
current financial year .i.e. 20Q6-07. 

[English] 

Separate Rail lines for Movement of 
Goods Traina 

2368. SHRI KISHANBHAI V. PATEL: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether Railways propose to lay separate lines 

for goods trains in the country; 

(b) if so, the details thereof; . 

(c) the estimated expenditure likely to be incurred in 
such new lines; 

(d) the details of routes Identified for suctI new lines, 
zon&-wise; and 

(e) the time by which the said project will be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Yes, Sir. Dedicated 
Railway Freight Corridor Project on Western and Eastem 
Routes were included in Rail Budget 2006-07. The 
estimated cost of Westem and Eastem Corridors in Rs. 
11,446 Crore and Rs. 9695 Crroe respectively. The Eastem 
Corridor will start from Ludhiana in Punjab and will 
terminate ~t Sonnagar. The Eastem Route will be extended 
to the proposed Port in Kolkata area considering the 

, possibility of increase in freight traffic on account of 
proposed Deep Sea Port. The Western Corridor WIll start 
from Jawaharlal Nehru Port and will be routed via 
Vadodara, Ahmedabad, Palanpur and Rewari to 
Tuglakabad and Dadri. A new Public Sector Undertaking 
named Dedicated Freight Corrideor Corporation of India 
Limited (DFCCIL) has been formed to implement the 
Dedicated Freight Corridor Project. The Corridors will pass 
through Central Railway, Western Railway, North Westem 
Railway, Northem Railway, North Central Railway, East 
Central Railway and Eastern Railway. 

(e) As per present estimate the work on Dedicated 
Freight Corridors will be completed in about 5 years after 
the start of construction of the project. 

Open Sky Policy 

2369. SHRI ASADUDDIN OWAISI: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether in order to clear peak winter travel rush 
Directorate General of Civil Aviation (OGCA) has ITlOY8d 
a proposal for open sky policy for a limited period; 

(b) if so, the details thereof; 

(c) whether this policy has been followed by the 
Govemment for the last five years for a limited period; 

(d) if so, whether this time the Government is going 
to limitthis option only for middle east and far east countries; 

(e) if so, the reasons for not allowing open sky policy 
on other routes; 
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~f) the time by which a final decision is likely to be 
taken; and 

(g) the total excess flight period during the open sky 
period during the last year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. To take care of the additional traffic demand during 
the peak winter season, a limited open sky policy has 
been declared by the Government for the period 15th 
Dec:ernber, 2006 to 31 st January,2007-. Under this policy, 
all ct8signated foreign airlines are permitted to mount as 
many seNices as they wish to their available points of 
call. Besides, they are also permitted to upgrade their 
equipment at their discretion on their existing frequencies 
during the period 15th November, 2006 to 28th February, 
2007. 

(c) Yes, Sir. 

(d) No, Sir. 

(_) Does not arise. 

(f) The decision has already been announced. 

(g) During the last year a limited open sky policy 
was declared under which designated foreign airlines were 
offered to mount additional flights from 1 st December, 
2005 to 31st January, 2006 and they had been permitted 
to upgrade the equipment on their existing frequencies 
from 1st November, 2005 to 31st March, 2006. 

[Translation] 

Relaxation In Norms to PrIvate Airlines 

2370. SHRITUKARAM GANPAT RAO RENGE PATll: 

SHRI JIVABHAI A. PATEl: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(8) whether the Government has provided some 
relaxation to certain private airlines for international flights; 
and 

(b) if so, tne 09tails thereof and the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

licence to Hawken 

2371. SHRI HARIKEWAL PRASAD: 

SHRI HARISINH CHAVDA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to give licence to 
hawkers for selling eatables at the railWay stations; 

(b) if so, the details thereof; and 

(c) the time by which the proposal in this regard is 
likely to be finalised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

exploration Work In Rajasthan 

2372. SHRI JASWANT SINGH BISHNOI: 

SHRI SUBHASH MAHARIA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the exploration work of oiVgas reserves 
found in Banner and Sanchore districts in Rajasthan has 
been completed. 

(b) if so, whether any development plan for the 
discoveries made in these areas has been prepared; 

(c) if so, the details thereof; and 

(d) the steps taken/being taken for commercial 
production therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The exploration phase under the Production 
Sharing Contract (PSC) for the block RJ-ON-9011 in 
Barmer and Sanchore districts in Rajasthan has been 
completed. 

(b) The development plan for four disc:owries, namely, 
Mangla, Aishwarya, Rageshwari and Sar..swati has been 
approved by the Management Committee. 
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(c) and (d) The expected oil production from these 
four discoveries is likely to be about 115,000 barrels per 
day. Production is likely to commence in 2008 with 
development expenditure estimated to be about US$ 1.6 
biUion. 

[English] 

Enhancement In Func:lS for Granting 
Scholarships to OSCs 

2373. SHRI G. KARUNAKARA REDDY: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a> the funds allocated/provided to the State 

SI.No. S1ateIUTs 2005-06 

Pre-matric 

Amount 
released 

1 2 3 

1. Andhra Pradesh 457.86 

2. Bihar 0 

3. Delhi 0 

4. Goa 0 

5. Gujarat 456.65 

6. Himachal Pradesh 16.5 

7. Janvnu and Kashmir 61.26 

8. Kamataka 0 

9. Maharashtra 0 

10. Punjab 100 

11. Rajasthan 0 

12. Tamil Nadu 400 

Governrrents during 2005-06 and 2Q06.07for granting 
preipost matric scholarships to the students of Other 
Backward Classes, State-wise; 

(b) whether the Statl> Government have reqU88led 
for enhancement in funds under the scheme$; .nd 

(c) if so, the reaction of the Union Government 
thereto? 

THE MINISTER OF STATE IN THE MfNISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEE.SAN): (a> A statement 
showing the details of grants provided to the States for 
scholarships to students of Other Backward CIas&eI is as 
under: 

(Rs. in lakhs) 

2006-07 

Post-matric Pre-matric Post-matric 

Amount Amount Amount 
released released released 

4 5 6 

299.02 510 364.73 

0 0 6Olon 

5 0 0 

13.9 0 0 

344.12 346.12 401.96 

0 0 35.57 

22424 0 0 

0 122.34 539.66 

50 0 0 

138.42 0 0 

235.24 310 351.824 

290.25 0 0 
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1 2 3 

13. Uttar Pradesh 296.11 

. 14. Uttaranchal 11.58 

15. Manipur 50 

16. Tripura 121.02 

17. Siklclm 0 

Total 1970.98 

(b) and (e) Yes, Sir. The proposals under the schemes 
are considered within the budgetary constraints. 

Outsourcing of Services by Alrll ... 

2374. SHRI JVOTIRADITYA M. SCI NOlA: Win the 
Minister of CIVil AVIATION be pleased to state: 

(a) whether the public sector airlines, faced with 
mounting losses and intense competition, have been 
considering to go in for outsourcing services like ground 
handling, engineering and others to cut costs; 

(b) if so. the details and the decision taken by the 
Government in the matter; and 

(c) the economy likely to result therefrom, annually? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) to tc) Air 
India and Indian Airlines have outsourced certain activities 
like some components of ground handling, upkeepl 
maintenance of buildings, cleaning of aircraft, etc., not 
because of mounting losses but keeping in view the 
shortage of staff due to ban on recruitment in non 
operational areas, nature of activity. economy and the 
need for improvement in the quality of specialised services. 
These being predominantly qualitative factors the saving 
on costs due to outsourcing cannot be quantified. 

{Translation] 

Shortage of Pilots 

2375. SHRIMATI KIRAN MAHESHWARI: 
SHRI RAJNAAAYAN BUOHOlIA: 

4 5 6 

633.n 225.6 671.55 

72.53 16.39 81.93 

203.34 65.32 99.1 

111.13 139.74 0 

0 0 8.06 

2620.96 1735.51 3156.154 

SHRI MilINO DEORA: 

Will the Minister of DEFENCE be pleased to slate: 

(a) whether there is a shortage of pilots in he Indian 
Air Force, at present; 

(b) if so, the details thereof alongwlth the reasons 
therefor; and 

(c) the steps being taken by the Government to 
overcome the present shortage? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) As on date against an authorized strength of 
3278 pilOts in the Indian Air Force (lAF) , 3068 pilots are 
in position. he present vacancy of 210 pilots does not 
affect the operational requirements. The main reason for 
these present vacancies is shortfall in induction of pilots. 
The vacancies in the forces are filled up as per normal 
procedure. 

(c) The improvement in the job profile of the pilots is 
a continuous process keeping in view the job specific • 
requirements and operational necessity. 

Setting Up of FPls In States 

2376. SHRI JIVABHAI A. PATEL: 
DR. DHIRENDRA AGARWAl: 
SHRI SUBRATA BOSE: 
SHRI SAMIK LAHIRI: 
SHRI RANEN BARMAN: 
SHRI GANESH SINGH: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 



DECEMBER 07, 2006 

(a) whether the Government has taken any measures 
to explore the possibilities for setting up of Food Processing 
Industries (FPls) in different States; 

(b) if so, the State Where possibilities for setting up 
said industries have been found alongwith the food items 
for which processing possibilities have been found; 

(c) the average production of such food items 
available in these States where they are to be processed; 

(d) whether the Government has extended any 
support or has taken any steps for setting up FPls in 
these States; 

(e) if so, the details thereof; and 

(f) the extent to which the Government has achieved 
success in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (c) The Ministry has finalised Vision 
2015, which aims to triple the size of food sector in 10 
years' time by increasing the level of processing of 
perishables from 6% to 20%, value addition from 20% to 
35% and share in global trade from 1.5% to 3%. State 
Governments have been advised for mapping the 
possibilities of growth of food processing industry in their 
respectiw States. Agro processing in India has got vast 
growth potential. The potential for setting up of agro 
processing industries lie in fruits and vegetables, dairy, 
meat and poultry, fisheries, edible oils, grain and grain 
based products. The average production of some of the 
agro food products in the country are: over 46 million tones 
of fruits, 100 minion tonnes of vegetables, 91 milflon tonnes 
of milk. 1.5 rnitIion tonnes of pouttry meat, 2.7 million tonnes 
of marine fisheries, and 212 million tonnes of grain. 
Gowmrnent has already drawn up a list of 60 Agri Export 
Zones based on agriculture and horticulture potential of 
these States and regions. 

(d) to (f) For promotion and development of food 
processing industries in the country, Government has 
already been implementing several Plan schemes. Under 
the scheme for Technology upgradationIModernization! 
Establishment of food processing units. Ministry of Food 
ProcessIng Industries extends financial assistance to food 
processing units in the form of grant-in-aid @ 25% of the 

cost of plant and machinery and technical civil works 
subject to maximum of As. 50 Jakhs in general areas or 
33.33% subject to a maximum of Rs. 75 lakhs in difficult 
areas such as Jammu and Kashmir, Himachal Pradesh, 
Uttaranchal, Sikkim and North Eastern States. Andaman 
and Nicobar Islands, Lakshadweep and ITOP Areas. Under 
the Mini Mission IV of Technology Mission for Integrated 
Development of Horticulture in North Eastern States 
including Sikkim, Jammu and Kashmir, Uttaranchal and 
Himachal Pradesh assistance at still higher rates i.e. 0 
50".4 upto Rs. 4 crore for promotion of new units and upto 
Rs. 1 crore for upgradation/modernization of units is 
available for processing of horticultural produce. It hp 
been assessed that an assistance of As. 1 Iakh extended 
by the Government ttHhe food processing industries has 
given rise to an investment of As. 6.23 Iatchs hom the 
private sector and helped in augmentation of the food 
processing' capadty of the country. 

[English} 

Performance of Zonal Cultural CentrM 

23n. DR. K. DHANARAJU: 

SHRI AlOK KUMAR MEHTA: 

Will the Minister of CULTURE be pleased to state: 

(a) the details of the Zonal Cultural Centres 
functioning in the country alongwith the locations thereof; 

(b) whether the Government has ever reviewed the 
performance of these centers; 

(c) if so. the details thereof; and 

(d) the steps taken or prOpOSed tOt» ·lIdIimto 
improve the functionhg of these centres? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The Government of India 
has set up seven Zonal Cultural Centres to extend support 
to folk and traditional artistes and artisans of the country. 
Each Centre is provided with a corpus fund. The 
participating States also contribute a proportionate amount 
to the corpus fund. Each centre works as an autonomous 
body with Govemor of the State, where it Is located, as 
it's Chairman. The seven Zonal Cultural Centres are 
located at Patiafa, Nagpur, Allahabad, Tttanjav:ur, KoIkata, 
Udaipur and Dimapur. 

..... 
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(b) A Committee under the Chairmanship of Prof. 
U.R. Anantha Murthy was set up in 1994 to review the 
functioning of these Zonal Cultural Centres. The terms of 
reference of the Committee were as follows: 

(I) To review the working of the seven Zonal 
Cultural Centres (ZCC) with reference to the 
objectives for which they were set up. 

(ii) Suggest how they can even better serve the 
purpose of enriching and strengthening the 
cultural patterns in their respective areas of 
operation. 

(iii) Suggest ways and means for adequate and 
effective networking with similar State/Central 
bodies and other cultural institutions of 
eminence in the country. 

(Iv) Suggest ways of developing, involving the 
artistic community in the total literacy campaign 
leading to a kind of cultural resurgence in the 
Country. 

(c) The Committee, in its report recommended 
greater outreach, more emphasis on tribal/folk art, 
documentation of rare and vanishing art forms, better co-
ordination with National and State Akademies and 
patronage to young and upcoming artistes. 

(d) As a follow up to these recommendations new 
Schemes directly funded by the Ministry of Culture have 
been introduced. These include Theatre Rejuvenation 
Scheme and Guru Shishya Parampara. Subsequently 
Young Talented Artistes Scheme was also introduced. The 
Government is regularly monitoring the progress of these 

Schemes. 

mans/ation] 

Revival Package for HMT Ltd. 

2378. SHRI BRAJESH PATHAK: 

SHRIMATI C.S. SUJATHA: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Government proposes to provide 
revival paokage for revival of HMT Ltd.; 

(b) if so, the details alongwith the quantum thereof; 
and 

(c) the time by which is it is likely to be provided by 
the Government? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMA11 
KANTI SINGH): (a) and (b) A revival package of HMT 
Ltd., has been submitted by the company to address 
specific issues related to high cost of operations vis-a-vis 
tumover levels achieved, product and process constraints, 
high level of borrowings and consequential outgo of 
interest etc. 

(c) The revival plan has been submitted to the Board 
of Reconstruction of Public Sector Enterprises (BRPSE). 

Goods Trains between india and Pakistan 

2379. SHRI TUFANI SAROJ: 

SHRI MILIND DEORA: • 

SHRI IQBAL AHMED SARADGI: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government have agreed to ply more 
goods trains between India and Pakistan; 

(b) whether India and Pakistan have also held talks 
in this regard; 

(c) if so, the details and outcome thereof; 

(d) the total number of goods trains proposed to be 
added to the present systern of goods carriage; and 

(e) the total number of goods trains plying between 
the two countries at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) and (d) Delegations of Governments of India and 
Pakistan met in New Delhi from October 31 to November 
2, 2006 and fonowing major decisions were taken:-

80th sides agreed to make efforts to increase 
the level of interchange of freight traffic. 
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The Indian delegation proposed for starting 
freight trains via Munaba~Khokrapar. Pakistan 
delegation informed that as and when the 
necessary facilities have been developed, the 
proposal for opening of Munaba~Khokrapar 
route for freight traffic could be discussed and 
decided. 

(e) There is capacity constraint on Pakistan Railways 
at Wagah. The interchange of goods trains between India 
and Pakistan via Attari-Wagah route depends on the 
acoeptance of these trains by Pakistan Railway. During 
the month of November, 2006, a total of 17 goods trains 
were interchanged between India and Pakistan. 

[English] 

Open SIdes Agreement of 
ASEAN Countries 

2380. SHRI IQBAL AHMED SARADGI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether most of the countries of Association of 
South East ~ Nations (ASEAN) plan to follow an open 
skies regime from 2010 and have invited India to be part 
of the planned liberalization; 

(b) if so, whether the Government has expressed 
reservations about joining the open skies agreement of 
ASEAN by 2010; and 

(c) if so, the reasons for the same? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) During his 
meeting with the Hon'ble Prime Minister in January, 2006 
the Singapore Prime Minister suggested 1hat India might 
consider joining the ASEAN-wide Open Skies Agreement, 
in future. 

(b) and (c) No decision has been taken, as yet, to 
join the proposed Open Sky Agreement with ASEAN 

countries. 

Installation of ILS at Airports 

2381. SHRI PRABODHPANDA: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Government has Installed 
Instrumental Landing System (ILS) to aid fIight.operations 
in low-visibility conditions at aU international ailports; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the Instrumental Landing System (ILS) 
installed at KoIkata Airport is of latest technology; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. ILS facilities of CAT-I have been installed at the 
foUowtng International airports: Amrltsar, Delhi, Jaipur, 
Kolkata, Guwahati, Ahmedabad, Mumbai, Nagpur, 
Bangalore, CaJicut, Ch9nnai, Hyderabad andliivandrum. 
CAT-IIIB facility is installed at runway 28 at IGI airport, 
New Delhi. ILS facilities at Goa and Srinagar airports have 
been provided by Indian Navy and Indian Air Force 
respectively. 

(c) Does not arise. 

(d) Yes, Sir. 

(e) Does not arise. 

[Translation] 

UtUlution of Funds for Revlvel of HUT 

2382. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) the details of the funds allocated to Hindustan 
Machine Tools (HMT) for i". l~v;J.11 during the last four 
years; 

(b) whether HMT has not been able to utilize the 
funds allocated to it during the said period properly; 

(c) if $0, the details and the reasons therefor; and 

(d) the steps taken by the Government to ensure the 
proper utilization of funds by HMT in future? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
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INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) to (c) Revival Plans of only 2 
subsidiaries of HMT Umited namely HMT Bearings Umited 
and Praga Tools limited have been approved. 

The Revival plan of HMT Bearings Limited includes 
an amount of As. 740 lakhs and that of Praga Tools includes 
an amount of Rs. 500 lakhs towards capital expenditure. 
The funds are under various stages of utilization and have 
not become over due for utilization. 

(d) Does not arise. 

[English] 

Rehabilitation of leproey Patients 

2383. SHRI MANORANJAN BHAKTA: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Government has taken any decision 
to set up a regulatory body to monitor the proper utilization 
of grant-in-aid released for the rehabilitations of cured! 
fully cured Leprosy patients; 

(b) if so, the details thereof; 

(c) the funds allocated and released to NGO 
engagted in this regard during each of the last three years, 
aIongwith the funds sanctioned but not yet released, State-
wise; and 

(d) the details of proposals for grant-in-aid pending 
for approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) No Sir. 

(c) Grant-in-aid under the Deendayal Disabled 
Rehabilitation Scheme is released on the basis of 
proposals received from the voluntary organisations and 
the recommendations from the concerned State 
Governments/designated inspecting agencies. The Statel 
Union Territory-wise details of grant-in-aid released to 
voluntary organizations for running Rehabilitation of 
Leprosy Patients are given in the enclosed Statement. 

(d) Only one proposal from the State Government of 
Orissa is presently under consideration. 

Statement 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

State-w;se details of grant-in-aid released during last three years to voluntary Organisation for 
running of Rehabilitation of Leprosy Patients 

States 2003-04 2004-05 2005-06 

Andhra Pradesh 121500 456552 136476 

Delhi 1079830 191880 0 

Jhalkhand 244935 298317 0 

Karnataka 1575552 1861164 1847142 

Kerala 538650 233100 238500 

M~dhya Pradesh 206010 219375 101410 

Maharashtra 2148063 248400 0 

Manipur 583722 533502 609726 

Orissa 6667002 3101598 2286603 

Tamil Nadu, 991154 3417040 458593 
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SI.No. States 2003-04 

11. Uttar Pradesh 2796750 

12. Uttaranchal 591336 

13. West Bengal 589266 

Total 18133770 

DefInition of Older Persons 

2384. SHRI K.S. RAO: Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleased to state: 

(a) the demographic projection of country's 
population and the percentage of older persons in the 
next 10-15 years; 

(b) the criteria to determine the age of a person to 
be considered as a senior citizens; 

(c) whether the Government proposes to enact a 
legislation to determine one age for a person to avail of 
all concessions and facilities extended by different 
Government departments and ministries and to develop 
a mechanism for financial, social and health security of 
older persons; and 

(d) if so. the details thereof? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRtMATI 
SUBBULAKSHMI JAGADEESAN): (a) As per the Report 
published by the Office of the Registrar General, India the 
projected population of the persons aged 60 yurs and 
aboYe in 2016 win be 11.81 crore (9.3%) and in 2021, 
14.32 crore (10.7"10). 

(b) The Nationlil Policy on Older Persons recognizes 
a person Who attained the age of 60 years as a senior 
citizen. 

(c) and (d) A legislation to provide financial, social 
and health security of older persons is under consideration 
of the Government. 

Regional Science Centre at ".ngalore 

2385. SHRI D. V. SADANAND GOWDA: Will the 
Minister of CULTURE be pleased to state: 

2004~05 2005-06 

2918700 3445308 

585373 293381 

294633 o 

14359634 9616139 

(a) whether the proposal for Regional Science Centre 
at MangaJore is pending with the Union GoY8RVTl9nt; 

(b) if so, the details thereof; and 

(c) the reasons for delay even after the State 
Government has released its share of M10UIlt for the 
purpoee? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (e) A request to set up 
a Regional Science Centre at MangaIore, was. initially 
received from the Government of Kamataka in March, 
2004. The Government of Kamataka was requested to 
furnish details of the proposal as per the norms of the 
scheme. The detailed project proposal has now been 
received from Government of Karnataka in October. 2006 
and the same has been forwarded to National Council of 
Science Museums (NCSM). Koikata for their examination 
and comments. 

Devanhally Airport 

2386. SHRI M. SHIV ANNA: WIN the Minister of CIVIL 
AYJAT1ON"be· pleased to state: 

(a) whether the Government proposes to set up an 
international airport at Devanhally In Karnataka; 

(b) if so, the details thereof; 

(c) the present status of the airport aJongwith the 
facility proposed to be provided at the said airport; and 

(d) the steps taken/proposed to be taken by the 
GoYernment to take up the project at the earliest? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Government has approved setting up a Greenfield airport 



AGRAHAYANA 16, 1928 (SAKA) to Questions 266 

at Devanhatli near Bangalore through Public Private 
Partnership (PPP). 

(c) The Airport is under construction and will be of 
International Standard. 

(d) As per the Concession Agreement signed with 
the Joint Venture Company (JVC) for Bangalore Airport, 
the airport will be operational within 33 months from the 
date of Financial Closure (FC). The FC was achieved on 
23rd June 2005. The airport construction is proceeding 
as per schedule. 

[Translation} 

Functioning of NGOs 

2387. SHRI RAMDAS ATHAWALE: Will the Minister 
of SOCiAl JUS11CE AND EMPOWERMENT be pleased 
to state: 

(a) whether most of the schemes for SCIOSCI 
minorities are Implemented through NGOs; -

(b) if so, whether the grant provided and results 
achieved through NGOs do not commensurate with 
expected results; 

(c) if so, the reasons therefor and reaction of the 
Government thereto; 

(d) whether the Government propose to review the 
functioning of NGOs; 

(e) if so, the details thereof and changes proposed 
for betterimplemantBtion of the st;hemes through NGOs; 

(f) whether the Government ~ to t8urtch any 
schemes to inwlYe Gram Samities, self help groups and 
other Panchayati Raj Institutions for the Welfare of weaker 
sections of the society through the funds being provided 
to NGOs; 

(g) if so, the detaiis thereof; and 

(h) the steps taken or being taken by Government to 
ensure that funds given to NGOs for welfare activities is 
spent judiciously with results? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOC1AL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHM1 JAGADEESAN): (a) and (b) No, Sir. 

(c) to (e) Do not arise. 

(f) and (g) In the Xlth Five Year Plan, the involvement 
of Panchayati Raj Institutions is being proposed in the 
scheme of Construction of Hostels for Scheduled Caste 
Boys and Girls. 

(h) The projects run by the Non-Government 
Organisations are monitored through half yearly progress 
report and annual inspections carried out by the State 
GovernmentslMinistyry Officers/designated agencies. 

[English} 

Incidents of Theft 

2388. SHRI AOHIR CHOWDHURY: 

DR. M. JAGANNATH: 

SHRI UDAY SINGH: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government is aware of the incidents 
of theft of valuables from the baggages of passengers 
after the security check-in of various airlines; 

(b) if so, the detaiis of such incidents reported during 
the last two years and the number of cases solved so far; 

(c) whether the airlines have taken any steps to curb 
such incidents; and 

(d) if so, the detaiis thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CML AVIATION (SHRI PRAFUL PATEL): (a) to (d) The 
information is being collected. 

Strength of RPF 

2389. SHRI BRAJA KISHORE TRIPATHY: 

SHRI MOHO. TAHIR: 

SHRIMATI JAYAPRAOA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether there has been a shortage of Jawans in 
Railways Protection Force (RPF) to deal with increasing 
crimes in the Railways; 
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(b) if so, the details thereof aIongwith the number of 
posts in various categories lying vacant in RPF as on 
date; 

(c) the steps taken by the Railways to fill the vacant 
posts and augment the strength of RPF; and 

(d) the time by which the final decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a) Yes Sir. Consequent upon 
the reorientation of the Railway Protection Force's (RPF's) 
role, which placed greater responsibility on the Force and 
not particular1y because of any increase in crime, a need 
for adOrtional manpower has been felt by the RPE 

(b) While a requirement of additional manpower is 
presently being possessed by the Railway Board, the 
numbel of vacancies in all categories of RPF, as on date, 
stands at 4167. 

(c) and (d) The vacancies in the RPF were filled up 
by the recruitment of 11023 constables during the year 
2005. Besides this, the Railways have approved an 
additional strength of 2661 and the proposal has been 
sent to the Ministry of Finance for ratification. Steps are 
also being taken for fiDing up the vacancies occurring due 
to normal wastage over the past two years. 

(franslation] 

Forum of 011 Importing Countries 

2390. PROF. MAHAOEORAO SHIWANKAR: 

SHRt MOHO. TAHIR: 

Will the Minister of PETROLEUM AND NATURAl 
GAS be pleased to state: 

(a) whether the Government proposes to form a 
forum atongwith the countries importing oil from the 
Organization of Petroleum Exporting Countries (OPEC) 
on the lines of oil exporting countries; 

(b) if so, the details thereof; 

(c) the progress made so far in this regard; and 

(d) the manner in which it is likely to be benefited to 
the countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAL GAS (SHRtOlNSHAAtaa.): 
(a) to (d) No, Sir. However, Government had organized 
two Ministerial level Round Table, one on Regional 
Cooperation in the Oil Economy, Stability, Security and 
sustainabiUty through rnutuallntsrdependence held in New 
Delhi on the 6th January, 2005 and the other on 
Cooperation between North and Central Asian Producers 
and Principal Asian Consumers regarding Stability, Security 
and Sustainability in the Asian Hydrocarbon economy held 
in New Delhi on 25th November, 2005 ~ dewfo0ng better 
understanding amongst producing and consuming 
countries on issues of common interest. 

[English] 

Recruitment of Commiuioned 
OffIcers In NDA 

2391. SHRI ANANDRAO VITHOBA ADSUL: Win the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government has made any changes 
in the pattern of recruitment of Commissioned Officers in 
the National Defence Academy (NDA) as reported in The 
Times of India dated November 23, 2006; 

(b) if so, the facts thereof; and 

(c) the steps taken by the Government to maintain 
b~ance among the States in recruitment of commissioned 
officers? 

THE MINISTER OF DEFENCE (SHRI A.K. AN1ONY): 
(a) No, Sir. 

(b) Does not arise. 

(c) Recruitment to National Defence Academy is 
made on the basis of all India merit, based on open 
Competitive Examination conducted by the Union Public 
Service Commission, followed by physical examination 
and interviews conducted by Services Selection Board, 
irrespective of caste, creed, religion or region. 

Penalties for Non-CompIetlon of exploration 

2392. SHRI SUGRIB SINGH: WiN the Minister of 
PETROLEUM ANP NATURAL GAS be pleased to ~: 
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(a) whether the Directorate Genen:tl of Hydrocarbons 
(DGH) has recommended stiff penalties on Oil and Natural 
Gas Corporation (ONGe) and Reliance Industries for 
default on commitments made by them on oil and gas 
exploration blocks awarded under NELP; 

(b) if so, the details thereof; 

(c) whether these companies have deposited such 
penalties; 

(d) if so, the details in this regard; and 

(e) if not, the action proposed to be taken by the 
Government to recover such penalty from these 
companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) As per Production Sharing Contracts (PSCs), 
contractors were to complete committed minimum work 
programme in terms of respective PSCs in given period 
for exploration phases. As ONGC and Reliance Industries 
Limited (RIL) could not complete the minimum work 
programme in some of the blocks as per the provisions of 
the PSCs, payments in lieu of unfinished minimum work 
programme had been asked from ONGC and RIL. In 
addition to the provisions of the PSCs, extension in 
exploration phases sought beyond six months are decided 
by the Govememnt in terms of extension policy formulated 
in April 2006. Under this policy, contractors are required 
to pay liquidated damages for grant of extension in terms 
of the provisions of the policy. 

(b) As per the prOvisions of the respective PSCs 
payments in lieu of unfinished minimum work programme 
for six blocks of ONGC and four blocks of RIL has been 
asked for. In addition, liquidated damages for seeking 
extensions beyond PSC provisions were also asked from 
ONGC in respect of seven blocks in accordance with the 
extension policy. 

(c) to (e) RIL has deposited payment of Rs. 57.87 
crore against a due amount of Rs. 89.3 crore in lieu of 
unfinished work programme. 

ONGC and its consortium partners have been asked 
to deposit Rs. 117.8 crore in lieu of unfinished work 
programme for six blocks, 

ONGC has deposited an amount of Rs. 60.75 crore 
against a due amount of Rs. 76.48 crore as liquidated 
damages for availing extensions in exploration phases. 

Railway Zone In Kerala 

2393. SHRI PANNIAN RAVINDRAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether Kerala has demanded for formation of a 
Railway Zone in the State; 

(b) if so, the details thereof and present status of the 
demand; and 

(c) the time by which the demand of the State is 
likely to be fulfilled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The proposal has not been found feasible as 
the new Zones are set up keeping in view factors like 
size, workload, accessibility, traffic pattern and other 
operating/administrative requirements etc. consistent with 
the needs of economy and efficiency without any regional 
considerations. 

(c) Does not arise. 

Idle Airport Activation Programme In 
Southern Region 

2394. SHRI M. APPADURAI: 

SHRI A.K. MOORTHY: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Airports Authority of India (MI) is 
embarked on an 'Idle Airport Activation Programme' in 
the Southern region; 

(b) if so, the details of the airports proposed to be 
covered under the scheme; 

(c) whether AAI has asked the airlines to show 
sustainable operations to enable it to maintain its facilities 
at these airports; 

(d) if so, the concrete action plan to make these 
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, 
ai~ fuMy activated and the total amount likely to be 
Spent thereon; and 

(e) the time by which these airports are likely to be 
made operational? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) It is the 

. endeavour of the government to see that airports which 
are not functional should be utilised to provide connectivity 
to these regions also. Airlines are being encouraged to fly 
to such airports and where interest is shared by airlines, 
necessary repairs and upgradation is carried out. It is not 
possible to give a time frame for this. 

Gauge Conversion to Maharaahtra 

2395. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether any proposal from the Government of 
Maharashtra for conversion of MetrelNarrow gauge railway 
lines is pending with the Aailways; 

(b) if so, the details thereof and the action taken by 
the Railways thereon; 

(c) whether the Aailways propose to undertake abo't'e 
mentioned projects through private funding; and 

(d) if so, the details thereof and the time by which 
the work on these projects is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. Va.U): (a) and (b) There have been 
demands for taking up gauge conversion of Metre/narrow 
gauge lines in Maharashtra which include Achalpur-
Murtijapur-Yavatmal, Pulgaon-Arvi and Akola-Khandwa. 
Surveys had been completed for conversion of these lines. 
Howe\Ier, these have not been taken up so far. 

(c) No, Sir. 

(d) Does not arise. 

Prime Minister's Reconatructton 
Programme 

2396. SHRI K.C. PAllANI SHAMY: Will the Minister 
of TOURISM be pleased to state: 

(a) whether the Gowmment has arryproposal to 
revive tourist spots in various parts of the oountryunder 
the Prime Minister's Reconstruction Programme; 

(b) if so, the details thereof and the amount·earmarked 
for the same; 

(e) whether any such spot has been identified for 
Tamil Natiu which are deva.statad by Tsunami; 

(d) if so, the details thereof; and 

( e) the time by which these are liksly to be developed? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATl AMBIKA SONI): (a) and (b) The Reconstruction 
Plan for Jammu and Kashmir, announced by the Prime 
Minister during November. 2004 has a component of As. 
279.50 crore for tourism sector, which consists of; 

(1) Setting up of 50 rourist vittagesacross the State; 

(2) FrnanciaI Support for 12 Tourism Development 
Authorities; 

(3) Establishment of a new Tourist Circuit; . 

(4) Assistance to travel agents for marketing; 

(5) Training to tourism industry personnel for 
capacity building; 

(6) Development of skills for youth for employment! 
self employment in tourism industry. 

In addition, Prime Minister also announced a tourism 
package for Nagaland for 2004-05 amounting to As. 25.00 

-1:H)fe . .J4inistry of Tourism has sanctioned an amount of 
As. 22.35 crore during 2004-05 and Rs. 25.28 crore during 
2005-06 for NagaJand State. No other package or 
Reconstruction Programme has been announced for 
tourism by Prime Minister. 

(c) to (e) Ministry of Tourism has sanctioned As. 
499.50 lakh and released Rs. 184.96 lakh in 2005-06 for 
restoration of Tamil Nadu Tourism Development 
Corporation and other tourism facilities damaged due to 
Tsunami in Tamil Nadu. 

DfvIdend from Railways 

2397. SHAf $oK. KHARVENTHAN: WHlthe MinIst8r 
of RAILWAYS be pleased to state: 
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(a) the rate of dividend paid to the General Revenue 
during the last three years by the Railways in terms of 
percentage and amount; 

(b) whether the Railways haw sought exemption from 
paying dividend to build freight corridor projects; and 

(c) if so, the extent to which this exemption will help 
tha Railways to built freight corridor projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS·(SHRI R. VELU): (a) The rate of dividend paid 
to the General Revenues during the last three years by 
the Railways in terms of percentage and amount is as 
under: 

Normal Rate of 
Dividend 

Total Dividend 
Paid* 

2003-04 2004-05 

7% 6.5% 

3387.08 3199.31 

(Rs. in crore) 

2005-06 

6.5% 

3667.92 

"Includes Deferred 0iYidend As. 300.00 crore (2003-04), Rs.483.3O 
crore (2004-05) and Rs. 663.00 crore (2005-06). 

(b) No, Sir. 

(c) Does not arise. 

[Translation} 

Train Service from Udaipur 

2398. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have received any 
representations/proposals for connecting Udaipur with 

Name of Refinery 

Panlpat Refinery. Indian Oil Corporation Umlted (IOCl) 

other parts of the country through rail; 

(b) if so, the details thereof; and 

(c) the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRtR VELU): (a) and (b) Representations 
including one from Hon'ble Member of Parliament haw 
been received for introduction of trains from Udaipur to 
Kota, Indore, Howrah, Chennai, Hyderabad, Mumbai etc. 

(c) Introduction of trains from Udaipur to Kola, Indore, 
Howrah, Chennai, Hyderabad, Mumbai etc. has been 
examined but not found feasible at present. However, 
introduction of Ajmer-Udaipur Express has been 
announced in Railway Budget 2006-2007. 

[English} 

Production of Euro-lll Petrol 

2399. SHRI KISHANBHAI V. PATEL: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether Indian Oil Corporation and other oil 
marketing companies have started production of Euro-III 
petrol; 

(b) if so, the details thereof; 

(c) the estimated quantity of Euro-III petrol to be 
produced from each refineries; and 

(d) the cities identified for supply of Euro-III petrol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (e) Yes, Sir. The details of refineries and 
estimated quantity of Euro-III Petrol to be produced by 
them during the year 2006-07 are as under: 

Estimated quantity 
(Thousand metric 

tonnes) 

2 

171 
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2 

Mathura Refinery, loel 601 

Haldia Refinery, loel 97 

Guiarat Refinery, loel 125 

Visakh Refinery, Hinc\ustan Petroleum Corporation Limited (with Reformate 
from MRPl) 

250 

Mumbai Refinery, Bharat Petroleum Corporation Limited (BPCl) 500 

Kochi Refinery, BPCl 

Chennai Petroleum Corporation Limited 

Mangalore Refinery and Petrochemicals Limited 

(d) In line with 1he road map laid in the Auto Fuel 

Policy approved by the Government in October, 2003, 
Euro-III Petrol has been introduced in 13 identified cities 
viz. DelhilNational Capital Region, Mumbai, Kolkata, 

Chennai, Bangalore, Hyderabad, Ahmedabad, Pune, 

Sural. Kanpur, Agra, Sotapur and lucknow. 

[Translation] 

Augmentation of Gagan project 

2400. SHRt RASHEED MASOOD: Will the Minister 

of CIVil AVIATION be pleased to state: 

(a) whether AAI has initiated Gagan-TOS Project 

with ISAO to protect the aviation sector in co-ordination 

with the American company; 

(b) if so, the details thereof; 

(e) the main objectives alongwith the benefits likely 
to be accrued under this project; 

(d) the total cost of the project; and 

(e) the time by which the said project is likely to be 

implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEl): (a) Yes, Sir. 

115 

379 

480 

(b) Airports Authority of India (AAI) and Indian Space 
Research Organisation (lSRO) haw jointly undertaken 
Space based Augmentation Systems (SBAS) called Gee 
Aided GPS Augmented Navigation (GAGAN), which wiD 
augment the performance of the Core Navigation Satellite 
System that is GIobaJ Positioning System (GPS) and the 
Global Navigation Satellite System (GlONASS). Contract 
for the provision of ground complement of the system has 
been ordered to MIs. Raytheon of USA by ISAO. 

(e) The main objective of this project is to augment 
the performance of the Core Navigation Satenlte System 
that is GPS and GlONASS in terms of their Accuracy, 
Integrity, Availability and Continuity. 

(d) As. 644 crores. 

(e) By December, 2008. 

Serving of liquor In Tram. 
2401. SHRI HARIKEWAl PRASAD: 

SHRI SUNil KUMARMAHATO: 

Will the Minister ot RAILWAYS be pleased to state: 

(a) whether catering staff in Rajdhani Express and 
other trains serve liquor to passengers clandestinely; 

(b) if so, whether the RaIlways have received any 
complaints in this regard during 1he current year; 
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(c) if so, the details thereof; 

(d) the action taken by the Railways against the erring 
staff; and . 

(e) the steps taken/proposed to be taken by the 
Railways to check such malpractices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) No, Sir. 

(c) and (d) Do not arise. 

(e) As per provision of Indian Railways Act, 
Government Railway Police (GRP), Railway Potation Foroe 
(RPF) and the ticket checking staff are empowered to 
deal with such incidences. 

[Engfish] 

Projects for DelhJlNew DeIhl Railway Station. 

2402. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Railways have prepared any plan for 
handling heavy traffic of incoming and outgoing trains to 
and from Delhi and New Delhi railway stations, including 
super-fast trains and metros, in view of the Common 
Wealth Games in 2010; 

(b) if so, the details thereof and the progress made 
so far in this regard; and 

(c) the time by which these projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) yes, Sir. 

(b) A statement Is attached. 

(c) The works are likely to be completed in 2-3 years. 

St.8tement 

4 passenger platforms at New Delhi, 1 washing line 
at Delhi Main, I t"~"..;enger platform at Delhi Sarai Rohilla, 
New Delhi-Tilak Bridge 5th and 6th line, 6 line entry and 

exit at New Delhi, Sarai Rohilla-Rewari gauge conversion, 
Sahibabad-Anand Vihar 3rd and 4th line and grade 
separator at Rampura Cabin are being executed for 
expansion of existing terminal facilities. 

The work of an additional terminal at Anand Vihar 
has been taken up at a cost of Rs. 85 crore. 

Apart from augmenting passenger facilities at existing 
stations like Delhi Junction and Hazrat Nizamuddin, it is 
also proposed to convert New Delhi into a world class 
terminal. 

[Translation] 

LPG Connections 

2403. SHRI JIVABHAI A. PATEL: 

SHRI V.K. THUMMAR: 

SHRI BRAJESH PATHAK: 

Win the Minister of PETROLEUM AND NATURAL 
'GAS be pleased to state: 

(a) the number of LPG connections allotted in the 
country during each of the last three years, State-wise; 

(b) whether the Government has restricted the 
allotment of new LPG connections in the country; 

(c) if so, the details thereof and the reasons therefor; 

(d) the number of persons on the waiting list for 
allotment of LPG connections in the country, State-wise; 
and 

(e) the time by which the waiting list is likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) At present, 3 Public Sector Oil Marketing 
Companies (OMCs), namely Indian Oil Corporation Limited 
(IOC), Bharat Petroleum Corporation Limited (BPCL) and 
Hindustan Petroleum Corporation Limited (HPCL) are 
releasing LPG connections in the country. OMCs have 
released a total of 220.72 lakh LPG connections during 
the last three years and April-September 2006 as under: 



279 Written AnsWSIS DECEMBER 07, 2006 to 0uNtI0na 280 

Year 

2003-04 

2004-05 

2005-06 

April-September 06 

No. of LPG connections 
released 

(Figure in lakhs) 

78.30 

73.35 

45.76 

23.31 

(b) and (c) Government have not imposed any 
restrictions on OMCs for allotment of new LPG 
connections. New connections are generally available 
easily for genuine domestic customers. 

(d) and (e) As on 01-11-2006, there is a waiting list 
of 63,543 for new LPG connections with the LPG 
distributors of OMes. The State-wise details are given in 
the enclosed statement. The waiting list is expected to be 
cleared by end of December 2006. 

Stlrtement 

Number of Persons in the Waiting Ust for LPG 
Connections as on 1-11-2006 

StateslUTs 

Andhra Pradesh 

Bihar 

KeraIa 

Waiting Ust for 
New LPG 

Connections 

2 

11912 

2650 

3100 

32438 

1 2 

Maharashtra 11850 

Uttar Pradesh 1341 

lakshadweep 252 

Total 63543 

[English] 

Investment In PSUS 

2404. DR. K. DHANARAJU: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the Union Gowmment has receiY8d any 
proposal from some State Governments for more 
investment in Public Sector Undertakings (PSUS) in the 
country; 

(b) if so, the details thereof; and 

(c) the decision taken by the Union Government 
thereon? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN 
DEV): (a) to (c) The proposal regarding investment in 
Central Public Sector Enterprises (CPSEs) in different 
sectors and in different states.llocations are need-based, 
enterprise-specific and dependent on prevailing business 
environment. Such proposals are either mooted by the 
Administrative Ministry/Planning Commission or the 
concerned CPSEs. The State Govemments may approach 
the Planning Commission/concerned Administrative 
Ministry with their request for the investment proposal. 
The Public Enterprises Survey (2004-05). the latest period 
for which information is available, provides state-wise 
cflstribution of Gross Block and Employment, a copy of 
which is enclosed as Statement. 
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[Ttanelstion} 

. TrackAelllylng Machine for 
New Railway Tracks 

2405. SHRI BRAJESH PATHAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether track relaying train (T.R.T.) machine is 
being used by the Govemment for laying new rail tracks; 

(b) if so, the details thereof; 

(c) the main features of this (T.R.T.) machine; and 

(d) the dally capacity of this machine to lay rail tracks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHR! R. VELU): (a) and (b) Partially correct. 
Track Relaying Train is being used to renew the old existing 
track (rails and sleepers) with new ones. 

(c) As the name indicates, the Track Relaying Train 
comprises of Wagons carrying new sleepers. In the 
operation, the train picks up the old track, puts it on 
wagons, lays down new sleepers, picks up the new rails 
already placed by the side of the existing tracks and then 
lays rails on the sleepers in a continuous operation. This 
helps in speedy renewals with good quality of work and is 
a very useful machine to handle today's heavy track. 

(d) Track Relaying Train machine can achieve a 
progress of one km. of tracks renewal in an effectiY8 traffic 
block of 4 hours. 

Closure of Railway Halts 

2406. SHRI TUFANI SAROJ: Will the Minister of 
RAILWAYS be pleased to state: 

(a> whether the Railways haY8 decided to close some 
of the railway halts; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Railways consider 
closure of a halt station if the same is unremunerative 
and not justified on passenger amenity ground. During 
the financial year 2005-06, 48 halt stations have been 
closed. 

[English} 

Constitution of Defence 
Acquisition Council 

2407. SHRI PRABODH PANDA: 

DR. RAJESH MISHRA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government has constituted the 
Defence AcquiSition Council; 

(b) if so, the composition and objectives thereof; and 

(c) the details of rights given to the Defence 
Acquisition Council? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) Consequent upon the Group of Ministers 
recommendations of 'Reforming the National Security 
System', Ministry of Defence vide its order dated 11th 
October, 2001 had set up broad structures and systems 
to deal with acquisitions on the Capital account. An 
overarching structure, the Defence Acquisition Council 
(DAC) under the Raksha Mantri was constituted for overall 
guidance of the defence procurement planning process. 
The composition of the DAC is as foiiows: 

(a) Raksha Mantri Chairman 

(b) Raksha Rajya Mantri Member 

(c) Chief of Army Staff Member 

(d) Chief of Naval Staff Member 

(e) Chief of Air Staff Member 

(f) Defence Secretary Member 

(g) Secretary Defence Research and Member 
Development 

(h) Secretary Defence Production Member 

(i) Chief of Integrated Staff Member 
Committees HQ IDS 

m Director General (Acquisition) Member 

(k) Dy. Chief of Integrated Defence Member 
Staff Secretary 
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The objective of the Defence Acquisition Council is 
. to ensure expeditious procurement of the approved 
requirements of the Armed Forces in terms of capabilities 
sought and time frame prescribed by optimally utilizing 
the allocated budgetary resources. 

The functions of the DAC include (i) in principle 
approval of 15 Years Long Term Integrated Perspective 
Plan (LTIPP) for Defence Forces; (ii) accord of Acceptance 
of Necessity to acquisition proposals; (iii) categorization 
of the acquisition proposals relating to 'Buy', 'Buy and 
Make', and 'Make'; (iv) issues relating to Single Vendor 
Clearance; (v) decision regarding 'Offsef provisions in 
respect of acquisition proposals above Rs. 300 Crores; 
(vi) decisions regarding Transfer of Technology under 'Buy 
and Make' category of acquisition proposaJs; and (vii) Field 
Trial evaluation. 

Foreign Plane In Non-flylng Area 

2408. SHRI MANORANJAN BHAKTA: 

SHRI CHANDRA BHUSHAN SINGH: 

DR. SHAFIQUR RAHMAN SARa: 
SHRI EKNATH MAHADEO GAIKWAO: 

SHRIMATI NIVEDITA MANE: 

SHRI KIRTI VARDHAN SINGH: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government is aware that recently a 
foreign plane flown to non-flying area in Delhi; 

(b) if so, whether any enquiry has been conducted 
in this regard; 

(c) if so, the details aIongwith the action taken thereon; 
and 

(d) the steps takenlbeing taken to avoid recurrence 
of such incidents? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEl): (a) Yes, Sir. 

(b) and (c) Yes, Sir. The investigation revealed that 
on 13-11-2006, a Kuwait Airways Flight KAC-382 had flown 
owr Rastrtrapati Bhawan (VIP 89), which is anon-flying 
zone.The incident occurred due to human error. Pilot of 

KAC-382 wrongfully took left tum instead of right and flew 
over prohibited area and the Approach Controller 
prematurely cancelled Standard InstrUment Departure 
(SID) for this aircraft. 

(d) Based on findings and recommendations of 
Investigation Report, Director General of CivIl Aviation has 
taken up the matter with Kuwait Civil Aviation Authority fOr 
appropriate action against the pilot. Airports Authority of 
India has amended the Standard Operating Procedures 
and made it mandatory to Issue normal .a:rc instructional 
clearances regarding operation of radial etc., whenever 
SID is cancelled. The involved controller has been de-
rostered and subjected to COfT8Clive training on SOPs, 
performance characteristic of the aircraft etc. 

Development of PlllkuJa NI ......... ma 

2409. SHRI D. V. SADANAND GOWDA: Will the 
Minister of TOURISM be pleased to state: 

(a) whether any proposal for financial assistance for 
development of Pili kula Nisargadhama, near Mangalore 
is pending with the Union Government; 

(b) if so, the details thereof; and 

(c) the reasons for delay in sanctioning the proposal? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) The State 
Government of Kamataka has submilIecI a project proposal 
for development of Pilikula Nisargadhama on 18-7-2006 
under the scheme of Destination Development for a total 
amount of As. 500.00 Iakh. 

(c) From the 10th Five 'tMr Plan the Ministry of 
Tourism has beer ~rOYlding central financtaI assistance 
to the State GovemmentsIUT Administrations on the baais 
of project proposals prioritised in consultation with them 
every year. 

The following proposals have been prioritised for the 
State of Kamataka in 2006-07: 

1. DeetInatJon Development: 

(i) Hampi 

(Ii) Unganamakki 
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2. Tourist Circuit: 

(a) Bijapur-Bidar-Gulbarga 

3. FalralFutlval8: 

(i) Bangalore Habba 

(ii) Hampi 

(iii) Karavali 

Project proposals received, complete in all respect, 
are appraised as per guidelines and funds sanctioned, 
subject to availability under the respective head. The 
proposal submitted by the State Government for Pilikula 
Nisargadhama was not as per guidelines and hence has 
not been sanctioned. 

Procenlng of Grapea 

2410. SHRI ASADUDOIN OWAfSI: Will the Minister 
of FOOD ~.ROCESSING INDUSTRIES be pleased to 
state: 

(a) whether grapes are being processed in the 
country; 

(b) if so, the details thereof; and 

(c) the quantity of grapes out of the total production 
being processed at present? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PRpcESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAy): (a) Yes Sir. 

(b) and (c) Grapes are processed to produce pulp, 
juice, juice concentrate, wine and raisins in the country. 

. Grape production in the country is estimated to be 12 
Iakh metric tonnes. About 1.20 lakh tonnes of grapes are 
dried as raisins. About 20,000 tonnes are crushed to make 
juice and 10,000 tonnes to process into wine. 

[Translation] 

Gas Connections 

2411. PROF. MAHADEORAO SHIWANKAR: 

SHRI SHISHUPAL N. PATLE: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to sta.: 

(a) whether the Government proposes to accord 
permission to the gas distributors to supply gas to the 
customers using their discretion as reported in "Dainik 
Jagran" dated November 17, 2006; 

(b) if so, whether the gas distributors have been 
instructed to submit the details regarding the supply of 
gas cylinders to the customers which are not registered 
with the oil companies; 

(c) whether all the distributors have been authorised 
for this scheme; 

(d) if so, the details thereof; and 

(e) the extend to which this scheme will curb the 
practice of black marketing? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) No, Sir. 

(b) to (e) No such instructions have been issued by 
Public Sector Oil Marketing Companies (OMCs) to their 
LPG distributors to give refills to their registered customers 
without booking of refills. LPG distributors of OMCs are 
required to release LPG cylinders against booking only 
and the refill supplies of domestic LPG are being made 
by the OMCs in accordance with the genuine requirements 
of customers. 

[English] 

Court ea888 Filed by Army Personnel 

2412. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Army is having trouble grappling with 
court cases filed by serving as well as retired personnel 
as reported in the Times of India dated November 23, 
2006; 

(b) if so, the facts thereof; 

(c) the number of such court cases pending in various 
courts as on date; and 

(d) the steps taken by the Government for the speedy 
disposal of court cases? 
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(a) the steps proposed to be taken by Railways to 
complete the broad gauge work between qulton to 
Virudunagar; 

(b) the reasons for such inordinate delay in executing 
the conversion work even after necessary funds were 
allotted by the Govemment; and 

(c) the time by which the work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Gauge conversion 
of Qui/on-Tenkasi, Tenkasi-Tirunelveli and TiruneJveli-
Tiruchendur sections have been taken up as part of Quilon-
Tirunelveli-Tiruchendur and Tenkasi-Virudhunagar gauge 
conversion project (357 Kms). On this project, gauge 
conversion of Tenkasi-Virudhunagar (122 Kms) has 
already been completed and commissioned. Gauge 
conversion of Quilon-Punalur (45 Kms), Tenkasl-Sengottai 
(8 Kms) and Tirunelveli-Tiruchendur (61 Kms) sections 
have been targeted for completion during 2006-07. 
However, progress on Quilon-Punalur is affected because 
of land disputes and Tirunelveli-Tiruchendur due to slow 
progress and failure of contractors. These sections are 
expected to be completed during 2007-08. 

On Tenkasi-Tirunelveli (72 Kms) section, bridge 
works have been taken up and is planned for completion 
in next 2-3 years. The balance portion of this project from 
Punalur to Sengottai is a Ghat section where finaJ location 
survey has been completed and detailed estimate is under 
process. No target has been fixed for completion of gauge 
conversion of this section. 

[Translation] 

Train between Delhl-Manmad/Kopargaon 

2417. SHRI RAMDAS ATHAWALE: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways propose to introduce a 
special superfast express from Delhi to Manmad/ 
Kopargaon on a daily basis and increase reservation quota 
for all classeS in all the trains running on this route and 
provide stoppage time of at least five minutes for all trains 
at Kopargaon in view of increasing number of dewtees 

visiting world famous Saibaba Dham Shirdi In 
Ahmedanagar district of Maharashtra; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. Thera is 
no such proposal at present. However, stoppage of 2779/ 
2780 Vasco-Hazrat Nizamuddin Goa Express at 
Kopargaon is being provided from 15-12-2006 on an 
experimental basis for six months. Computerised 
Passenger Reservation System (PRS) facility is available 
in Delhi as well as Kopargaon station on temple premises 
of Sai Baba Dham Shirdi. Devotees can use this facility to 
book tickets in any train in any class on first come first 
served basis. 

(e) Operational and resoulC& constraints. 

[English] 

Technical Snag In Old Plane 01 Air IndIIi 

2418. SHRI SUGRIB SINGH: 

SHRI SHISHUPAL N. PATLE: 

Win ~ Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment is aware that old plane 
of Air India for Los Angeles OCCUlTed a technical snag 
due to which the passenger had to be stranded at the 
airport for two days; 

(b) if so, the details thereof; 

(c) whether the passengers of the said flight had not 
been accommodated in another flights; 

(d) if so, the reasons therefor; 

(e) ~e steps taken/proposed to be taken to counter/ 
reduce the risks in the old planes; and 

(f) the details of loss suffered by AI due to such 
technical snags in old planes during 2006 till date? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (8) and (b) Air 
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India's Boeing 747-400 aircraft operating flight AI-l36 on 
2nd September, 2006 on sector Los Angeles-Frankfurt-
Delhi had developed a technical snag of Un-serviceability 
of both Weather Radars (WR). The aircraft arrived in Delhi 
with the said reported snag and a thorough rectification 
was carried out by Air India Engineering Department in 
consultation with the manufacturer, MIs. Boeing. It was 
observed that the said technical defect was one of 
uncommon nature and was attributed to the discrepancy 
in the Weather Radar high speed data bus. The snag was 
finally rectified by Air India on 6th September, 2006. 

(c) and (d) The stranded passengers were 
accommodated in other flights and were also provided 
hotel accommodation for intervening period, wherever 
possible. 

(e) In order to maintain aircraft in airworthy condition, 
the airlines mandatorily carry out appropriate maintenance 
inspections/repair/modifications etc. at stipulated intervals 
as prescribed by aircraft manufacturers and Direvtor 
General of Civil Aviation. All the fleet in the airlines are 
airworthy. 

(f) The requisite information is being compiled. 

Development of Bangalore 

2419. SHRI G. KARUNAKARA REDDY: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Department of Tourism, Government 
of Karnataka has sent a project proposal regarding 
development of Bangalore under the new scheme of 
Destination Development Programme; 

(b) if so, the details thereof and the estimated cost 
of the project; 

(c) whether the Union Government have considered 
the proposal; and 

(d) if so, the time by which the approval for this project 
is likely to be given to the Kamataka Government? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) No, Sir. 

(b) to (d) Does not arise. 

However, the list of projects sanctioned for the State 
of Karnataka during 10th Plan till date are given in the 
enclosed Statement. 

Statement 
List if Projects sanctioned for the State of Kamataka during 10th Plan: 

SLNo. Nameof the Project 

2 

1. Bangalore Art Festival 

2. Beugle Rock Garden 

3. Development of Om beach 

4. Development of Tagore Beach 

5. Development of Hampi 

6. Development of Kokkare Bellur, Mandya District 

7. Rural Tourism project atKokkare Bellur 

Total 

(Rs. in lakh) 

Amount Sanctioned 

3 

15.00 

40.00 

100.00 

197.49 

506.10 

so. 00 

SO.OO 

958.59 
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1 2 

1. Providing floodlighting at HoyasaIa Temple at Halebid 

2. Sound and light at Hampi 

3. Hampi Festival 

4. Karavali Festival in Uttara Kannada 

5. Installation of Handy Audio Reach Kit at Elur. Hassan 

6. rr equipments for Jungle Lodge and Resorts 

7. Construction of Minor Nodes at Hampi (Hampi Chitradurga Bangalore 
Circuit-2003-(4) 

8. Destination Development of Coorg 

9. Purchase of IT infrastructure of KSTDC 

10. Coorg Golf Unks (CGL) project at Virajpet. Karnataka 

11. Development of Bannerghatta Biological Park near Bangalore 

12. Kamataka Luxury Train 

13. DewIopment of Rural Tourism at Village Banavasi. Uttara Kananda Dist. 

14. DENeIopment of Attiveri Bird Sanctuary 

15. Rural Tourism project in Anegundi, Di8l Koppal 

16. Rural Tourism project in Coorg 

TGIIII 

1. Karnataka Heritage Hunt-2004 

2. Celebration of Hampi Festival 

3. Celebration of Kacfambotasava Festival at Banvasi 

4. Setting up of Mini Convention Centre at Bangalore-Feasibllity Report-LAG 

5. Integrated DewIopment of Badami-Alhoie-Pattadkal-Mahakoota Circuit in 
Nor1h Karnataka 

6. Integrated Development of MeIkote-beIur-Haiebid-Shravanabelagoia Circuit 
in South Karnataka 

3 

61.04 

176.00 

15.00 

5.00 

11.~ 

9.70 

307.01 

483.07 

15.80 

3.00 

500.00 

785.00 

50.00 

60.00 

50.00 

50.00 

2512.. 

8.33 

5.00 

6.75 

2.00 

800.00 

198.50 
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7. DeIfeIopment of Chickmagalore Wilderness Bhadra 

8. Expansion of Eco-Tourism Activity-Feasibility Report (MR Head) 

9. Infrastructure and Destination Development of Bandipur Tiger Reserve 

10. Integrated Development of Chitradurga Fort 

11. Coorg Golf Links (CGL) Coorg Golf Tourism project at Virajpet 

12. Village Banvasi, Distt. Uttara Kannada 

Total 

1. Destination Development of Jog Fall in Shimoga 

2. Destination Development of Mysore in Karnataka 

3. Integrated Development of Tourism Circuit on Mangalore-Ullal-Udupi-Kollur-
Honnavar-Murudeshwara-Kundapur-Gokarna 

4. Development of Golf Club at Chikmagalur, Karnataka under LRG project 

5. Celebration of Bangalore Habba 2005 

6. Han1Pi Festival 200~ 

7. IT infrastructure for Eco-tourism by MIs Jungle Lodges and Resorts 

8. GOI-UNDP Endogenous Project at Vinage Anegundi, District Koppal 

Total 

1. Destination Development of Ugnamakki Garden at Jog Falls 

2. Integrated Development of Wilderness Tourism Circuit 

Total 

tr) Questions 302 

3 

202.48 

15.00 

195.70 

353.00 

53.00 

20.00 

2459.76 

462.52 

353.89 

698.00 

120.00 

15.00 

5.00 

53.29 

20.00 

1727.70 

494.98 

226.88 

721.86 

RequIrement of Equlpmentaln Rallwaya (b) if so, the reasons for shortfall in acquiring the 
required number of coaches and EMUs; 

2420. SHRI K.C. PALLANI SHAMY: Will the Minister 

of RAILWAYS be pleased to state: 

(a) whether Railways had projected to acquire 9160 
coacheS and 1745 Electrified Multiple Unit (EMUs) during 

the Tenth Plan period; 

(c) whether considering the growth in traffic and 
dedicated freight corridor set to take off, railways supply 
side is bpund to shrink before its requirement; and 

(d) if so, the steps taken or being taken by Railways 
to meet its requirement of coaches and EMUs? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) Railways had projected a 
requirement of 9160 coaches and 1965 Electrified Multiple 
Unit (EMUs) during the 10th Plan Period. 

(b) The total acquisition of coaches and EMUs during 
the 10th Plan period is likely to exceed the total projected 
requirement. However, the acquisition of EMUs is likely to 
be lower than the projections due to limitation in the total 
manufacturing capacity. 

(c) and (d) Action has been initiated to augment the 
capacity of coach manufacturing units by 900 per year to 
meet the increased requirement. Works have also been 
sanctioned to enhance Electric Multiple Unit (EMU) 
building capability at Integral Coach Factory. 

(Translation) 

Talks with RussIa In Hydrocarbon Sector 

2421. SHRI RASHEED MASOOD: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Union Government proposes to 
initiate bilateral talks with Russia on the issue related to 
hydrocarbon sector; 

(b) if so, the details thereof; and 

(c) the time by which talks are likely to commence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS (SHRI DlNSHA PATEL): 
(a) to (c) Issues relating to cooperation in hydrocarbon 
sector are discussed on a regular basis within the 
institutional framework existing between the two countries, 
i.e. the Indo-Russia Inter-Governmental Commission 
(IRIGe) on Trade, Economic, Scientific, Technological and 
Cultural Cooperation and the Indo-Russian Working Group 
on Energy. 

Besides, following several high level interactions 
between the two countries, a lot of optimism had been 
generated regarding expansion of Indo-Russian 
Cooperation in hydrocarbon sector. The two sides have 
been discussing enhancement in cooperation since 
October 2004, when the Indian Petroleum Minister visited 
Moscow. During the visit of the Prime Minister of India to 
Moscow in Decen1ber 2005, priority tasks for further 

development of the Indo-Russian Strategic Partnership 
were Identified, which included the decision to continue 
bilateral energy dialogue, concentrate on ways to enhance 
energy security, pursue opportunities for improving the 
process of diversification of energy supplies, and 
strengthening commercial energy partnerships in already 
identified and prospective oil and gas projects in India. 
Russia and third countries. 

{English} 

LNGfrom~r 

2422. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government has' been pursuing 
Myanmar to supply piped gas to India; 

(b) if so, the latest prospects for procurement and 
purchase of natural gas from Myanmar, indleating the 
length and cost of the pipeline required for the purchase 
and the gas to be purchased; and 

(c) the terms of supplies offered by Myanmar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) Yes, Sir. India is pursuing the import of 
natural gas from Myanmar through onIand pipeline from 
Myanmar via the north-eastern states of the country. The 
length of the proposed pipeline from Myanmar border to 
Gaya (Bihar) is about 1573 kms. and the project cost is 
estimated at As. 8,500 crores. GAIL had submitted its bid 
in response to an Invitation of Bid by the Ministry of Energy, 
Government of the Union of Myanmar for purchase of gas 
from Shwe and Shwe Phyu ftelds in A-1 block and Mya 
field in A-3 block in September 2006. Government of 
Myanmar has recently intimated to GAIL that they are 
reviewing their decision to sell this gas through the pipeline 
route. Myanmar is exploring other options of selling the 
gas and has asked for a bid for 3.5 MMTPA of Uquefied 
Natural Gas (LNG) project. 

Gagan Shaktl Exerctse on Western Coeat 

2423. SHRt KISHANBHAI V. PATEL: WID the MInister 
of DEFENCE be pleased to state: 

----- . 
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(a) whether the Indian Defence forces have recently 
completed Gagan Shakti exercise on Western Coast as 
reported In the "Times of India" dated September 16, 2006; 

(b) if so, the facts thereof; 

(c) the primary objectives of such exercise; and 

(d) the extent to which such drills are successful in 
CC>rnbating hostile forces? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONy): 
(a) and (b) The Indian Air Force conducted an exercise 
'Gagan Shakti' in September, 2006. The exercise was 
conducted along the Western border. 

(c) and (d) Peace time exercises are of vital necessity 
as these serve to keep our forces operationally ready for 
performing their assigned tasks. 

[Translation] 

Discontinuance of RaIIYlay Projects 

2424. SHRI BRAJESH PATHAK: Will the Minister of 
RAILWAYS be pleased 10 state: 

(a) whether the Railways have discontinued several 
railway projects; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) the lotalexpenditure incurred on these projects; 

(d) whether the Railways have received represen-
tations from various quarters to restart these projects; and 

(e) if so, the details thereof and the reaction of the 
Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) No, Sir. 

(b) to. (e) Do not airse. 

{English] 

Aeeource Crunch In Railways 

2425. SHRI ASADUDDIN OWAISI: Will the Minister 
of RAILWAYS be pieU8(UO state: 

(a) whether the Railways are facing resource crunch 
to meet its different projects; 

(b) if so, the details thereof and shortfall of revenue 
to meet the on-going and upcoming projects; 

(c) whether the Railways have not been able 10 
convert its liability into assets in the field of land and scrap 
etc; 

(d) if so, the reasons therefor; and 

(e) the corrective steps being taken by the Railways 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) Yes, Sir. 

(b) There is a heavy throwforward of on-going projects 
requiring over Rs. 54,000 crore for completion. As against 
this, in 2006-07, Railways were able to allot Rs. 6,303.38 
crore. There is no shortfall of revenue. 

(c) No, Sir. 

(d) and (e) Do not arise. 

{Translation] 

Committee on Railway Catering Service 

2426. PROF. MAHADEORAO SHIWANKAR: 

SHRI MOHO. TAHIR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Committee appointed by the Delhi 
High Court has slammed the Railways for serving poor 
quality of food in the coaches, railway restaurants and 
platforms; 

(b) if so, the details thereof and the reaction of the 
Railways thereto; and 

(c) the steps taken by the Railways to ensure 
providing hygienic food to the passengers in the trains 
and at stations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) Yes, Sir. 

(b) The Committee appointed by the Hon'ble High 
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Court of DeIhl has inspected the base kitchen at New 
Delhi, Refreshment Room at Hazrat Nizamuddin and the 
Self-service Restaurant at Delhi Junction Railway station. 
The committee has reported non-functionjng of various 
equipments, shortage of staff, lack of ventilation in the 
1Otchen, lack of cleanliness in the kitchen, non-maintenance 
of personal hygiene by the staff, etc. Suitable steps have 
been taken to improve the condition of these locations. 
Action to a great extent has been initiated by Indian Railway 
Catering and Tourism Corporation (IRCTC) to improve the 
hygiene condition of Base Kitchen and its equipments. 
Improvements in systems/services undertaken by the 
corporation are detailed as under: 

(i) Air curtain has been installed at the main door 
of the base Kitchen; 

(ii) Six Ay Catchers have been installed; 

(iii) New Cold Store facility will be installed at the 
Base Kitchen shortly; 

(iv) Staff has been imparted training on 'personal 
hygiene, workplace hygiene and customer 
service' through Indian tourism Development 
Corporation (ITOC); 

(v) New euipments such as Potato peeler, masala 
grinder etc. have been procured; 

(vi) Staff will be provided with new uniforms shortly; 

(vii) Fresh white wash and painting work has been 
done; 

(viii) Food Audit has been conducted by Vimta Labs 
and a rating of 83% in Food Safety and 86.7% 
in food storage has been given by the Agency; 

(ix) Renovation of exhaust chimney and cool air flow 
system is under process; 

(x) Procurement of new packaging material and 
equipment to provide hygienic and safe 
packaged food to railway passengers is under 

active consideration; 

(xi) Following disciplinary action against the staff 
has also been taken: 

Assistant Manager, Delhi region has been 
shifted; 

Catering Supervisor, Delhi has been suspended 
and charge sheeted for major penalty; 

Chief Catering Inspector, Base Kitchen and 
Chief Catering Inspector, Delhi, have also been 
taken up. 

(c) In order to ensure that standardized hygieniC food 
and beverage are supplied to rail users, prescribed 
hygienic norms are followed by the base kitchens and 
other cooking units. Indian Railway Catering and Tourism 
Corporation (IRCTC) have already undertaken renovation 
of base kitchens/cooking units. Replacement of oldl 
defective fumiture, food service equlpments and other 
gadgets, gas pipelines etc. are undertaken on need basis. 
In addition to above, massive training programs are being 
conducted for catering staff to upgrade the quality of 
services. Good quality raw materials are procured from 
reputed cooperative societies approved by Bureau of 
Indian Standards (BIS) and Agmark standards as 
applicable. To ensure the quality of food, 'Services 
Monitoring Cells· (SMC) have been created at Zonal level 
by IRCTC to take immediate remedial action. Officials of 
Indian Railway and IRCTC are also carrying out routine 
inspections/surprise checkslspecial drives to ensure quality 
and hygienic condition of catering services. 

[English] 

Bird Hit flight of Air india 

2427. SHRI BRAJA K1SHORE TRIPATHY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether an engine of Air india flight between 
New York-Mumbai was damaged due to bird hit during 
October, 2006; 

(b) if so, the details thereof; 

(c) the number of passengers of said aircraft provided 
lodging/boarding at London; 

(d) the norms fixed by Air India to make alternative 
arrangements for passengers during· such a situation; 

(e) whether the passengers of said airclaft has shown 
their displeasure about the arrangemen1s; and 
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(f) if so, the details and the action taken by the 
Government to take care of passengers during such 
situation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) The 
engine of Air India aircraft operating flight A-112 dated 
12-10-2006 on Sector New York/l.ondonlDelhilMumbai had 
a bird hit after take-off at London. The aircraft returned to 
London. On initial inspection metal particles were noticed 
in engine#3 exhaust. Since no replacement engine was 
available at London with other operators, the replacement 
engine and manpower were sent from Mumabi. 
Subsequent to engine change, aircraft was declared 
serviceable and departed on 14-10-2006. 

(c) Out of 429 passengers, 31 passengers traveled 
on AI-150 ftight of 12-10-2006. Remaining passengers 
were given GBP SO. 00 each and sent to hotels. They finally 
departed on flight AI-112 of 14-10-2006. 

(d) Air India has a well laid out procedure in this 
respect. Whenever flights are delayed, passengers are 
transferred to the first available flight. Ladies, children, 
unaccompanied minors and old passengers are given 
preference. In case the delay is a prolonged one, the 
passengers are sent to hotels on full board basis. In cases 
of short delay passengers are provided with meals! 
refreshments at the airport and allowed to make one 
international call. 

(e) No complaint has been received by Air India from 

the passengers. 

(f) Does not arise. 

Coal Bed Methane 

2428. SHRI ADHIR CHOWDHURY: 

SHRI UDAY SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
" . 

GAS be pleased to state: ' , 
I' 

(a) whether the GAIL (India) Ltd. proposes to invest 
a hug~ ::. ... ':!Jnt on Coal Bed Methane (CBM) blocks in 

the ilear futum' 

(b) if so, the details in this regard; 

(c) whether the Union Government has awarded 
some Coal Bed Methane Blocks to other national/ 
international firms; 

(d) if so, the details thereof; and 

(e) the benefits likely to be accrued thereform? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEl): (a) and (b) Yes, Sir. Gas Authority of India Ltd. 
(GAIL) alongwith other consortium members has ~n 
awarded three CBM blocks under third round of Coal Bed 
Methane Policy. The consortium comprising GAIL-Arrow 
Energy (India) Pvt. Ltd. (ARROW}-Energy Infrastructure 
Group A.B. (EIG)-Tata Power Company Limited (Tata) 
has been awarded two blocks and the con~ortium 
comprising GAIL-ARROW-EIG has got one block and the 
Production Sharing Contracts were signed with the 
Government of India for all the three blocks on 7-11-2006. 
The estimated expenditure of GAIL in above CBM blocks 
in the first exploration phase is approximately Rs. 27 crores. 

(c) and (d) Yes, Sir. So far 26 CBM blocks have been 
contracted to various nationallintemational firms/consortia. 
Details of the blocks awarded to various companies! 
consortia including GAIL are given in the enclosed 
Statement. 

(e) Natural Gas from CBM is a significant 
unconventional energy resource in India. Tapping this 
resource will help to contribute in meeting the rising 
demand for energy in India. Respective State Governments 
will get royalty @ 10% of value of CBM produced in 
accordance with the Oilfields (Regulation and 
Development) Act, 1948 Central Government will get 
biddable Production Level Payment (PLP) on ad-valorem 
basis on production orCBM. 

SI. Company/ 
No. Consortium 

2 

1. ONGC 

Ststement 

Blocks Awarded 

3 

(i) SK-CBM-2003ll1 
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1 2 3 New Pension Package 

2429. SHRI M.P. VEERENDRA KUMAR: Will the 
(ii) NK(W)-CSM-2OO3II1 Minister of DEFENCE be pleased to state: 

(iii) ST-CBM-2003II1 (a) whether the Government i:. ",''Vare of the fact that 

(iv) WO-CBM-2003/l1 new Pension Package announced by the Government 
early this year for Defence personnel has fa~ed to redress 

2. ONGC-IOC (i) BK-CBM-200111 their grievances; and 

(ii) NK-CBM-2001n (b) if so, the steps being contemplated to meet I1eIr 
genuine demands? 

3. ONGC-CIL (i) Raniganj (North) 
THE MINISTER OF STATE IN THE MINISTRY OF 

(ii) Jharia DEFENCE (SHRI M.M. PALLAM RAJU): (a) With effect 

4. ONGC-GSPCl (i) BS(3)-CBM-2003II1 
from 1-1-2006, pension of pre-1-1-1996 retiree Personnel 
Below Officer Rank will not be less than 50% of the 

5. RIL (i) SP(E)-CBM-200111 maximum of the revised pay scales as on 1-1-1996. Further, 
weithtage in quaiifying service has been increased fromS 

(ii) SP(W)-CBM-2oo111 years to 10,8, and 6 years in respect of Sepoy, Naik and 

(iii) SH(N)-CBM-2oo3ll1 Havildar respectively subject to a maximum quaJifymg 
service of 30 years for all past and future retirees in these 

(iv) BS(1 )-CBM-2oo3ll1 ranks. Thus, substantial benefits have been given by the 
Government to Defence personnel in the new Pension 

(v) BS(2)-CBM~2oo3ll1 Package. 

6. EOl (i) Raniganj East (b) The Government has already set up 6th Central 

7. GEECL (i) Raniganj South Pay CommiSSion, which will also go into the pensionary 
entitlements of Defence personnel. 

8. ARROW-GAll-EIG- (i) RM-CBM-20051111 
TATA (Translation J 

(ii) TR-CBM-20051111 
Golden Quadrilateral Scheme 

9. ARROW-GAIL-EIG (i) MR-CBM-200SIl11 
2430. SHRI RAGHUVEER SINGH KOSHAl:WiD the 

10. REl-RNRL-GEO (i) SP(N)-CBM-2OO5IItJ Minister of RAILWAYS be pleased to state: 

(ii) KG(E)-CBM-2005ll11 (a) the details of the railway projects completed under 

(iii) BS( 4 }-CBM-2OO5IJ1I 
the Golden Quadrilateral Scheme and the expenditure 
incurred on each projects;' 

(tv) BS(S)-CBM-2005ll11 (b) the details of the projects which are under 

11. BP Exploration (I) BB-CBM-2oo5llU construction under the said scheme and the time b'f which 

Alpha ltd. 
these are likely to be completed; ancj 

12. COALGA5-DEEP (i) SR~M-2005/111 
(c) the details of the projects which have not been 

taken up· so far alongwith the reasons therefor? 

13. COAlGAS-OEEP- (i) GV-(N)-CBM-2005II11 
THE MINISTER OF STATE IN THE MINISTRY oF 

ADINAlH RAILWAYS (SHRI R. VELU): 



(a
) T

he
 d

et
ai

l. 
of

 th
e 

R
ai

lw
ay

 p
ro

je
ct

s 
co

m
pl

et
ed

 u
nd

er
 th

e 
G

ol
de

n 
Q

ua
dr

ila
te

ra
l S

ch
em

e 
ar

e 
gi

ve
n 
..

 u
nd

er
: 

w
 ... (i

) 

SI
. 

N
am

e 
of

 th
e 

Pr
oj

ec
t 

Le
ng

th
 

C
os

t 
Ex

p.
 u

pt
o 

O
ut

la
y 

St
at

us
 a

lo
ng

w
ith

 ta
rg

et
 w

he
re

ve
r. 

fix
ed

 
, 

.N
o 

~
n
d
 P

la
n 

H
ea

d 
(in

 K
ln

s)
 

M
ar

. 0
6 

06
-0

7 

2 
3 

4 
5 

6 
7 

i ii1 

Ba
la

pa
lle

-P
ul

la
m

pe
t-P

h-
I 

of
 

41
 

85
 

84
.0

2 
C

om
pl

et
ed

 a
nd

 c
om

m
is

si
on

ed
. 

G
oo

ty
-R

en
ig

un
ta

 D
ou

bl
in

g 

2.
 

Bh
ub

an
es

hw
ar

-K
ot

ta
va

la
sa

 
45

7 
32

2.
71

 
28

8.
97

 
4 

C
om

pl
et

ed
 a

nd
 c

om
m

is
si

on
ed

. 
R

ai
lw

ay
 E

le
ct

rif
ic

at
io

n 

3.
 

Ka
np

ur
-C

ha
nd

er
i 

D
ou

bl
in

g 
4 

16
.8

4 
11

.3
6 

0.
01

 
C

om
pl

et
ed

 a
nd

 c
om

m
is

si
on

ed
. 

» G
) JJ
 

4.
 

G
ur

ap
-S

ha
kt

lg
ar

h 
3r

d 
lin

e 
26

 
54

.1
4 

71
.9

1 
0.

5 
C

om
pl

et
ed

 a
nd

 c
om

m
is

si
on

ed
. 

i )I> 
5.

 
C

ha
nd

an
pu

r-G
ur

ap
 3

rd
 li

ne
 

17
 

42
.3

 
42

.3
 

0 
C

om
pl

et
ed

 a
nd

 c
om

m
is

si
on

ed
. 

z » ... 
(b

) T
he

 d
et

ai
ls

 o
f t

he
 p

ro
je

ct
s 

w
hi

ch
 a

re
 u

nd
er

 c
on

st
ru

ct
io

n 
un

de
r t

he
 s

ai
d 

S
ch

em
e 

al
on

gw
ith

 ta
rg

et
 w

he
re

ve
r 

fix
ed

 a
re

 g
iv

en
 a

s 
u

n
d

e
r:

-
$A

 .... ; 
6.

 
G

oo
ty

-R
en

ig
un

ta
-P

at
ch

 d
ou

bl
in

g 
15

1 
30

5.
95

 
38

.2
 

68
.4

 
Th

e 
w

or
k 

is
 b

ei
ng

 e
xe

cu
te

d 
th

ro
ug

h 
AD

B 
i 

fu
nd

in
g.

 O
n 

Pu
lla

m
pe

t-B
ak

ar
ap

et
 e

ar
th

w
or

k,
 

~ 
m

aj
or

 b
rid

ge
s,

 m
in

or
 b

rid
ge

s 
ta

ke
n 

up
. 

O
n 

~
 

C
ud

da
pa

h-
M

ud
da

nu
ru

 a
nd

 K
on

da
pu

ra
m

-
R

ay
al

ac
he

ru
vu

 c
on

tra
ct

 f
or

 r
oa

db
ed

, 
br

id
ge

s 
an

d 
tra

ck
s 

aw
ar

de
d 

on
 0

7-
07

-0
6.

 S
ig

na
lin

g 
co

nt
ra

ct
 a

w
ar

de
d 

on
 3

0-
06

-0
6.

 T
he

 w
or

k 
ha

s 
be

en
 t

ak
en

 u
p.

 T
he

 p
ro

je
ct

 I
s 

ta
rg

et
ed

 f
or

 
co

m
pl

et
io

n 
by

 2
00

8-
09

. 
/ 

ct 
7.

 
R

ai
ch

ur
-G

un
ta

ka
l 

D
ou

bl
in

g 
81

.1
 

14
5.

81
 

0 
57

 
Th

e 
pr

oj
ec

t 
is

 b
ei

ng
 e

xe
cu

te
d 

by
 t

hr
ou

gh
 

f 
As

ia
n 

D
ev

el
op

m
en

t B
an

k 
{A

D
 B

) f
un

di
ng

. F
in

al
 

Lo
ca

tio
n 

Su
rv

ey
 c

om
pl

et
ed

. 
La

nd
 a

cq
ui

si
tio

n 
I 

ta
ke

n 
up

. T
en

de
rs

 h
av

e 
be

en
 p

ro
ce

ss
ed

. T
he

 
III

 

pr
oj

ec
t i

s 
ta

rg
et

ed
 fo

r 
co

m
pl

et
io

n 
by

 2
00

7-
08

. 
w

 ... ~ 



Co
t) ..... 

2 
3 

4 
5 

6 
7 

CI1
 

8.
 

R
en

ig
un

ta
-G

un
ta

ka
l 

R
ai

lw
ay

 
30

8 
18

2.
55

 
75

.7
8 

7 
R

ai
lw

ay
 E

le
ct

rlf
lo

at
io

n 
w

or
k 

co
m

pl
et

ed
 o

n 
, 

E
le

ct
rif

ic
at

io
n 

ex
is

tin
g 

lin
es

 b
et

w
ee

n 
R

en
lg

un
ta

 a
nd

 N
an

da
lu

r. 
O

ve
ra

ll 
ph

ys
ic

al
 p

ro
gr

es
s 

38
.7

3%
. 

Te
nd

er
 f

or
 

I 
P

ul
la

m
pe

t-N
an

da
lu

r (
21

 R
K

M
) s

ec
tio

n 
aw

ar
de

d .
 

.. 
Fo

r 
re

m
ai

ni
ng

 p
or

tio
n 

of
 N

an
da

lu
r-

G
un

tk
al

 
P

re
lim

in
ar

y 
w

or
ks

 h
av

e 
be

en
 ta

ke
n 

up
. 

9.
 

B
lla

sp
ur

-U
rk

ur
a 

D
ou

bl
in

g 
11

0 
37

5.
42

 
13

8.
62

 
28

.5
 

D
ag

or
i-

B
ha

ta
pa

ra
 s

ec
tio

n 
co

m
m

is
si

on
ed

. 
B

ha
ta

pa
ra

-U
rk

ur
a 

se
ct

io
n 

is
 b

ei
ng

 e
xe

cu
te

d 
th

ro
ug

h 
A

D
S

 f
un

di
ng

. 
C

on
tr

ac
t 

aw
ar

de
d 

fo
r 

fo
rm

at
io

n 
w

or
ks

. T
ar

ge
t 
~
.
 

10
. 

N
ew

 D
el

hi
-T

lla
k 

B
rid

ge
 5

th
 

2.
65

 
53

.1
4 

22
.0

1 
14

.5
 

E
ar

th
w

or
k,

 m
in

or
 b

rid
ge

s 
an

d 
pl

at
fo

rm
 re

ta
in

in
g 

an
d 

8t
h 

lin
e 

w
al

l 
ta

ke
n 

up
. O

ve
ra

ll 
ph

ys
Io

aI
 p

ro
gr

es
s 

58
%

. 

~ 
6t

h 
lin

e 
(3

.4
 k

m
s)

 I
s 

ta
rg

et
ed

 f
or

 c
om

pl
et

io
n 

du
rin

g 
20

06
-0

7.
 

~ 
11

. 
S

ah
ib

ab
ad

-A
na

nd
 V

ih
ar

-3
rd

 
4 

49
.5

7 
0 

0.
5 

W
or

k 
ha

s 
be

en
 t

ak
en

 u
p 

an
d 

ta
rg

et
ed

 f
or

 
::0

 
an

d 
4t

h 
lin

e 
co

m
pl

et
io

n 
du

rin
g 

20
07

-0
8.

 
~
 

12
. 

A
na

nd
 V

lh
ar

 T
er

m
in

al
 T

ra
ffi

c 
0 

85
 

14
.6

5 
9.

33
 

W
or

k 
ha

s 
be

en
 t

ak
en

 u
p 

an
d 

ta
rg

et
ed

 f
or

 
I 

Fa
ci

lit
ie

s 
co

m
pl

et
io

n 
du

rin
g 

20
07

-0
8.

 

13
. 

Tu
gh

la
ka

ba
d-

P
aI

w
aI

4t
h 

lin
e 

33
.5

 
83

 
0 

10
 

P
re

lim
in

ar
y 

w
or

ks
 h

av
e 

be
en

 ta
ke

n 
up

 In
clu

di
ng

 
dr

aw
in

gs
, 

de
si

gn
s 

et
c.

 

14
. 

P
aI

w
al

-B
hu

te
sh

w
ar

 3
rd

 li
ne

 
81

 
21

4.
88

 
0.

01
 

15
0 

E
ar

th
w

or
k 

an
d 

br
id

ge
s,

 e
tc

 t
ak

en
 u

p.
 T

ar
ge

t: 
20

08
-0

9.
 

15
. 

Pa
kn

l-M
ah

ol
 D

ou
bl

In
g 

17
 

42
.7

3 
10

.0
8 

30
.0

1 
Ea

rth
w

or
k,

 b
la

nk
et

in
g,

 m
in

or
 br

id
ge

s 
an

d 
ba

lla
st

 
su

pp
ly

 ta
ke

n 
up

. O
ve

ra
ll p

hy
sic

al
 p

ro
gr

es
s 2

5%
. 

Ta
rg

et
: 2

00
7-

08
. 

a 
18

. 
P

ak
ni

-S
ol

ap
ur

 D
ou

bl
in

g 
16

.2
8 

38
.5

2 
7.

01
 

20
.5

 
E

ar
th

w
or

k,
 m

in
or

 b
ri

dg
es

, 
m

aj
or

 b
ri

dg
es

, 

I 
bl

an
ke

tin
g,

 b
al

la
st

 s
up

pl
y,

 t
ra

c:
kt

in
ld

ng
 t

ak
en

 
up

. O
ve

ra
ll 

ph
ys

Ic
aJ

 p
ro

gr
es

s: 
R

oa
d 

be
d-

95
%

 
an

d 
Su

pe
rs

tru
ct

ur
e-

2O
%

. U
te

Iy
to

 b
e c

om
pl

et
ed

 
Co

t) 

dt
n1

hg
 2

00
8-

07
. 

-CJ» 



17
. 

D
iv

a 
K

al
ya

n 
D

ou
bl

in
g 

of
 

11
 

70
 

48
.7

 
5.

5 
E

ar
th

w
or

k.
 b

la
nk

et
in

g.
 m

in
or

 b
rid

ge
s 

tra
ck

/in
k-

Co
l .... ..... 

5-
6 

lin
e 

in
g.

 
ba

lla
st

 s
up

pl
y 

ta
ke

n 
up

. 
O

ve
ra

ll 
ph

ys
ic

al
 

pr
og

re
ss

 7
4%

. T
ar

ge
t: 

20
06

-0
7.

 
, 

18
. 

C
ut

ta
ck

-B
ar

an
g 

D
ou

bl
in

g 
12

 
12

7.
13

 
0 

40
.1

5 
Fi

na
l 

Lo
ca

tio
n 

su
rv

ey
 c

om
pl

et
ed

. 
C

on
tr

ac
t 

aw
ar

de
d 

fo
r 

ro
ad

be
d.

 m
aj

or
 b

rid
ge

s.
 t

ra
ck

 a
nd

 
i 

... 
O

H
E

. T
ar

ge
t 2

00
8-

09
. 

iI
 

19
. 

K
hu

rd
a 

R
oa

d-
B

ar
an

g 
3r

d 
lin

e 
35

 
20

0.
28

 
0.

11
 

46
.6

 
Fi

na
l 

Lo
ca

ti,
n 

su
rv

ey
 c

om
pl

et
ed

. 
C

on
tr

ac
t 

aw
ar

de
d.

fe
r 

ro
ad

be
d.

 m
aj

or
 b

rid
ge

s.
 t

ra
ck

 a
nd

 
O

H
E

. T
ar

ge
t 2

00
8-

09
. 

20
. 

R
aj

at
ga

rh
-B

ar
an

g 
D

ou
bl

in
g 

20
 

17
8.

98
 

1.
36

 
72

.7
 

La
nd

 a
cq

ui
si

tio
n 

ta
ke

n 
up

. 
C

on
tra

ct
 a

w
ar

de
d 

fo
r 

ro
ad

be
d.

 m
aj

or
 b

rid
ge

s.
 t

ra
ck

 a
nd

 O
H

E
. 

O
ne

 m
aj

or
 b

rid
ge

 c
om

pl
et

ed
. T

ar
ge

t: 
20

08
-0

9.
 

~ 
21

. 
Ta

lc
he

r-
C

ut
ta

ck
-P

ar
ad

ee
p 

3 
10

9.
45

 
21

.0
6 

39
.9

 
2n

d 
br

id
ge

 o
n 

B
iru

pa
 c

om
pl

et
ed

 a
nd

 2
nd

 b
rid

ge
 

I 
(2

nd
 B

rid
ge

s 
on

 M
ah

an
ad

i 
on

 M
ah

an
ad

i 
R

iv
er

 i
s 

in
 p

ro
gr

es
s.

 E
ar

th
w

or
k.

 
)I

i 

an
d 

B
iru

pa
) 

co
nc

re
tin

g.
 w

el
l 

si
nk

in
g 

an
d 

st
ru

ct
ur

al
 s

te
el

 
~ 

w
or

k 
in

 g
ird

er
s 

ta
ke

n 
up

. 
O

ve
ra

ll 
ph

ys
ic

al
 

-- $I) 
pr

og
re

ss
 3

2%
. T

ar
ge

t: 
20

08
-0

9.
 

.... .~
 

22
. 

A
tti

pa
ttu

-K
or

uk
ku

pe
tta

i 
D

ou
bl

in
g 

18
 

70
.5

6 
37

.5
5 

21
 

W
or

k 
on

 K
or

uk
ku

pe
t-E

nn
or

e 
(6

 k
m

s)
 s

ec
tio

n 
Is

 
~ 

In
 a

dv
an

ce
d 

st
ag

es
 a

nd
 ta

rg
et

ed
 fo

r c
om

pl
et

io
n 

~ 
du

rin
g 

20
06

-0
7.

 E
ar

th
w

or
k.

 b
rid

ge
w

or
k 

an
d 

E
nn

or
e-

C
re

ek
 b

rid
ge

 i
n 

pr
og

re
ss

 o
n 

E
nn

or
e-

A
tti

pa
ttu

. 

23
. 

C
he

nn
ai

 ~
ac
h-
At
ti
pa
tt
u 

4t
h 

lin
e 

22
.1

 
50

.2
3 

0 
0.

5 
A

fte
r 

pr
el

im
in

ar
y 

st
ud

ie
s 

th
e 

w
or

k 
ha

s 
no

w
 

be
en

 ta
ke

n 
up

 b
y 

R
ai

lw
ay

s.
 

24
. 

C
he

nn
ai

 B
ea

ch
-K

or
uk

ku
pe

t 
4.

1 
55

.2
3 

0 
0.

5 
A

fte
r 

pr
el

im
in

ar
y 

st
ud

ie
s 

th
e 

w
or

k 
ha

s 
no

w
 

D
ou

bl
in

g 
be

en
 ta

ke
n 

up
 b

y 
R

ai
lw

ay
s.

 
a 

25
. 

P
at

ta
bi

ra
m

-T
Iru

va
lh

.tr
 4

th
 li

ne
 

41
.8

9 
71

.9
4 

36
.9

 
28

.5
 

P
at

ta
bl

ra
m

-T
hi

ru
va

llu
r 

(1
6 

K
m

s)
 4

th
 l

in
e 

ha
s 

~ 
(1

5.
06

 k
m

) 
an

d 
TI

ru
va

llu
r-

be
en

 c
om

m
is

si
on

ed
. 

Th
e 

w
or

k 
of

 T
lru

va
llu

r-
I 

A
ra

kk
on

am
 3

rd
 li

ne
 (2

6.
83

 k
m

) 
A

ra
kk

on
am

 3
rd

 l
in

e 
ha

s 
be

en
 t

ak
en

 u
p 

an
d 

co
ns

tru
ct

io
n 

co
nt

ra
ct

 a
w

ar
de

d.
 T

ar
ge

t: 
20

07
-0

8.
 

Co
l .... 01

1 



1 
2 

26
. 

Al
ig

ar
h-

G
ha

zia
ba

d 
3r

c1
lin

e 

27
. 

Ka
np

ur
-P

an
ki 

3r
d 

lin
e 

28
. 

Ti
kia

pa
ra

-S
an

tra
ga

ch
i I

V 
lin

e 

29
. 

Kh
ar

ag
pu

r-B
hu

ba
ne

sw
ar

 in
cl

ud
in

g 
Ta

lch
er

-P
ar

ad
ee

p 
R

ai
lw

ay
 E

le
ct

ri-
fic

at
io

n 

3 
4 

10
6.

1 .
. 

23
0.

73
 

9 
65

.7
 

5.
6 

46
.7

9 

54
0 

40
6.

51
 

5 
6 

65
 

85
.5

 

56
.9

3 
6 

7.
51

 
22

.5
 

35
9.

85
 

35
 

(c
) T

he
de

ta
fla

 o
f t

he
 p

ro
je

ct
s 

w
hi

ch
 h

 • .
,.

 n
ot

 b
ee

n 
ta

ke
n 

up
 s

o 
fa

r .
re

 g
iv

en
 •

• 
u

n
d

e
r:

-

30
. 

Bh
ig

w
an

-G
ul

ba
rg

a 
D

ou
bl

in
g 

31
. 

Pu
ne

-G
un

ta
ka

l R
ai

lw
ay

 E
le

ct
ri-

fic
ai

jo
n 

32
. 

Bh
op

al
-8

1n
a 

3r
c1

lin
e 

33
. 

Pa
ns

ku
ra

-K
ha

ra
gp

ur
 3

rc1
1in

e 

22
S 

84
1 

14
3.

92
 

45
 

69
4 

46
5 

24
0 

13
6 

7 

La
nd

 a
cq

ui
sit

io
n 

is
 in

 p
ro

ce
ss

. 
Ea

rth
w

or
k·

 a
nd

 
m

in
or

 b
rid

ge
wO

rk
s 

ta
ke

n 
up

. T
ar

ge
t: 

20
08

-0
9.

 

90
%

 e
ar

th
w

or
k,

 m
in

or
 b

rid
ge

s 
an

d 
ba

lla
st

 
co

lle
ct

io
ns

 h
av

e 
be

en
 c

om
pl

et
ed

, 
tra

ck
 li

nk
in

g 
ha

s 
st

ar
te

d 
an

d 
su

bs
tru

ct
ur

e 
wo

rJr
 o

f t
he

 m
aj

or
 

br
id

ge
 h

as
 b

ee
n 

co
m

pl
et

ed
 a

nd
 w

or
k 

is
 li

ke
ly

 
to

 b
e 

co
m

pl
et

ed
 in

 2
00

7-
08

. 

Ea
rth

w
or

k,
 b

rid
ge

w
or

ks
 ta

ke
n 

up
. U

ke
ly

 to
 b

e 
co

m
pl

et
ed

 d
ur

in
g 

20
07

-0
8.

 

C
om

pl
et

ed
 e

xc
ep

t C
ut

ta
ck

-P
ar

ad
ee

p.
 

Ba
nk

ab
ilit

y 
st

ud
y 

co
m

pl
et

ed
. T

he
 p

ro
po

sa
l I

s 
un

de
r p

ro
ce

ss
 fo

r s
ee

kin
g 

ne
ce

ss
ar

y 
ap

pr
O

va
l. 

Th
e 

pr
op

os
al

 is
·u

nd
er

 pr
oc

es
s 

of
 a

pp
ro

va
l w

itt:t
in 

th
e 

M
ini

str
Y.

 

B
an

ka
bi

lit
y 

s~
ud
y 

co
m

pl
et

ed
. 

Th
e 

pr
oj

ec
t 

pr
~p

os
al

 h
as

 b
ee

n 
re

fe
rre

d 
to

 t
he

 M
in

is
try

 o
f 

An
an

ce
 fo

r s
an

ct
io

n 
w

hi
ch

 .is
 a

w
ai

te
d.

 

B
an

ka
bl

lit
y 

st
ud

y 
co

m
pl

et
ed

. 
Th

e 
pr

oj
ec

t 
pr

op
os

al
 h

as
 b

ee
n 

re
fe

rre
d 

to
 t

he
 M

in
is

try
 o

f 
An

an
ce

 fQ
r s

an
ct

io
n 

w
hi

ch
 is

 a
w

ai
te

d.
 

'" ... C
I , i' iJ ~ -I ~
 I " I I 



·921 Written AnsW8t:5 AGRAHAYANA 16, 1928 (SAKA) to Questions 322 

{Eng/ish1 

Air Services from Surat Airport 

2431. DR. VAlLABHBHAI KATHIRIA: 

SHRI KASHIRAM RANA: 

SHRI VIKRAMBHAI ARJANBHAI MADAM: 

SHRIJASHUBHAIDHANABHAIBARAD: 

SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the operation of civil carrier Air Deccan 
has been stopped abruptly at Surat Airport since July, 
2005; 

(b) if so, the reasons therefor; and 

(c) the steps taken/proposed to be taken to provide 
air services of public/private airlines from Surat Airport? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUL PATEL): (a) to (c) Air 
Deccan has informed that they have suspended operations 
w.e.f. 21st JulY,200S due to cancellation of flights on 
account of poor visibility during winter, water logging in 
monsoon and non-availability of Navaids. Air Deccan has 
informed that when the upgradation of airport work at 
Surat is completed, they have plans to reconsider Surat 
operations depending on the market conditions. The 
Government has laid down route dispersal guidelines with 
a view to achieve better eregulation of air transport 
aero ... JekingjAlo account the need tor air transport 
servioesofdilferent regions of the country Including North-
East region. It is, however, up to the airlines to provide air 
services to specific places depending upon the traffic 
demand and commercial viabifity. As such, the airlines 
are free to operate anywhere in the country subject to 
compliance of route dispersal guidelines issued by 

Government. 

Air Services to Karnataka 

2432. SHRIG.M. SIDDESWARA: Will the Minister 

of CIVIL AVIATION be pleased to state: 

(a) whether the Government has received proposals 
from the Government' of Kamataka ~arding expansion 

and improvement of air services in view of the vast potential 
of development of industries and tourism In Kamataka; 
and 

(b) if so, the details thereof and the action taken on 
these proposals? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL): (a) and (b) Yes, 
Sir. The Government has received request from the State 
Government of Karnataka for starting air services between 
Mangalore and Middle East and also for the development 
and expansion of the airports at .Mangalore, Hubli, 
Belgaum and Mysore. According to the State Government, 
some airlines have shown interest to start new services 
through these airports. 

Works relating to expansion of facilities at M8ngaJore, 
Hub/i Belgaum and Mysore airports have been initiated. 

Utilisation of Technologies 
Developed by DRDO 

2433. SHRI REWATI RAMAN SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) the details of technologies developed by Defence 
Research and Development Organisation (DRDO) 
alongwith the details of technologies that have either been 
commercialised or put to use for defence purposes in the 
last few years; 

(b) whether some of the technologies developed by 
DRDO have notbeenutlliseq; 

(c) if so, the reasons therefor; 

(d) whether the Government proposes to review its 
policy in this regard; 

(e) if so, the details thereof; and 

(f) the efforts being made by the Government to 
ensure that the technologies developed are put to use? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) Defence Research and Development Organisation 
(DRDO) undertakes projects in the areas of high 
technology and complex systems, like electronic warfare, 
radars, communication, missiles, combat aircrafts, combat 
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vehicles and engineering, naval systems, composite 
materials, etc., which are exclusively put to use for Defence 
Services. While technologies developed by DRDO in the 
field of food, medicines, water purification, insecticides, 
etc., are commercialised along with its use by Defence 
Services. 

(b) No, Sir. 

(e) Does not arise. 

(d) No, Sir. 

(e) and (f) Does nOt arise. 

12.00 hrs. 

[English} 

SHRI KHARABELA SWAIN (BaJasore):* ... 

MR. SPEAKER: That is not to be recorded. 

... (Interruptions) 

MR. SPEAKER: I seek your protection. 

... ( Interruptions) 

MR. SPEAKER: If your leaders come, I win show 
about every Question as to which Parties were allowed. 

... (Interruptions) 

MR. SPEAKER: I can reject this type of allegation 
with all the emphasis. This is too much. 

... (lntef1lJptions) 

SHRI KHAAABELA SWAIN (BaJasore): Sir, we are 
not getting the opporrunity .... (lnterruptions) 

MR. SPEAKER: Nothing is to be recorded. 

(Interruptions)"" ... 

MR. SPEAKER: I will request your leader to come. I 
will show every Question. 

... (Interruptions) 

"Expunged as ordered by the Chair. 

""'Not recorded 

MR. SPEAKER: I invite the hon. Leader of the 
Opposition and the hon. Deputy Leader of the Opposition 
to come to me. I will show every Question as to how many 
Member have asked supplementaries. 

... ( Interruptions) 

MD. SALIM (Calcutta-North East): Sir, this is 
disgraceful. ... ( Interruptions) 

MR. SPEAKER: I would like to have the response of 
the hon. Members to such allegations. 

. .. ( Interruptions) 

MR. SPEAKER: I totally reject your allegation. 

SHRI RUPCHAND PAL (Hooghly): Sir, what he is 
alleging is not correct ... (lnterruptions) 

MA. SPEAKER: I cannot carry on like this. 

...( interruptions) 

MR. SPEAKER: Silence please . 

Now, Paper to be laid on the Table. 

. .. ( Interruptions) 

12.02 h ... 

PAPERS LAID ON THE TABLE 

THE MINISTER OF DEFENCE (SHRI A.K. 
ANTONY): I beg to lay on the T~ 

(1) A copy each of the following papenI (HindI and 
English versions) under sub-section (1) of 
section 619A of the Companies Al:t, 1956:-

(a) (i) Statement regarding Review by the 
Government of the working of the. Bharat 
Dynamics Limited, Hyderabad, for the year 
2005-2006. 

(ii) Annual Report of the Bharat Dynamics 
Limited, Hyderabad, for the year 2005-
2006, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library. See No. LT 521912006] 



325 Papets Laid AGRAHAYANA 16,1928 (SAKA) Papers L.aid 326 

. (b) (i) Statement regarding Review by the 
Government of the working of the 
Hindustan Aeronautics Umited, Bangalore, 
for the year 2005-2006. 

(ii) Annual Report of the Hindustan 
Aeronautics Umited, Bangalore, for the year 
2005-2006, along with Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

[Placed in Ubrary. See No. LT 522012006] 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAY): I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under section 13 of the 
National Commission for Minorities Act, 1992:-

(i) The Annual Report of the National 
Commission for Minorities, for the year 
2002-2003. 

(ii) The action taken memorandum on the 
recommendations contained in the report 
for the year 2002-2003. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Ubrary. See No. LT 522112006] 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBlIC ENTERPRISES (SHAI SONlOSH MOHAN DEV): 
I beg to lay on the Table a copy each of the following 
papers (Hindi and English versions) under sub-section 
(1) of section 619A of the Companies Act, 1956:-

(1) Statement regarding Review by the Govemment 
of the working of the Bharat Heavy Electricals 
Umited, New Delhi, for the year 2005-2006. 

(2) Annual Report of the Bharat Heavy Electricals 
Umited, New Delhi, for the year 2005-2006, 
aJong with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

[Placed In Ubrary. See No. LT 522212006] 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the South Central Zone 
Cultural Centre, Nagpur, for the year 2003-
2004, along with Audited Accounts. 

(2) 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the South Central Zone Cultural Centre, 
Nagpur, for the year 2003-2004 

Statement (Hindi and English versions) 
showing reasons for delay in laying the 
papers mentioned at (1) above. 

[Placed in Ubrary. See No. LT 522312006] 

MR. SPEAKER: Shri Subodh Kant Sahay-not 
present. 

This is very wrong. The hon. Minister should have 
been present. 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI NARANBHAI RATHWA): I beg to lay 
on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619 A of the Companies Act, 1956: 

(a) (i) Review by the Government of the working 
of the Container Corporation of India 
Umited, New Delhi, for the year 2005-2006. 

(ii) Annual Report of the Container Corporation 
of India Umited, New Delhi, for the year 
2005-2006, along with Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

[Placed in Ubrary. See No. LT 522512006] 

(b) (i) Review by the Government of the working 
of the Konkan Railway Corporation Urnited, 
New Delhi, for the year 2005-2006. 

(iI) Annual Report of the Konkan Railway 
Corporation Umited, New Delhi, for the year 
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[Shri Naranbhai RathwsJ 

2005-2006, along with Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library. See No. LT 522612006] 

(c) (i) Review by the Government of the working 
of the Indian Railway Finance Corporation 
Limited, New Delhi, for the year 2005-2006. 

(it) Annual Report of the Indian Railway 
Fmance Corporation Limited, New Delhi, for 
the year 2005-2006, along with Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. LT 522712006] 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Railway Sports 
Promotion Board, New Delhi, for the year 
2005-2006, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Railway Sports Promotion Board, 
New Delhi, for the year 2005-2006. 

[Placed in Library. See No. LT 522812006] 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY JNDUS-
,1JUES ANPPUSUCENTERPftlSES (SHRIMATI KANTI 
$lNGH):J beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
Engfish versions) under sub-section (1) of 
section 619A of the Companies Act, 1956-

(a) (i) Statement regarding Review by the 
Government of the working of the 
Engineering Projects (India) Limited, New 
Delhi, for the year 2005-2006, 

(ii) Annual Report of the Engineering Projects 
(India) Limited New Delhi, for the year 
2005-2006, along with Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

(iii) '. Statement (Hindi andEngrlSh versions) on 
the comments' on the Auditors and 
Comptroller and Auditor General of India 
on the Annual Report ot the Engineering 
Project (India) Limited, New Delhi, tor the 
year 2005-2006. 

[Placed in Ubrary. See No. IT 522912006] 

(b) (i) Review by the Government of the working 
of the Hindustan Paper Corporation 
Limited, Kolkata. and its subsidiaries for the 
year 2005-2006. 

(ii) Annual Report of the Hindustan Paper 
Corporation Limited, Kolkata, and its 
subsidiaries for the year 2005-2006, along 
with Audited AccountS and comments of the 
Comptroner and Auctltor-General thereon. 

[Placed in Ubrary. See No. LT 523012006] 

(c) (i) Statement regarding Review by the 
Government of the working of the Sharat 
Bhari Udyog Nigam Umited, Koikata, and 
its subsidiaries for the year 2005-2006. 

(ii) Annual Report of the Bharat Bhari Udyog 
Nigam, Limited, Kolkata, and its 
subsidiaries for the year 2005-2006, along 
with Audited Accounts and comments of the 
Comptroller and Auditor GeneraJ thereon. 

[placed in library. See No. IT 5231!2006] 

(-d) ·'OF ,Statem&nt'r.rdMg:~_<by the 
GGverntnent :of .tb'f'w~->tjf\the 
InstrumentationUrriited, Kota;. for'1he )l88r 

2005-2006. 

(e) 

(ii) Annual Report of the Instrumentation 
Umited, Kola, ·for the year 2005-2006, along 
with Audited Accounts and comments of the 
Comptroller and AudJtor General thereon. 

[Placed in Library. See No. LT 523212006] 

(i) Statement regaidil'\~ Review by the 
Government of 'the working of the 

. Hlndustan CableS Limited. KOIkata, for the 
year 2005-2006. 
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?:.' 

(ii) Annuai Report of the Hindustan Cables 
limited; Kolkata, for the year 2005-2006, 
along with Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed in Library. See No. LT 523312006] 

(1) (i) A copy of the Review by the Government 
ot the working of the National Bicycle 
Corporation of India Limited, Mumbai, for 
the year 2005-2006. 

(ii) Annual Report of the National Bicycle 
Corporation of India Limited, Mumbai, for 
the year 2005-2006, along with Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. LT 523412006] 

(g) (i) Statement regarding Review by the 
Government of the working of the Cement 
Corporation of India Limited, New Delhi for 
the year 2005-2006. 

(ii) Annual Report of the Cement Corporation 
of India Limited, New Delhi, for the year 
2pD5-2006, along with Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

,.~ in Library. See NO.,LT 523512006] 
~ , ,:. \' .. . . 

:, '(2),<", "(JFJfeoW6t1he;"'AnntI8f 'Report (HlnCI' and 
'. "I:nglfth' version,) of the Automotive 

Research Association of India, Pune, fOr 
the year 2005-2006, along with Audited 

Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Automotive Research 
Association of India, Pune, for the year 

2005-2006. 

[Placed in Library. See No. LT 523612006] 

12.03 hrs 

MESSAGE FROM RAJYA SABHA 

AND 

BILL AS PASSED BY RAJYA SABHA 

[English1 

SECRETARY-GENERAL: Sir, I have to report the 
following message received from the Secretary-General 
of Rajya Sabha-

"In accordance with the provisions of rule 111 of the 
Rules of Procedure and Conduct of Business in the 
Rajya Sabha, I am directed to enclose a copy of the 
English and Foreign Languages University Bill, 2006 
which has been passed by the Rajya Sabha at its 
sitting held on the 5th December, 2006.· 

2. Sir, I lay on the Table the English and Foreign 
Languages University Bill, 2006, as passed by Rajya 
Sabha on the 5th December, 2006. 

12.03% hrs. 

PUBLIC ACCOUNTS COMt'",1 rrEE 

Thirty Third and Thirty Fifth Report 

{TtaMlationJ 

PROF. VIJAY KUMAR MALHOTRA (So~DeIhi): 
'Sir, I· beg to present the following Reports (Hindi and 
English versions) of the Public Accounts Committee 

(2006-2007): 

(1) Thirty-third Report (14th lok Sabha) on 
"Injudicious Waiver of Demurrage Charges·. 

(2) Thirty-fifth Report (14th lok Sabha) on Action 
Taken on 12th Report of PAC (14th Lok Sabha) 
on "Allotment of Land to Private Hospitals 
and Dispensaries by Delhi Development 
Authority" . 
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12.03~ hrs. 

COMMITIEE ON MEMBERS OF PARLIAMENT 
LOCAL AREA DEVELOPMENT SCHEME 

Thirteenth Report 

[Translation] 

SHRI PRASANNA ACHARYA (Sambhalpur): Sir. I 
beg to present the Thirteenth Report (Hindi and English 
versions) of the Committee on Members of Parliament 
Local Area Development Scheme (2006-2007). 

12.04 hrs. 

CAlliNG ATIENTION TO MATIER OF 
URGENT PUBLIC IMPORTANCE 

Need for harmonious functioning of three organs of 
the State Le. Legislature, Judiciary and Executive 

[EngHsh] 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I call 
the attention of the Minister of Law and Justice to the 
following matter of urgent public importance and request 
that he may make a statement thereon: 

"The need for harmonious functioning of three organs 
of the State i.e. Legislature. Judiciary and Executive.· 

*THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Sir. the powers of the three organs of the 
State, i.e., the Executive. the Legislature and the Judiciary 
have been elaborately provided for in various provisions 
of the Constitution of India. Part V of the Constitution 
deals for the Union and Part VI deals for the States. The 
provisions have built-in checks and balances. The 
Constitution establishes parliamentary form of 
Government, in which the Executive is responsible to the 
etected Legislature. Subject to the fundamental rights, the 
Legislatures have all the legislative powers, including the 
amendment to the Constitution; which of course, is further 
limited by the principles of basic structure. The Judiciary 
interprets the Constitution and acts as its guardian by 

'Placed in Library. See No. IT 523712006. 

keeping all authorities-legislature. executive, 
administration. judicial and quasi-judlcial--within bounds. 
Each one of the organs is accountable in one form or the 
other. The checks and balances are functioning in hafmOnY 
for the common goal of the good of the people. who are 
the framers of the Constitution. 

After coming into force of the Constitution. all ·the 
three organs of the State have, by and large. functioned 
within their determined sphere demarcated by the 
Constitution. It is a matter of pride for aH of us that our 
democracy is vibrant and alive. 

SHRI GURUDAS DASGUPTA: Sir. I must confess 
that the hon. Minister has given a lame-duck statement. 
The problems that the country is facing. the problems and 
concerns which have been fully expressed in this House 
are not reflected in the statement or the submission that 
the hon. Minister of Law and Justice has given just now to 
the House. 

Sir, with your kind permission. let me take a legalistic 
view of the issue 'harmonious functioning of Judiciary. 
Legislature and Executive'. A society is govemecl by law 
and the supremacy of law is well established if the law is 
treated to be an instrument for social change. When the 
Indian Constitution was being drafted. the Founding 
Fathers were confronted with the perspective of 
emancipating millions of people, crores of people who 
have been victims of illiteracy. injustice. hunger and under-
dsvelopment during the British Rule. Dr. Ambeclker, the 
author of the Indian Constitution. had very categorically 
stated that political democracy is meaningless if social 
democracy and economic democracy are not there. indian 
Constitution recognises the supremacy of people. 

The centrality of the wheel of law is best expressed 
in the Preamble of the Indian Constitutions wherein it is 
stated that "We, the People of Indla •... do hereby adopt. 
enact. and give to ourselves this Constitution." Therefore. 
the Constitution recognises. rather is based upon the 
concept of sovereignty of the people and the primacy of 
the sovereignty of the people is beyond any doubt. 
Therefore, the three organs of the State should act and 
be guided by law and not act in an arbitrary way and 
unlawful way so that millions of people can obtain the 
protection of law and equity is there in their rights and 
duties. 
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Sir, Parliament, of which we are all dignified 
Members, is elected by the people. I have been talking of 
the sovereignty of the people. Members of Parliament are 
elected by the people and Parliament is having the most 
representative character. That is why, Parliament has been 
given the most pre-eminent position among the organs of 
the State. Let there be no doubt about that. Parliament 
~njoys the pre-eminent position in the power structure of 
·the country, as the Founding Fathers had visualised. On 
the other hand, the Constitution is the organic law of the 
country and therefore, it is supposed to give direction to 
the three organs of the State for bringing about social and 
economic transformation. It is, again, the people who are 
in the centre stage. 

Sir, I come to the issue. If any organ of the State is 
vested with excessive power, then the foundation of 
democracy is threatened and undermined. The hon. 
Minister of Parliamentary Affairs may ki~dly listen to us 
because it is under whose jurisdiction and whose guidance 
we seek in this House .... (lnterruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHAI PAIYA RANJAN DASMUNSI): I 
do not guide him .... (lnterruptions) 

SHRI GUAUDAS DASGUPTA: He guides us, not 
Parliament. Therefore, I seek his guidance .... (/nterruptions) 

MR. SPEAKER: I think, the Minister is being guided 
by Prof. Malhotra! 

... (Interruptions) 

SHRI GURUDAS DASGUPTA: Prof. Malhotra, 
Deputy Leader of the Opposition has a more important 
role than us in the House to bring the House in proper 

perspective. 

If excessive power is vested with any organs of the 
State, then, everybody would say that foundation of 
democracy is undermined. All of us would agree as to 
what is the remedy. Remedy is blending of checks and 
balances of different functions of the organs of the State. 
The Concept of separation of power is the most effective 
safeguard against any anachronism that may crop up. 
Parliament being supreme in the making of law and being 
the supreme law-making body is called u~n to initiate 

and carry forward the process of social transformation. 
Parliament can do the job within the framework as 
delineated by Fundamental Rights and Directive Principles 
of State Policy, which are the two important chapters of 
the Constitution. The Constitution enjoins upon all the 
organs of the State-Judiciary, Legislature and 
Executive-to be sensitive towards the problems of the 
vulnerable sections of the country. This is the legal 
background. 

What is the reality today? Let me refer to one of the 
most respected national figures in the country, the first 
Prime Minister of India, Jawaharlal Nehru. On 10th 
September, 1949, while speaking in the Constituent 
Assembly, he declared categorically-with your 
permission, I am reading out the speech-that we shall 
honour our pledge within limits, no Judge, no Supreme 
Court, no Judiciary can stand judgement over the 
sovereign will of Parliament representing the will of the 
entire community. If we go round here and there, it may 
be pOinted out. 

Many years later, after the historic speech of 
Jawaharlal Nehru in the Constituent Assembly, Justice 
Krishna lyer, another eminent Justice had categorically 
stated that court cannot act as a third chamber. With your 
kind permission, let me look into the speech of the Learned 
Judge of Supreme Court, Shri Krishna Iyer, wherein he 
had stated-I am quoting-that answers to many socio-
economic and political problems lie in Parliament. Problem 
of socio-economic nature and political nature lie in 
Parliament-I am quoting-not in the court room but in 
the ~ling booth. Hon. Minister of Law will kindly listen to 
it a little more attentively as to what Justice has further 
stated. He further stated that misplaced activism strains 
institutional resources of the court. Another Judge, Justice 
Kaiju said: I do not subscribe to the view that Judiciary is 
running the Government.· I am only quoting from the 
judgements and the statements they had made. 

Now, I come to the crux. Of late, there have been 
interventions; interventions are not limited to method of 
executive order, but interventions on issues of policy which 
are in the exclusive domain of the legislature; even they 
are brought under judicial scrutiny. There are instances 
when even the legislative intent or legislative intention is 
being subjected to judicial scrutiny. 
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MR. SPEAKER: I am sorry to interrupt you. The 
courts· are entitled to find. out the legislati'!18 intent while 
scrutinizing the law. 

SHRI GURUDAS DASGUPTA: Let me finish. Sir, you 
are an esteemed lawyer. I will bow down my head in 
deference, but let me conclude. 

MR. SPEAKER: It is a very very sensitive subject. I 
want it to be properly articulated. 

SHRI GURUDAS DASGUPTA: I will not be going 
beyond the limit which is prescribed by the annals of 
parliamentary system and parliamentary conventions. 

Again, I quote han. Justice Krishna lyer. He said: 

"In the name of judicial activism, modern day judges 
in India have abandoned the traditional role of neutral 
referee and they have increasingly resorted to tipping 
scales of justice in the name of distributive justice. 
The legitimacy of such actions needs to be critically 
apprised at the level of judicial fraternity.· 

Fali Nariman, one of the most learned jurists of our 
time says: 

"Under the constiMional scheme, social, economic 
and political aspects of justice are left to the law 
makers." 

Now, I am referring to three judges. The Supreme 
Court has given the opinion that we can speak on 
judgement, but not on the judges; and I am taking recourse 
to that The Lok Sabha, in its own wisdom, had taken 
action against a number of Members on the ground which 
Lok Sabha thought it to be proper. 

MR. SPEAKER: But that is sub judice. 

SHRI GURUDAS DASGUPTA: I am not going into 
that. 

MR. SPEAKER: Please do not go tnto that. 

SHRI GURUDAS DASGUPTA: But I am only pointing 
out one thing, that summons were against the Speaker; 
and we all know that. 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
No. There were no summons, 

SHRI GURUDAS DASGUPTA:Secondly, in the 
recent case which you have raised, on _iog ~< 
commercial complexes in Delhi. what~? The apex 
Court had appointed a Committee to overaee.the $X8CUtIon 
of the judgment. I am again referring to a judicial opinion. 

SHRILAKSHMAN SINGH (Rajgarh): How much 
more time will you give him, Sir? 

MR. SPEAKER: Another 2-3 minutes. OIherwiseal8o •. 
he is the only Member. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA: Sir; let me condude . 
... (lnterruptions) 

MR. SPEAKER: He is right; you will get another 2-3 
minutes. 

SHRI GURUDAS DASGUPTA: Sir, it is universally 
accepted; it is a judicial maxim that 1he court should refrain 
from adjudicating issues or passing judgment that would 
involve superintendence by the COUf1 itself. Prof. Malhotra 
has raised this issue in the Parliament. 

Thirdly, there was a case pending in a court, while 
WOJ1(ers and the Government employees in Tamil Nadu 
were on strike. There was a judgment. But while giving 
the judgement, a comment was made in general-not 
relating to the case at all-that there should not be strikes. 
It is to be informed that not a word was said about the 
lock outs. I am only saying that I refute the statement of 
the hon. Minister; there is lack of harmony in the functioning 
of the Judiciary. Legislative and the Executive. There is 
lack of harmony. 

MR. SPEAKER: May I take the sense of the House 
please? 

PROF. VIJAY KUMAR MALHOTRA: Before you take 
the sense of the House, we have to say something about 
it. 

MR. SPEAKER: It is not on the merits; Prof Malhotra. 
please listen to me; J want to take the Sense Of the HotJse~ 
not on thernerits. 

... (Inl8lTuplion$) 

MR. SPEAKER: Kindly listen to rrIe. You are right. 

.. . (lnterruptions) , 
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MR. SPEAKER: Hon. Members, please allow me to 
regulate. This is the trouble. 

SHRI GURUDAS DASGUPTA: Sir, I will take just 
two minutes more. 

MR. SPEAKER: I will give you later. 

Only one hon. Member. has given notice. 
SulJS8quently, I have got notices from another 11 hon. 
Members. 

... ( Interruptions) 

MR. SPEAKER: if the House so wishes, can we 
converUhis into a discussion under rule 193? 

... ( Interruptions) 

SEVERAl HON. MEMBERS: Yes. 

[Translaticm } 

SHRI MOHAN SINGH (Deoria): Mr. Speaker, Sir, 
everybody wants that a debate on this issue should be 
held ... (/nterruptions) Convert it into a discussion under 
Rut6 1 ~ ... (/nterruptions) 

[E/IgIish} 

PROF. VIJAY KUMAR MALHOTRA: Sir, I would like 
to make a request to you. This is a very sensitive matter. 
Before this matter is discussed in the House, the Prime 
Minister should call a meeting of leaders of all the parties, 
have adiscUS$ion and bring about some unanimous 
opinion about it, and then, a discussion can be held here. 

. MR. SPEAKER: it is a suggestion which you can 

make. 

... (lnterruptions) 

MR. SPEAKER: It is very appropriate. So, I wanted 
to take a common consent of the House, in view of the 

importance of the subject. 

PROF. VIJAY KUMAR MALHOTRA: This matter 
cannot be discussed under Calling Attention. It should be 
discussed in the House in a proper manner; and before 
that, the Prime Minister must call a meeting of leaders of 

all the parties. 

MR. SPEAKER: That is why, I said that I wanted to 
have the sense of the House, which is about the 
procedure-whether it could be converted into a 
discussion under rule 193. After hearing the views now, 
we can have a full-fledged discussion later, and not now. 

SHRI GURUDAS DASGUPTA: Let me conclude and 
then, you can do so. 

MR. SPEAKER: Okay, you can conclude in another 
two minutes . 

Shri Swain, I will call you. Shri Dasgupta, you will 
have an opportunity to put your views when we discuss it 
under rule 193 . 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): I 
have given a notice to discuss the very same subject 
under rule 193. Unfortunately, it was taken up under Calling 
Attention. It was on the very same subject. I have written 
to the hon. Speaker. 

MR. SPEAKER: J haw done it deliberately-you can 
make that complaint! I have done it with a delibenitely 
motive! This is the fashion! 

... ( Interruptions) 

SHRt VARKALA RADHAKRISHNAN: Sir, I do not 
know how it happened and the Calling Attention came 
up! 

SHRI GURUDAS DASGUPTA: I am concluding. 
... (Interruptions~ 

MR. SPEAKER: Prof. Malhotra, you are telling me 
this every day. Kindly sit here and decide. I will invite you 
to come and sit here . 

... ( Interruptions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Against whom 
the complaint should be made. 

MR. SPEAKER: It is done against me only. 

SHRI GURUDAS DASGUPTA: We will register 
complaint with you. 
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[English] 

MR. SPEAKER: This is what is happening in the 
House. The Chair is the target and there is no respect for 
the chair. If there is no respect for the Chair, will there be 
respect for the House? 

SHRI GURUDAS DASGUPTA: Sir, may I suggest? 
Let the Deputy Leader of the Opposition champion the 
cause of all the under-privileged Members! 

Sir, I am concluding. 

MR. SPEAKER: You can do it when discuss it under 
rule 193. 

SHRI GURUDAS DASGUPTA: Let me conclude in 
two minutes. 

I am saying that I feel concerned and the Parliament 
should feel concerned at the growing trend; and I express 
that the House should discuss this issue. I feel concerned 
because due to a number of Public Interest Litigations, 
some problems are being created, which in my opinion, 
infringes upon the right of the Parliament, the sovereignly 
of the people and the right of this House of the People. 

MR. SPEAKER: Okay, now, the sense of the House 
is that it should be converted into a discussion under rule 
193. We shall do it later. In the next SAC meeting, we 
shall fix up the date for that. 

SHRI GURUDAS DASGUPTA: Sir, I have the last 
sentence to make. 

I am extremely concerned in the way judicial over-
activism is taking place in the country. 

MR. SPEAKER: Hon. Members, as I said, we will 
decide it in the next SAC meeting; by consensus, It is 
converted and treated as a discussion under rule 193; we 
will discuss it subsequently. 

Now, there is another matter; item no. 6, Paper to be 
laid on the Table is to be taken up. The name of Shri 
Subodh Kant Sahay was called out earlier; he was not 
there; I have expressed my annoyance; he has tendered 
his apology to the House. Therefore, I call him to lay the 
paper now. 

12.25 hra. 

PAPER LAID ON THE TABLE ... Contd. 

[English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHR1 SUBODH 
KANT SAHAy): Sir, I beg to lay on the Table: 

(1) A copy of the Annual Report (Hindi and English 
wrsions) of the Paddy Processing Research 
Centre, Thanjawr, for the year 2005-2006, 
aJongwith Audited Accounts. 

(2) A copy of the Review (Hindi and English 
versions) by the Go .... rnment of the working of 
the Paddy Processing Research Centre, 
Thanjavur, for the year 2005-2006. 

[Placed in library. See No. LT 5224flOO6] 

[English] 

MR. SPEAKER: The names which have been giwn 
for this Calling Attention will be preserYed for the sake of 
Discussion under Rule 193. Of course, Parties wilt be 
entiUed to nominate their Members. 

.. . (lnterruptions) 

[Translation] 

'YOGI ADITVA NATH (Gorakhpur): Mr. Speaker, Sir, 
through you, I would like to draw the attention of the 
Government towards the inhumanely atrocities being 
meted out to Hindus in various countries of the world, 
where they are in minority. 

[English] 

MR. SPEAKER: Let there be silence in the House, 
please. 

... ( Interruptions) 

[Translation] 

'IOGI ADITVA NATH: Mr. Speaker, Sir, tome days 
back, ISKCON temple was demolished in Kazakhetan. 
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The British Parliament passed a motion in this regard and 
the British p,rir:ne, Mini,ster. also apprised the Kazakh 
President about the sentiments of HindllS, But it is 

unfortunate that neither the Parliament of India nor the 
Government gave any reaction".(lntenvptions) 

<[English] 

MR. SPEAKER: What is this going on? Let there be 
silence in the House. 

... (Interruptions) 

[Translation] 

YOGI ADITYA NATH: Mr. Speaker, Sir, the second 

case is of Bhutan. Bhutan is a neighbouring country of 
India, and India has contributed a lot for the development 
of Bhutan .... (/ntenvptions) 

[EngliSh] 

MR. SPEAKER: Hon. Member, please do not cross 

between the Chair and the Member who is speaking. 

[Translation] 

YOGI AOITYA NATH: Mr. Speaker, Sir, the situation 
in Bhutan is such that around 1.5 lakh Hindus of Indian 
and Nepali origin have been expatriated from Bhutan 
during the last 12-15 years. They are living in refugee 
camps of the UNO. They are being rapidly proselytized. 

Such news are also corning that the Governments of USA 
and Canada have formulated a scheme to rehabilitate 
them in their countries. The Government of India has not 

given any reaction in this regard. 

Sir. third incident is related to Afghanistan. Ali these 
three incidents are interlinked. The news item in this regard 
was published in the daily 'Dainik Jagran' dated 24 
November. When the US put an end to the TaliOOn rule in 
Afghanistan, India played a major role in the reconstruction 
Of Afghanistan and that cooperation is continuing till date. 
But citizens of Indian origin, Hindus and Sikhs living over 
there are being meted out an inhuman treatment. The 

citizens are distres.::'; v • .::r there, because it has become 
impossible for tn~m to n'W~ .. _ .oJ w" 'v .. ..;". Taliba~ 

miscreants have forGElfully taken possession of their 

houses and businesses, but it is very unfortunate that 
Government of India has not given any reaction in all 
these matters. Sir, through you,l would like to request 
that. ... ( Interruptions) 

{English] 

MR. SPEAKER: It is a matter of Afghanistan. What 
can we do? 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
Mr. Speaker, Sir, on the lines of the resolution passed by 
the British Parliament regarding the incident which 
occurred in Kazakhstan .... (/nterruptions). Government 
should give their response in this matter .. ,,(lnterruptions) 

MR. SPEAKER: An hon. Member from your party is 
speaking. [English] He has mentioned it. 

... (lnterruptions) 

MR. SPEAKER: Your party Member is speaking. I 
have allowed him. 

. .. (Interruptions) 

[Translation] 

YOGI ADITYA NATH: Mr. Speaker, Sir, Government 
of India should clarify their stand and on the Hnes of the 
resolution passed by the British Government to express 
their reservations about the issues of Kazakhstan, Bhutan 
and Afghanistan, Parliament of India should also express 
its reservations by passing a similar resolution. 

Sir, where do that leave the Hindus if similar kind of 
atrocities were committed on citizens of Indian origin and 
the Hindu minorities? 

[English] 

MR. SPEAKER: Thank you, Shri Aditya Nath Yogi 
for your kind cooperation. 

[Translation] 

The following hon. Members have associated 
themselves with this issue. Shri Ganesh Singh, Sttri 
Rakesh Singh, Shri Virendra Kumar, Shrimati Karuna 
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(Mr. Speaker] 

Shukla, Shri Pralhad Joshi, Shri Avinash RBi Khama, 
Shri Krishna Murari Moghe, SM Ramswaroop KoIi. 

.. . (/nterruptions) 

PROF. VLJAV KUMAR MALHOTRA: Mr. Speaker, Sir, 
Government should give its response in this matter 
.... (/nterruptions) [English1 Sir, the Government can give 
its reaction ... (/nterruptions). 

MR. SPEAKER: Not now. 

12.26 hrs 

SUBMISSIONS BY MEMBERS 

(I) Re: Recognition of Sikkim Manipallnatltute 
of Medical Sc:iencas by MedIcal Council of 
lnelia (IICI) 

SHRI NAKUL DAS RAI (Sikkim): I would like to bring 
one important issue to the kind attention of the 
Government. Gross injustice is being meted to numerous 
prospective doctors and students of Sikkim Manipal 
Institute of Medical Sciences under the Sikkim Manipal 
UniY8l"Sity. 

MR. SPEAKER: This is a matter I would like the 
Government to take note of. 

SHRI NAKUL DAS RAI: Sir, all this is due to the 
irrational decision of the Medical Council of India in not 
recognizing the Institute, which was established in the 
year 2001. The Institute has made a number of 
subnissions to the Union Ministry of Health as well as 
the Prime Minister. the Cabinet Secretary and the Health 
Minister. The Chief Minister of Sikkim had spoken to the 
Prime Minister twice on the issue. How can MCI not offer 
recognition to Sikkim Manipallnstitute of Medical Sciences 
even after giving recommendation to the Centre allowing 
the Institute to admit students since 2OO1? 

I want to bring to your kind notice the plight of the 
first batch (2001 batch) of the students of MBSS of Sikkim 
Manipal Institute of Medical Sciences. Till date, the MCI 
and the Union Ministry of Health have not recognized the 
MBBS degree issued by the Sikkim Manipal Univel$ity 

and not given provisional registration to the first batch of 
its medical graduates, who passed out In March 2006. 

The Union Ministry of De\IeIopment of North East 
Region and Director, Medical Education (Government of 
India) came to the rescue of the students by directing the 
MCI to visit the institute with regard to recognition and 
registration. The visit took place in the first week of 
September this year and Sikkim Manipal Institute of 
Medical Sciences and Government of Sikkim tried their 
leval best of meet the requirement of the Mel. 

Sikkim, being a small hilly State and sparsely 
populated, its patient load cannot be compared to any 
hospital of plain areas or bigger cities. Therefore. the 
present criterion of patient load by Mel should not be the 
yardstick for recognizing Sikkim Manipal Institute of 
Medical Sciences. However, If the MCI recognizes 1he 
MoU between Sir Thondup Namgyal Memorial (STNM) 
and Sikkim Manipal University, this issue of patient load 
is addressed, as the total number of patients. 

1'tl& Union Health Ministry and the Government of 
Sikkim have recognized the MoU signed between STNM 
hospital and Sikkim Manipal University (for the patient 
load and faculty of the Medical Institute), which are primary 
criteria for recognition of a Medical College byMCI. 

MR. SPEAKER: Vou haw made your point 

SHRI NAKUL DAS RAI: TherefOre, MCI should 
recognize Sikkim Manipallnstitute of Medical Scia1ces at 
the earliest keeping in mind the future of the students as 
the institute fulfils an the criteria. 

MR. SPEAKER: I have already requested the 
Government to take note of it. 

SHRI NAKUL DAS RAJ: This issue is tmportant 
concerning the future of hundreds of students. 

TH.E MINISTER OF PARUAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): 
Sir, I will bring the matter to the notice of the concerned 
Minister. 

MR. SPEAKER: He has already reaponded. 
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12.32 hr •• 

(H) Re: Shortage of fertHlzera in the country 

[Translation} 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir, there is an extreme shortage of fertilizers in the country. 
At the very beginning of the session, an hon. Member of 
my party Shri Rewati Raman Singh had raised this issue 
in the House. Besides this, MPs from Rajasthan had also 
met Prime Minister and they had a discussion with him 
regarding the shortage of fertilizers in Rajasthan. Rabi 
Crops have been affected to a large extent by the crisis 
created by the shortage of fertilizers in the whole country. 
This time, an additional 17 per cent of wheat has been 
sown in the entire country. We often talk about the need 
to protect and encourage agriculture, it grieves me a lot to 
note that an approach of negligence is followed even in 
regard to materials required for production and there is 
no arrangement in place for it. We need their protection. 
This House is meant for resolving the issues of the people 
and there by providing relief to people. But even after 
repeatedly taking up the matter in the House, Government 
do not react in a manner as is expected of it. Fertilizer 
units are lying closed. In this very House, the Minister of 
Chemicals and Fertilizers Shri Ram Vilas Paswan had 
given a'n assurance that the steps would immediately be 
taken to reopen the said units. But it appears that 
Government is not serious about reviving them. 

[English} 

MR. SPEAKER: You only mention the matter. There 
cannot be a debate. 

[Translation} 

SHRI RAMJI LAL SUMAN: I will conclude in two 
minutes. The contribution of Uttar Pradesh is 35 
percentage in the gross wheat production in India. 259.9 
lakh metric tonnes Rabi foodgrains were produced during 
the year 2005-2006 and the target of 307.881akh metric 
tonnes production has been fixed for 2006-2007. What I 
mean is that compared to the last year there is a need for 
more fertili.i.L: .. ,;,;s time. 

Mr. Speaker, ~Ir, In connection with the shortage of 
fertilizers, the Chief Secretary, Uttar Pradesh, Agriculture 

Minister of Uttar Pradesh and the Chief Minister of Uttar 
Pradesh has repeatedly written to the Government of India 
stating that there is a crisis of fertilizers in U.P. and as a 
result of that the crops are getting affected. I am extremely 
sorry to say that despite regular letters from Government 
of Uttar Pradesh, Central Government has not taken any 
meaningful initiative in this direction, railway racks have 
not been provided. The hon. Minister of Chemicals and 
Fertilizers is present here. What are the steps being taken 
by the Central Government to resolve the shortage of 
fertilizers in Uttar Pradesh? 

SHRI JASWANT SINGH BISHNOI (Jodhpur): Mr. 
Speaker, Sir, I associate myself with the urgent matter of 
public importance raised by hon. Shri Ramji Lal Suman. 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): Sir, I will send him the reply 
later . .... (lnterruptions) 

[Translation] 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, the 
hon'ble Minister is ready to give reply. 

[English] 

MR. SPEAKER: He has said that he will send you 
the reply. 

.... ( Interruptions) 

MR. SPEAKER: If you do like this, I will adjourn the 
House and go away. 

.... (lnterruptions) 

MR. SPEAKER: Nothing will be recorded except that 
the Minister has agreed to supply him the information. 

(Interruptions)· ... 

MR. SPEAKER: Shri M.P. Veerendra Kumar. 

. ... ( Interruptions) 

'Not recorded 
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[Translation} 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, the 
Minister Sir wants to speak. 

MR. SPEAKER: He win not be allowed to speak now 
[English] There are 55 notices and every hon. Member 
wants a reply immediately. [Translation) A statement will 
be send to you, he himself has said so. 

.... (/nterruptions) 

{English} 

SHRI M.P. VEERENDRA KUMAR (Calicut): Sir, I 
would like to bring to the notice of the House that the 
harvest season for cardamom (August-January) and 
pepper (December-March) is on. Increased global 
production and clandestine imports from Guatemala 
caused average domestic price of cardamom to fall from 
Rs. 623 per kilogram in 2001-02 to Rs. 224 kilogram in 
2005-06. Estimated cardamom production in 2006-07 
would be around 10,000 metric tones which is 35 per 
cent decline compared to last year. Retail selling price is 
invariably about four times the value realized by farmers. 

Pepper production has declined in the districts of 
Wayanad, Idukki and elsewhere due to disease and 
drought. Yield this year is expected to be around 50,000 
metric tones compared to 70,000 metric tones last year. 
Both are now traded in the futures market subject to 
manipulation by speculators, stockists and processors. 
Pepper futures fell below international prices during 
October, 2006 even though market fundamentals were 
strong and there was tight supply position. As prices will 
fall during harvest season, such trading will further depress 
prices. To remedy this, alternate model of market 
intervention is necessary to secure remunerative prices 
for farmers. 

The Government must announce a benchmark price 
prior to harvest which may be at least Rs. 150 per kilogram 
for pepper and Rs. 500, Rs. 400 and Rs. 350 per kilogram 
of cardamom tor highest. second and awrage grades 
respectively. 

Similar intervention is necessary in the interest of 
coffee and areca nut farmers also. 

[Translation] 

PROF. RASA SINGH RAWAT(Ajmer): Mr. Speaker, 
Sir, the wheat which is being sold through fair price 
foodgrain shops under the public distribution system· In 
Rajasthan is not fit for consumption. The noti made out of 
the said wheat has got no taste. The same wheat is being 
supplied through FCI for various schemes like mid-day-
meal scheme, work for food scheme and drought relief 
schemes. This has made the people anaggriewd lot. 
Similar complaints are being received from other states 
of the country. On enquiring, it came to our knowledge 
that this rotten and decayed wheat lacking any nutrition 
has been imported by the Government of India from 
Australia and other countries. Through you, I urge the 
Government of India to conduct an effective scientific 
examination to find out whether it is fit for consumption or 
not before sending it to various States. Along with this, 
Central Government should supply wheat to the various 
States as per the demand made by them under the Public 
Distribution System. A littte time. back, .quantity of wheat 
allotted for BPL and APL has been curtailed. Now owing 
to the price-rise. people want to purchase wheat through 
fair price food grain shops. 

Therefore, my submission is that the Government 
should ensure that everyone gets adequate and good 
quality foodgrains. 

{English] 

SHRIMATI ARCHANA NAYAK (Kendrapara):Hon. 
Speaker, Sir, I would like to bring the following matter for 
the consideration of hon. Minister of Agriculture. 

Our farmers have to pay a heavy price on account 
of destruction of their agriculture and livestock. Frequent 
floods and droughts have rendered our farmers helpless 
and clueless. It destroys their standing cr~s and the 
livestock. 

In order to earn their livelihood by way of inwstlilg 
in agriculture, farmers take loans at heavy interest from 
whatever sources they can. But frequent loss of crops 
and livestock made the farmers helpless and unable to 
repay their loans to the moneylenders. Suicides amongst 
the farmers have become the order of the day. Farmers 
have not only been victimized by natural calamities but 
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also by the Government by not procuring their surplus 
produce. 

I therefore, urge upon the Government to introduce 
an Agricultural Insurance Scheme to compensate the 
farmers during calamities. All crops should be covered 
under the Scheme instead of the present system of 
conSidering only selected crops. Similarly, instead of 
treating the block as a unit, panchayat should be treated 
as the basic unit for the purpose of insurance scheme. 
This step will go a long way in preventing the farmers 
from committing suicides. 

SHRI REWATI RAMAN SINGH (Allahabad): Sir, this 
issue has been raised many a time in the House and you 
had drawn the attention of the Government towards it. It 
is Quite unfortunate that the NDA Government, during its 
tenure, created the Ministry of Disinvestment. And since 
UPA Government has come to power, it is bent upon 
closing all the PSUs. Hindustan Cables has its factories 
at three places, namely Roop Narayanpur; Naini, 
Allahabad and at Hyderabad. To my utter surprise, the 
Government has not yet taken any decision for its revival, 
though it has been in power for the last three years. If 
UPA Government follows the policy of NDA Government, 
it would meet the same fate. 

As many a PSUs have been merged, so I request 
for its merger either into Rail Tel or BSNL. the OOn .• Minister 
of Communication is sitting here ... : 

[English] 

MR. SPEAKER: Please do not say that. 

[1ianslation] 

SHRI REWATI RAMAN SINGH: Sir, we are sorry. 

(English] 

MR. SPEAKER: That portions will be expunged. 

[Translation] 

SHRI REWATI RAMAN SINGH: We even met the 
hon. Prime Minister under the leadership of Shri Basu 

"Not recorded 

Deb Acharia. He assured that if the proposal is received, 
the Government would revive it. I spoke to Kanta Singhji 
too. I had asked her to visit Allahabad. But. Sir. in this 
Government who has the time to go there. 

Sir. Naini Optical Fibre is located in Allahabad. In 
this segment. it is the only public sector undertaking and 
there is a great demand for optical fibre cables. There are 
210 employees in the said factory, who are in the age 
group of 35 to 40 years. For its transport department, 
water and power supply has been disconnected. How a 
security personnel can ensure security there? They are 
not being paid salary for the last three years, even transport 
allowance is not provided. 

Sir, I would request the hon. Minister to make a 
statement on this issue urgently and initiate action for its 
revival. 

(English] 

MR. SPEAKER: Shri Basu Deb Acharia. you can 
only associate your name with him. 

.. .. (lnterruptions) 

SHRI BASU DEB ACHARIA (Bankura): I want to 
associate with him ..... (lnterruptions) 

MR. SPEAKER: Only his name will be recorded. 

.... ( Interruptions) 

MR. SPEAKER: Nothing will be recorded. 

(lnterruptions)* ... 

MR. SPEAKER: All Ministers should listen to what Is 
being said. 

. .. (lnterruptions) 

SHRI BASU DEB ACHARIA: Shri Maran is sitting in 
the House. He knows the problem. So, he should respond. 
. .. (Interruptions) 

MR. SPEAKER: Will you please take your seat? 

... . (lnterruptions) 

"Not recorded 
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[Tl8ns1ation} 

SHRI REWATl RAMAN SINGH: Mr. Speaker, Sir, the 
hon. Minister should respond. 

MR. SPEAKER: All ttl9 hon. Ministers are present 
here. 

SHRI SUBODH MOHITE (Ramtek): Mr. Speaker, Sir, 
I would be thankful to the hon. Prime Minister who, with a 
view to check the incident of suicide by farmers gave a 
package to the farmers of Vidarbha region, though I would 
go into its details as all the details pertaining to it have 
been provided to me in the reply to my unstarred question 
replied day before yesterday. I would ask the hon. Prime 
Minister to reveiw the package as the package has failed 
to meet its objective. He announced the package to check 
suicide by the farmers, but is got leaked and it failed to 
check suicide, rather it triggered its rate. It will haw to be 
reviewed drastically. 

My main demand was waving off of loans, which 
has not been done. First of all, I would request the 
Gowrnment to write off their loans. 

Secondly how the hon. Prime Minister can 
segmentise a suicide torn area. 11 districts are affected 
by it, so, how can he announce package for only 6 t:istricts? 
Farmers haw committed suicide in remaining t:istricts also. 
Has their life got no value? Remaining districts should 
also be inducted. They should be provided immediate relief, 
as their children are dying of hunger. Therefore, I urge the 
hon. Prime Minister to review the package and they should 
be provided foodgrains free of cost at least for five years. 
. .. (lnterruptions) 

[English] 

MR. SPEAKER: A number of 55 Members have given 
notices. You better decide whom to call. 

.. .. (Interruptions) 

MR. SPEAKER: You decide yourself. I am trying to 
find out which are more important issues. That is why I 
haw allowed three important matters. 

. .. (Interruptions) 

MR. SPEAKER: Shri Rajagopal, is raising a very 
Important issue. It is about the disabled persons. 

.. .. (Intenuptions) 

SHRI L. RAJAGOPAL (Vijaywada): Sir, I would like 
to raise a wry important matter ..... (/nterruptions) 

An instance of discrimination came to fight. ShriMani 
Ram Sharma, a successful civil service candidate, was 
denied the lAS cadre for the second time. The A!NlSOn 

given is that he is completely deaf; hence, he cannot apply 
for the lAS. But his contention is that he can function just 
as well as any other hearing impaired person. He was 
also qualified in the Civil Services Exam in 2004 and 
ranked 227. It qualified him for a place in the Indian 
Rewnue Service. But, as a disabled candidate, he was 
eligible for the lAS. He was not giwn lAS in 2004 saying 
that he was not eligible. l.a$t year, In 2005, he cleared the 
Civil Services examination again. This time he ranked 378 
and under the disabilities quota, he stili qualifies for the 
lAS. This time also he was denied lAS. But instead, he 
got the Indian Post the Telegraph Accounts Service 
because of his hearing impairment. But, surprisingly, a 
person eight ranks lower than him has been given the 
lAS ..... ( Interruptions) 

MR. SPEAKER: It is a wry important issue. The 
hon. Members have no patience tolist8n to him. 

.. .. (lnt8l11lptions) 

[Translation} 

MR. SPEAKER: The hon. Member is speaking 
about disabled persons. You listen to him . 

SHRI L. RAJAG(l;-~. The second example Is that 
of Shri Sridhar from Tamil Nadu who has two arms but no 
legs. He got 400th rank in 2005 Civil Services Examination. 
Going by his rank and disabifrty quota, he should get Indian 
Telecom Services. But he was not sefected on the basis 
of 'functional classification. Functional classification is 
essentially the disability level permissible for a Service. In 
Sridhar's case, the functional lewl prescribed for the 
service he applied for Is one arm andona leg. That is to 
say, if you have an arm and a leg, you are eligible for ITS 
cadre. This is the rule. But there Is no logic behind this . 
... ( Interruptions) 



353 AGRAHAYANA 16,1928 (SAKA) 354 

Sir, in the disabled quota of each Service, there are 
different specifications in the functional classification. For 
instance, in lAS, the functional classification for locomotor 
disability is both arms, one leg, one arm, both legs, etc., 
meaning the service is open for people without both arms 
or with both arms affected, without one leg or arm or 
people suffering from muscular weakness. So, how a 
person who cannot use either arm is more eligible for lAS 
than a person without the use of both legs seems beyond 
immediate comprehension. At the same time, it is also 
beyond one's imagination how a person who has no legs, 
but can use both arms is less eligible for Group 'A' 
Accounts Service than for the far lesser Service. 
.... ( Interruptions) 

MR. SPEAKER: These are disabled people. You see 
as to how they are victimized. 

.... (lnterruptions) 

MR. SPEAKER: You have made your point. Please 
sit down. 

.... ( Interruptions) 

SHRI L. RAJAGOPAL: So, I request the Government 
to immediately standardize the functional classification 
which prescribes the disability level of a candidate opted 
for any cadre. 

MR. SPEAKER: I am sure that this is matter the 
Govemment will take note of very seriously. It is a question 
of disabled persons. 

SHRIMATI C.S. SUJATHA (Mavelikara): Sir, the 
Cashew Industry contributes significantly to the foreign 
exchange eamings of the country as well revenue from 
the internal trade. 

This sector provides employment to about three lakh 
people, a majority being women from the economically 
backward sections. Seventy-five per cent of the total 
Cashew Industry is based in the State of Kerala. 

Since the Cashew Industry is a vital sector for 
'di employment to the poor sections and also in proving . 

generating revenue eamings for the nation, ~re IS an 
urgent need to modemize the existing Industry In order to 
cater to the increased requirements. 

Three-fourth of the Industry is being located in Kerala. 
So, it is imperative to have a Cashew Board based in the 
State to evolve comprehensive development schemes for 
the Industry and for the development of the sector. Hence, 
the Central Govemment should provide sufficient financial 
assistance to the tune of Rs. 200 crore to the State 
Govemrnent. 

Therefore, I urge upon the Govemment to take urgent 
and favourable decisions in the above matter. Thank you. 

SHRIMATI JAYAPRADA (Rampur): Mr. Speaker, Sir, 
I would thank you for giving me this chance to speak. 

I would like to draw the attention of the hon. Members 
and the Govemment should also react to this. This is a 
very serious matter. This is about the problems being faced 
by the workers working abroad. Thousands of workers 
are going abroad to work there in order to earn money to 
support the families, to make the livelihood, to improve 
their condition. The condition, the scenario abroad is totally 
different. A majority of the workers who are going abroad 
is the poorest of the poor. Particularly, thousands of people 
are going to the Gulf countries with so much hope of 
getting a better job so that they can support the families 
in India. They are leaving the family, children and 
everybody. They are going there and working. After going 
there, they are harassed by the employers. The recruiting 
agents are giving the assurance that they are going to 
give jobs there. The agents in India are coming out with 
the names of bogus companies. So, many people are 
suffering. Once they reach abroad, there is no job and, in 
fact, no such companies are available there. So, the people 
who are there are in a paniC condition. They have to 
compromise with the working condition. They are going 
for low wages also. I think the Govern~ent has not done 
any survey regarding how many people are going there 
from here? How many bogus companies have been 
identified so far? Once they are going, the harassment is 
more, the work load is more and the compulsion is more. 
The employers are increasing the working hours but they 
are not paying a single pie. This information is in the print 
media. 

During the past 8-9 months, about 250 Indians died 
there. But there is no information in what circumstances 
they died. They are showing very unusual, very unnatural 
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[Shrimati Jayaprada] 

reasons. What is the reason for the deaths? So, I would 
request the Government to react to this. 

It is not only this. About the extension of the social 
security package with the Belgium and the European 
countries, what have they done about the agreement? I 
want a clarification from the Government. Are they going 
to have a similar kind of a package or agreement with the 
Gulf countries also? If it is so, when are they going to 
come out with the agreement? What is the time frame? 
Further, when people collapse of die abroad, in the Gulf 
countries, bringing the bodies becomes very difficult. The 
families are in agony. The system is very difficult to bring 
the bodies also. So, that has to be simplified. 

Then, I would request only one thing. The Indian 
Embassy has to act as a functionary or custodian. In the 
UAE, the High Commissioner should also act as a 
custodian and things should be sit1plified. The Government 
should give security to the people who are working abroad, 
who are going from India. 

Sir, I want some assurance and some reaction from 
the Government. Thank you. 

MR. SPEAKER: It is not immediate. Shri P. 
Karunakaran to associate with this matter. 

.... (Interruptions) 

SHRI K. FRANCIS GEORGE (ldukki): Sir, my name 
may be associated with this matter ..... (Interruptions) 

MR. SPEAKER: Do you want to associate with it? 
All right. Dr. Arun Kumar Sarma. 

.... (Interruptions) 

DR. ARUN KUMAR SARMA (lakhimpur): Sir, though 
you, I want to draw the attention of the hon. Minister of 
Communications who is also present here ..... (lnterruptions) 

SHRI P. KARUNAKARAN (Kasargod): Mr. Speaker, 
Sir, 1 associate myself with this matter. The main issue 
which has come to my notice is the problem being faced 

ngers who are coming from the Gulf countries. 
by the passe . I d. d I d' A. 1· 

h'k ,·n air fares of Arr n ra an n ra rr rnes 
The recent r e 

h most so it should be reduced. 
has affected t em · ' 

SHRI RATILAL KALIDAS VARMA (Dhandhuka): Mr. 
Speaker, Sir, I would like to associate myself with this 

matter. 

SHRI P.C. THOMAS (Muvattupuzha): Mr. Speaker, 
Sir, I would also like to associate myself with this matter. 

DR. ARUN KUMAR SARMA: Mr. Speaker, Sir, 
through you, I would like to draw the attention of the hon. 
Minister of Communications, who is present here, to a 
serious problem of cross connection in the mobile 
telephone network in Assam. 

Sir, we have heard about the problem of cross 
connection in landline telephone. But we have never heard 
of the problem of cross connection in the mobile telephone 
network from any part of the world. In Assam we are now 
facing this problem of cross connection in mobile 
telephones. It is a terrorist affected area and so the 
Government should have been very cautious about this 
problem. On the advice of the hon. Minister of Communica-
tions, top officers of BSNL visited Assam and they have 
discussed this problem with Members of Parliament also 
in Guwahati two years ago, but this problem has not been 
solved till date. In certain remote areas like Lakhimpur 
and Dhemaji districts of Assam, BSNL's mobile telephone 

· signal is not available continuously for two to three days. 

MR. SPEAKER: We have lost all sense of brevity . 

DR. ARUN KUMAR SAAMA: So, I would request 
the hon. Minister of Communications to have a special 
review meeting only for this problem in Assam and other 
parts of North Eastern Region so that this problem can 
be solved. 

MR. SPE.~. : r:=~ : Hon. Members, it was decided by 
all the leaders that we will take up only five matters now . 
I have already taken up at least 15 matters. You want 
every matter to be taken up. Everyone has given notice to 
raise important matters. So, they will be taken up at the 
end of the day. 

{Translation} 

S~RI PRABHUNATH SINGH (Maharajganj. Bihar): 
The patients suffering f · . . ram incurable diseases come to 
Delhr for treatment. AllMS is their definite destination for 
treatment. 
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[English} 

MR. SPEAKER: You raised this matter during the 

last session also and I allowed a Calling Attention on this 

very subject. 

{Translation] 

You tell in one line that you want an AllMS type 
hospital in Patna. 

SHRI PRABHUNATH SINGH: I will say so in one 
line, but you ask the Government to say that it will allocate 
the funds tomorrow. Otherwise, I will have to prepare a 
background. 

MR. SPEAKER: Please be brief. 

SHRI PRABHUNATH SINGH: I was saying that 
people come to Delhi for treatment of incurable diseases. 
It is because AllMS provides treatment for such kind of 
ailments. The number of patients has increased with 
increase in population. Excessive use of chemicals give 
rise to new kind of diseases. Spread of Dengue in Delhi 
is one such example. Delhi based AllMS ws flooded with 
dengue patients. And patients had to sleep in varandas 
and large number of patients died of dengue. The then 
NOA Government, in view of alarming increase in number 
of patients, decided that it would open 6 new hospital in 
various states on the lines of AllMS. One such hospital 
was proposed to be opened in Bihar's capital Patna. The 
Present Government of Bihar is fully prepared to cooperate 
With the Central Government. The State Government has 
allotted land also. Union Minister of Health had visited 
Bihar and said that the work would be started soon. It's 
foundation stone has been laid twice. First time it was 
done while NOA Government was in power and second 
time when Dr. Man Mohan Singh ji assumed the office of 
Prime Minister. I would like to ask Shri Dasmunsiji, who is 
sitting here, as to ~hen the sequence of laying of 
foundation stone will come to an end and when it would 
be inaugurated. By when the Government propose to 
allocate funds so that a hospital can be constructed so 
that the people of poor state of Bihar can derive benefit 
from it. The Chief Minister of Bihar is known as number 
one chief minister of this country. The time by which he 
Will get a hospital constructed on the lines of AllMS in 
Bihar by providing funds? 

Mr. Speaker, Sir, kindly do not only listen to me but 
also ask him to nod in the affirmative or in the negative. 
.... (Interruptions) 

Then only I shall have the satisfaction that something 
is being done. 

MR. SPEAKER: I do not only listen, I take action as 
well. 

[English] 

Medical students are suffering for no fault. I have 
taken up another such matter about disabled people. 

[Translation] 

. Where I think, it i$ imperative, I do take some action 
there. I believe in taking action and not harping_ on it. 

SHRI PRABHUNATH SINGH: I mean to say whether 
the Government gives it any consideration or not 

MR. SPEAKER: You have raised a very important 
issue. I certify it. 

13.00 hrs. 

CHAUDHARY LAL SINGH (Udhampur): Mr. Speaker, 
Sir, with your permission I would like to raise an important 
issue. This issue is concerned with the Ministry of Defence. 
A training firing range has been set up in my constituency 
where the army does training and it is 30-40 years old 
and falls in Ratanpur-Sarara-Hiranagar, Kathwa district. 
The problem is that there have been cracks in the walls of 
the houses there owing to the intensity of the firing sound 
and the houses in the hilly areas have started collapsing 
as a result there of. The animals are not allowed to graze 
in the open. No animal can go out in the forest. Neither 
any arrangement for the grazing of animals has been made 
nor any fodder is provided to them. They have not even 
received any compensation for it. .... (Interruptions) 

MR. SPEAKER: Please speak slowly. 

CHAUDHARY LAL SINGH: I mean to say that firing 
range should be shifted from there as people in my 
constituency have become deaf due to the daily firing 
drills . ... (Interruptions) [English] This is must suggestion. 
It must be shifted for the safety of humans, animals and 
natural habitation. 
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SHRI GANESH SINGH (Satna): Mr. Speaker, I have 
also given notice ..... (lnterruptions) 

MR. SPEAKER: I will not allow you. You have given 
notice for train timings. Shri Suresh Kurup. 

.... ( Interruptions) 

[English] 

MR. SPEAKER: You are not Mr. Suresh Kurup. 

ADV. SURESH KURUP (Kottayam): Sir, recently the 
Bharat Petroleum Corporation management has decided 
to give production linked incentives to its officers and 
workers. While the officers were given huge amount of 
money, workers were given a paltry amount. 

In a pubic sector undertaking like this, no criteria 
was applied, no criteria was used. When the workers 
protested and went on a strike against this for two days, 
their eight days' wages were cut, which is quite 
unprecedented. Now, again the workers have given a 
notice for a strike. 

I would request the Government to immediately 
interwne in this and find a solution to this and some sort 
of criteria should be used. How this production linked 
incentive was given, what criteria was used, this House 
should know. 

SHRI P.C. THOMAS (Muvattupuzha): Sir, organic 
farming is something which is being encouraged. But there 
is no national institute or a national centre which can 
provide for helping the farmers, giving inputs as well as 
giving the technical aid. There should be some kind of 
standards also to be fixed. These are all the things which 
can be fixed, if there is a national centre or a national 
institute. 

I would suggest that in Kerala, where organic farming 
has been given a lot of thrust, a national centre can be 
thought of in Kerala. The Government of Kerala has 
requested that a centre of that nature can be put up in 
Kerala. I would submit that if it is possible to think of a 
national institute in any part of India, preferably in Kerala 
, say, Cochin or anywhere, I would urge upon the han. 
Minister to consider this request and take some immeciate 
actiOn in this regard. 

Sir, the Swaminathan Commission report has also 
given a thrust on this matter. I am sure, the whole report 
will take a lot of time, but a very important aspect such as 
this can be given a special importance. I would also like 
to submit that the farmers who are in doldrums can also 
be helped by this because they can fetch better money 
for their produce and consumers also will be helped by 
the organic farming and produce. 

MR. SPEAKER: Shri Madhusudan Mistry. You have 
to satisfy me that it is a Central subject. 

SHRI MAOHUSUDAN MISTRY (Sabarkantha): Sir, I 
would like to draw the attention of the House· and the 
Central Government on the recent reported submitted by 
the Forensic Science Independent Laboratory in a court. 
This relates to the human remains and skeletons found in 
a village called Pandarwara. These are the remains and 
skeletons of people who were massacred in 2002 riots. 
Out of these skeletons, 20 were of the missing people 
who were listed in the missing list of the GoYemment of 
Gujarat. There are 228 innocent people who have been 
missing. 

I demand that this report of the Forensic Science 
Laboratory, which is being given to the Gujarat High Court 
at the behest of the inwstingating agency should be made 
public." ... 

MR. SPEAKER: That win be deleted. I am deleting 
it. I have deleted it myself. 

.... (lnterruptions) 

MR. SPEAKER: You need not do so. 

.... (/nterruptJons) 

MR. SPEAKER: Please do not do that. It is not right. 

SHRI MADHUSUDAN MISTRY: I am not insisting 
you. But at the same time, this report is *y useful. It win 
throw light on the missing people; there are 228 such 
people who are missing ..... (lnterruptlons) 

MR. SPEAKER: Please do not mention it. Wtf./ are 
you creating tensions on this issue? 

. ... (/nterruptions) 

"Not recorded 
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SHRI MADHUSUDAN MISTRY: The list is provided 
to the Government. I ask the Government of India and the 
Home Ministry that they should, in fact, pressurize the 
State Government to find out where these 228 missing 
people are. Their relatives, in fact, can do a better and a 
dignified burials of all of them. All the cases which are 
instituted against those people who have, in fact, dug out 
the skeletons should be withdrawn ..... (/nterruptions) 

SHRI BASU DEB ACHARIA: Sir, I have a point to 
make .... (lnterruptions) 

MR. SPEAKER: You associate with that. 

.... (Interruptions) 

SHRI BASU DEB ACHARIA: I am on a different point. 
... ( Interruptions) 

SHAI MADHUSUDAN·MISTRY: I just told the Union 
Govemment that I wit! be Very happy if they can make out 
a factual statement on the situation arising out of this. 
This is my demand ..... (lnterruptions) 

MR. SPEAKER: Mr. Basu Deb Acharia is associating 
himseH. 

. ... ( Interruptions) 

SHRI BASU DEB ACHARIA: We have pointed out 
that people would not get justice in the State of Gujarat. 
... ( Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): I 
will bring it to the notice of the Home Minister . 
. .. ( Interruptions) 

MR. SPEAKER: He has already responded. No, sorry. 

.... ( Interruptions) 

MR. SPEAKER: Shri Anant Gaete, please sit down. 

.... ( Interruptions) 

SHRI BASU DEB ACHARIA: This is a very important 
matter relating to Gujarat. 

MR. SPEAKER: That is why I have allowed it. 

.... ( Interruptions) 

MR. SPEAKER: Basudeb babu, please cooperate. 

.... (lnterruptions) 

SHRI BASU DEB ACHARIA: Let me say on record; 
I am on a different point. I have given notice. When we 
visited Gujarat... .. (lnterruptions) 

MR. SPEAKER: Do not mention anything about the 
State Government. 

.... (Interruptions) 

SHRI BASU DEB ACHARIA: I will not mention about 
the State Government. A number of times, the people 
would not get justice in the State of 
Gujarat ..... ( Interruptions) 

MR. SPEAKER: Other matters will be taken up at 
the end of the day. Your matter will also be taken up. 

The House Stands adjourned to meet again at 2 
p.m. 

13.07 hrs. 

The Lok Sabha then adjourned for Lunch 
till Fourteen of the Clock . 

14.03 hrs • 

The Lok Sabha re-assembled after Lunch at three 
minutes past Fourteen of the Clock. 

(MR. DEPllTY-SPEAKER in the Chai" 

[English] 

MATTERS UNDER RULE an 
MR. DEPUTY-SPEAKER: Now, we will take up item 

no. 13-Matters under Rule 377. I think, the Matters under 
Rule 377 listed for today may be laid on the Table of the 
House. 

[Translation] 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Mr. 
Deputy-Speaker, please allow me to read it out. 
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MR. DEPUTY-SPEAKER: All right. Shri Chandra 
Shekhar Dubey. 

(I) Need to conduct a CBllnqulry Into reported 
large scale bungling In various welfare 
schemes for retired army men and their 
widows 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): Sir, 
through you, I would like to draw the attention of the 
Government towards the Directorate General of 
Rehabilitation set up for the ex-servicemen and their 
widows which has launched several welfare schemes for 
the ex-servicemen and their widows, but has not been 
able to render them proper benefits thereof. An example 
of it is the news telecast from the television channelI.B.N. 
7 in which a scam involving billions of rupees in the 
S.E.C.L. Coal company has thrown a challenge before 
the Government. This unearthing clearly manifests the 
monopoly of mafias on a large scale operating in the name 
of these ex-servicemen and their widows. Billions of rupees 
has been siphoned off by giving paltry benefits to the ex-
servicemen and their widows. It has been learnt that the 
Iron coal company is exploiting its workers by not giving 
them proper wages. 

Therefore, the Government is requested to conduct 
a CBllnquiry in this regard and take proper action against 
the guilty offICers. 

[English] 

MR. DEPUTY-SPEAKER: Only the approved text 
witl go on record. Beyond that, nothing is going on record. 
This is not going on record. 

(Interruptions)· ... 

(iI) Need to execute the demarcation of High Tide 
Line in Daman and Diu 

SHRI DAHYABHAIVALLABHBHAI PATEL (Daman 
and Diu): The UT administration of Daman and Diu had 
allocated Rs. 30 lakhs for the demarcaton of High Tide 
Une (HTL) and preparation of Coastal Zone Management 
Plan in the UT of Daman and Diu in the year 1997. The 
map was prepared in the year 1998. But the demarcation 

·Not recorded 

of HTL has not been executed in the UT so far, and the 
map has remained unsigned till date. As a result of this 
uncertain situation, the people of Daman and Diu have 
been facing great difficulties. 

As such the Government is requested to issue 
immediate instructions to the UT administration to execute 
the demarcation of HTL without any further delay. 

MR. DEPUTY-SPEAKER: I would "ke to make a 
request to the hon. Members that the statement which 
you have already given to the Table Office can only be 
read out. and nothing else. 

Shri L. Rajagopal-Not present. 

(HI) Need to rescind the order sHowing SEZ to 
private sugar units In Karnataka 

SHRI BALASAHEB VIKHE PATll (Kopergaon): The 
decision of the Government to allOw SEZ for private sugar 
unit namely Renuka Sugar Group in Kamataka and 
ethanol power products has made the sugar industry 
panicky. Sugar has always been a political subject in this 
country. Acres of agricultural land will be acquired 
rendering thousands of farmers landless. 

Only one company having the freedom to export 
sugar and duty free import machinery and material would 
benefit by creation of SEZs causing serious concern. There 
is shortage of sugar and we are importing it. On the 
contrary, if the SEZ produces sugar without paying duties 
and taxes, this win be disastrous and win obviously destroy 
the price mechanism evolved by the Go\temment ··They 
will enjoy total freedom. including freedom from domestic 
sugar release mechanism. Also, there.wiH be total tax 
holiday for them. The result will be awful and catastrophic 
as they could use the advantage of lower costs due to 
non-levy on sugar causing concem to the whole sugar 
industry. 

Further, they are likely to be exempted from labour 
laws. This may generate labour unrest. One would not be 
surprised if the situation leads from bad to worse. Sugar 
is an essential commodity item. The Government should 
be very careful. I request the hon. Minister of Commerce, 
through you, Sir, to hold back this decision. As per the 
report, this decision is taken by the Commerce Ministry, 
looking to the economic side and PDS. Policy should be 
announced publicly and public reaction should be invited 
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or alternatively all the existing sugar units should be 
converted into SEls. 

(Iv) Need to provide a financial package for 
eettlng up of Industries in Punjab with a view 
of generate employment In the region 

[Translation} 

SHAt AVINASH AAI KHANNA (Hoshiarpur): Mr. 
Deputy-Speaker, Sir, Punjab is a border state which has 
faced terrorism for years together. It makes highest 
contribution to the foodgrain strock of the country. However, 
today, farming has no longer remained a remunerative 
occupation and lacks the capacity to generate more and 
more employment opportunities. Failing to find a job the 
young people of Punjab are drifting towards addiction. 

I urge upon the Government to provide a financial 
package to Punjab for setting up an industry and also to 
provide adequate assistance to the existing small and big 
industries so that Punjab could be saved. 

(v) Need for proper maintenance of National 
Highway No.3 between Gwallor and Dewes 
In Madhya Pradesh 

[English] 

SHRILAKSHMAN SINGH (Aajgarh): Sir, the stretch 
ot .National Highway NO.3 between Guna and Dawas of 
which major portion runs through my constituency Aajgarh 
in Madhya Pradesh has been damaged very badly by the 
excessive rain. The people living in the area are facing lot 
of difficulties, especially, patients who have to be shifted 
from rural areas to bigger hospitals which are mostly in 
Indore and .8hopaI. I had written several letters in this 
connection to the hon. Minister for Road Transport and 
National highway but no action has been taken. 

I, therefore, request the Government to look into the 
matter and issue necessary instructions for repair for 
national Highway No. 3 between Gwalior and Dewas in 
Madhya Pradesh. Thank you. 

(vi) Need to confer Bharat Ratna Award on late 
Veer Savarkar. 

[Translation] 

YOGI ADITYA NATH (Gorakhpur): Mr. Deputy-

Speaker, Sir, the name of Veer Savarkar will be 
remembered for long in the annals of history of India's 
freedom struggle for giving a new dimension to the 
freedom movement by sheer dint of his charisma and 
deeds. He was the first Indian student who was rusticated 
from the hostal by the British Government just because 
he had raised a voice against their atrociies. He was one 
of the freedom fighteres who put on fire the foreingn clothes 
in 1906 to invoke patriotism among the people. He was 
the first Indian leader who celebrated the 50th anniversary 
of the revolt of 1857 publicly. He was the first Indian to 
protest against Britishers in their own land-London. He 
was the only freedom fighter who was awarded rigorous 
punishment of two life sentences i.e. of 50 years. He was 
a poet, writer, philosopher and a revolutionary. 

History is witness to the fact that no one had to bear 
the torture and inhuman treatment to the extent to which 
Savarkar had. Aajgopalchari had rightly said that Savarkar 
was a rational hero, an epitome of courage, a great valiant 
patriot and a pioneer of our long struggle for freedom. 

Sir, I request the Government to confer Bharat Aatna 
on this great patriot and revolutionaray. 

(vII) Need to review the Employees Pension 
Scheme, 1995 

[English} 

DR. K.S. MANOJ (Alleppey): Sir, the Employees 
Pension Scheme (EPF Pension Scheme) was introduced 
on 16th November, 1995. The penSion scheme was 
considered to be a bleSSing for the workers who retired at 
the age of 58. But of late, instead of giving more benefits 
to the pensioners, P. F. authorities have curtailed the 
existing benefits to the pensioners. More than 1.5 crore 
workers are getting pension under P.F. Pension Scheme. 
Since the provision of DA is not prevalent in EPF, 1995, a 
relief was given to the pensioners annually to neutralize 
the effect of inflation. The pensioners were given a relief 
of 17.5 per cent for the period from Novamber, 1995 to 
March, 2000. But no relief was given for the last six years. 
A minimum pension of As. 500 per month had been given 
to the pensioners in 1995 but now the minimum pension 
is reduced to As. 265 per month without any reasons. 
Despite the voluminous amount of funds in EPFO, 
pensions' genuine demands are not met for. 
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Therefore, I urge upon the Government to streamline 
the EPF Pension Scheme, by enhancing the minimum 
pension to As. 2,500 per month, payment of consumer 
price index linked dearness relief, release of adhoc relief 
and upward revision of the interest rate on the Employees 
Pension Corpus Fund and the investments. 

(viII) Need to bring forth a comprehensive 
legislation to govern the working and living 
conditions of employees In the I.T. sector 

SHRI SANTASRI CHATTERJEE (Serampore): Sir, 
the development if I.T. sector in India is a welcome step 
since it provides job opportunities to a section of our 
unemployed youth. It has also helpec,t in development of 
some ancillary jobs. But formation of trade unions in the 
I.T. sector has got mixed reactions in the country. While 
the Indian Constitution guarantees formation of unions! 
associationsf political parties. denial of formation of Trade 
Unions in the I.T. sector amounts to flagrant violation of 
the taws of the land. A survey conducted by the National 
Labour Institute has thrown some light on the shocking 
conditions prevalent in the I. T. sector industry where there 
is neither any security of service nor there is any protection 
of elementary rights. 

I would request the hon. Minister of Labour to prepare 
a comprehensive Bill to govern the working and living 
conditions of the I.T. sector employees. 

(Ix) Need to accord permi •• ion and start 
construction work of Panchnanda Dam, Uttar 
Pradesh 

[Translation] 

SHRI RAGHURAJ SINGH SHAKYA (Etawah): Mr. 
Deputy-Speaker, Sir, through you, I would like to attract 
the attention of the hon'bIa Minister of Water Resources 
towards the need for proposed construction of Panchnanda 
Dam in my parliamentary constituency, Etawah located 
on the borders of Uttar Pradesh, Madhya Pradesh and 
Rajasthan. 

(English] 

MR. DEPUTY-SPEAKER: You can only read out the 

statement which you have already given to the Patliament 
Notice Office and not anything else. 

[Translation] 

SHRI RAGHURAJ SINGH SHAKYA: There is a 
confluence of five rivers like Chambal, Yamuna etc. In 
Etawah. The construction of this dam will benefit lakhs of 
people of these three states. It will facilitate power 
generation also alongwith solving the long standing 
irrigation problem of the farmers. 

Therefore, through you, I would request the hon'ble 
Minister of Water Resource to accord permission to the 
proposed Panchnanda Dam and start work thereon so 
that the problem of lakhs of people of these states could 
be solved. 

(EngJish] 

MR. DEPUTY-SPEAKER: You are only supposed to 
read out here.The statement you haw giwn in the notice 
office. 

[Translation] 

Nothing else will go on record. 

(x) Need to make the provision for use of Hindi 
and regional languages In the Supreme 
Court and HIgh Courts .. per the provIaIOn 
of ArtIcle 348 of the ConatItutIon 

SHRI HAAIKEWAL PRASAD (Salempur): Mr. 
Deputy-Speaker, Sir, 56 years have passed since the 
Constitution of our country came into force. However, the 
dreams of the farmers of our constitution haw not been 
realized. The framers of our constitution had made a 
provision that in place of English, Hindi language would 
be made the official language within 14 years, instead the 
use of English language has increased manifold now-a-
days. It has been mentioned in Section (1) of Article 348 
of our Constitution that English would be used in High 
Courts till the Parliament makes a provision by law to 
replace English by any regional language. But the 
Government has not implemented the provision of this 
Article. 

Unfortunately, there are several states where the 
regional language has not been made 88 the official 
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language in High Courts. Common people do not 
underStand the work done in English language. In a state 
the regional language spoken by more than 50% people 
should be made the official language of the High Court of 
that state. 

I request the Government that while honouring the 
Constitution of our country a provision should be made 
immediately to use Hindi and regional language in the 
Supreme Court and High Courts as per the provisions of 
Article 348 of the constitution. 

(xl) Need to start electrification work under Rajlv 
Gandhi Rural Electrification Scheme in 
Samaatipur, Bihar 

SHRI ALOK KUMAR MEHTA (Samstipur): Mr. 
Deputy-Speaker, Sir, Aajiv Gandhi Aural Electrification 
Scheme is an important, ambitions and development 
oriented scheme of UPA Government under which 
electricity would be provided to each Panchayat, each 
village and finally to each house in a phased manner and 
in time bound period. 

However, it is a sorry state of affairs that the work 
has not yet started in Sarnastipur district of Bihar. Bihar 
State 8ectricity Board was to work as an agency. In SUch 
a situation what will happen to the scheme of electrifying 
each and every house of that area by 2013 when the 
scheme has not taken off even after completion of 2}2 

years of UPA Government. 

Therefore, I request the Government to take 
immediate action to start the work and to clear the backlog 

rapidly. 

(xii) Need to Set up a Bench of Patne High Court 
at Bhagalpur 

{Eng/ish} 

SHRI AABINDEA KUMAR RANA (Khagria): Sir, for 
the people living in the northeastern region of Bihar, 
traveling to and from Patna, the principal seat of High 
Court Patna is difficult, time-consuming and expensive. 
The litigant public faces tremendous hardship in instituting, 
prosecuting and defending their cases in case of urgency 
in the far away seat of the high Court at Patna and as 
such they do not enjpy equal opportunity. 

I. therefore, urge the Central Government to consider 
setting up of Bench of Patna High Court at Bhagalpur to 
mitigate the hardship being faced by the people of 
northeastern region of Bihar. 

(xIII) Need to Announce Special Incentive Package 
for Development of Industries In KBK Region 
of Orissa 

SHAI PAASANNA ACHAAYA (Sambhalpur): Sir, 
Government of India have in the past announced special 
incentive packages for development of industries in 
backward areas and special category States, namely, the 
North-East Industrial Policy of December 1997, the Sikkim 
Industrial POlicy of 2002, Jammu and Kashmir Industrial 
POlicy of 2002, and Uttaranchal and Himachal Pradesh 
Industrial Policy of 2003. The KBK region of Orissa is 
amongst the most backward regions in the country with a 
very high concentration of SC and ST population and 
people below poverty line. Therefore, a special industrial 
incentive policy is required to be announced by 
Government of India for development of Industrial 
infrastructure and industries in this region on the lines of 
the North-East Industrial Policy and other such policies. 
The policy should contain specific incentives for the region 

like: 

1 . Hundred per cent grant for setting up of growth 
centres and industrial infrastructure 
development centres up to the tune of Rs. 15 
crore and As. 5 crore per centre respectively; 

2. The growth centres and 110 centres set up in 
the KBK region should be declared as a total 
tax free zone for at least ten years thereby 
making all industrial activities in these centres 
income-tax and excise duty free for a period of 
10 years from the commencement of 
commercial production; 

3. Capital investment subsidy at the rate of 15 per 
cent of investment in plant and machinery 
should be provided; and 

4. PMAY norms should be relaxed in terms of 
upper age limit and the subsidy component of 
project cost should also be enhanced. 



371 Matters Under DECEMBER 07, 2006 Ru1e377 372 

[Shri Prasanna Acharya] 

The Government of Orissa has been requesting the 
Central Government In this regard and a memorandum 
has also been submitted to the hon. Prime Minister during 
his last visit to the State. I urge upon the hon. Prime 
Minister to give a serious consideration to this proposal in 
view of the acute backward condition of the KBK region of 
Orissa. I further demand that the Bargarh District in Orissa 
which is aJso adjacent to the KBK Districts and is also 
under-developed, should also be included in the KBK 
Scheme. 

MR. DEPUTY-SPEAKER: Dr. P.P. Koya-Not present. 

Shri M. Shivanna-Not present. 

(xiv) Need to bring a specific plan for making 
National Waterways-II navigable for 
cornmercialuse 

DR. ARUN KUMAR SARMA (Lakhimpur): Sir, I would 
like to draw the attention of the Government regarding 
urgent necessity of taking up a specific plan to make 
National Waterways-II navigable for commercial use. After 
taking over the Brahamputra route as National Waterways-
II, afmost 25 years back no significant improvement of its 
navigability is visible. Rather it has far deteriorated from 
the original navigable status due to extensive silting and 
change of behaviour of Brahmaputra River. The Inland 
Waterways Authority of India (IWAI) under the Ministry of 
Shipping though claimed to have taken a number of steps 
during several Plan periods have not achieved even 10 
per cent of the target specifically in the sector between 
Sadia and Tezpur. Not to speak of having any 
establishment or any activity, the IWAI is not even visible 
for conducting hydrographic survey in this sector during 
the last couple of years. As a result, no action as to the 
bandafling. channel marking, port development was 
conducted and also the depth maintenance is lower than 
one meter in lean season. 

I, therefore, urge upon the Ministry of Shipping to 
immediately review the matter and come out with a 
proactive mechanism to ensure execution of its mandated 
assignment for NW-II in collaboration with Government of 
Assam. 

(xv) Need to fix quota In an 1heformltl MCtor of 
Jobs for the people living In militancy ...... 
of Kashmir 

SHRI ABDUL RASHID SHAHEEN (Baramulla): Sir, 
traumatic experience of blood letting violence in Kashmir 
has emaciated the economy of this deficit State to the 
alarming levels. Almost all the' chances of employment 
are ceased due to the prevalence of long drawn insecurity 
within the Valley. Flight of the promoters of handicrafts 
and the patrons of village industries from the Valley, have 
completely dried the basin of jobs in tiny sector. The new 
entrants into the job marKet are looking into nothing, 
hopelessly, since there is no possibility Of direct foreign 
investment in the near future. So, private sector has nothing 
to offer to the technocrats and other qualified class of 
young job seekers, keeping in view all such constraints in 
the growth of jobs in Kashmir; it seems to be imperative 
on the Government to fix a Quota for the militancy affected 
areas of Kashmir in all the formal sector of the jobs 
including Army, paramilitary, defence and security 
agencies, nationalized banks and the communication 
areas also should not be outside the purview of such 
reservation. This measure can integrate the new 
generation of Kashmir into the mainstream of nation's 
dewJopment 8Y9rl if this measure be adopted for the period 
till peace returns to the Valley. 

(xvi) Need to obtain the approval of Planning 
Commission for modernization of Railway 
workshops at Hubll, Karnataka and make 
budgetary allocation for the same during the 
year 2006-07 

SHRI PRALHAD JOSHI (Dharwad North): Sir, it is 
really encouraging that the Railway Board is set to 
modernize 10 workshops all over the country, Hubli 
workshop being one of them. Hubli workshop under SWR 
is one of the oldest workshops already having cetebrated 
its centenary. It has become an inseparable part of 
thousands of people here whose families have rendered 
yeoman service in its functioning. The Railway Board has 
already agreed for its modernization at a cost of Rs. 156 
crore, and asked concerned GMs to send their detailed 
estimates and works to be carried out for integrated 
modernization. The SWR is understood to have sent its 
estimates of Rs. 195 crore with the details of the worKs 
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and now the R_way Board is to send the proposaJs for in 
.principle approval of Planning Commission. I would like 
to urge upon Ilis Government to get the approval of 
Planning Commission and make the budgetary allocation 
in 2007.08. 

14.28 hrs. 

DISCUSSION UNDER RULE 193 

Re: Problems being faced by unorganized 
labour In the country 

(English] 

MA. DEPUTY-SPEAKER: Now, we shall take up Item 
No. 17-Discussion under Rule 193 on unorganized 
labour. 

The time allotted is four hours. Now, Shri D.P. Yadav. 

{Translation] 

SHRI DEVENDAA PRASAD YADAV (Jhanjharpur): 
Mr. Deputy-Speaker, Sir, it is for the first time that the 
discussion on problems being faced by unorganized labour 
in the country is being held, under Rule 193 in the House. 
I express my gratitude to you and the hon'ble Mr. Speaker 
for allowing me to speak on the problems being faced by 
the labour for years together. It is an extremely important 
issue since the discussion is being held in regard to that 
section of SOCiety which is among the most hard working 
and people belonging to which, though being the wealth 
creators of the country, ironically remain hungry 
themselves, deprived of the basic amenities. That is why 
eYen after 58 years of independence there is no social 
security network for the unorganized labour. So much so 
that there has been no legislation on unorganized labour. 
Labour Commissions were set up several times and certain 
laws and priority was also fixed by the Ministry of Urban 
Development. The reports of National Commission of 
labour, and A~un Sen Gupta Commission are eating dust. 
The UI ':~danized labour include the foad-stone labour and 
thosp wI;" work in soil, in the fields, on animal hide, 
fisl. '~n ironsmiths an::! th,.....'" wh{l work in forests or 
are engaged In collecting tendu leaves for making bidis, 
daily wagers, contract labour, fruit vegetable vendors, 

hawkers or those engaged in construction work, 
carpenters, plumbers, autorickshaw drivers, painters 
including the rickshaw pullers who according to Gandhiji 
were the most unprivneged of people in the social ladder. 
The total population of these rickshaw pullers in the country 
is one crore. Only 7 per cent labour out of total labour is 
in the organized sector, the remaining 93 per cent are in 
the unorganized sector. There are approximately 37 crore 
unorganized labour out of which 22 crore are landless 
labourers and one crore are rickshaw pullers. I would like 
to draw the attention of the Government towards the 
problems being faced by these rickshaw pullers. Today all 
the labourers in the unorganized sector are in trouble be 
it bidi workers, daily wagers, tendu leaf pickers, or fruit 
vendors. Rickshaw pullers and pull cart drivers who carry 
heavy loads of people number 4 lakh only the capital. If 
the entire country is taken into account their number would 
reach one crore. If a family is considered to be a unit of 
five members then approximately five crore people are 
dependent upon them. A family of five members including 
children, wife, brother is dependent upon one rickshaw 
puller today. I would like to draw the attention of the 
Government towards the fact that basic amenities have 
not been provided to the labour of the unorganized sector. 
Provident fund and other facilities are available for the 
labourer of the organized sector whereas no facilities like 
medical, provident fund, pension or other basic amenities 
are available for the labourers of the unorganized sector. 
That is why I have come forth with this motion and urge 
upon all the hon. Members to hold a discussion on this 
issue and come out with a resuH since facilities like health, . 
education, drinking water etc. are not available for the 
labourers of the unorganized sectOf. Through you I would 
like to draw the attention of the Government towards this 
issue. The UPA Government has taken an initiative for the 
labourers of the unorganized sector in the form of National 
Rural Employment Assurance Scheme which is a very 
noble programme. Under the National Rural Employment 
Assurance Scheme 100 days employment is assured to 
the labourers. There is a provision that even if the labourers 
do not work for 100 days, they would get an allowance. 
They will be paid an allowance on the basis of the fixed 
minimum wages in that state varying from state to state. 
For example if Rs. 62 is fixed as a minirnum wage in a 
state than As. 6200 would be paid to a labourer for 100 
days in a year under the National Aural Gurantee Scheme. 
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Approximately 10 lakh cycle rickshaw pullers and 
pull cart drivers live here. who are being banned. See the 
contradiction between the two laws. Under one law 
landless labourers sitting idle would bEt paid 100 days 
allowance and on the other hand those who are self 
employed are being restricted. So, these are two I1'I.Itually 
contracictory propositions. On the one hand there are tour-
five lakhs rickshaw pullers in Delhi who have the o~ of 
feeding a family. It is their source of income. They are 
proposed to be banned. I would like to quote a line from 
a memorandum of MCD. 

[English] 

• An the arterial roads of Delhi in MCO area should 
be strictly prohibited for the lining of cycle-rickshaws 
on the pattem of NOMe and strict legal action should 
be taken by MCD under Municipal bylaws against 
the violator.· 

(Translation] 

H is extremely unfortunate that even after 58 years 
of independence those who generate for themselves and 
take guarantee to earn money for themselves are being 
banned. Rickshaw pullers and pull cart drivers pay 
approximately 21 per cent tax to the Government. They 
have to renew their licenses every year and in rerurn they 
pay As. 500 to As. 700 tax to the Government every year. 
The Government earns revenue from them while they do 
not take a penny from the Government. This is the 
condition of unorganized sector today. 

The people migrate from villages of northern India 
like Bihar, Uttar Pradesh, West Bengal, Orissa and even 
Punjab to Delhi for employment since they do not get any 
in their native place. They feed their families by constructing 
roads, building, flyovers etc. I would like to draw the 
attention of the House towards these ten lakh people. I 
shall raise other points later on. 

Rickshaw pulling is a form of self employment. They 
provide food, house and clothes to their family from this 
employment and do not take anything from the 
Government. Besides 1hey also pay tax to the GoYemment 
in the form of license for pulling rickshaws and pullcarts. 

I would like to high light as to what the Gcwemment does 
in tum for them? Hon. Minister of Labour i8 present here. 
MCD is also concerned with him. A survey has been 
conducted in approximately 20 cities of the world, 
according to which rickshaws are now I.;e:ng operated by 
giving licenses. The Governments there believe that it 
would save some petrol and diesel. This is also being felt 
in our country that only national level efforts would help In 
saving oil. How oil would be saved if we shall ban rickshaws 
and promote cars. Rickshaws are pollution and smoke 
free whereas the Government is launching movement in 
order to check the felling of trees. The rickshaws neither 
affect environment nor cause accidents. Big vehicles cause 
pollution and accidents which also result in several deaths. 
Rickshaw is pollution free, accidents free besides saving 
petrol and diesel too. Today, why we are raising this 
question also has some reason. I would like to quote the 
Municipal Corporation of Delhi how they harass rickshaw 
pullers. A rickshaw puller is fined As. 325 to As. 500 under 
the Municipal Corporation of Delhi Act, 1960 in case of 
violation if he driver in the main road. 

Sir, a car is fined Rs. 100 in case of violation of rules 
whereas a rickshaw puller is fined Rs. 325. What an 
injustice? 

What sort of law is this? The British empire is no 
more but their laws are still in vogue in MCD. 
... (/nterruptions). Shri Jhaji is right in saying that the people 
who own vehicles worth lakhs of rupees are imposed a 
fine of mere hundred rupees for the violation of rules 
whereas the fine as hetty as 10 per cent of the cost of the 
rickshaws is charged on the rickshaw pullers. The price of 
a rickshaw ranges between As. 3000 to As. 3500. a fine 
of Rs. 350 is imposed on them and on each passing day 
an additional Rs. 50 is added to the said amount. If the 
poor rickshaw puller is unable to pay the fine on a particular 
day and goes to pay the fine on the next day then he has 
to shaH out an additional 50 rupees. Similarly. if he falls to 
redeem the claim within the notice period of fifteen days, 
these. rickshaws are sold off as junk items after cutting 
them into various pieces. For the last 25 years MCD officefs 
have been selling these rickshaws as junk items after 
cutting them into many pieces and As. 35 lakh is shown 
in the budget as yearly revenue from it. What is going on 
in this country? 
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The Employment Guarantee Scheme is a very good 
one but if all at us are serious enough on this issue, let 
the whole House ponder over It and enact a law to see as 
to why these poor people are subject to injustice. I would 
like to speak about the repression going on in the country. 
On the excuse of violating the Section 66(A) of the Delhi 
Police Act, the tyres of the rickshaws parked in stations or 
metro-stations are punchered. Whatever the hon. Member 
Shri Raghunath Jha Ji was saying was very much correct. 
Fast moving vehicles cause more number of accidents 
but rickshaws generate revenues and at the same time 
they do not even cause pollution. As there is no 
consumption of fuels while plying rickshaws, it helps in 
saving National energy. The Govemment celebrate 'Save 
Oil Fortnighf, but it is unfortunate that they are banning 
the use of cycle rickshaws which help in saving oils. To 
ban the plying of cycle-richshaws along the roads of 
Chandni Chow\( area in Delhi is just like robbing the 
labourers of the unorganised sector of their livelihood. 
People are being prevented from taking up self-
employment. One should go through all the reports 
published regarding the said subject. We should see what 
the Ministry of Urban Development, Govemment of India, 
National Urban Transport Policy say in this regard and 
what is the actual practice out there. In am reading out 
from page number 13-

{English] 

"The Central GO'tI8fnment would give priority to take 
construction of cycle tracks and pedestrain paths in 
all cities under the National Urban Renewal Mission 
(NURM) to enchance safety and thereby enhance 
use of non-moterized modes.· 

(Translation] 

They should be given priority in Urban Development 
Plan. The policy says something whereas the ground reality 
is something else .... (/ntenuptions). Not only this, they have 
seen published the photos of the rickshaws in the report. 
This is quoted from National Urban Transport Policy, a 
Govemment of India publication which was published in 
April, 2006. It has been stated in that-

[English] 

"Non-mOtOri2!8 modes are environment-friendly and 

have to be given their due share in the transport 
system of the city. The problems being faced by them 
would have to be mitigated. 

{Translation] 

What is going on here? It further states that-

{Eng/ish} 

"The safety concem of cyclists and pedestrain have 
to be addressed by encouraging them". 

{Translation} 

Policy says something and its Implementation is 
being done in an opposite manner. Moreowr in page 
number 11 it is stated that one should give {Eng/Ish] PriorIty 
to non-motorized transport [Translation] in actual practice 
priority means to sell them off as junk items after cutting 
them into pieces and destroying them. 

{English] 

It says: 

·With increasing income level, non-motorlsed 
transport has lost its importance. Statistics show that share 
of bicycle mode in Delhi has declined from 70 per cent in 
1980 to 17 per cent in 1994. 

{Translation] 

Policy says that there is a decline in the type of 
transportation. Moreover, a ban on rickshaws is a sort of 
violation of all the existing laws. Article 41 and 19 (G) of 
the ConstitutiQn of India say that anybody can taka up 
self-employment. We have provided right to work in our 
Constitution. This is an unconstitutional mow, those who 
are engaged in self-employment should not be banned. I 
am not going into the details so as to state what is in 
Article 41 and 19 (G). As per article 20 of the [English] 
Delhi Control of Vehicular and other Traffic on Road and 
street Regulation 1980. [Tmnslation] plying of cycle 
rickshaws on roads has been banned, according it' the 
said article there is a ban on the animal driven and hand 
pulled vehicles, but a ban has been imposed on the cycle-
rickshaw puller. It is a violation of the existing laws. I haw 
drawn attention to this matter as this is a question of 
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livelihood of rickshaw pullers. I have already had a 
discussion regarding the rural development schemes 
meant for economic development. With your pef!llission, 
I would like to present the date. I have got evidence to 
support my views. See this receipt, a fine of Rs. 500 has 
been imposed on the rickshaw-pullers in Delhi. The same 
is happening in every area, I have details to prove it. I 
haw got receipts of fine ranging from Rs. 325 to As. 500. 

I would Itke to present here a glimpse of the 
contribution of rickshaw-pullers to the Indian economy. A 
richshaw-puller earns Rs. 100 on an average. If we talk 
only about Delhi. five lakh rickshaws are plying on the 
roads. On this account, cycle-rickshaws earn five crores 
per month on an average and th9y contribute Rs. 1500 
crore year1y on an average to the Indian economy. If we 
take into .account the whole country, rickshaw-pullers 
contribute As. 15000 crore to the Indian economy. In spite 
of this, we never appreciate the contribution of cycle-
rickshaw pullers in India. The Government instead of 
encouraging them, are putting a ban on these people. 
These people help us to significantly reduce our import 
bill on oil. A rickshaw puller covers about 20 to 25 kilometer 
daily. On this account, five lakh rickshaws cover one crore 
kilometers. If we ban the cycle rickshaws, the motor 
vehicles will have to cover this distance. How can the 
poor people afford to travel in motor vehicles? If we talk 
about the expenditure incurred on fuels used in the 
vehicles, in order to cover 15 kilometers distance on an 
average 9V8fY motor vehicle has to consume one litre 
petrol. On this acx:ount about 71akh litre fuel will be required 
daily costing an expenditure of Rs. 3 crOTe 15 lakh. If the 
Government ban the rickshaws, it has to spend an 
additional amount of As. 9.45 billion on fuels. Thafs why 
riiusec:t this issue, Sir, it is a very painful situation. It will 
be a difficult task for the Government to create employment 
opportunities for Iakhs of people. In Delhi, there are 81 
takh ridcshaw puller and there are about one clOre rickshaw 
pullers in the whole country. EYen if we leave these people, 
IheJe are 15 to· 20 lakh people working as rickshaw 
mechanics and selling spare parts. If we view from this 
angle, almost one cr9re people are directty or indirectty 
engaged in this profession who without any assistance 
from the GCMmlmef1t side successfully manage their 
profession. Despite. all these facts, if they ban cycle-

rickshaws.in Delhi, it will have repercuSliontn oIher parts 
of the country and we will have to confront th8 issues of 
the employment and displacement of one crorepeople. 

If the Govemment wi!;:h to set up any industry or 
small-scale industry for creating employment opportunity 
for that much number of persons, I would like to say that 
it will have to invest somewhere between one lakh crore 
to one and a half lakh crore rupees. There is only a 
provision for Rs. 17500 crore in the budget under the 
Bharat Nirman Scheme. I would like to say that Bharat 
Nirman Scheme is a very good scheme and the name 
also sounds good but after banning rickshaws whether 
they will be able to provide for the livelihood for the five 
crore families in the Bharat Nirman Scheme. They have 
made a provision for Rs. 17500 crore for the amelioration 
of the condition of farm labourers, unorganised labourers 
and agricultural labourers. What is the job security for 
them? It is an era of globalizations when job opportunities 
are shrinking or rather disappearing. What will be the 
situation in the country if the job opportunities in private 
sector become non-existent? There will be a big turmoil 
in the country. I am extremely pained to say that if there 
is an incident of killing in Delhi or anywhere in the country, 
. attention of the Government is drawn to it, however, nobody 
cares whether a poor person is able to earn his or her 
livelihood. So, there is a need to change the present 
bureaucratic system prevailing in the country that creates 
hindrance in the way of earning livelihood. What to say of 
balanced diet, rickshaw pullers and cart pullers are not 
able to earn enough money even to meet their minimum 
requirement. That is why, I said that if there is an incident 
of killing there is much uproar, however, nobody cares for 
the two square meals for the poor people. So, I would like 
that the hon'ble Minister should seriously ponder over the 
system creating hindrance for the livelihood of the poor 
people, so that they may get sufficient food. 

The matter is concerned with national production. 
As I said in the beginning, that they are the people who 
generate wealth. They are not dependents but they are 
the eaming members of the society. The time of1he House 
is wasted discussing other issues, however, the basic 
problem of 38 crore labourers in unorganized sector is 
confronting the nation. That is why I have made this 
request. The average life expectancy in the country Is 65 
to 70 years, howeYer, a rickshaw puller who labour hard 
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dies after 45 years of age. What is the wealth of our 
country? Labour and employment is the real wealth of 
our country and we feel prode of It. It is the labourers who 
wit/increase agricultural production. These days there is 
decline in agriculture production. What are the reasons 
responsible for this? Now there is shortfall of twenty to 
thirty lakh tonnes in the production of wheat. What is the 
reason behind this? The reason behind this is that 50 per 
cent of the poor people of this country do not attain average 
age and die early due to malnutrition. So, through you, I 
would like to submit that thirty-seven crore population have 
come under this category about whom we are holding 
discussion. If look. at this picture in totality, it is evident 
that half of the population of this country do not attain 
even the average age. If they fail to attain average age, 
then it will adversely affect the national production. Thus 
agriculture production will decline and it may affect other 
construction activities as well. So, there is a need to enact 
legislation in this regard. That is why, through you, I had 
raised this issue in the House. I would like to add one 
thing more about what is going on. Where will the rickshaw 
pullers of unauthorized colonies go because they sleep 
on the roadside pavements? There are 1562 unauthorized 
colonies in Delhi which are inhabited by the people from 
Poorvanchal, Bihar, Uttar Pradesh and the people coming 
from the west. Ten to fourteen lakh people live in these 
colonies. You say that one-Iakh houses will be constructed 
and some colonies are being regularized. But they do not 
have any basic facilities as neither they have drinking water 
nor power. Are they not the citizens of this country? The 
citizens of any of the states of the country have right to 
live and get employment in the national capital region of 
the country. But they are discriminated aU over the country 
Including this territory. How balance will be maintained in 
this country? During olden times rich people used to keep 
elephants. It was status symbol for·them. But the common 
people cannot afford this lUXUry. He has modest stature. If 
anyone becomes rich he gets elevated in social hierarch~. 
However, today It is on account of this huge economIC 
disparity in the society that some of the affluent sections 
travel in planes; they should certainly travel by air. Some 
persons can afford to any of this facility. However, are 
common people not entitled to their basic nsedof two 
square meals? Will the basic facilities be not pr~~ ~o 
them? Their basic needs will be fulfilled if a legIslation IS 

enacted in the House ~nd schemes are formulated. I would 

like to say this on record that if there is huge economic 
disparity in the world, crime rate will increase. No power 
of the earth can check it. AI< 47 will be used by the 
criminals. Unless social oppression and social disparity is 
abolished, nobody can check the criminal activities and 
naxalism, extremism and fundamentalists will raise their 
heads. 

Mr. Deputy-Speaker, Sir, I would also like to refer to 
some Government documents .... (lntenuptions) 

[English} 

MR. DEPUTY-SPEAKER: Please do not disturb. The 
hon. Member from your party is on his leg. Please listen 
to him. 

[Translation} 

SHRI DEVENDRA PRASAD YADAV: Sir, this Labour 
COmmission .... (lnterruptions) How can one, who has not 
experienced poverty alleviate it? Those who have not seen 
or witnessed poverty can neither speak about it nor can 
make plan. Let me speak. I am speaking with the 
permission of the hon'ble Deputy Speaker. 

[English} 

·Umbrella Legislation for the wOlkers in the 
unorganized sector. Ministry of Labour, Government 
of India, National eommission on Labour, 2002". 

[Translation} 

Umbrella Legislation was presented in the year 2001. 
The report is gathering dust. Then, it gathered dust during 
N.D.A. government. Now UPA is in power. Shri Oscar 
Fernandes is a good Minister, you should also say 
something. What do you say about enacting legislation, 
and unorganized labour. 

[English] 

"Most of the workers in the unorganized sector do 
not get the benefits of the existing social security 
benefits. All the workers who are not covered by the 
existing Social Security laws like ESt Act, EPF and 
the Miscellaneous Provisions Act, PGA andMatemity 
Benefit Act can be considered as part of the 
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unorganiZed sector or for any raason, who do not 
get the benefits of the Social Security Laws. Hence 
the new Legislation.· 

[»ansIatIon] 

The Commission is urging to bring legislation. The 
Parliament has power to enact a new law. The hon'bIa 
Minster should bring-thie Iegisjation. Who will oppose it? 
I am confi~t 1hat whatewr legislation will be brought 
fofward for unorganized sector, the entire House will 
unanimously support it. 

Second thing is-

[English] 

-For the effective protection of the rights of the 
unorganized sector wortcers and implementation of 
the provisions in this regard, a statutory body 
·Unorganized Sector Workers' Board· with 
substantial powers shall be set up. The Board shall 
be a statutory executive authority deriving its powers 
from the Ad.. 

Unorganized Workers' Board is a comprehensive 
three-tier structure consisting of Union, State and 
the District level Boards. The Board consists of 
various constituent elements and they are:-

15.00 In. 

• [Translation} 

Mr. Oeputy-speak.er, Sir,with your permission I have 
mentioned about it and with your permission I would like 
to lay a document of Lok Sabha. It is the report of the 
COmmittee on Petition of 14th Lok Sabha. It was laid on 
the Table of lot< Sabha on 23rd August, 2006. It has been 
mentioned in it that the Committee on Petitions, after going 
through it, submitted the report that comprehensive 
legistation should be brought for protecting the interest of 
tmOfg8I1ized labour. The Labour Commissioner has given 
its recommendation. The Second Law Commission has 
ghlen Its recommendations. 75 per cent population is 
dependent on agricutture so, a separate law should be 
enacI8d for this eector on the lines of the law enacted tor 
this purpose In K8nIIa. The CommIttee on Petitions in its 

nIPOrt has aI80 said that JNag88 should be to.d tor the 
work. It has also mentioned about the aexuaI-harunent 
of women. The Labour Commis8ioner ha51tatad that. 
comprehensive bill would be brought for unorganized 
labourers and they are pondering over it. I do not 
understand as to how long Labour Ministry will continue 
consultation in this regard. The new Labour Minister is 
sitting hera. I would like to know from him whether the 
consultation will go on indefinjtely. 

I would like that a comprehensiWi Bill should be 
brought urgently with a time bound programme. 

Mr. Deputy. Speaker, Sir, discussions are going on 
around the world for making a law. In a -...oping country 
like India, the number of rickshaw pullers Ii around one 
crore and here license to a rickshaw puler Is given by a 
wterinarian.ln earlier times, during Britilhperiod ridcSll8W, 
tongas were pulled by either man or horNs. ThIs law was 
made in 1937 and MCD is persisting wIIh ttrillaw ...." 
today that only a veterinary doctor should Iwcommend tor 
rickshaw pulling. It is so inhuman? We are going to 
celebrate Human Rights Day on 14th ~. Mr. 
Deputy·Speaker. Sir, we should find out • solution in a 
democratic way. This law should be changed. A human 
being is human being, not a horse. Will a wl8rinary doctor 
examine a human being? This law was fomIJlated in British 
period, it needs to be changed. I demand that this old law 
should be repealed. 

Mr. Deputy·Speaker, Sir, WM" unorganised 
Iaboureres are unable to find any way then they wiD revolt. 
We have the right of freedom. right of apeech. Hence on 
11 th of this IMnth, ricUhaw fN' ..... hawtcers and 
unorganised laboureres are coming for • march to 
PaJ1iament HoI, ~ ~. ~ request that this matter ahouId be 
looked into and the Government should immediately 
consider about bringing in a comprehenaiwbiH so that 
Hvelihood of these peopte can be secand. I am railing 
this issue becuase it's a nationalproblam. Though I have 
taken 30-35 minutes with your pemiaaIon, hence I would 
like to· bring into your notice that in our country the 
proportion of population is alarming. Unemptoyment II 
conatantIy increasing in the country. Poverty is due to 
unemployment. The day unempkJymantls remcwad, 
J)O'I8I1y wiIIltI8If meet an end. This II a· wry common 
probtetn:n. number of u~ pnonats calilllnty 
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increasing. Varlous Government Offices are adopting 
policies t>r J8trenchment of staff. In the era of globalisation, 
IlberalisatiOn and privatisation and new economic policy, 
attempts are being made to reduce opportunities of 
employment. In government undertakings voluntary 
retirement scheme is being implemented which is also 
known as VRS. In the Government sector, retrenchment 
is taking place and if retrenchment takes place even in 
private sector then what will be the condition of this 
country? Now ban is being imposed on rickshaws, which 
generates self-employment. Rickshaw pullers take no help 
from the government but give revenue to the government. 
Apart from this, this mode of transportation is pollution 
free, saves oil and provides cheap service to ~ poor. 
Will ban be imposed on this also? What is Court? Who 
pays tax on road? I am not insulting the hon. Court but I 
would like to say that road should be divided so that rich 
people can drive their cars besides the rickshaws. If their 
share is 16 per cent then 16 per cent of the roads should 
be given to big cars. On remaining 84 per cent, rickshaws, 
Tongas should be permitted on a separate lane of road, 
or a rickshaw metro track should be constructed on the 
lines of metro track. Have the poor people in this country 
the right to live or not? The million dollar question in front 
of the country is whether the people whom Gandhiji 
mentioned 8$t standing on the lowest rung of the society 
have a right to live or not? Will those people survive or 
not, will they be able to find sefl-employment or not? Even 
tQday rickshaws stands are not there. Rickshaw are carried 
away and the owners are told to get it released. They are 
seized and released later but the stands do not exist. 
There is no wor1cshop for them. How will rickshaws run? 
It takes Rs. 3500 to buy a rickshaw and through this 
rickshaw only 1M rickshaw puller earns the same amount 
in a months time. Will the Government name any such 
indUstry in which input value comes back in a months 
time. Hence I would like to say that it must be given the 
status of an industry. What is the condition of agricultural 
labourers in unorganlsed sector? Agricultural labourers 
Map migrating. Mr. Munshi is sitting here. Some people 
have settled in West Bengal and some are working here 
also. They are skifted and experienced people. These 
.people work here also. These agricultural laboUrers are 
fn:Im Bihar and Uttar Pradesh. laboUrers go from these 
ptaces to~~njab also for harvesting of paddy and there 
are mOre than 10lakh migrant laboUrefS in Mumbai. In 

Delhi, their number is more than 40 Iakh.ln ludhiana and 
Chandigarh combinedly their number is around five lakh. 
There are migrant labourers in Kamataka also. All of them 
are migrant labourers. A migration act was formulated for 
them in 1971, which is not being implemented. These 
people live in clusters in cities. They do not have basic 
facilities, including water and electricity. A~un Sengupta 
Commission was constituted under UPA Government 
under article 21. It says that-

[English} 

"The National Commission for Enterprises in 
unorganised sector, set up by the UPA Government 
in September 2004 with Arjun Sen Gupta as 
Chairman has presented its report on social security 
for unorganised workers on May 16, 2006 to the 
Prime Minister." 

[Translation} 

This report has not been presented before the House. 
It has only been sent to the hon. Prime Minister. 

[English} 

"The contents of the report, however, demanded 
careful indepth scrutiny." 

[Translation} 

It's scrutiny is taking place. I would not like to mention 
it because it has not been laid in the House. It has been 
sent to the hon. Prime Minister on 16th May, 2006. 

I feel that on the basis of Arjun Sen Gupta 
Commission report on unorganised labour, a central 
legislation should be brought in Parliament because in 
order to finish unemployment and provide basic facilities 
to the labourers in the unorganised sector, self-
employment is the only way. It requires money and 
everybody does not possess it. Some citizens earn their 
livelihood by pulling rickshaws or by hawking or selling 
things or by repairing vehicles, cycles and shoes on 
roadside but most of them are being harassed by local 
police or employees of municipality. The police keeps on 
harassing them. They carry away articles from thete stalls. 
Police and municipality officers take bribes from them to 
let them there. They have to live in an environment of fear. 
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Wherever there are unorganised labourers, be it in brick 
kilns, or in the business of wood or iron all of them live in 
an environment of fear. They feel insecure. 

Hence, I would like to request that the poor class 
and the unorganised labourers should have complete 
freedom for earning their livelihood. I demand that a 
Central legislation may be brought to ensure that there is 
no interference in their profession by local authorities. 

[English] 

MR. DEPUTY-SPEAKER: Before, I request the next 
hon. Member, I would like to make a submission here. 
Shri C. Kuppusami has requested that he wanted to take 
part in the discussion on this important issue but due to 
bad throat it is not possible for him to take part in this 
discussion. So, he wants to lay his written speech on the 
Table of the House. As a special case, I allow him. 

Shri Kuppusami can lay his speech on the Table of 
the House. 

*SHRI C. KUPPUSAMI (Madras North): Mr. Oeputy-
Speaker, Sir, I thank you very much for giving me an 
opportunity on behalf of my Party, DMK to participate in 
the Short Duration Discussion on the prouIems being faced 
by unorganized labour in the country. As the House is 
well aware, labour convnunity is the backbone of our Indian 
economy. Nowhere in the world you will find cheap labour, 
committed labour and motivated labour. Our country's 
workforce comprises nearty 70 per cent in the unorganized 
segment, with the entire farm sector falling under the 
informal category, while cottage industry, tiny industry and 
small scale industry also fall under the unorganized sector. 
In other words, I woutd say that bulk of India's wor1dorce 
is unorganized in nature. Therefore, it is very much 
necessary for the Government which is called a welfare 
state to provide coverage of social security scheme among 
economically and socially vulnerable sections of the 
workforce. Under this category comes street vendors, 
rickshaw pullers, shoe polishers and hawkers. 

Keeping in view a large number of workforce in the 
informal and unorganised sector, the Government of Tarnil 
Nadu under the leadership of Dr. Kataingar have brought 
forward a progressive legislation for providing social 

"The speech was laid on the Table. 

security and wetfare measures tothGaeworksrs. They 
have listed out various catagorie$ot workenI numbering 
to 60; which are in the oottage·industry, househokt induatry. 
Hke coir work, mat WOff<,laundry including waahingof 
clothes, pappad preparations, commercial cooking, 
collection of forest products, cashewnut procesaing, 
distribution of LPG cytlnders, cycle rickshaw pWlers, 
crackers industry, footwear Industry, gold smith and silver 
smith, hancloom weaving and silk yarn weaving, AgaIb8thi 
Incense making, printing press. street vendors. kullad and 
pot makers, workers, employed In retail shops, dome61Jc: 
workers, sculpting works, handicraft workers, baed! 
wort<ars, cigar workers, painters, video and photographers, 
etectricians, carpenters, etc. 

Under the scheme of the legislation, the unorganised 
workers employed in these categories can register 
themselves with the Tamil Nadu Workers Social Security 
and Welfare Board to get various benefits available under 
the legislation. Insurance ctaim is given up to Rs. one lakh 
in case of unfortunate accidental death; varying amouot 
of compensation depending on the disability, As. 15,000 
grant is given to next of kin in case of natural death of a 
registered worker. 

Apart from compensation and grants given to the 
workers, grants are given to their children for their 
education. For example, an amount of Rs. 1000 is g1van 
to girl child of a worker studying in the 10th class. Similarly, 
an amount of Rs. 1500 is given to a girl child in her 12th 
class. For higher education a/soilke graduation and 
technical studies, an amount ranging from Rs. 1,750 to 
Rs. 6,000 is given to the children of these workers. 

Sir, not only providinp 88Sistance in education, but 
our State GoYernment ha· ~.~.~= '1 SI8p furtherlD pIOVide 
social security measures and our leader, Dr. KaIaingar 
has become a friend, guide and phitolopher and Santa 
Clause for the workers, as the Gowmmentunder hie 
leadership is distributing colour TV$, LPG stovas, land 
pattas to poor people. Now, for the workent in the 
unorganised sector, at the time of marriage, an amount of 
Rs. 2,000 is distributed to them for meeting part of 
expenses. Similarly, at the time of child birth, As. 6,000 is 
given to female worker for meeting the acp8I1888. and.., 
compensate the loss of wages during that period. A .very 
important feature of this scheme is that our leader 
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Dr.· Kalainpr has exempted any fee for regiStration of a 

worker forJthis purpose. It means, any eligible worker can 

gethlmse; registered with the Labour Welfare Department 
without depositing any fee. Similarly, for renewal of 
registration . also, no fee is levied. 

One more scheme has been brought to the welfare 

of these workers, namely those workers who are above 
60 years and have registered as a member under the 

scheme for more than 5 years would get a retirement ex-
gratia amount of As. 300 for his life. So, this is the first 

progressive State which has introduced pension for the 
workers in the unorganised sector, without collecting a 
single pie from the worker. 

These are all the progressive measures introduced 
for the first time in the country, for the welfare of workers 
in the unorganised sector. In the age of globalisation and 

liberalisation, where workers are exploited, ignored and 
left to the mercy of God. Where outsourcing has become 

the order of the day, even regular workers are getting 

done through contract labour by unscrupulous employers, 
this labour welfare legislation is a boon for these 

unfortunate workers. 

I would therefore, urge upon the Hon'ble Labour 

Minister and the Central Government under the leadership 
of Dr. Manmohan Singh and the UPA Chairperson, 

Thirumati Sonia Ammaiyar to take urgent measures to 
bring forward a similar type of legislation before Parliament 

for implementing these welfare measures for the benefit 
of worbrs engaged in the unorganised sector in various 

categories, throgh out the country. The workers FacilitatIons 
centres should be set up at various ptaces where there is 

concentration of unorganised sector workers so that they 
would be given a forum, for adressing these grievances 

and to provide relief and help. The Government alone 
cannot take care of such big chunk of labour force in the 

unorganised sector. Therefore, NGOs and trade unions 

should be involved in these gigantic efforts. 

With these words, I once again request the Central 

Government to bring forward urgent legislation on the 
pattern of Legislation passed in the State of Tamil Nadu 
for the welfare of workers in the unorganised sector 

throughout the country. 

15.13 tn. 

(DR. lAxMtNARAYAN PANDEY in the ehail) 

(Translation] 

SHRI THAWAR CHAND GEHLOT (Shajapur): Mr. 
Speaker, Sir, hon. Devendra Prasad Yadav has raised a 
pertinent issue in the House regarding the problem of 
unorganised labourers. Through you, he has drawn the 
attention of the House to many points in this regard. My 
effort will be to escape from repetition. By the way, I agree 
with the points that has been raised by him. 

Mr. Chairman, Sir, the discussion is being held in 
the House regarding the one-third labourers working in 
unorganised sectors. The main subject of today's 
discussion is the problems faced by those labourers. 
Hon'ble Devendra Prasad ji has drawn the attention of the 
House towards many points. I would like to draw the 
attention of the House towards a very basic thing. In 
comparison to capital, the importance of labour in the 
country is negligible and that is the main reason of 
exploitation of workers in the unorganised sector. We are 
all aware of this fact and we also discuss that labour and 
capital both are equally important for production but the 
benefit of production goes to capital investors. If the capital 
investor earns Rs. 100, the labourers whose labour makes 
the production possible get hardly Rs. 10-20 or 25. It is on 
account of this that there are many problems being faced 
by the labourers working in this sector all over the country. 
If we discuss their problem, first of all our attention is 
drawn to the fact that there is no relevant laws for the 
workars working in the unorganised sector and if there 
are some sort of laws, there is no porper system of 
implementation of those laws. 

Now, it is extremely essential to formulate such laws. 
On earlier occasions as well it was recommended to 
formulate such laws. Whether it is the first Labour 
Commission, the Second Labour Commission or the Arjun 
Sengupta Commission or the report submitted by the 
Standing Committee on labour or the advice of the various 
experts submitted to the House from time to time, they all 
admitted that there should be propre and well formulated 
laws and there should also be some agency to enforce 
those laws and that should be from Panchayat level to the 
Patwari level. 
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Sir, another problem is related to the payment of 
minimum wages to them. Normally, time to time State 
Governments fix minimum wage for labourers working in 
this sector. The Central Government have also expressed 
its opinion regarding the minimum wages and have 
decided that daily at least Rs. 66 should be paid to the 
workers working in the unorganised sector. But even that 
much is not paid to them. I have visited not one but many 
places and found that somewhere labourers are getting 
As. 20 and somewhere Rs. 25 or 35 as daily wages. Where 
minimum wages have been fixed normally by the State 
Governments. even then Rs. 52 to 55 are paid to unskilled 
labourers and As. 110 to 125 for skilled labourers. However, 
if one sees the actual position, he finds it otherwise. 

Sir, I am not seeing those leftist colleague who 
usually sit on the first row and always talk about the issue 
of labourers. I am understanding the reason. Those two-
three Members who sit on the front now and always talk 
about the interest of workers are aware that in their State 
West Bengal too Rs. 25 to 30 are paid as daily wages to 
the labourers working in the unorganised sector. 

SHRI AJOY CHAKRABORTY (Basirhat): It is not 
correct. 

SHRI THAWAR CHAND GEHLOT: It is absolutely 
correct. I am also the Member of the Parliamentary 
Committee on Labour and as a Member of the Committee 
I have visited several places to know the facts and on the 
basis of those facts I am saying that Rs. 25 to 30 are paid 
as daily wages to them. It is a matter of concern. There is 
maximum unemployment in West Bengal. Orissa and 
Bihar. Along with that the incidents of violation of laws 
related to minimum wage are also maximum in those 
States. It is a matter of concern. 

Sir, there is no system of social security for the 
Iaboureres working in the unorganised sector. Neither there 
is EPF nor GPF and ESI or any other health facilities 
available to them. There is no protection against sun from 
them at their work place. There are no drinking water 
facilities for them. In case of women workers having small 
children, their children face extremely inhuman conditions 
and the women have no option but to work in such 
conditions. Despite that they do not get even minimum 
wages. 

Sir, I am very much Impresl8dby hon. Oscar 
Fernandes ~ who has recently become the Minister of 
Labour. He is a good person. If he is gNan free hand, ,I 
feel that he will perform well. The former Minister.of labour 
did not seem to be Labour Minister at all. He did not carry 
out his responsibility as the Minister of Labour. Neither he 
attended Parliament nor called the meeting of the Labour 
Ministry. He left the post by..tendering his resignation. The 
hon. Ex-Minister could explain as to why did he leave the 
post Today once again he has won the election to 
represent his constituency. If he comes here, we will 
wefcome him. However, what I feel is that either he did 
not fulfill his duties or was not allowed to do so. Now the 
Central Government have implemented National Rural 
Employment Guarantee Scheme and under this scheme, 
it has been ~ided that a minimum of As. 66 will be paid 
as daily wages but it has been observed that in reality 
they are paid at task rate. They are hired on contract 
basis and are paid say for the square feet or square metre 
of soil that they dig. They work for whole day and in the 
evening when they go to collect their wages, it is As. 35-
40 or As. 45-50 that they get. The Government fix minimum 
wages but it is not executed on the ground and there is no 
monitoring system in the country. to ensure that minImum 
wages are paid. I would once again like to submit that 
there is a need to put in place a system to ensure smooth 
implementation of minimum wage system up to the Patwari 
or Panchayat units. 

I referred to the provident fund. There is a need to 
provide facilities of Provident Fund to 1he people working 
In this sector. After all, it is also the responsibility of the 
emptoyer under whom they work. A system could be 
chalked out that some ~ be given by the 
employees of unorganlHd sector and some by, the 
employers. Several times provisions for GPF, EPF or 
provident fund are incorporated in the law. As per the rule 
if somebody works for 30 days he or she will be entitled 
to get this facility. Similarly, if somebody works for only 10 
days he will be eligible for this much. But no such record 
is kept and the facilities provided In law are not given. It is 
also .on account of this that there is a need to do much in 
this regard by the Government. 

Another thing is new P8f1.S!on 8CheIfte. They work 
but they do not have sufficient faciItly.l'ho8e workers who 
work as labourers engaged in gnMI making do not have 
hand gloves and goggles. Soimetlmas they become bJind 
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due to .,. Injuries caU88CI by ~.11one particles. 
the time Of braking up of stones. In such conditions they 
do nothlMt any compensation facility. After the completion 
of the day, employer only pays the wage to the workers 
and gets rid or his responsibility. If he loses vision he 
does not have sufficient means to get it treated. I would 
like to recommend that provision should be made to 
provide the facility of accident insurance and life insurance 
not only to the wor1<ers working in hazardous places but 
It should be extended to all the workers of the unorganised 
sector. The recommendations that I am giving has also 
been given time to time by the Commission. There is a 
need to implement those recommendations. The 
Government and the hon. Prime Minister have also said 
in this regard that they wiH formulate laws for those wooong 
in the unorganised sector and the Bill in this regard is 
lying pending with the Government from the year 2004. 
There is an urgent need to enact a law, therefore, attention 
should be paid towards it. I have stated that there is not 
provision or workman compensation so provision should 
also be made for this. If there is no provision for paying 
compensation then it should also be ensured. There is an 
Employees Insurance Scheme for the workers of organised 
sector in which different amount of compensation has been 
fixed for different types of injuries, infirmity and for death. 
Such provisions should also be made for the workers of 
unorganised sector. The biggest problem in this connection 
is that ENen actual figures of such workers are not available. 
He may work as a construction labour for two days and 
then will be out of work. 

A provision for keeping the records of workers 
engaged in the unorgenised sector should be made in 
the entire country. The figures which show that around 
one third of population is engaged in such sector, have 
been worked out on the basis of average of the workmen 
engaged in the miscellaneous work, but their figures are 
less than actual. Only the Government can give the actual 
figures in this regard and I would like to ask the 
Government and hon. Fernandes that if more than 35 
crore workers are engaged in the unorganised sector then 
out of these 35 crore workers how many workers are 
getting the said facilities. If you have official figures then 
apprise the house in this regard so that we as well as the 
peopte of the country may be aware of the fact that 
GcMimment is doing something for them. If not in the 

eun'8I'1t __ on then at least in the nest session you should 
make a statement giving the information regardiAg what 
II being done for them. 

Sir, there is another problem of bonded labour. The 
condition of bonded labour is alarming. SENeral times, the 
incidents of bonded labour do not come to light and they 
do not get even minimum wages. They are exploited in 
this manner. There is a need to start a special campaign 
to free them from such types of exploitation so that the 
practice of bonded labour can be completely abolished 
as a result of strict action. 

I would also like to request that bonus should also 
be given to the workers engaged in unorganised sector. If 
there is a provision of bonus to the workers of organised 
sector then why this facility cannot be extended to these 
worker? If a workman continuously work for fifteen, twenty, 
thirty or more than ten days under a contractor, he is 
entitled to get bonus, in the same way, there is a need to 
make such a provision that if a workman works 
continuously for more than fifteen days or a month in 
unorganised sector, he should also be given the facility of 
bonus. 

The Labour Commission and the Standing 
Committee on Labour have from time to time submitted 
their reports in this regard. It would be appropriate if 
immediate action is taken keeping in view those reports. 

Finally, I would like to state that as you have assured, 
there is an urgent need to enact a detailed legislation in 
this regard to solve all these problems. You have given 
such an assurance in this house in reply to a question. 
You. ha. stated that the Government propose to enact a 
law to solve such types of problems. Therefore, I request 
that you should make efforts to enact such a law by next 
session. 

Shri Moti Lal Vohra ji asked a question No. 2308 on 
23rd December, 2004 in Rajya Sabha. In reply to the 
above question, the Minister of labour had replied that 
from 'a to e', the Government are making efforts to enact 
the Unorganised Sector Workmen Bill, 2004 for making 
statutory provision to provide social security to the women 
and workmen engaged in the unorganised sector of the 
country. Something more has been written further, I hope 
that you yourself will pay attention to it. Arjun Sen Gupta 
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has also made some recommendations and if. those 
recommendations are implemented in toto then I think all 
the problems of workmen of the unorganised sector could 
be resolved. But the condition is that they should be 
implemented in true spirit. I hope that you will take 
necessary steps in this direction. 

With these words, I conclude my speech. 

[Eng/ish] 

SHRI MADHUSUDAN MISTRY (Sabarkantha): 
Thank you very much, Sir, for giving me this opportunity. 
I am quite privileged to speak after a long time on the 
very subject for which I have devoted quite a number of 
years of my life. Before I start, let me just divide my speech 
into two-three parts. First, I will deal with the scenario and 
secondly I will mention about the state of the legislation 
and its implementation and thirdly what the Government 
can do to ameliorate the plight of the millions and minions 
of the labours working in the unorganized sector. 

(Translation] 

I am speaking on behalf of crores of agriculture 
labourers. There are around 7.3 million forest labourers 
who are engaged in the work of planting and guarding 
the trees in the forest departments of different States. In 
addition. there are other labourers who collect minor forest 
produces. 

[English) 

There is no other legislation to protect them. They 
are not covered under any of the labour laws. Most of 
them are regulated by the Forest Development Corporation 
as such. 

(Translation) 

I would like to talk of millions of construction labourers 
whose nature of work is migratory [English] They migrate 
from one State to another, from second Stale to third 
State and so on and they are the most exploited Jot in this 
country. [Translation] There are casual labourers who work 
in mines. They are associated with these mines. There is 
no legislation to cover the labourers working at kilns. There 

are many labourers who search the work inthemarkBtm 
day to day basis. [English] Since I comefJom that 
community. I would like to tell· that rrrt·entit'e COfJI'\'I.Ifti\ 
goes on the road everyday in the·momIng. [Ttanslallon) 
Sometimes people take them to their homes to get 1M 
work done and sometimes they haw to go back to their 
homes without any work. There is no regulation to CCMr. 

the labourers engaged in some miscellaneous 'M)rk in 
the urban areas. They are also the labourers and people 
hire their services. They are self ernpIo'f'ed labourers: There 
is no legislation in the country to cover them. I would like 
to tell the hon. Minister that entire unorganised sector is 
functioning this way. I would like to know as to how many 
legislations have been enacted to regulate the working 
conditions, the wages of this category of labourers and to 
ensure proper implementation of the provisions of 
Minimum Wages Ad. They migrate from one State to other. 
The Migrants Workers Act, Workmen Compensation Act 
and Equal Remunerstion Ad have been enacted for them 
to ensure equal wages for men and women. Such acts 
have also been enacted. 

[English} 

We have set up a labour machinery for them. There 
are labour Commissioners in almost fN8ry State. Those 
labourers who have been hired by somebody and ate 
working in certain occupations which are regulated by 
law and if they fall within that scheduled employment. 
then they are regulated by those laws and there is a 
machinery to get those laws implem8nted to regulate their 
work conditions and other things. 

[Translation] 

Other labourers are 1hose {English} whoIe"erripIo)1er 
is not fixed .. Every day they change from one employer to 
second, third, fourth and so on. [Tnmslation] Due to this 
reason. the question related to their social security, benefits 
to them and old age problems are raised from time to 
time. If they meet with an accident, no one Is prepare to 
take their responsibility. The labourer class belongs to such 
category of people. 

[English} 

What is the national scenario about all this? First; t 
will talk about their plight. I worited with the foraItwortcam 
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and the minor forest produce collectors. I tell you that I 
had an uphill task in convincing the Labour Department 
that plantation activity is an industrial activity and it does 
not come under agriculture. The Labour Department was 
so reluctant to register a trade union under the Trade 
Unions Act. The moment they register a trade union, they 
have to file a case, go for inspection and attend the 
complaints. It has to be done by Labour Officers at district 
level and other levels. 

I am talking about the entire country; I am not talking 
about a particular State. There are certain Departments 
which feel that they are all above the labour laws and 
labour laws do not apply to them, and the Forest 
Department is one of them. When we brought them to the 
Trade Union Officers and to the labour machinery, they 
said that they were not being governed by ftli. . We 
had to file cases against all the Forest Officers for violating 
the labour laws. 

(Translation) 

I would like to tell that such an environment is created 
in which [English) you cannot file cases for compensation 
and other things simply because the person or the 
employer happens to be another Govemment Department 

You have to seek the permission of the Labour 
Department of the respective State which you never get. 
It takes days for adjudication. If you file a case in Labour 
Court you will never get the permission. As a result, the 
worst sufferer is the labour. These labourers are not static 
again. They keep changing repeatedly. [Translation) If a 
labour, who gets Rs. 37-38, Rs. SO-55 or Rs. 80-90 gets 
~ 50, he is unable to claim the balance amount [English] 
He is not capable of going to court. Since the labour is 
non static, it is very difficult to form a union of such labour. 
As a result, in most of the cases the Department goes 
unpunished. As a result, a number of Departments 
continue to violate the labour laws. 

This is one section that I am talking about. Take the 
implementation of the minimum wages. It is another area. 
The condition is so awful especially in the scenariO of 
liberalization of economy. Some people now feel that it is 
not their responsibility to strictly adhere to and implement 
the provisions of the Minimum Wages Act. Besides that, 
the. Minimum Wage Inspectors are not keen to get it 

implemented. In a State like the one I come from and in 
a number of other States, they feel that this will create an 
agrarian tension between the person who engaged people 
as farm labour and other people. As a result. they feel 
that it will create disharmony among people in the village 
and it will create bloodshed and so on and so forth. So, 
they feel that it is much better to go in for a settlement. 

My State at one stage boasted of having a separate 
Agriculture Labour Commission. The Government of India 
since then has been citing that it is the first time that an 
Agricultural Labour Commission has been set up. Howewr. 
retired people, or those people who are on the verge of 
retirement, those who are not interested in work are being 
sent there to work as Commissioner and Deputy 
Commissioners. They are not interested in their work at 
all because it is not a remunerative Department. In any 
case, they are not being taken much note of by the people. 
So, the very law which is there to get the minimum wage 
implemented is not being implemented at all. 

I am coming to the issue of the minimum wage at 
this stage. However, whatever wage is fixed by the 
Government as the minimum wage is also not being 
implemented. That is partly because the respective 
Governments do not have .the political will to implement it 
for a number of reasons. The reasons may be political. 
The reasons may be that they do not want to annoy the 
farmers. Maybe the administrative machinery is not keen 
on implementing them. Maybe it is because of the 
relationship and so on and so forth. As a result the state 
of enforcement of the minimum wages for the unorganized 
sector labour-be it contract labour, be it forest labour, be 
it agricultural labour-is dismal. If you look at the chart of 
the cases being filed against individuals or against the 
Department, it is not commensurate with the labour force 
which has been employed. 

Before I go further, I must also mention that this 
labour has to be taken note of by important Ministries 
mainly the Planning Ministry, the Finance Ministry and 
others. You said.m the report here that out of 39 crore 
labourers in the country nearly 36 cro.fa labourers are in 
the unorganized sector. This is CSO data, not my data. 
The CSO data says that the unorganized workforce in the 
country contributes about 60 per cent to the GDP. This 
may be noted. They contribute 50 per cent to the savings 
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of the country. This is no small amount. And yet, where 
are we? 

Year after year I analyse the Union Budget. I have 
the data with me of the last ten year's Budget of the Labour 
Ministry. I was just looking at the budget data of previous 
years of the Dapartment of Labour, Demand by Demant. 

I will come to the Heading 'Sidi Workers'-11 0; 'Social 
SecUrity' and so on and so forth. I can very waH mention 
that the kind of allocation of funds other Departments are 
getting for carrying out their programmes vis a vis the 
programmes of the Labour Department literally contradict. 
I think, we do not require any more scheme for the 
implementation of minimum wages in the country, which 
would enhance the income in the unorganized sector like 
anything. wtry are we not implementing the Minimum 
Wages ActJ One of the reasons is that there are hardly 
any people who can enfore it. There Is paucity of people. 
One Inspector of a Labour Department inspects under 
the Agricultural Minimum Wages Act; he also inspects 
under the Mirgration workers' Act; he also inspects under 
the Workmen Compensation Act. So also under the Child 
Labour Abolition Act. There are nearly 30 Acts under which 
a single person visits and inspects. It is out of his reach to 
get it enforced. This has diluted the very enforcement of 
the Acts which is meant for the welfare of the downtrodden 
of these classes of society as a result we must recognize 
the contribution of the unorganized labour force in the 
country and in the economy. 

Hence, I demand that the Labour Department in this 
country must get a major share from the allocation of 
funds both at the Central level and at the State level. It 
may be on the research, data or employment or for starting 
of new ITls, or setting up of the labour machinery and so 
on. 

Look at the state of Labour Courts and Industrial 
Courts. I mean to say that they are in such shambles. So 
also the entire legal machinery meant for the enforcement 
of labour laws. Once they were having their own 
importance but now it seems they have lost it partly 
because it looks as if we losing our target. They must get 
the importance back and come out of the present 
situation ... ( Interruptions) 

MR. CHAIRMAN: Shrl Mistry, kindly be 88 brief as 
possible. 

SHRI MADHUSUDAN MJSTAY: I wiD be brief but 
you have to give me time. I am giving very detailed 
information and suggestions. 

Secondly, when were the minimum wages revised? 
There are a number of States where the minimum wages 
are not revised for the last five or eight years. There is no 
pressure group. Here, most of the people talk about the 
organized sectors, interest rates, etc. But it is very 
unfortunate that even the basic minimum wages are not 
revised. I am not going on the fixation of the minimum 
wages as per the ILO Convention. We have ratified the 
ILO Convention on the minimum wages. Forget about the 
fair wages; forget even about the new basket. It is time to 
corne out with a new basket; forget about linking the 
minimum wages of the unorganized sector with the Index 
of the Minimum Wages. We could not awn fix the National 
Minimum Wage so far for any of the trade. There are a 
number of States where we have minimum wages fOr 
trade and other sectors, which are far below the minimum 
wages under the National Rural Employment Guarantee 
Act. In some States, labour is working on the National 
Rural Employment Guarantee Act where they get ranging 
from Rs. 80 to RS.11 O. Yet there are some States where 
the agricultural minimum wage is taken as the basis and 
the Rural Employment Guarantee Act as a measure, where 
they get between Rs. 50 and Rs. 60 and so on. Even the 
minimum wage of Rs. 50 has not been revised. 

I would request the hon. Minister that there should 
have been some kind of mechanism by which minimum 
wages could be revised periodically. In the Minimum 
Wages Act, again, there is a clause where there is a 
difference between the time rate and the piece rate. 

Now, they do not have the piece rate; it has to be 
fixed in such a way as the person works. After eight hours 
of work, he has to earn a minimum wages on time rate. 
That is neYer happening because piece rate is fixed in 
such a way because time and other studies which no one 
can quantify and no one has the time to do that. As a 
result of that, although minimum wage Is fixed, the labours 
are earning Rs. 38 or Rs. 40 or Rs. 41 or Rs. 42. 

The third part is this. Thanks to 1he. National Rural 
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Employment Guarantee Act-I congratulate our 
Chairperson as well as the Prime Minister of this country 
as also this House for passing that Bill-at least it tlas 
given some employment to the people iri ffie unorganized 
sector.Sut-stitt, there is a section 26 (1). That section says 
that the Government at any time, can come out with a 
notification saying that for particular schedule of 
empl~ ment, the Act can be suspended. If the Act is 
suspended with the help of a notification, during the period 
of scarcity or drought, one cannot file any case against 
any employer who has been violating the labour laws or 
for non-payment of minimum wages. This is grossly 
misused by a number of States in order to pay less amount 
than what is the minimum wage. I demand that this 
provision must be scrapped forthwith from the Minimum 
Wages Act. 

I also say that in order to strengthen that, there was 
a provision eartier saying that the Government can appoint 
any person, any institution as an inspector under the Act, 
not necessarily that he should be a person who is working 
in the Government. We should exploit that and we should 
try to find out honest and good persons to monitor this. 

I would also like to say something about the 
construction workers. The law is passed, but many State 
Gowrnments have not implemented and there is no Board 
for them; they are not very keen to have them. The plight 
of the construction labour is one of the worst. There is 
intra-State migration and we do not have any law to protect 
these workers because they are not inter-State, but intra-
State, which is from one district to another, etc. They sleep 
on the roads; there is hardly any facility for them; they are 
subjected to harassment by the police and others. There 
are no identity cards for them; there are no ration cards; 
there are no schools and nothing of that sort. There is a 
need now to come up with an Intra-State Migrant Workers 
Act, whereby the labourers can be protected. 

The contract labourers are subject t<? all kinds of 

accidents. 

MR. CHAIRMAN: You are speaking relevantly on 
the subject; but I am requesting you to wind up because 
there are five more hon. Members from your Party to 

speak. 

SHRJ MADHUSUDAN MJSTRY: I do not think. they 

will take any objection if I take some more time. I will just 
pleadwith-tilem: 

MR. CHAIRMAN: Please wind up. 

SHRI MADHUSUDAN MISTRY: What I am speaking 
is relevant and demanding. 

MR. CHAIRMAN: I am not saying that they are not 
relevant. But there are five more hon. Members to speak 
from your side. 

SHRI MADHUSUDAN MISTRY: I .do·notlcnow. 

There isa trend now and that trend is the one which 
makes me feel unhappy. It is to have less concentration of 
enforcement of law and to have more on social ~rity. 
People talk a lot about social security as such. It is fine, 
but social security is for those who are not being hired or 
who are self-employed, etc. But there should be certainly 
a labour legislation for that. There are two Bills which are 
in circulation already. We do not know at what stage they 
are in now. But certainly they are not introduced in 
Parliament and not discussed with the people. People 
have been enquiring from me as to what is their status, 
which are for the unorganized sector. I said, "I do not 
know·. 

I do not know who has prepared the Bill and where 
is it now. I would request the Minister of Labour that before 
finalizing the draft he should call a meeting of those who 
are interested in the welfare and unionization of 
unorganized labour, certainly those belonging to Indian 
National Trade Union Congress, to look at the provisions. 
We have Labour Conference every year but unfortunately 
there is hardly any representative of the uroganised labour. 
Most of the labour or trade unions are from the organized 
sector. Those who are supposed to talk about the 
unorganized sector just confine themselves about the 
organized labour only. They do not talk about the 
unorganised labour. Hence, I request that in the 
forthcoming Labour Conference, all those people who are 
working in the unorganized sector should also be called. 

MR. CHAIRMAN: Please conclude. 

SHRI MADHUSUDAN MISTRY: I would rather sit 
down because I do not think that I would be able to 
complete it. I am sorry, Sir. I have told you that I will 
convince my Party Members. 
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MR. CHAIRMAN: t am only requesting you to 
conclude because there are still five more Members from 
your Party who wish to speak. 

SHRI MADHUSUDAN MISTRY: Sir, I have two or 
three more points to speak on. I have hardly spoken. 

MR. CHAIRMAN: You have taken 22 minutes. 

SHRI MADHUSUDAN MISTRY: It makes me feel as 
if I am speaking irrelevant things. 

I also would draw the attention of the Minister to the 
fact that when this Bill is drafted, pension it to be taken 
very seriously for the entire labour force, There is old age 
insecurity of the labourers. At the time of accidents there 
is again insecurity. As has been said rightly, the worker 
dies at an early age and his widow has no one to support 
her. Especially among the artisans you will find more 
number of widows than the total population because they 
do hard work and as a result they are always deficit in 
calories. 

MR. CHAIRMAN: Thank you. Please cooperate. 

The next speaker is Shri Tarit Baran Topdar. 

SHRI MADHUSUDAN MISTRY: All right, I will sit 
down. 

SHRI TARIT BARAN TOPDAR (Barrackpore): Thank 
you for giving me a chance to ~ak on these points. I am 
sorry to say that the earlier Member has not completed 
his speech and I have to rise and speak before his 
completing the speech. 

I am afraid that the entire work force will be under 
hire and fire because of that fact that from 1991 onwards 
the hire and fire theory was floated by the Congress Party 
and after that BJP as successfully tried to implement the 
hire and fire policy which has the cascading effects now 
at this point of time when we are discussing this issue. 

[Translation} 

Everyone is aware of the tact that during last 10 
years, Bill regarding unorganized labour has been drafted 
aHeas! 5 times in our country. Every effort was made and 
now this bill would again be introduced. I don't know as to 
What would be its consequences. Even I don't know 
anything about its concept. 

We haw diacussed many points here, 1heJ8fora, t 
don't want to repeat those points. 

{English] 

We have enacted hundreds of laws but with no .affect. 

[Translation] 

There is a plethora of provident fund laws. Howeo.9r, 
not a single is applicable to unorganized labour. It seems 
as if there are number of laws for the seQurity of 
unorganized labour but the hon'ble Minister should reply 
as to how many of these are actually imptemented.1 would 
like to know as to what punishment is awarded to the 
guilty persons or the institution. Today a major part Of 
organized industry is becoming unorganized and as I haw 
mentioned, hire and fire system was floated and is now 
being Implemented in the name of all kinds of reforms. 
Transport worker, rickshaw pullers, agriculture labour, 
home based labour, hawkers, territorial hawkers, railway 
hawkers, roadside shop labour, street hawkers are 
employed in the same industry, 

{English} 

Hundreds of sectors are there where unorganized 
workers are wooong under somebody else or as a self 
employed person. 

[Translation] 

But alongwith this I would 1ik8 to add one more thing 
that today the number of unorganized labourers In 
organized industry has surpassed the organized labourers. 

{English] 

One the same machine two persons are wooong. 
One is employed in the pre-globalisation days and he is 
earning Rs. 6000 to Rs, 7000 per month. The post 
globaJisation employee is getting As. 2500 per month. 
This is happening in all the factories, 

[Translation] 

I can show you the actual situation and would like to 
say that this is happening with the patronage of the 
Government. You have accepted the theory; all this is 
happening with your support. The newspapers will tell you 
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that a particular industry earned this much profit-it may 
be a thousand or two or three thousand crore or even 
more than that. It is strongly supported in the country and 
gets wider publicity. 

[English} 

What has happened to the workers? At what cost all 
this has happened? This has happened at the cost of 
monopoly practices and at the cost of labour or both. 

[Translation} 

No research is conducted in this regard and no 
information is given to people through media. A man 
working in the IT industry gets salary upto 60 to 70 lakh 
rupees, but the poor man who salutes him at the gate 
gets only a paJtry amount of As. 1200 per month. There is 
no protection for him. 

[English} 

He is working in an organized sector and earning 
As. 1 lakh per month and this poor and hapless person 
who is working as unorganized labour is earning As. 1200 
per month. 

[Translation} 

Organised workers, organised labour and organized 
officers etc. all are working in the same organization. 

16.00 hr •• 

Similarly unorganized labourers are also worlcing 
there. Therefore same attitude should be adopted in 
respect of them. 

{English} 

What philosophy is the Government going to adpot 
on this issue? I will come to it later on. 

[Translation} 

The unorganized labour makes major contribution 
in G.O.P., which is 60%. 

{English} 

Ninety 9/)C per cent ot me work force at one point of 
time' was in the unorganized sector. Now it has come 

down to 93 per cent according to the Report. It was 96 
per cent during the eighties. After the lapse of 20 years, 
it has come down to 93 per cent. These 93 per cent of the 
unorganized workers contribute 60 per cent of the G.D.P. 
But the Budgetary allocation for these hapless people is 
almost zero. 

[Translation} 

Unorganised labour force, mostly, consists of 
agricultural labourers. 

{English} 

They are graduaHy being dragged to somewhere 
else. They are becoming bonded labourers. 

[Translation] 

This particular section has been feeling the maxinun 
pressure for their conversion as bonded laboureres. 

[English} 

In our economy, there is a centripetal force which is 
dragging the entire labour force to be bonded labourers. 

[Translation} 

Today the working class is not enjoying the same 
rights which they had been enjoying for the last 100-150 
years. With regard to globalisation, only debate could be 
held among the intellectuals. 

[English} 

It can be said that globalisation is a process. You 
have to have a policy to engage yourself in the globalised 
scenario. 

[Translation} 

Anything could be said but what does the labourer 
feels? He feels that his rights, which he had been enjoying 
for the last 100 years have been snatched away. I would 
like to cite an example related to Shri Bankim Chandra 
Chatte~ee who had sung Vande Mataram. He mentioned 
that India has made progress in various fields. For example 
within hours of receiving the news through the telegram, 
one can be at his father's side and take care of him. But 
I tell you the fate of Hashim Sheik and R$madev Brata. 
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Globalisation has got the worst meaning for the 
working force. 

[Translation} 

I have seen the actual face of globalisation in 8 

factory. I went to a factory and found that 2 persons wort<ing 
on the same machine are getting different wages. One is 
getting Rs. 6000 and the other is getting Rs. 2500. 
Therefore, the Government should adopt same attitude. 
The UPA Govemn1ent supported by left front has been in 
power today and the entire world is singing in praise of 
the leftists. Be it BJP or Congress, be it any party, be it 
myself, who is chavez, he will raise his voice against 
American imperialism and will stand by the poor. This is 
the image of the leftists. 

[English} 

It is what the left parties have done by their moY9ITl8f1t 
throughout the country. 

[Translation} 

This is a hundred year old movement, especially the 
good name earned by working In the interests of the 
labourers against imperialism during the second world 
war . ... (lnterruptions) 

[English} 

MR CHAIRMAN: Please wind up. 

SHRI TARIT BARAN TOPDAR: Sir, I am concluding. 

[Translation] 

Therefore today it is clear that in globalisation the 
things which were given a go by; 

[En(JIlsh] 

One is vayaktivad and the other is welfare 00I108Pl. 
Welfare concept was given a go by and now because of 
1he left support to the UPAGoYernment, some·kInd of 
welfare concept has to come back. 

[Translation] 

, request the Government to adopt the prognunme 
in consonance with the national spirit. The law for the 
organized labour shoul'" be enacted on the lines of 
National Employment Guarantee Scheme. The number of 
unorganized labourers is more in villages. Though, law is 
there, still many people are owners of 10 to 40 thousand 
acres of land. It is a matter of regret that here, the members 
talk about the plight of farmers .... (/nterruptions) 

[English] 

MR CHAIRMAN: Please conclude. 

SHRITARIT BARAN TOPDAR: Sir, I am concfuding. 
This is the last point. 

[Translation] 

A farmer is a person who does farming. Howe\i8r, I 
am sorry to say that persons owing 1000 acres of land 
are also farmers. . 

(English] 

We are talking about tillers. We are talking about 
agricultural labourers We are talking about small and 
marginal farmers and we are talking about share croppers. 

[Translatlon1 

An agitation "Land to tillers" had taken place in West 
8engaI. Members of Congress rtnd BJP are with zamindars 
and capitalists. 'People Jaunched the agitation against thoae 
zamindars and capitalists and snatched their land. from 
their. The law was made in this regard when the Left Front 
Government came to power in West Bengal. Therefore, I 
request that keeping in view the plight of labour class, this 
bill should be enacted .... (/ntem.lptions) 

[English] 

MR. CHAIRMAN: Please.conctude. 

SHRI TARIT BARAN TOPDAR: Therefore. all the 
Members should come out with a pledge that throughout 
the country we shall implement that excess land wih be 
taken from the people who haw 8XQ8S8.Jand and that will 
be distributed» thetandle8afanMtB. .. ,(1nt8f'/"llPllonS} . 
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MR. CH~RMAN: Shri Topdar, you have taken the 
whole time of your Party. So, I win not give chance to any 
other Member of your· Party. 

{Translation] 

SHRI TARIT BARAN TOPDAR: We took back our 
land from zamindars. This bill will be meaningful only if 
we stand together in this struggle. The Government has 
enacted dozen of laws in this regard but nothing is going 
to be changed. The country will progress only when the 
Government pays attention towards it. This agitation is 
100 years old and one should not bother about any false 
propaganda. While reminding this, I conclude my speech. 

SHRI SHAllENDRA KUMAR (Chail): Mr. Chairman 
Sir, I associate myself with Shri Devendra Prasad Yadav 
and Dr. Sujan Chakarvarti who have given a notice for 
discussion under Rule 193 regarding the problems being 
faced by the labour in the unorganized sector. 

Mr. Chairman, Sir, I also welcome the new Minister 
of labour. 

Today the hon'ble Members from both the sides 
treasury as well as opposition benches are expressing 
their views on the 36.20 crore labourers of unorganized 
sector. This unorganized labour sector can be classified 
into agricultural labourers, forest labourers, rickshaw 
puU8lS, street vendors, labourers who work from their 
homes, domestic labourers, construction workers, safai 
karatncharies, rag-pickers etc. including the labourers 
working at shops and trade centres. 

We deliberating the issue here in the highest elected 
body in Delhi-the capital of the country but the fact is 
that 44 lakh unorganized labourers are working in Delhi 
itself. As Devendraji has stated mostly the labourers from 
Uttar Pardesh, Bihar, Maharashtra and other poor states 
which have failed to get any financial package from the 
Union Government migrate to Delhi in search of 
employment. In context of the ongoing discussion. I would 
like to mention that 296 lakh labourers in West Bengal 
are wortdng in unorganized sector. They belong to the 
sanl':: ""!:;':.'ry of the I;-"lourers who migrate from other 
sta, ... _ DC". ~C;I:tv ;..-~ ....... + ... ~_ •. ,:~:;· .. :ded to them. Despite 

a lot of rhetoric, we have failed to make arrangements for 
their pension, grjiJtuity etc. 'From time to time the 

Government reaffirms its commitment for poverty 
alleviation and employment generation and many a 
schemes in this regard like Swam Jayanti Gram Swarojgar 
Yojna, Sampooran Gramin Rojgar Yojna, Swarnjayanti 
Shahri Rojgar Yojna and Rashtriya Shahri Rojgar 
Guarantee Yojna etc. have also been initiated The Hon'ble 
Members may not be even aware of the details and the 
implementation of that schemes. Being a Member of the 
Committee related to the Ministry of Rural Development, 
I something managed to get the schemes implemented in 
my constituency. At the same time, the • Janshree Bima 
Yojna" implemented by the Government for labourers is a 
welcome step. 

So far as the National Commission for unorganized 
labourers is concerned, many steps have been taken for 
the workers of the unorganized sector. Through you, I 
would like to urge the hon'ble Minister that there is a need 
to encourage the large number of rural unorganized 
labourers working in small scale industries. In this category 
the Government has taken a few steps for Bidi workers, 
the labourers other than coal mines and labourers working 
in cinemas. However, the problems related to health 
services, education and drinking water have not been 
solved to the desired extent. While going through the 
figures furnished by him, I came to know that 44 lakh bidi 
workers, 63 thousand cinema workers and 74 thousand 
labourers working in coal mine have been benefitted. 
However, the actual number of unorganized labourers is 
37 crores. We have included a very few labourers under 
this category. Today there is a need to identify more and 
more such labourers throughout the country and to provide 
them maximum facilities. Almost all the members have 
mentioned that India comes at 74th place out of 90 
countries indexed in terms of providing social ~urity. 
Shri A~un Sen Gupta commission has submitted its report 
to the hon'ble Prime Minister in this regard. There is a 
need to work expeditiously on that report. Even today 30 
thousand unorganized laboureres sleep on footpaths alone 
in Delhi where they devoured by death. We have not made 
housing arrangements for them. 22 night shelters have 
been set up in Delhi where Rs. 6 are being charged per 
night while it should not be charged. They earn money 
With great difficulties, therefore, this charge should be 
waived off. They should be provided with all types of 
facilities. Government should arrange health check-ups 
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for them from time to time. On the other hand, a large 
number of women labourers in unorganized seemr are 
facing a very big problem. I am living in M.S. Flat and 
some construction work is going on there. I have· seen 
two-three young women labourers whose children use to 
play in the lawns. There is a need that contractor should 
make arrangements to provide education and creche 
facility to the ctlildren of unorganized labourers. 
Unorganized labourers are so poor that they cannot afford 
to keep their children in creches. The contra~or should 
be made responsible to make arrangements for the health, 
education and creche facility for their children. 

There are approx. 2 lakh scrap dealers in the national 
capital Delhi. Most of them child labourers. We must have 
seen them holding sacks and picking up from the scarps. 
I would like to mention about them. We should think about 
them also. These rag-pickers get a square meal with great 
difficufty. On the other hand rich people treat them like 
untouchables. But they are also human beings. They are 
also the creatures with flesh and blood. However, it has 
been seen that we treat out pet dog with more affection 
but neither these labourers nor their children are taken 
care of. The House should think why such an inequality 
and untOUChability is prevailing here. I have already 
mentioned about it, therefore, I would not like to go into 
delails, however, it should be made compulsory for the 
contractor to provide creche facility for the children of 
women labourers if any at construction site. If the contractor 
fails to provide this facility, he should be black-listed. Only 
then we would be able to protect the unorganized 
labourers . ... (/nterruptions) The National Commission has 
made a recommendation .... (/ntenuptions) ute Insurance 
is there. The Committee has recommended to give them 
pension alongwith some other recommendation. A cover 
of Rs. 15000 has been given to a member of a family for 
treatment in hospitals though it is a very meagre amount. 
A person suffering from a serious disease cannot be 
treated with Rs. 15 thousand. A provision of Rs. 1000 has 
been made for maternity benefit. This is also a very meagre 
amount. A provision of As. 15000 and 25000 has been 
made for life insurance and accidental insurance 
respectively under which As. 1 will be contributed both by 
the Government and the labourer. After 60 years, a pension 
of As. 200 per month will be given to them. We had 

discussed the issue of price rise in the House. Therefore, 
in the present situation of risinQ prices, this negligible 
amount needs to be increased. I would like to thank the 
hon'ble Chief Minister of Uttar Pradesh Shri Mulayam 
Singh for he has waived off the fee c.: ,.l~ded from the 
rickshaw pullers. Now they have become the owner of 
their rickshaws. Alongwith providing this facility, the 
Government has also started unemployment allowance. 
Dr. Ram Manohar Lohia had said that unemployment 
should either be given jobs or should be provided with 
unemployment allowance. This has been done in Uttar 
Pradesh by none other than the hon'ble Shri Mulayam 
Singh Ji. I would like to congratulate him for it. 
. .. (Interruptions) 

In 1930, Mahatma Gandhi had written in ·Young 
India" that I do not want to hurt the self esteem of the 
poor by giving them clothes for they do not need clothes, 
rather they need employment. They can arrange food, 
cloth and shelter by themselves after getting employment. 

Mr. Chairman, Sir, so far as farm labourers are 
concerned, detailed discussion has taken place here on 
them. Even today they are migrating from villages to cities 
which need to be checked.. 

Sir, the most serious matter which I had a1so raised 
during 'Zero Hour', is regarding the exploitation of 41 Indian 
labourers in Afganistan. That has been reported In 
newspaper and referred to by my friend Shri Ravi Prakash. 

Their term of agreement in that country has expired 
and they are over staying .there but they are not allowed 
to return to their own country. They are neither allowed to 
return to India nor are wages being paid tothem--instead 
they are being threatened that they would be tortured to 
death. There is a need to pay attention to the pHght of 
those labourers of our country who are working abroad 
and ponder ovartheir problems. The people of our country 
who go abroad in search of employment are being 
exploited and harassed. There is a need to protect them. 

Sir, there is one Sardar Tarsem SiI:lgh in Lakhimpur 
Khiri who works in Kuwait. His agreement of two and half 
years has expired. Three years have already elapsed. His 
mother is ailing. He is not allowed to retum to India. So, 
through you, I would like to request the hon'ble MInIster 
that there is a need to pay attention to our labourers who 
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are working abroad so that they are not subject to 
exploitationn and other atrocities. I thank you for giving 
me an opportunity to speak. 

. SHRI RAM KRIPAL YADAV (Patna): Mr. Chairman 
Sir .... ( Interruptions) 

MR. CHAIRMAN: Yadav Ji, J would like to inform you 
that the time ~lIotted to your party is almost over. So please 
conclude within five minutes only. 

SHRI RAM KRIPAL YADAV: Mr. Chairman Sir, it is 
my misfortune that whenever I rise to speak the Chair 
directs me to conclude even before I start speaking and 
I get derailed. 

MR. CHAIRMAN: There is nothing unfortunate in it. 
lam only seeking your cooperation. Shri Devendra Prasad 
Vadav of your party has already spoken for 43 minutes. 

SHRI RAM KRIPAL YADAV: I will try to finish my 
speech within the time stipulated by you. However, if I 
take a couple of minutes more, please do not interrupt 
me, otherwise the flow of my thought will get disturbed. 

Mr. Chairman Sir, first of all I would like to express 
my thanks to you for giving me an opportunity to speak 
on this important issue. I am also thankful to hon'ble 
Devendra Prasad Yadav Ji who initiated the discussion 
regarding unorganized labourers and several hon'ble 
Members who participated in the debate. We have been 
discussing about the organized labourers however, we 
seldom discuss about labourers in the unorganized sector. 
Nearly 70 per cent population of this country is comprised 
of farmers and labourers. Out of that the population of the 
unorganized labourers is nearly 37 crore. Even today, 37 
crore population of our country is leading a poor and 
miserable life. 75 per cent of the total labourers of the 
country are agricultural labourers who do not get 
employment throughout the year. During lean period they 
migrate to cities in search of employment. Beedi workers, 
tempo drivers, plumbers, watch repairing workers and 
those employed in small mills and factories come under 
the category of unorganized labourers who some how 
manage to earn their livelihood by taking up petty 
vocations. A large number of such labourers work in the 
tour metropolitan cities of this country. They are Murnbai, 
Delhi, Chennaland Bangalore. These are the major cities 

of the country. Poor people go to these cities to earn their 
livetihood. 

Sir, through you, I would like to bring to the notice of 
the House that there are four such states where fam19rs 
are committing suicides and on several occasions it has 
been discussed in the House. However, there are a largtf 
number of people, Who remain neglected and nobody is 
there to raise their voice. They are the unorganized 
labourers who are losing their lives every day. But nobody 
takes notice of them. It is a matter of concern. The House 
should express its concern about unorganized labourers. 
Through you, I would like to draw the attention of the 
hon'ble Minister towards the plight of the unorganized 
labourers who are the largest class of the country. 

It is unfortunate that the unorganized labourers 
construct houses, repair shoes and stitch clothes and make 
different tools and implements, however even after 58 
years of independence, the labourers who construct 
houses do not have a house to live in. They live on foot 
paths. Those who make shoes and Slippers remain 
barefooted and those who stitch clothes have no sufficient 
clothes to wear-this is the situation after 58 years of our 
independence. What happened to that dream of Gandhiji 
who had said that once the country gets independence 
every one will get equal rights, every one will get the 
means of livelihood and every one will get education and 
health facilities. Have they got it today? Even today a 
large number of unorganiZed labourers who are rickshaw 
pullers, cart puller, tempo drivers live under the open sky 
along with their families and die on footpaths owing to 
lack of resources as has been mentioned here by the 
hon'ble Members. The Government has not done anything 
for them nor does it seem to be concerned. Our hon'ble 
Member Shri Shailendra Ji has rightly said that today there 
are two typm; of social S9t ups in the country. In one set 
up even the dogs for rich men travel in cars, eat biscuits, 
bread, cake and cream and sleep beside them on soft 
mattresses. Their dogs accompany them wherever they 
go even in five star hotels. On the other hand there are 
people who toil hard for the nation building. What is in 
store for them-they sleep hungry. There are many such 
settlements where labourers work in the fields, pull 
rickshaw and carts and work hard the whole day but are 
not able to feed their children. If such disparity c')ntinues, 
the country will not proJress. The Government has not 
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made any arrangement for their education. The UPA 
Gowmment is committed, and we are a partner In the 
Government. Through you, I would like to submit to the 
hon'ble Minister that the Gowrnmentis committed to solve 
the problems of the unorganized labourers but are we 
able to do so. Half of the term of our Gowrnment is now 
OWI". Have we taken any siginificant steps? Yes, they had 
indeed set up the commission. A reference was made to 
Shri Shaheen here. They have constituted a commission 
under the chairmanship of Shri Shaheen. Shri Shaheen 
has submitted the commission's report to the han. Prime 
Minister, but it should not be confined to the Prime 
Minister's office alone. " should be brought before the 
House so that the common people may know about it. 
The suggestions made by him, which were discussed, all 
these should be brought before the House. They will try to 
implement the suggestions made in the report like Life 
Insurance Scheme, health scheme for the un-organised 
labourers, educational facilities and other Significant 
suggestions made for them. If they do not do so, till that 
time a large class of our society remains discontented, 
Hindustan will continue to griaw. I would like to talk about 
the recent developments. Sealing is being carried out on 
a very large scale. " is quite normal that building-shops 
are being sealed, but awn shanties are being sealed, 
Rickshaws are being banned-what sort of law is this? If 
laws pose any kind of impediment, the hon. Minister of 
Horne Affairs is not present here. I would request him to 
amend the rules, the laws so that the people who have 
become jobless due to the sealing, get some kind of relief. 
The twin maladies of unemployment and starvation are 
very rampant in this cour1try. Nobody pays attention to1he 
basic problem. P80pIe are mi~rating from the villages 10 
the cities today. They should give priority to the 
development of the villages. But, mere paying attention to 
the prosperity of villages will not serve the purpose. There 
are no roads, there is no supply of electricity. Yes, they 
have definitely implemented some schemes. I convey my 
gratitude to the hon. Prime Minister for he has taken a 
decision. He has made rules and regulations. He has 

, __ .-provided opportunities of employment to the poor people 
under the Rozgar Guarantee Yojana. 

Sir, I am expressing my sentiments, please grant 
me some more time to express my views. 

MA. CHAIRMAN: You·hawJ already .... lOminulll, 
please conctude quickly_ 

SHRI RAM KRIPAL YADAV: I would like to submit 
that some ooncrete steps should be taken for 1hem. I do 
not want to go into the statistic. How long shall tMv 
continue to be exploited? I am calling a spade a spade in 
the House. When WIll they realise the dreams of Gandhijl? 
Even after so many years since independence we stHl 
continue to garner votes in the name of Gandhi,1. 
Everybody talks about the poor but when there is a need 
of taking some concrete steps for the welfare of the poor, 
though all these things have been listed In the common 
minimum programme of the UPA Government, will they 
make some efforts to turn it into a reality or confine the 
discussion to paper alone? Our Gowemment is M1gag8CI 
In sturn removal campaign. Shailendraji WIll aaying 1hat 
Samajwadi Party Gowmment headed by Shri MuIayam 
Singh Yadavji is making efforts for their resettlement When 
we were in power, we constructed concrete buildings for 
their resettlement. My Parliamentary constituency, Patna 
has one and a half lakh slum dwellers. Slum dwellers are 
being evicted from there. The Government is not doing 
any constructive work, instead they are engaged in the 
uprooting campaign. Nowadays mall system is becoming 
popular, build malls by destroying buildings, build big 
multiplexes, evict the poor and house the big guns-the 
Government is engaged in this work. We have to change 
this mentality. Be it a big city or a small city, we can find 
the poor awrywhere. The Government should .. eome 
concrete schemes and measures for these people. 

1 think the han. ~ has genuine teeltngs for .. 
poor in his mind. He has recently be::ome the .... 
Minister, and I hope that he will definitely taM 101M 
concrete measures, strict la\ ..; Will L.8 made based on the 
recommendations given here. He will take some concrete 
steps for 37 crore unorganised labourers who are very 
poor and leading a miserable life and are unable even to 
make both ends meet, who are not getting any heatth 
facilities and there is no arrangement in place for the 
education of their children. 

With these few words, I express my gratitude to him 
and I hope that he wHI not only 11'.ake 8OI'MdecIaratiOnI 
but steps wi" also be taken by him to ImpreIwe their lot. 
The farm labourers and the unorganleed labourers ... 
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facing many hardships. They are in a miserable condition. 
We should resolve the problems faced by them. They 
should pay attctntion towards the slums, then only the 
nation can become strong. 

SHRI MITRASEN YADAV (Faizabad): Sir, I am very 
grateful to you for providing me an opportunity to speak 
on this important issue and would also like to thank the 
hon. Members who have brought this motion. This is the 
first country in the world which has made the people poor 
through 'samskaras'. The social set up of the country is 
such that certain people have been told that it is their fate 
to serve others. Unless we bring radical changes in the 
social set up and its mindset, it will not be easy to redeem 
the people from such Samskaras. Whatever we may 
discuss in the Parliament or whatever commissions we 
may set up, whatever reforms we may make, the situation 
would go from bad to worse. Things have come to such a 
passe that men are sold like cattle. Until now one came 
across animal market, hoWever, if now one visits any city, 
martcet or city square of the country, one would come 
across market of human trafficking having thousands of 
people ready to sell themselves. Those who are 
presentable are bought of affluent people of the city. They 
are assigned all kinds of jobs, some are assigned the 
task of cleaning drains, shops, some are engaged for 
canying night soil etc. Animals like pig, goat, hen, fish, 
used to be tamed. These were not kept for any commercial 
gains, however, when they grow fat they are butchered for 
meat shops. 

Goat, pig, hen, fish are such animals whose meat is 
sold. Today even human beings are being sold in the 
fNlI1(et in the aame manner. Those who are .. healthy and 
fit for work are boughl India is such a country where all 
the children inherit the father's property after his death. 
India is such a country where all the births are not 
registered. Some are born in royal families, some as 
capitalist and some in poor families. It is such a striking 
contra.1 that some are born with a silver spoon in their 
mouth. Some people have so many sources of income 
that it becomes difficult for them to manage and some 
people do not have any means to earn a living. If the 
biggest country of the world is replete with such glaring 
human contrasts and disparities then there can be no 
better criticism. OUr heads should hung in shame. There 
may not be any $ler country in the world where only by 

virtue of manmade disparities, a human is looked down 
upon by another human as an animal. This is the culture 
of India only. Today, we should all ponder over to change 
the fact of human being looked down upon as lesser 
'human beings and the changes will come through 
legislation and we all shall have to think that basically 
they are our brothers and how we can redeem and uplift 
them. 

We tried to provide them with facilities like reservation 
but it was also opposed. What did reservation mean? It 
meant that three brothers out of four could shell out some 
portion of their best share so that the fourth one could be 
helped. It meant tha~ the part of society which was in 
state of penury, ruin and degenera~on could be made at 
par with others from the share of rich and affluent people. 
All these principles are there in India. But when all these 
principles were implemented on poor, it was seen that the 
distance and the gap was increasing, it was not mitigating. 
After all where the fault lies. It lies only with us. The result 
would be that a "Bhibhukshta kim na karoti papam", a 
desperate man does all things. Where are we now. There 
is uproar in the House daily that mafias are reigning in 
terrorists are increasing, hooliganism is increasing, dacoits 
are increasing, trains are being looted, houses are being 
looted, murders are taking place daily-what else will 
happen if not murders. When there would be economic 
disparity in the society what else would take place. 
Legislations would not deter crimes, system would deter 
it. Unless we streamline the system, legislations alone 
would not help in checking crimes. What is the culture of 
our country? Our culture is that a man tries to amass all 
wealth for his posterity. A Minister or an officer would try 
to make his family prosperous. This country does not have 
a tendency to generate intelligence. If the person is 
intelligent wealth would come to him on its own and if he 
is not intelligent then even if he is sitting on a gold mine 
he would lose it. Here men do not inherit intelligence but 
wealth. The thinking of people is cflfferent. 

In other countries however, where people have only 
one child, they bequeath him .intelligence they would give 
their child proper education and make him capable of 
using it. Whereas in our country people would amass 
wealth for their only child. We have divided our society at 
all levels, socially, financially and at a human level too, 
which is the main cause of its poverty. So we will have to 



419 Discussion Under OECEMBER07,2006 Rulet93 420 

[Shri Mitrasen Yadav1 

formulate a legislation for those people who are deprived 
of any waaIth or any means which would provide them 
employment. Unless we frame a legislation, however hard 
we may cry our lungs out, set up commissions or receive 
recommendations from the Commissions for 37 crore 
labourers of the unorganised sector there would be no 
solution to his problem. We shall have to work out a solution 
for them in real tenns. I aSSOCiate my self with my leftist 
colleagues that those who till the soil and shed blood and 
sweat to give us yield, do not own a piece of land. On the 
other hand those who have never toited hard or undergone 
any physical labour own lakhs of aCt'9S of land and have 
become big farmers. A country where there is so much 
c:isparity if the labour of the unorganised sector revoh 
under the leadership of leftist, there would be no harm, it 
is need of the hour. 

SHRI SURESH PRABHAKAR PRABHU (Ra;apur): 
Sir, today after a long time we are holding discussion on 
this issue that more than 40 per cent of our population is 
engaged in such OCCI!paIions that they enjoy any protaction 
and security. I have seen that the politicians pay attention 
towards those who are more vociferous in making 
demands. The Government makes efforts to fulfill the 
demands of the more vociferous of the people, however it 
does not pay attention to the needs of the people who are 
Ie8s organised and YOCiferous. Today we are ciscussing 
as to the measures we should take for that section of the 
soctety which has remained completely deprived of these 
needs. As per the list of business we were to discuss the 
FIV9 '$ar Plan but Incidentally we are discussing this issue 
in regard to the people belonging to this section of society 
which would not have got any mention per!.aps in the 
plan process, at least we shall have some room to discuss 
in that regard. 

We have 600 districts in the country out of which 
140 districts are Naxalite infested. As my colleagues were 
saying one can not count on the number of crimes which 
were registerod as their numbers may vary since [English] 
you can prove anything by any figure. [Translatlon1 
However, in reality if we go far from a city, we can sense 
that some resentment is brewing up in the country. The 
reason is that unfortunately there are many people in our 
country who are not participating in the progress of the 

country and It is good that we are disculling those peope 
in tM house, today. I come from Maharuhtra and there is 
a popular saying 1hat nearer the chuIch farther from·U'Ie 
heaven. One may find that the labourers constructing 
houses do not have a house of their own, those who work 
in the fields are landless labourers. Those who work to 
serve guests in hotels themselves go to bed hungry. That 
is why this proverb holds good here that nearer the church 
farther from heaven. This is the condition of labourers 
from the unorganized sector. Whenever we refer to 
labourers, it is always from the organized sector. Labourers 
from the organized. We know that if we raise their issues 
then they will give us Votes and funds too, however 
labourers of the unorganized sector would neither be angry 
nor give any funds that is why we do not listen to them. 
However, I am glad that today we are discussing those 
people. I would like to su~mit that we .... Id not only talk 
about them but should take some action too. 

I would like to make two-third points in this regard. 
The GO'f8mment has been drafting a biH since 2004. Its 
draft has been circulated to various people. I wouIcIliIce to 
urge upon the han. Minister that if that drafts has been 
circulated amongst others, it should be circulated among 
the Members too since we have not received it as on 
date. Perhaps it may not have been given to us thinking 
that it will be introduced for discussion and passage 
by Lok Sabha subsequently. I would request him to 
circulate the draft among the Members also, so that we 
could give some suggestion to the Standing Cornmtttee 
aftre studying it. 

There is a plethora of Jaws In"" country in this 
regard but it is a classic case of IegiIIa1Iu."I which does 
not find a parallel in the wortd. Now whe1her we should 
pay attention·.1 ill" tJrobIem or to formJIetion of law since 
legislation aJone would not solve the problem. , have seen 
that there are 30-40 crore labourers In the unorganized 
sector, we are formulating laws for them but before that 
we will have to fix minimum wages, pension and e¥8fl 

compensation for them in case of an aocident. Is there 
any law which would help in resolving their problem. If the 
Government has any such law It should be effectively 
implemented. So, we shall have to think about it in 
innovative way. I am not saying that , have a suggestion 
which may help resolve the probtem but we should think 
over it collectively that enacting a laW would help resolve 
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the problem. If not, then we wffI have to pay attention as 
to how to do away with it. There is a provision of pension. 
1'het'e are 84 per cent labourers in the unorganized sedOr 
who are working in the fields and five per cent of them are 
constructionwortcers. Their situation is such that they meve 
to other construction site once a building is complete . 

. NOw where one would go to give them pension since they 
have firlishedwork· at one place and moved to another. 
So whether one would go to look for them. That is why I 
would like to urge upon the Government that if they wish 
to implement it then they should first seek some money 
from the employer so as to create a fund. If this is not 
done, the fund would not be created and where we would 
go in search of labourers. Therefore there is a need to 
pay attention toward this aspect lest the proposed social 
benefit should remain only on papers. Therefore, we will 

. haw to pay attention to the implementation aspect that 
how a legislation would be implemented after enactment. 
If we shall not do it then the biggest problem will remain. 

Second point is of minimum wages. If we actually 
have to give relief to the labourers, then minimum wages 
will have to be increased. Pension will be given after 
retirement, by that time God knows only whether the 
person would be alive or not after 20-30 years. Here, the 
average life of labourers of the unorganized sector is very 
lOW. Though the average natural life expectancy is 
increasing. The life expectancy of the workers of the 
unorganized sector is decreasing. A sample study was 
conducted in this regard as per which the life expectancy 
of unorganized labourer is very low. That is why, their 
minimum wage should be increased. 

One must haw wi1neSsed it in Shanghai in China 
that two-third of the wortd's construction cranes are there 
in China and two-third of it are in Shanghai. One would 
not find any jhuggis near construction site. Once our 
construction is complete then jhuggi-jhopris are not 
necessary but those who are engaged for work should be 
given some house. First the labourers should be given a 
house then·the Government should allow the construction 
work to be started. We should have a similar provision in 
our country. For a house which is sold for Rs. 80,000 in 
Mumbai, the cost of construction is not more than Rs. 
1000 and labour is not more than As. 100. When the 
house can be sold for Rs. 80,000 then what is the problem 
in giving As. 40m the labourer that Is why attention should 

be paid towards it. I know that our hon. Minister of Labour 
is very sensitive and considerate towards the problems of 
tabourers and he would be able to understand it better. 
He has done a lot to resolve the problem of the North-
East region. 

The expanding network of underworld is posing a 
threat to the country and we are increasing the strength 
of police and the army and modernizing them to tackle 
that problem but if this problem is to be resolved, good 
~ages should be paid to the labourers of the unorganized 
sector so that even the problem of anti-social elements 
would be tackled. That is why I want that the Government 
should also pay attention to this aspect while drafting this 
comprehensive Bill. The Government should not corne 
out with the excuse that there are no funds for this purpose. 
It Is requested that when we are spending so much on 
the police and the army we should also spend some funds 
on them so that the expenditure on police and army could 
be curtailed. 

[English] 

SHRIMATI ARCHANA NAYAK (Kendrapara): Thank 
you, Sir, for giving me an opportunity to participate in the 
discussion on problems being faced by the unorganized 
labour in the country. 

Unorganised sector is a big ocean. Agricultural 
workers, contract workers, home-based workers, vendors, 
rag pickers, rickshaw pullers, construction workers, etc., 
corne under the unorganized sector. The problems of the 
unorganized labour are many. It is the low wage earning 
sector in general. 

Women and children constitute an important section 
of workers in the unorganized sector. They are less paid 
in comparison with the male workers for the same work. 
They do not any guarantee of employment. They do not 
have any organization of their own to fight for their cause. 
Debt burden is very common in the unorganized sector. 
Generally they do not have access to get loans from banks 
and depend upon the local money lenders. Health hazards 
exist in a majority of occupations. After that the 
conventional labour laws do not recognize most of them 
as workers because the principal employer is unidentifiable 
in mo~'t of the sectors. As per a survey carried out by the 
National Sample Survey Organisation in 1999-2000, the 
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total employment· in both organized and unorganized 
sectors in the country was of the order of 39.7 crore. Out 
of that. about 2.8 crore were in the organized sector and 
the balance 36.9 crore in the unorganized sector. 

Out of 36.9 crore workers in the unorganized sector, 
23.7 crore workers were employed in agriculture sector; 
1.7 crore in construction; 4.1 crore in manufacturin~ 
activities; and 3.7 crore in trade services. 

The following social security measures should be 
taken by the Government for the unorganized workers; 
heatIh care; maternity and earty childcare; provident fund 
benefits; family benefits; housing, drinking water and 
sanitation facilities; compensation or injury benefits; 
retirement and post-retirement benefits; and monsoon 
allowance. 

The people in the unorganized sector accounts for 
more than 90 per cent of the country's workforce, who 
have been denied for long their basic entitlement Social 
security is the key to success of reforms and any legislation 
proposed for the unorganized sector should reflect this 
aspect. Insurance coverage should be extended to the 
unorganized sector. Pension scheme should be introduced 
for the unorganized sector. 

Therefore, I urge upon the Government to bring in a 
comprehensive legislation to protect the welfare of the 
unorganized sector workers of the country at the earliest. 

SHRI AJ(J{ CHAKRA80RTY (Basirhat): Thank you, 
Mr. Chairman, Sir, I am 'J9fY much grateful to the hon. 
Speaker who was kind enough to give us the opportunity 
to discuss the· problem of the most dowrttrodcIen people 
of the country, that is, people belonging to 1he unorganized 
sector. Thanks to our distinguished colleague, Shri 
Devendra Yadav, who has initiated this discussion under 
Rule 193. As I said, he has chosen a very important subject 
for discussion. Our distinguished colleagues of different 
Parties have expressed their views and have referred to 
the plights and the problems belonging to the unorganized 
sector. Most of the people belonging to the unorganized 
sector are rickshaw pullers, construction workers, motor 
gmage workers, of trucks, auto and many other workers 
also who are doing different jobs belong to the unorganized 
sector. 

Anotherpart of this unorganized 88Clor it agrIoutture 
day labourers, who are the most downtrodden people 01 
our country. They are suffering from imtpal8ble loss or 
injury. They cover 37 per cent of the total pupulation of 
our country. I am sorry to say that after the lapse of many 
years of India's Independence, no comprehensive weHar$ 
scheme or Act or legislation ure has been brought forwa(d 

by any Government, either this Government or the 
erstwhile Government or passed by this Houee. During 
the regime of the United Front Government, the then 
Agriculture Minister, Shrl Chaturanan Misra had prepared 
a Bill but in the meantime, the CongnNIS Party withdrew 
the support to the United Front Government and the 
Government was collapsed with the result and after that 
no COmprehensilol8 legislation has been brought forward 
in this House for the comprehensive welfare of the people 
belonging to the unorganized sector, including the 
agricultural workers. We know that we 81'8 representing 
the people of that category. We are Ule repf856ntatiYes of 
the people who are suffering from irreparable loss and 
injury. These workers of the unorganised sector have no 
coverage under the ESI Scheme. 

17.00 hra. 

In the unorganized sector, during the period of his 
work, if a worker succumbs to the injuries, there is no 
compensation provided to the next of ldn. While they work, 
they suffer injuries, but no compensation is provided for 
their recovery. No benefit is rendered by any authority for 
the treatment cost, etc. Most of the agricuItulaI workers 
belong to the SCs and STs. 'fherec •• diffMInoe ..... 
wages atso.Male and female WOIMIs are not gItIing .. 
same wages. 1hey are also not .g.tting JobS throughout 
the year. My leamed and distinguished friend Shri Topdar 
referred to this. This problem cannot be· IOIv8d unless 
and until proper law is implemented throughout the country 
or at least the problem of agricultural workers cannot be 
solved in this way. 

Barring West Bengal, Karala and Tripura, no land 
reform is done by any other State. There is a Bill passed 
in the Parliament, but that is not implemented. Some 
people in Punjab,Haryana, Western UP and other StaII8s 
are getting the usufrtJds of the land. They I1fMI' go to the 
land site. They are enjoying on thou8andI the thousands 
of bighas of land. It is the duty oftheStata Gowwnment 
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or the Union GcMmment to implement {lfOPIIrIy 1M WId 
reforms and distribute land to the tillers of the soil and to 
the agricultural WOft(ers 90 that they are ~. 

Another aspect is what was brought forward by our 
distinguished colleague just now. We are discussing 
internal security. Our Home Minister while replying in this 
House said that we were providing arms and ammunition, 
paramilitary forces, etc. to the State Government to combat 
the naxalite activities. I can tell you now-! have told earlier 
a1so-that no arms and ammunitions nor AK-47s will solve 
the problem of the naxaJ movement. Some people got 
frustrated in not getting jobs or the lands and so, they 
started this mo~ement with arms. So, .arms and 
ammunition will not solve the problem. It can be solved 
only if land is given to the tillers. That is the main task of 
the Government, whether it is the State Government or 
the Union Government. 

We can talk about the problems fo the workers in 
the unorganized sector. They raise slogans and they start 
the movements. But the people in the organized sector 
like lIC or GIC and others have the capacity to bargain 
with the Government and they have the capacity to bargin 
with the employer, but the people belonging to unorganized 
sector have no capacity to bargain with their employers. 
That is the reality of this country. That is already mentioned 
by my distinguished colleagues. 

The Government closes the units in the names of 
sick PSUs; some private sector units haw already been 
closed down; and thousands and thousands of workers 
have been deprived of their jobs. They are living under 
blue sides and they are retrenched. They .,. becoming 
unorganized sector wortcars. They become hawk8rs in the 
railway stations, in the mar1wts etc. The hawkers have 
now become the unorganized sector workers. 

It is a question of discussion. We are privileged to 
discuss their problem. That is their consolation. It is the 
consolation for the people belonging to unorganized sector 
or the agricultural workers that their problems are being 
discussed in the highest authority of the Govemment and 
also in the highest Panchayat. After elapse of so many 
years of our Independence no fruitful result has come for 
the welfare or improvement of the workers of unorganized 
sector. 

On 23rd No\I8rTlber this year, lakhs and lakhs of 

~ workers and other llnorganizedworkers 
~ in Delhi and demonstrated under the banner 
of AlnJC,8t(U. Their representatives also met with the 
hon. Prime Minister and gave him a Memorandum 
requesting him to bring a comprehensive legislation for 
the welfare of the workers of the unorganized sector or 
the Khetihar mazjdoors, who are the most down-trodden 
people of our country. It is our duty to uplift them. It is our 
duty to formulate welfare schemes for them and develop 
their fate. There is no welfare scheme for them. The 
Govemment is not helping thier childrenjn going to schools 
or colleges. No scholarship benefit is being given to the 
sons and daughters of the agricultural workers. We can at 
least provide scholarships to the children of those 
unorganized sector workers or agricultural workers who 
are below the poverty line. National Rural Development 
scheme has been unanimously passed by this House. I 
have the least of doubt that if the UPA Government is 
confident to bring the Bill for the welfare of workers in the 
unorganised is sector, it will be passed uninimously. I may 
remind the hon. Minister that it has been incorporated in 
the Common Minimum Programme of the UPA 
Government, that the Government should bring a 
comprehensive legislation for the welfare of the 
unorganized workers and agricultural workers. I would urge 
the Government to bring this legislation at the earliest. I 
hope it will come in this Session itself. If this Bill comes 
before the House, cutting across Party lines, we shall 
wholeheartedly support it; we shall raise our hands in 
support of a Bill which Is meant for the welfare of the 
unorganized workers of the country. 

StiRlMATI SUMITRA MAHAJAN (Indore): Mr. 
ChaIrman. Sir, actually this is a very vast issue. A wide 
screen appears before us when we refer to the workers of 
the unorganized sector. Only twelve to fifteen per cent 
labourers come under the purview of the organized sector 
while rest of the labour class, be it farm labourers, bidi, 
workers, construction workers, fall under the category of 
unorganized wOrkers which constitute this wider spectrum. 
We talk about them, although several laws have been 
enacted, be it the Minimum Wages Act, the Maternity 
Benefit Act or the Contract Labourer Act, however some 
of these Acts can be applied to the unorganized sector as 
well. 
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(SHRI DEVENDRA PRASAD in the Chai" 

I would like to refer to the labourers working at 
different levels. We find many women labourers working 
in the unorganized sector. At the outset, I would refer to 
the farm labourers who go to different vi!lages in search 
of work. When they migrate to other villages to make out 
a living on crop harvesting they live under the open sky. 
They face the problem of not even getting minimum wages. 
They do not get whatever minimum wages we may fix for 
them sitting here. There is nobody to ensure that they are 
paid the minimum wages, However, the gravest. part of 
the problem is that most of them are women labourers 
who live away from their home for six months altogether 
under the bare sky. The biggest problem faced by them is 
that of upkeep of their small children, since they do not 
have any kindergartens around to keep their children while 
on job. Out of compulsion they keep their children un~r 
the trees. However, the kids who are a little grown up and 
have actually attained the age of school going children 
cannot be kept anywhere. Those woman have to take 
such children alongwith them. When they stay away from 
their home for six months, they miss their school. This 
way the problem of their education crops up. Although, I 
have tried to evaluate their problem, Shri Nanaji Oeshmukh 
is a person who has rendered great service after very 
minutely analyzing their problem. He has set up various 
institutions and I have personally visited the one near 
Ahmednagar. He has established an Ashram on the lines 
of a school. The Ashram people keep the children of the 
villages in the Ashram school when the latter leave the 
village for six months to work at different places and also 
send them to school. They make full preparations to send 
these children to schools on the condition that the children 
would go back to their parents after they return. This way 
their schooling remains intact. He has made efforts to 
resolve this problem to quite an extent However, we shall 
have to bear this problem in mind while enacting a law 
and make such provisions which will help shape their 
future. 

Besides, we can never think of providtng for the 
maternity leave for women who work in these sectors. 
Although I have seen it several times that private 

companies In the organized seotor·are relevant to engage 
women employees since they will haW to give them leave. 
I am concentrating on women in particular since other 
hon. Members have already spoken In ge!l8ra1. If this is, 
at times, the mindset of the organized sector, then who 
would bother for them in the unorganized sector. We shall 
have to ponder over how we can give them maximum 
facilities. 

Mr. Chairman, Sir, when I was a Minister of Women 
and Child Development, an issue came up before me that 
it is actually imperative to provide women friendly tools 
and other facilities like wages to women who work in the 
fields in gardens and do other petty work. These are 
technical points. However, we should make amendment 
in the provisions so that while working with women fnenely 
tools, their pace of work increases and they are able to 
work with more ease. I would like to cite a small example 
to bring home the point that we need to broaden our 
thinking. This is also a vast subject. I visited a place when 
I was a Minister. Many women came to meet me and said 
that they had a problem. I asked them about their problem 
and they told me that they do not have any means to 
carry the goods and vegetables prepared at home. When 
I asked them whether there was no bus available. They 
told me that buses were there but they could not keep 
their baskets inside the bus. So they need someone's 
help to lift that basket upto the roof top of the bus and this 
problem cannot be expressed in worlds. They requested 
that they needed a kind of open bus so that they would be 
able to keep their load inside the bus. These are very 
sma" issues yet they widen the SClWtn of thin1dng If we 
start pondering over them. 

Mr. Chairman, Sir, in the end I would like to submit 
that when the N.D.A. Government was in power, a rnindset 
was developed in regard to social security bill. E.P.F. 
Scheme was implemented. That is why I can suggest as 
to how this scheme can be implemented. It was conceived 
by the previous Government. God knows why the u.P;A. 
Government ignored that Bill. This Government constituted 
the. Sengupta Committee which submitted its report. A lot 
of recommendations have been made in this report about 
how E.P.F. scheme can be implemented for contract 
labourers or construction workers? It is easier said than 
done. That time 50 such nodal agencies were formed on 
the pattern National Employment Guarantee Scheme has 
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been formulated now. Since I am concentrating more on 
the problems of women, I would like to add that in 1996 
a scheme named Shramik Bhavan Nirman and Sangh 
was formulated which should be given wide consideration. 
We announce minimum wages for women. rerhaps the 
hon. Prime Minister said that it should be at least Rs. 50. 
However. our Madhya Pradesh Government has fixed it 
at As. 1 to. More announcements can't serve the purpose. 
We sho;Jld actually find out if these are implemented on 
the ground. For this purpose there should be a machinery 
to monitor it. 

Mr. Chairman, Sir, we frame laws here, however. the 
workers of the unorganized sector do not know that any 
law has been enacted in their interest. We can take the 
help of social organizations in this regard. Help can be 
sought from organizations engaged in the education of 
children. Not less than 80 per cent people are working in 
this unorganized sector. Their number may be more than 
that. We should think about them. Not that we close this 
chapter after holding discussion for two-four hours. It is 
not such an issue. The number of women in the 
unorganized sector is very large. Whenever we make any 
provosions or Act for these women the suggestions made 
and points raised by me should be kept in mind. We should 
think of the women folk as a whole and for their entire 
future since she is the symbol of strength for the entire 
family and that is something very important. 

SHRI SANDEEP DIKSHIT (East Delhi): Mr. 
Chairman, Sir, I express my thanks to you for giving me 
the opportunity to speak and discuss on this important 
issue. Earlier speakers have told that they have not been 
given sufficient time to discuss the issue which can be 
discussed in detail. I would raise such points before you. 

Mr. Chairman, Sir, it was discussed that a new 
comprehensive Bill is being brought for the people of 
unorganized sector. Some people have got the draft of 
Bill and some people could not get it. As honourable 
Member Shrl Suresh Prabhu has said that we should pay 
attention towards the feasiblity of the Bill. I doubt as to 
whether the Ministry of Labour would be able to address 
these problems in view of the feasibility of the Bill. It is my 
submission to the honourable Minister to insert various 
provisions dealing with different problems being faced by 

the workers or various unorganized sectors. 

Mr. Chairman, Sir, I have had an opportunity to wor\o. 
in mines of Sawai Madhopur and Bharatpur region some 
years ago. I went there with a friend where red stones 
were being cut in mines. It was 11 '0' AM when I saw 
there some women working under terror, it reminded me 
of the feudal age which is sometimes used to be depicted 
in Hindi films. I was accompanied by a friend who was 
working for many years in that region. He was capable to 
work with them when I tried to talk to the labourers, fear 
was visit large on their faces. These workers were from 
unorganized sector. I tried to live among them for seven-
eight days. It is very difficult to explain in words the horrible 
situation under which these labourers live. These people 
were not provided with any safety measures while working 
with those tools in dust and stones in the months·of May-
June. What to talk about these safety measures, the 
workers are deprived of even their self respect even or a 
citizen's basic right-the human rights. I cite another 
example. I got an opportunity to work at a place in 
Kishangarhbas in Alwar. I was working in a village there. 
Whenever we used to go there by cycle people fled away 
from there. They were afraid as if we were an offICer. I am 
talking 14-15 years ago. We were surprised to see that 
whenever we went there by cycle, Workers of unorganized 
sector used to flee away from there. Then I came to know 
that they were harassed under some or the other rule and 
regulations because they belonged to remote and lower 
hilly areas. The people working there were afraid that some 
or the other excise or tax officer will harass them. I did 
cute a small example to you when I was working in Reewa, 
I saw people of unorganized sector in remote villages of 
Kaimur plateau and I have seen example of this in 
Narsinghpur, Mandala and Jabalpur also. Rather farming 
in Narsinghpur and Mandala is very good. At least 10-15 
per cent people of each village were from unorganized 
sector and they were working as semi-bonded labourers. I 
If you go to any village. you will see that at least 50-100 
persons of remote areas go there to work for four-six 
months. Some .people have attached themselves with 
some or the other family for the last 15-20 years. They are 
called Mahindari at some places and in Madhya Pradesh. 
They are called Harwahi. They are called by different 
names in different states. I wanted to cite three-four 
examples because their cl~ss of people is seen 
everywhere. Whether it is minig sector or agriculture sector 
or bidi work who do not get even their fundamental iights. 
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These people are unnoticed. They do not come in light 
anywhere in Government or Government machinery. If a 
political or social worker comes into their contact then 
only their rights are discussed. I submit to honourable 
Minister through you that there are 106 jobs which come 
in unorganized sector but I think it is more than that. Pulses 
and regulations haw been framed tor all sectors in some 
or the other form and tRey must be brought. In practical, 
whatever form it may take but I would request you that 
existing laws of all sectors should be reviewed and we 
should include all the aspects relating to public welfare, 
development of unorganized sectors or the issue of 
minimum wages. 

Now-a-days a concem is expressed that a corridor 
is developing between Tirupati to Pashupati where 
naxalites or maoist are spreading. It is the region where 
agriculture labourers of India live in maximum number. It 
is not a coincidence. But a result of those representNe set 
up. Today in India the ratio of minimum agriculture 
labourers to total labourers is to the tune of 25-30 per 
cent and it is 40-45 pec cent are in this whole belt. Thafs 
why it is deserYed that naxlites and maoist are on the rise 
is that area. You will also see here that awrage pendency 
of credit is lowest in this region. It is not necessary to 
bring any new law in credit system rather only those 
persons should be cowred in this credit system who do 
not haw any land, house and who are only self employed. 
I mean to say to the honorable Minister that no scheme 
can be effective in itself until 93 per cent labour are covered 
under it. 

We have seen the formation of SEZ's across the 
wh$l country and hue and cry as a result thereof. When 
they were in power, they were able to understand and 
now Government also understands the possibility of some 
welfare aspect in it. I have no objection even if ninety or 
hundred SEZ's have bean set up. Today a number of 
clashes are going on over land of Singur in West Bengal. 
There may be some welfare aspects also and it is also 
possible that public of West Bengal could get benefit 
ultimately but there is another aspect towards which I 
would like to draw attention of the Government. lWenty 
years ago 'Oelhi Haaf was developed in an area of 3-4 
acres of land in where people of unorganized sector could 
sell their products. A small efforts made In Delhi f8IUIted 

in positive effect on artisans C~ Ir dia. Ewry body has 
seen that if any body get a smail 5,. <~ce fOr fifteen daystn 
DelhI Haat, he can 88m his Iiw1ihood for the whole year. 
I haYS to just say that wonderful impact has been seen 
after giving four acres of land to unorganized 88Ctor peopJe. 
We have provided thousands and crores of acres of ~ 
for SEl's but whether any Govemment has taken step to 
reserve 500 or 200 or 100 acres of land for poor people 
also. I would like to say one thing that for the Govemment 
should think for the welfare of labours in unorganized 
sector in the same vein as does for the companies and for 
setting up of SEZ's. I mention about an officially allotted 
place, or land. Allocation of such land is not difficult You 
may allocate hundred acre area at four places in Delhi 
and provide facilities for marketing of products made by 
unorganized sector. It can be done in Mumbai, Koikata or 
Patna. You may create hundreds of Singurs but land in 
KoIkata should be allocatted for workers. You may create 
one hundred SEZs in Maharashtra, but they should be 
allocated land in Mumbai, Pune and Nagpur aiSO. The 
poor should be given their legitimate rights in 8\I8ry scheme 
of the gowrnment and that too in concrete terms not in 
slogans only. This is the issue which I want to emphasize. 

[english} 

SHRI P. AAJENORAN (Ouilon): Mr. Chairman, Sir I 
would like to thank you for giving me this opportunity to 
speak on the discussion initiated by Shri Oevendra Prasad 
Yadav on the problems being faced by the unorganized 
workers in the country. 

, do support the points made by him to protect the 
unorganized workers. It Is the largest sector in the field of 
production be in the field of agriculture or non-agriculture, 
construction workers, artisan workers, beedi workers, 
Khadi and Village Industries wor1fsrs, small-scale and tiny 
industries. traditional industries like fisheries, cashew, 
handioom and forest workers, auto rickshaw drivers, 
rickshaw pullels etc. So, in several fl8lds, these workers 
are ~orking. 

Sir, according to the National Sample Survey 
Organization, 2000, their number may be about 37 crores 
which is more than 93 per cent of the workforce all over 
India and the moet unfortunate fact is that hitherto they 
are I'8lher neglected. 



433 l»''''' ~;"'11 Under AGAAHAYANA 16, 1928 (SAKA) Rule 193 434 

Sir, the large chunk of these workers belong to 
women fol1<. Even children are widely engaged in these 
activities. Even the women are denied the rights of 
maternity benefits. In several sectors when women are 
getting married, they are mercilessly thrown out of 
employment. 

Sir, ours is a democracy. We are proud of celebrating 
the 60th Anniversary of our Freedom. But democracy and 
freedom for these crores or workers are the right to starve 
and the right to suicide. It is high time to think over the 
plight of these crorers of workers. 

We have so many labour taws to protect the minimum 
wages, the Provident Fund, the health fac:lities and so 
on. But contrary to the natural laws, the lion's share of our 
wor1dorce Is denied the pleasures of these labour laws. 
Most of the laws are more often violated than being 
implemented. I would request and urge upon the Central 
Govemment and our new Labour Minister to motivate our 
employers to implement these labour laws. 

In this connection, I would also urge upon the 
Government of India and the labour Ministry to enunciate 
and bring a comprehensive legislation to protect the 
interests of the crorers of workers engaged in the 
unorganized sector. We must provide them with an 
atmosphere and facility to get the minimum wages, health-
care, Provident Fund, pensionary benefits and other 
welfare and social security measures including housing 
and educational facilities. 

In this era of liberalization and policies like hire and 
fire as also the Special Economic Zones, the declared 
destination of violation of not only the labour laws but 
afso the natural justice, we must strive to save crorers of 
workers from unemployment and hazardous employment. 

In States like !<erala, several welfare measures are 
being implemented. I would request the Government of 
India to take this as a fnodel and extend the financial 
assistance to these workers. The Gove~ment must ensure 
implementation of such measures. In regard to these 
welfare measures, the Panchayats may be treated as the 
centres of registration of these workers to extend ~II ~ 
economic and health assistance to them. The District-
level Monitoring Comm~ may be constituted .givlng 
representation to>the people's elected representatives. 

Finally, I would like to say that the UPA Government, 
as enshrined in the Common Minimum Programme, should 
enunciate the legislation. It is high time to do it. I would, 
therefore, request the hon. Labour Minister to enunciate a 
comprehensive legislation for these unorganized sector 
workers. Thank you. 

[Translation] 

SHRI RAVI PRAKASH VERMA (Kheri): I am grateful 
to the Chair for allowing me to speak on the issue raised 
in the House under Rule 193. Sixty years have passed 
since we became independent. Everyone got the right to 
vote after Independence and that was a good thing. It is 
by virtue of that right that the present discussions is taking 
place; otherwise it would not have been possible. We have 
been discussing this issue for the past 60 years, but even 
now there are 36 crore poor people who are working as 
labourers in unorganized sector in the country. We hold a 
lot of discussion about the poor and the ways and means 
to wipe out poverty. But, their poverty is still there. This 
section find some attention at the time of elections when 
the workers and leaders of various parties visit them with 
their colourfully packaged promises. They are assured that 
their poverty will be alleviated and their economic 
upliftment will take place. But, all these promises turn into 
daydreams after the election process is over. They have 
remained poor for the last 60 years and it is a matter of 
concern for the country. 

I am talking about those people whose misfortune is 
that they were born in poor families where scarcity was 
prevalent but constitutionally they had all the rights of a 
citizen. In India, it is a very long tradition that the insecure, 
weak and hapless people should be treated wl1h 
compassion. But in fact, this class is the most exploited 
one and presently we are discussing their condition. 

It is being proclaimed that the GOP growth rate of 
the country is about nine per cent, which is equivalent to 
adding 700 billion dollers to the economy. But, it is proving 
beneficial for the service sector only and not to the 
labourers in unorganized sector, the villagers or the urban 
populace who are at the lowest sung of social, economic 
or political system of our country. They are unorganized 
even today and are facing all sorts of problems. 
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I would like to remind the House through the Chair 
that this House stands witness to the throwing of a bomb 
by Sardar Shagat Singh in the year 1927. He also threw 
a pamphlet in which it was mentioned that the people 
wanted freedom both from the English and from hunger, 
helplessness. illness. illiteracy and tyrannical system which 
instigates one person to exploit his fellow brethren. We 
have to introspect on this issue, as it is a very important 
matter. Because of the tickling effect of our economy, the 
people are compelled to live a torturous life. He toils from 
morning till evening and becomes a living example of the 
poem-Woh Torti Patther'. He does not get enough wages 
to get bread and butter for his entire family. His children 
have to go to work without any breakfast. Whether the 
tickling effect of economy will remain intact in future also? 
I think the whole isSue a needs to be looked at with a 
wholistic approach because the above-mentioned people 
hold the real power to govern this country as they cast 
their votes to form government and give fiscal powers to 
the government. I think it is the right time when the 
government should realize that they need 'sharing' in 
governance and economy, not any charity or pity. 

In the Report of Human Development Indicator of 
U.N.O.P., India ranks 127 in the ladder of nations. Much 
work has been done and a lot is being promised. I firmly 
believe that if hunger, and helplessness prevail; if a girl is 
sold because of poverty, then these acts should be' 
considered as the acts of human rights violation and these 
things should be viewed in that manner. A system should 
be created in which a citizen should get his share as his 
legitimate right in a democratic state. It should not be 
given to him as charity. One very important point raised 
while discussing this matter is whether the so called 'poor' 
are really poor or merely under productive. It is a matter 
of surprise that the prevailing system has not given, them 
the opportunity to become productive. I would like to inform 
you that the migrant 'girmita' labourers of India, who went 
to Fiji and Mauritius or Guana have become 'human 
beings' in the· right sense of the term. They have formed 
India at those places. But, what about the people who 
could not go there? Why did not they go there? As they 
were un-educated, they have no access to the resources 
because the Government didn't pay any attention towards 
them. 

The attention of the people who do not have to suffer 
the problem of hunger and poverty neYIf shifted to the 
problems of their . poor brothers and lost in the media gIjt 
they started to identify themselves with ~Kaun Banega 
Crorepati' and Priyanka Chopra which haw become8the 
ultimate truth of our life. They do not proud over the 
problems of poors and their helplessness where they and 
their daughters have become saleable comtnodIties. There 
is no viewership for such programmes. I feel that you have 
given us an opportunity to make a pledge that in the 
coming days we have to transform everybody into a 
productive personality. Today's economy is a market driwn 
one. This economy's progress is based on the markets 
and who are the people left behind in this economy? The 
most helpless people are the ones who were left behind. 
They are not getting any help. Banks also demand security 
if one needs loan from them, but the Government has 
made some efforts to ensure that they get loans without 
any security, but this is also a tact that the number of such 
people are very limited and only those with high 
recommendations and contacts manage to avail these 
facilities. This is a very serious issue. Unprotected dass 
labourers are in rural areas, in agricultural sector and they 
work in other sector also. In cities also there are domestic 
labourers, junk-dealers, rickshaw pullers, daily wagers who 
construct buildings and are engaged in other works. TheIr 
number is very large and they constitute one third of this 
country's population. I would like to level the accusation 
in unambiguous terms that our nation remained indifferent 
towards these people. There is a need to increase their 
purchasing power. Charity will not serve the purpose 
anymore, there is a need to make productive and 
meaningful efforts to assist them in every possible manner. 
The most glaring injustice meted out to the unorganized 
labourers is that till now we haven't got any mechanism to 
authenticate the transformation of unskilled labourers to 
semi-skilled labourers and semi-skilled labourers into 
skilled labourers. We have seen that many d'IIldren spend 
their entire lives preparing food in other's houses or 
cleaning utensils, even after working afl through the life 
their· earning is zilch. There is no certification for them. 
People who work on the road or construct the buildings, 
there is no autheotificatlon for them. After five, ten or fiftBen 
years, at some point of time .... (/nterruptklns) 

MR. CHAIRMAN: You are speaking wry well but the 
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time allotted to you is over, so please quickly conclude 
'yOur speech. 

SHRJ, RAVI PRAKASH VERMA: On one hand, the 
Govamment Is taking steps to effect labour reforms. I feel 
that it is quite a paradoxical Sitoation that in order to 
ensure the progress of the industries, the interests of the 
labourers are being sacrificed. On the other hand, today 
we are deliberating about how to protect them, this .is 
quite a paradoxial situation. There is no mechanism 
available with us to certify the skill upgradation. What 
should we do? I have already taken up this issue in the 
House and now the time is ripe for the Government to 
appreciate this fact. 95% of the people all over the world 
have access to professional and vocational education, 
but in India the situation is entirely different. In our country 
. not even five par cent people have access to the said 
type of education. It is our responsibility that the children 
who are born and educated in India, should get one 
minimum level of vocational skill and we should send them 
to overseas countries after making them world class 
professionals and this should from part of our foreign policy. 
This wiU generate resources. A Commission has been set 
up and it is headed by Sen Saheb. He has given some 
recommendations. I am afraid that it also smacks of an 
attitude of charity and gifting. The statements like the one 
that weak should be transformed this way or that way 
were made. I feel that rising above all these things, some 
serious steps needed to be taken. What we call labour 
laws today, should be called the employee's laws. It should 
be applicable to the employees. The most painful thing is 
that for the labourers of the unorganized sectors, it is a 
compolsion to work. If they do not work, they will perish. 
In many cases we have seen people upto the age of 86.... 
working. This is a very painful situation. They have got no 
savings, they .have not got any education, their women 
folks don't have any maternity provisions. The most tragiC 
scenario one has witnessed is that financial constraints 
haw 'forced our sisters and daughters to don the garb of 
commercial sex workers in large numbers. Today 
Gowmment of India have very limited resources for the 
rehabilit .. tion. They should take note when we talk of the 
unorgeniz."J ~ociety, our sisters about whom I mentioned 
above "''ld children arA /(1(V i,.,to~r.'l! romponents of our 
system. What are the resources available with us for their 

weHare? 

I would like to submit that during the Question Hour 
that day, the issue of child labour was not seriously 
addressed. It took about 30-40 years to issue its 
notification. The issue of child labour should be 
comprehensively dealt with in co-ordination with the 
Ministry of Human Resources and every child should be 
provided with the right to education and social security. 

I would like to say only this much that now the time 
is ripe ... (Interruptions) I will conclude in just one minute. 
I have talked about sharing. They should contemplate 
about the sharing aspect if the Government provide Rs. 
50 as subsidy to our labourer-brethrens at the unorganized 
sector who earn Rs. 50 daily, then it will increase their 
purchasing power. I feel that now the time has come for 
direct funding. If they do not act likewise, they will not be 
able to provide partnership to them under this system. 
[English] This is market driven economy ... (/nterruptions) 
[Translation] If in a market driven economy the purchasing 
power of the labour do not increase, their skills will not 
increase if the Government do not provide them direct 
subsidy, its consequences will be the same about which 
my earlier speakers were pointing out. Today in India, 
youth of about 150 districts have taken to the path of 
naxaJism and are cherishing the dream of bringing about 
transformation in the system by sacrificing their lives. 

I would like to quote a small incident. I had read a 
story about the World War-II. Two soldiers fell into a deep 
ditch created for the battle purpose. One soldier belonged 
to axis forces and the other belonged to the allied forces. 
The soldier belonging to the allied forces asked the other 
one why were they fighting each other. Both of them were 
wounded. Axis force's soldier replied that their tradition 
had been very splended one, their standards of dignity 
were of high quality, they were world-beaters and in order 
to keep their honour intact they were waging the battle. 
He asked the other soldier why he was fighting. The other 
soldier was a Russian, he said that he did not know where 
he was born, he is not even aware of the identity of his 
father but his mother was a labourer and every morning 
she used to leave him in a pit meant for the pigs and in 
the evenings on her return she used to feed him milk. He 
said that he was fighting so that he may not encounter 
those days again in his life ... (/nterruptions). The House 
should pas a resolution this year that we do not wish to 
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witness those times again which caused the situations to 
reach such a head. 

I would like to express my gratitude to you for givifIQ 
me this much time to speak. 

SHRI OHARMENORA PRAOHAN (Oeogarh): Mr. 
Chairman. sir, I am thankful to you for giving me 
opportunity to speak. Today discussion is being held in 
the House on an important issue of the country under 
Rule 193. The hon'ble Minister is present here and it is 
quite natural that the House has reposed its faith in him 
expecting that he would do something during his tenure 
and will take some concrete step in this regard. Today 
discussion is being held with this expectation. Today rising 
above party line all the Members are agreed on this 
because it is the main problem. The present condition of 
nearly 40 per cent population of the country is a matter of 
concern and today discussion is being held to find out 
some new approaches in this regard. 

Time and again the Common Minimum Programme 
of a political coalition has been mentioned here. I would 
also like to give a short reference in this regard. The 
Minister took the chagre of the Minister of Labour. I am 
his admirer and am very much impressed with him in 
many respects. However, his one statement seemed to 
me quite contrary to his personality. 

Sir, the Common Minimum Programme was a 
commitment of the UPA Government that they will bring a 
new legislation, an umbrella legislation, a comprehensive 
law in this regard. However, two and half years have 
elapsed since then. There was also a hype about one 
another scheme of the Government which is National 
Employment Guarantee Scheme. 

Mr. Chairman, Sir, you also represent the rural area 
of the country, you also represent a poor state. It has 
been mentioned about Employment Guarantee Scheme. 
It has been implemented in 150 districts of the country. 
But are all the persons willing to work getting workinS 
throughout the year, are they getting work for 365 days as 
per the provisions of the scheme? They are not getting it. 
The Government had created hype that it introduced 
employment guarantee scheme, they have introduced a 
new thing in the constitution. they have established a 

record in 60 years of India's independence. Slx-seven 
months have elapsed since the law into effacl and how tis 
limitations are surfacing. Similarly, once again hype is being 
created that they will bring a comprehensive Jaw for 
providing social security to the llnorganized sector. 
Personally, I also doubt the intension and Integrity of the 
Government because the present Government is infested 
with contradictions. There 818 two types of economic policy 
within the Government. Our colleague Shrl Krishna Oas ji 
assured me that he was with me. Under his pressure or 
say some of his influence pressurized the Government to 
think about the poor people of the country. However, will 
those who are the supporter of the so called liberalization 
and gfobalisation policy especially the Finance Minister 
of the Government be helpful in enacting any such law? 
Nearly three months have elapsed since he assumed the 
office of the Minister of Rnance.1 expect that while replying 
the hon'ble Minister will tell us whether he has discussed 
with the Planning Commission, especially the Prime 
Minister regarding the investment to be made in the proieet. 
When he became the Minister he had given an interview. 
It Is unfortunate for the country that who so ever takes the 
charge of the Minister of Labour comes under the pressure 
of the organized sector and labour unions and he does 
not have time to think of or hold discussion about the 
remaining 90 per cent people neither there is any system 
to shed light on that issue. He had given statement that 
he gives priority to economic growth. If I am OOfTect, the 
hon'ble Minister had said that he would bring some 
amendment in labour law as well. I am disappointed with 
this. Yesterday, I had gone to attend a 00 Iference organized 
by Confederation of Indian Industries (CII). There the 
representatives of the Confederation of Industries 
accepted that the so called eight-nine per cent growth Is 
jobless. The most affected sector on account of this Is the 
unorganized sector. However, this sector has no say in it. 
Several hon'ble Members from Shri Sandeep Dikshlt to 
Shrl Ravi Prakash Verma have mentioned about the 
problems of unorganized sector. What is the fault of that 
labourer. Is it their fault that they were born in poor datit 
families? It is the destiny that they are born in that family. 
I would not like to go in that aspect of the problem. Rather, 
I would like to give one or two suggestions regarding the 
solution to this problem. 

I agree with the Opinion of the several hon'ble 



441 Discus8ion Under AGRAHAYANA 16, 1928 (SAKA) Rule 193 442 

Members that we shpuld change the very definition of the 
unorganized sector and it should be looked into afresh. I 
have been watching it since long. Now time has come to 
issue multipurpose cards to those people who, throughout 
year, wort< in other's fields in their village or in the field of 
neighbouring villages or go to other states to work as 
agricuttural labourers. Like ration card and voter card, 
recently cards have also been issued under the National 
Rural Employment Guarantee Scheme. The cards have 
also been issued to beedi workers. Similarly, cards should 
also be issued to them. It will ensure their social security. 
The purpose will not be solved merely by constituting 
funds. Nearly 40 crores of the country are worKing in 
unorganized sector. A multipurpose card should be made 
for them. We will have to change our approach towards 
seasonal workers. Such cards should be made and issued 
to these people and health, education, insurance and 
pension facilities should be provided to their family on the 
basis of this card. Today though the Minister has not made 
any commitment in this regard, he should start pondering 
over this issue because only then we will be able to provide 
them social ~rity which is the responsibility of the 
Government. Though I do not have faith in the Govemment 
however, I have faith in you because you are certainly 
concerned about their social security. 

The second Labour Commission of the country was 
constituted in 1999. Your Government had constituted a 
Committee under the Chairmanship of Shri Mun Sen 
Gupta. That Committee had recommended for bringing a 
legislatipn. You are the Minister responsiblie for the 
formulation of only policy and rest of the responsibility 
lies with the Government and it is not known what it will 
do. Your Ministry will act as per its instruction. However, I 
have faith In you; so you please prepare a comprehensive 
policy after holding discussion in this regard and iSSU~ 
them multipurpose cards as has been issued to Beedi 
workers and through this card health and education 
facilities should be provided to their family members. 

I will conclude after saying one or two things more. 
You have two-three policies. Those who construct houses 
are called construction labour. You have policy for them 
that if thero:- is investment exceeding Rs. 10 lakh, one per 
cent of it will go to this : ........ I wou,O like to know from ~ 
hon'bIe Minister whether any State haS progre~vely 

implemented it. Some arrangements have certainly been 
made for Beedi Workers. When Shri AtaJ Bihari Vajpayee 
was the Prime Minister lakhs of houses were constructed 
for them. However, at that time too I had also expressed 
dissent. My objection was that the Government are putting 
a pre condition of Rs. 5000 which is not good and it should 
ponder over it. So, you should make a comprehensive law 
with sincerity and good intention. We will extend our 
support However, it should not meet the fate of the 
Employment Guarantee Scheme. 

With these words, I conclude. 

CHAUDHARY LAL SINGH (Udhampur): ~r. 

Chairman, Sir, I would like to thank you for allowing me to 
speak on this issue Rule 193. You have voiced the 
concerns of the poor class which is casteless and has no 
religion. His worship is his work and labour. He is being 
exploited since ages and this is not something new. The 
labourer is being oppressed for centuries and this situation 
is prevailing even today. 

Mr. Chairman, Sir, you cited the example of rickshaw 
pullers and very explicitly apprised the House of their 
problems. I would cite an example. I would like to ~raw 
your attention towards the plight of Palakiwallahs and 
porters. These people carry the pilgrims going to Vaishno 
Devi either in Palakis or on their back. Out of these 70 per 
cent are Muslims and 30 per cent are Hindus. It is 
interesting to note that these Muslim porters carry Hindu 
pilgrims from down the hill chanting Allah and saying 'Jai 
Mata Di' as they reach uphill to drop the pilgrims. It is a 
rare sight there I would tell those who talk of secularism 
that the most secular people are these labourers. 

18.00 hr •. 

One who wants to witness secularism in its spirit 
should visit 'Vaishno Devi'. Every third Muslim is carrying 
a Hindu on his back on a pilgrimage. 

MR. CHAIRMAN: You may continue even tomorrow. 

CHAUDHARY LAL SINGH: Sir, I shall not be here 
tomorrow .... ( Interruptions) 

MR. CHAIRMAN: You are asking for Zero Hour. I 
want to get the sense of the House about it. 
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SHRI KHARABELA SWAIN (Balasore): Mr. 
Chairman, Sir, Lal Singhji will not be here tomorrow, let 
him complete his submission. Zero Hour may be taken up 
after his speech. 

MR. CHAIRMAN: Zero Hour will be taken up after 
the speech of Lal Singhji and we shall continue with this 
discussion. Hon. Ministry may give his reply tomorrow itself 
accordingly. Lal Singhji may continue. 

CHAUDHARY LAL SINGH: I was talking of 
secularism alongwith discussing exploitation of labourers. 
Today's discussion would benefit the labourers. Nowhere 
this kind of injustice is being meted out as is being done 
to the labourers at Vaishno Devi. There is 12 per cent tax 
on the income of the labourers contract. It is nowhere in 
the world. I have heard of income tax, sales tax, property 
tax but no labour tax. But, labour tax is charged there. 
The income of labourers who carry pilgrims to Vaishno 
Devi Shrine, give them water are taxed. This is not only 
the exploitation of the poor rather it tantamount to treating 
them as a criminal. Every year there contract is awarded 
and if a contractor takes a contract for As. 3 crore and sits 
on the counter. Mr. Chairman, please listen to me. 

MR. CHAIRMAN: Kindly make the hon. Minister listen 
through me. 

CHAUDHARY LAL SINGH: I know your mindset. You 
are also a welt wisher of labourers, that is why I want you 
to hear it too along with the hon. Minister. The contractor 
does not pay full wages to the labourer. When the labourer 
comes back after taking the pilgrim on a journey the 
contractor refuse him to pay. When the labourer insists 
that he is hungry and wants money, the contractor tells 
him that if he is so desirous he will be paid but As. 20 will 
be deducted from his labour. Hence he is paid Rs. 20 
less. What kind of justice it is? There are six people working 
with a Palakiwallah and he gets Rs. 1200. Out of this 
labour he has to pay 12 per cent tax, the palaki owner 
charges him separately, this way what does the labour 
get'? Please do some justice with them as these are 
unorganised labourers and are not working under any 
organisation. 

Sir, the Government should help them out. Every 
year he has to get an identity card made which costs Rs. 
two. They have to pay Rs. five hundred to get it made. 

They have to take 'no objection' for it at times from Tehsil 
and at times from the Municipality. We want to give 
employment to the people of Jammu and Kashmir. The 
rich people of Delhi have purchased battery oars. The big 
contractors of the Shrine Bo~rd, the COITimIssIoner haw 
started operating battery cars after a settlement. How 
would the labourer earn there? When the tabouAWS 
resorted to strike the police thrashed them and put them 
In jails, I was present there. There was a protest mardl for 
flY8 days and after the fifth day I got them released from 
jail. Atrocities would continue on them if Members Hke us 
are not there. What does the poor man want? He only 
wants daily wages. not more. He does not want more 
than one square meal for his family members. The labour 
rate fixed by the Government which is taxable and thefe 
is also a system of contract when he is moving on road, 
he does not have any shelter. If it rains the labourers 
cannot stay in the open when he looks for a shelt8rthen 
he is beaten up by the police, atrocities are committed on 
him .... ( InterruptionS) 

MR. CHAIRMAN: Please come to the subject. 

. .. ( Interruptions) 

MR. CHAIRMAN: Lal Singhji, please conclude. 

. .. (lnterruptions) 

MR. CHAIRMAN: Do not talk to him, please address 
the Chair. 

CHAUDHARY LAL SINGH: Sir, it is my principle that 
I do not interrupt any Member. Similarly. I do not want any 
Member to interrupt me. 

Sir, those people do not have any shelter midway. 
there is not even an eating outlet midway if they wish to 
stop and eat As per law there should be a provision for 
their shelter, food and rest. They do not get any 
compensation in case their horse falls down. They do not 
get anything in case anyone of them falls down the hill 
however, they have to pay tax. As far as the battery car is 
concerned, what for these are being operated. These are 
being operated to help a handicapped person or a heart 
patient. They started operating two battery cars. 

MR. CHAIRMAN: Please conclude. 

CHAUDHARY LAL SINGH: Sir. they are about to 
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operate 17 battery cars. I wish to submit tYlat the labour 
should not be oppressed. The labour rate across the 
country is very low. The labour rate fixed by the 
Government is diffenent from what the common man pays. 
Given the present scenario of riSing prices, the labourer 
cannot afford two square meals. The prices of pulses is 
As. 60 per kg and that of flour is As. 17, then how he 
would afford. Are we not capable of paying the labourer 
his daily wages? Who are unorganised labourers? We 
call them unorganised labourers who do not have regular 
income. The Government will have to pay special attention 
to them since they are the ones who manufacture 
everything from needle to a plane. They are the ones who 
have raised high rise buildings. Their conditions is 
worsening day by day. Sir, it used to be said that poverty 
and food were the issues influencing election. Today the 
situation is different. The focus is on growth rate these 
days. No attention is paid for alleviation of poverty. Special 
attention should be paid towards it. 

Thank you for providing me an opportunity and I 
seek apology for the trouble caused to him. 

[English} 

PROF. M. AAMADASS (Pondicherry): Thank you, Sir, 
for the opportunity given to speak on this very significant 
issue facing the Indian economy. Many speaker have 
already outlined the problems of the unorganized labour, 
their magnitude, their numbers, their deteriorating 
conditions, etc. In view of the paucity of time, I will not 
repeat whatever has been said. I would only wisht to 
reiterate two important points which may be taken into 
account by the hon. Minister. 

It is a good augury that this discussion is taking 
place at a time when we have a Labour Minister who is 
devoted to the cause of amelioration of the surrerings 
and welfare of the people. This UPA Government, although 
it has passed the National Aural Employment Guarantee 
Programme to take care of the problems of the 
unorganized labour, has to do a lot more to improve the 

wellbeing of these; people. 

The first point which • would like to impress upon 
the Govennment is that the condition of the unorgainzed 
labour and the economic progress of this country are 
negatively correlated. There is no positive correlation 

between the growth and the welfare of the unorganized 
labour in the country. Various studies have proved the the 
process of economic reforms that we have undertaken 
has not generated more employment opportunities either 
in the organized sector or in the unorganized sector. 

In the organized sector, the public sector Is now 
withering away all the employment opportunities because 
we are going in for a process of privatization. But, in the 
case of the private sector, ~e have the entry of 
multinational companies, the emergence of big companies, 
which give more importance to mechanization of their 
operations which leaves little scope for the development 
of unorganized labour. Everyday we are talking that the 
Indian economy is progressing at the rate of eight per 
cent growth, nine per cent growth etc. But what is the 
consequence of this growth rate on the employment 
implications of the people? Now we find that there is even 
negative growth in several sectors of the economy. 

When people do not get employment either in the 
public sector or private sector, they join the army of 
unemployed people or join the army of unorganized labour. 
Therefore, the growth process in the country has produced 
a process of jobless growth. This point must be kept in 
mind by the Government. Therefore, the condition of the 
unorganized labour today is moving from a state of poverty 
to pauperism. This point must be taken note of by the 
Government. 

The Government, although is taking a large number 
of measures, has got only one view that those who are 
employed in the Central Government are the employees 
of the Government and these people who constitute 90 
per cent of the total labour and who contribute about 62 
per cent of the national income of the country are left 
uncared by the Government. Therefore, the Government 
should pay more attention on this. 

I would only indicate one or two points which the 
Government should take note of. One is that the National 
Commission on Labour has given a number of 
recommendations and the aim of the Government has to 
improve their productivity, their quality of worle, and that 
they should enhance the income earning abilities of the 
people and increase the bargaining power. 

There are two important things that the Government 



447 Discussion Under DECEMBER 07, 2006 

[Prof. M. Ramadass] 

should do. Today the unorganized labour is not recognized 
as a worker. Whether it is NSSO surveyor whether it is 
census operation, labour is not recognized as a worker. 
Unless they are recognized as worker, they will not be 
enumerated in the offices surveys. Therefore, my fervent 
appeaJ to you is that the Govemment should treat this 
unorganized labour as Y"orker and include them in all 
official surveys. 

The Govemment of India should provide identity 
cards to all the unorganized labour so that they will have 
some identiflC8tion and there will be some recognition 
and they can use it for whatever purpose they can. 

The third thing that the Govemment of India should 
do is that it should constitute a National Welfare Board for 
Unorganisecl Workers. Fourthly, they should increase the 
bargaining power by permitting the unorganized labour to 
organize into unions wherever it is possible and try to 
extend all the benefits to the u.norganized labour also. 

Therefore, this Government has to -give utmost 
attention to the development of the people because 
economic growth alone cannot bring happiness to the 
people. We should understand this problem. We should 
emulate from tha example of China where economic 
growth is accompanied by more and more of weffare 
measures, especially the social measures. If you look at 
the social composition of these unorganized people, they 
afe drawn from the Scheduled Castes, from the Most 
Backward Convnunities, from the Backward Communities. 
People who are affected by poverty is unorganizecllabour; 
the people who are affected by ignorance are unor\ianized 
labour; and the people who are affected by mal-distribution 
of resources is unorganized labour. Tehrefore, about 60 
per cent of these people should be lifted. If the poverty 
line people have to be lifted, then the organized sector 
shoul.d be given attention. Therefore, the Government 
should come out ¥'lith a comprehensive Bill, may not be in 
this SeSSion but in the next Session, so that the welfare 
of the people are protected. We, irrespective of the party 
affiliations, support the Govemment if I comes up with the 
umbrella legislation on the welfare of the organized sector. 

[Translation] 

DR. SATYANARAYAN JATIYA (Uliain): Mr. Chairman, 

Sir, I would like to thank you for giving me an opportunity 
to speak. It happens in our country only that a person 
becomes poor by the birth, a person becomes untouchable 
by birth and thus is rendered helpless and destitute from 
his birth. The Constitution of India talks of securing to all 
its citizens, social, economic and political justice, liberty 
of thought, expression, equality of status and of opportunity 
and promoting among them all fraternity, assuring the 
degnity of the individual and the unity and integrity of the 
nation. On one side we are talking like this and on the 
other hand nothing concrete is being done in this regard. 
A budget is prepared for the weaker sections, unorganisecl 
sectors. According to the census total organised workforce 
in country is 40 crore, the same figure is being taken for 
last 4-5 years, this might have increased by now. Around, 
ninety per cent workers belong to the unorganiged sector 
and a large part of unorganisecl work force lives in rural 
areas and are not having any employment. Due to lack of 
employment, they become increasingly helpless, even 
though theoretically all schemes in the country are 
formulated for them only. Though the poverty alkwiation 
schemes are there but the poor always remain poor. Under 
Indira Awas Yojana, houses are constructed for them, but 
the houses are constructed at unsafe places, near the 
drains and are washed away in the first rain, or flood. This 
way, injustice is being done with the people of country, 
there is a need to take strong resolution to check this 
injustice. 

I would like to present the speech of han. Prime 
Minister delivered on 15th August. He said, "Today, from 
this historic Red Fort, I appeaf to every one of you to re-
dedicate yourseff to build • new india. All india that II 
united in thought. rIOt diW:led by raIigion and language. 
An India that is I. li'.ed In itself, not divided Oy caste and 
region. An India that is united is seeking new opportunities 
for growth, not divided by disparities. An India that is caring 
and inclusive". Hefurther said that we want to formulate 
some schemes for achieving this objective. The economic 
progress is taking place in our country, the poor. the 
workers of unorganisecl sector has also contributed tb 9 
per cent growth of GOP of the country. He said ttl8t "as 
our economy booms and as our industry grows. I hear 
pressing complaint about an imminent shortage of skilled 
employees. As a country endowed with huge human 
resources, we cannot left this be a constraint. We are 
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planning to launch a Mission on Vocational Education so 
that the skill deficit in our country is addressed.· According 
to me, if the Government is contemplating on it, it is a 
good thing and it should complete these schemes at the 
earliest. The term of the Government is of 5 years, if it 
does good job, the people will accept it, otherwise the 
people will reject it. But in our country where a person is 
born in difficulties along roadside, brought up in depravities 
and his youth is lost in disillusionment and in facing 
misfortune and meets his unnoticed and unsung end on 
the very road where he was born. 

Mr. Chairman, Sir, therefore, you too agree with all 
the views expressed in regard to the workers of such 
unorganised sector and think about their uplittment. The 
Government also contemplates over it, every Government 
does so. But it only contemplates on the issues, but does 
not take any action. Therefore, the occasions of any 
meaningful accomplish!Tlents in regard to their welfare 
can be counted on fingers. Even after the 60 years of 
independence, nothing concrete has been done for the 
common man. The common man does not get ration on 
fair price shops, the progress has not been made at the 
desired pace. The Government launched Employment 
Guarantee Scheme. The Employment Guarantee is for 
100 days only, what will one do during rest of the days. 

MR. CHAIRMAN: Jatiyaji, you derive inspiration from 
Kabir's philosophy-'Sab Ghar Dekha, Ek hi Lakha.' You 
are aware of it, so please conclude now. 

DR. SATYANARAYAN JATIYA: All are born equal-
• Awwal Allah Noor Upaya kudrat Ke Sab Bande, Ek Noor 
Te Sab Jag Upaja, Kaun Bhale Kaun Mande", which 
essentially conveys that the God has created everyone 
equal and so has been enumerated in the Constitution of 
India in which equal rights have been given to everyone. 
The Government and all the people should work 
collectively to remove the underlying inequalities because 
all of us are aware, wealthy man has access to everything. 

"Yasyasi Vittam Sa Nar Kuleenah, sa Buddhiman sa 
Gunagya, Sava Vakta sach Darshaniya, Sarve Guna 
Kanchnam Aashryanti". The rich man has all might and 
the poor are deprived of everything. He consideration 
should be paid in the direction to ensure that the poor 
may not beCOme more poorer and the Government should 

pay consideration in phased manner to the suggestions 
given by the Second Labour Commission and other things 
in regard to unorganised sector. Thank you for giving me 
an opportunity to speak and I would like to request the 
Government to take initiative in this direction. 

SHRI GANESH SINGH (Satna): Mr. Chairman, Sir, 
while hanking you, I would like to raise a very important 
matter in the House. It is related to six Lok Sabha 
Parliamentary Constituencies-Jabalpur, Reeva, Satna, 
Banda, Hamirpur and Khajuraho. My Parliamentary 
constituency comes under Jabalpur division of West-
Central Railways. Out of the two passenger trains bound 
for Delhi, one Mahakaushal Express running between 
Jabalpur and Hazarat Nizamuddin starts at 6 o'clock in 
the evening and terminates at Nizamuddin at 11.30 a.m. 
here was a long standing demand to change the timings 
of this train so that it could reach Delhi at 9 o'clock in the 
morning. The change in the timings which has been made 
recently is highly inconvenient. There is a resentment 
among the people due to it. Therefore, the railway time-
table should be revised so that this train could reach at 
Hazarat Nizamuddin by 9 o'clock in the morning. 

Similarly, the other train which runs between Reeva 
and New Delhi, starts from Reawa at 10.30 in the night 
and reaches Delhi at 1.30 in the afternoon. A demand 
was made to change the timings of the said train so that 
it could reach Delhi at 9.30 in the morning. But 
unfortunately, the time-table has not been revised so far. 
The situation is that the train runnin~ from Reeva to Delhi 
always reaches after 3 o'clock. Similarly Mahakaushal 
Express reaches always one o'clock in the afternoon. 
People are facing lot of difficulties due to it. 

Through you, Sir, I demand to change the time-table 
of both the trains. 

{English] 

DR. K.S. MANOJ (Alleppey): Sir, I rise to make a 
submission on a very important matter regarding closure 
of post offices in the rural areas and opening up of private 
franchise centres. 

Indian Postal Services has completed 150th year of 
existence in the country. In the rural areas, post offices 
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fform the mainstay of communications among the rural 
poor even in this era of information and communication 
revolution. Postal Savings bank also provides banking 
facilities in the rural areas. Post offices form one of the 
hallmarks of national integrity network. But the government 
has closed down or merged several post offices in the 
country. 

More than 38,000 regular posts and 20,000 posts of 
ED employees were abolished, thus weakening the 
functioAing of post offices in the country. The Gove:nment 
has given secret directions to the Chief Post Master-
Generals to open up private franchise centres. One 
hundred such centres are going to be opened in the 
country including three such centres in Kerala. No private 
franchise provides services in the rural areas. One cannot 
be blamed, if one thinks that the post offices are closed in 
order to facilitate the private entrepreneurs. Post offices 
are profit making units, if the profits out of the postal 
savings and postal insurance are taken together. As per 
the Common Minimum Programme, no profit making unit 
should be privatized. So, this is a violation of the Common 
Minimum Programme. So, I urge upon the Government to 
review the decision to close down the post offices and to 
open private franchise centres. 

SHRI CHENGARA SURENDRAN (Adoor): I would 
like to raise an important matter regarding the creamy 
layer in reservation for Scheduktd Castes and Scheduled 
Tribes. The hon. SUpreme Court of . India in pronOuncing 
judgement on a bench of petitions challenging 
constitutional validity of various amendments made In the 
Constitution providing reservations, on 19th October 2006 
held that ·Creamy Layer" should be excluded from the 
reservation for the Scheduled Castes and Scheduled 
Tribes in Government jobs. 

At the outset, I would say that it is against the letter 
and spirit of the Constitution of India. Reservation for 
Scheduled Castes and Scheduled Tribes in recruitment 
to Government service was provided in the Constitution 
considering their social and educational backwardness. 
So, the basis for reservations is social and educational 
backwardness and not economic backwardness. So also, 
it is to be noted that the prOVision of reservation is not for 

getting some employment to this folk but forgetting their 
participation in the administration of the country. 

I would, therefore, submit that1he Union Government 
may prepare, present and pass a Bill for ~ndment of 
Constitution in this Session itself to tide owr this situation. 

MR. CHAIRMAN: Shri Mahtab, Your subjectis the 
same. You can associate with him. 

SHRI B. MAHTAB (Cuttack): But my suggestion is 
different. 

I would like to draw the attention of the House to the 
fact that the Government of India has decided to constitute 
a one-man Commission to study the feasibility of the 
contentious project to sub"categortse the Scheduled 
Castes. This is a highly volatile issue and the move is 
bound to generate heat and controversy. The proposal to 
divide dalits into groups and split the reservation quota 
among them has brought the strong and weak groups 
among dalits at loggerheads. 

In Andhra Pradesh, there is a head on collision 
between Madigas and Malas. In Orissa, the division is 
being carved out as so-called 'Untouchable Dalits· and 
"Touchable Dalits". Dominant Scheduled Caste groups like 
Chamars in North India are agitated over this issue of 
sub-categorisation of dalits. What has made the issue 
contentious is Governmenfs green signal to the micro 
division of the Scheduled Castes despite the Andhra 
Pradesh Scheduled Castes (Rationalization of 
Reservation) Act, 2000 being struck down by a Constftution 
Bench of the. Apex Court The five-j!iIdge Bench h$Id that 
sub-elassific8tion of .~ .. SoheduI8d •. ~ .was vOatiYe 
of Article 14. It had·aJSo caJ1ed it ~ th81egiat8tNe 
competence of the State. Sub-divlsion of the Scheduled 
Castes is also viola.tive r· the basic structure of the 
Constitution. 

I would urge upon the Government to stop playing 
with fire. Identifying the Creamy Layer is one thing but 
sub-dividing Scheduled Castes in the name of specific 
caste is not only unconstitutional but also dangerous. 

(Translation] 

MR. CHAIRMAN: The hon. Members who haw been 
left, can raise the matter tomorrow by giving a fresh notice. 

... (lnterruptions) 
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MR. CHAIRMAN: Please listen to the first. I have 
said that a cultural programme of children has been 
organised in the P.l.B. in the evening. All the hon. Members 
are cordially invited. The Members whose notices have 
been received can raise their matters tomorrow. But they 
may please give a fresh notice in the morning. 

... (/nts"uptions) 

MR. CHAIRMAN: The House is a Supreme body. 
Therefore, all the Members are being given one minute 
each. 

(English] 

SHRI PRABOOH PANDA: I would like to raise a 
very important matter regarding procurement of food crops, 
particularly the paddy crop. The Minimum Support Price 
of Paddy is not sufficient. It is neither remunerative nor 
supportive. Moreover, the procurement has not yet been 
started. The harvesting of paddy crop is almost over across 
the country. In West Bengal this year 19 la1<h MT of paddy 
crop has been targeted for procurement and out of that 
FCI has been assigned to procure 12 lakh MT. But the 
FCI has not yet started the procurement. I would like to 
request the Ministry of Agriculture to immediately start 
the procurement in the rural areas so that the distress 
sale can be arrested and the poor people can be saved. 

[Translation] 

SHRI TEKLAL MAHTO (Giridih): Mr. Chairman, Sir, 
in 1964, the them Prime Minister late Smt.lndira Gandhi 
had got to establish TCS and STC under the Border 
Security Force camp on the land of the people of A/Ionja 
and other villages of Meru Sadar and Ichak blocks of the 
Hazaribag district of Jharkhand State. This unit has been 
assigned the job to recruit soldiers in the Border Security 
Force and give them training. Of late, it has come to notice 
that the transfer orders of the STC located at Meru Camp 
have been issued. Tehre is resentment among the people 
of Hazaribag due to it. They have given a letter of demand 
to the local officers for staging a dhama and demonstration. 
The situation over there can go out of control any time. 

Therefor, through this House, I request the 
Government to immediately stop the shifting of STC 
institution from the BSF camp, Meru. The land of thousands 
of farmers has been acquired for the construction of 

Tarpaiyan Hydel Project in Bokaro district of Jharkhand 
State. However, no arrangements have been made for 
their employment, rehabilitation and compensation so far. 
Therefore, through this House, I demand to make early 
arrangements for providing compensation to and 
rehabilitation of the displaced people 

(English] 

SHRI MANJUNATH KUNNUR (Dharwad South): I 
am speaking about the coins of Rs. 5 and Rs. 100 
denominations which were released in Bangalore by the 
hon. Prime Minister on June 13, this year on the occasion 
of Suvama Kamataka. The coins were released in the 
name of social reformer, Jagajayathi Basa Veshwara who 
is the first Kannadiga ever in whose memory the coins 
have been issued for which I am grateful and thankful to 
our beloved hon. Prime Minister. But unfortunately, the life 
time of the saint of the 12th century is miSSing. This is 
nothing but the callous attitude of some Central bureaucrats 
towards the revolutionary Kannada social reformer, 
Kannada culture, Kannada history and Kannada literature. 
In fact, it is Basavanna who introduced the parliamentary 
system of governance in Basava Kalyan, Kamataka for 
the first time in the history of this great nation. His V8chana's 
(poems) are like an ocean in the field of literature which 
can elevate the life of humanity. The saint innovated and 
introduced equal status for women in parliamentary 
democracy. 

Now the coins are not awilable in the market as per 
the demand of the public. Therefore, I would request the 
hon. Minister to release the Basa Veshwara coins and the 
life-time of the saint should also be mentioned on the coin. 

SHRI G. KARUNAKARA REDDY (Bellary): I would 
like to draw the attention of the Minister of Rural Develop-
ment regarding the two most important p,roposals of my 
Parliamentary Constituency, Bellary in Karnataka which 
are pending. The first proposal is regarding the financial 
assistance for Clean Mill Production Programme, 
expansion and modernization of Bellary Dairy as well as 
creation of infrastructure facilities at Dairy Co-operative 
Societies in Bellary district under Swaranajayanti Gram 
Swarojgar Yojana (SGSY). The Kamataka Government 
has sent revised proposals in accor.dance with the 
suggestions made by the Union Government, as the 
revised cost of the project is Rs. 672.50 Iakhs. . 
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The second project proposal is regarding financial 
assistance for rehabilitation of Devadasis in Bellary District 
under the same SGSY Special Project. The Devadasi 
system is in existence because of poverty and religious 
belief of the society. In Bellary District, there are 6553 
Devadasis, out of this 3942 are eligible to take up economic 
activities. For the sake of livelihood, these womenfolk are 
practising Devadasi system and in turn are affected by 
sexually transmitted deadly diseases such as HlVlAlDS. 
So, there is an urgent need to discourage this evil practive 
and to bring them to mainstream by providing seIf~
mentthrough assistance from banks and Government 
Department. 

Sir, this proposal is to cover 3942 beneficiaries who 
are below the poverty line. These women belong to purely 
Scheduled Castes and ScheduJed Tribes. The total cost of 
the project is about Rs. 963 \akh. I urge upon the Minister 
of Rural Development to clear these two proposals 
invnediately and release the financial assistance for the 
same at the earliest so that the people of Bellary 
constituency will be benefited to a great extent. 

[Translation] 

PROF. MAHADEORAO SHIWANKAR (Chimur): Sir, 
in the year 1980, the 'Bhoomi Poojan' of Goshkhurdh 
project of Maharashtra was conducted. When Yuthi's 
Government came to power the said project was 
commenced by allocating Rs. 600 crores, but the 
Government of Mahafashtra is completely ignoring it. They 
ar throwing dust in people's eyes by merely digging canals. 
The Government have not yet provided the amount of 
grant for the year 2005-06 and 2006-07 to the Government 
of Maharashtra, as the Government of Maharashtra 
had not presented the earlier records of accounts. 
Therefore, I urge Union Government to accord central 
project status to Gosekhurdh project and complete the 
said project in the coming three years by giving them the 
entire funds. 

Sir, the saJe-purchase and registration of the land 
owned by the farmers of Bhandara, Chandrapur districts 
have been stopped for this project and now the 
Government of Maharashtra is acquiring the land of the 

farmers. The farmers are being given only Rs. 30000 to 
35000 as conpensation for the said land. In such a 
scenario, farmers have become a highly discontented. The 
Government are compelling them to commit suicide by 
evicting them from their land. I urge the Union Govemment 
to allocate Rs. 1500 crore yearly to the Gosekhurdh project 
and the farmers should be given at least Rs. thtee \akh 
which is the prevailing market rate per acre. The Central 
Government should take action in this regard without 
further delay. 

SHRI RAJNARAYAN BUDHOLIA (Hamirpur, Uttar 
Pradesh): Sir, as per the verdict of the hon. Supreme Court, 
there is a ban on the use of Sawing machines. Under the 
come of this rute the forest officials across the country 
are harassing the sawing rnachineoperators and the 
people engaged in wood related works and as a result 
the carpenters are on the verge of starvation. In rural 
areas small wood factories are closing clown. The problem 
of unemployment is slowly and steaoily assuming greater 
proportions. Besides, many big schemes related to 
developmental works are implemented each year in the 
country. Funds for the approved schemes are sent to the 
treasuries of the concerned departments of the State 
Governments. The process of tendering etc. also is 
completed. When the contractor or the Government 
employees of the department concerned go there to start 
the work, the forest officials by showing it as their land 
create impediments unreasonably while stopping many 
significant schemes of public interests. As a result, there 
is rruch resentment among the people. To cite an example, 
the forest dapartmenthas stoppad the eonstruction wodc 
of 1he road from Sheri (Hamirpur). Uttar Pradesh to 
Pathrainta (Jalaun) Uttar Prade8h and the bridge being 
built at a high cost over the Bethwa river in my own 
constituency. 

So, through you, I request the hon. Minister to issue 
necessary instructions to prevent the unemployment 
among the carpenter class, wood factories and to remove 
the impediments in the construction of road from Bheri to 
Pathrainta and the bridge being built over the Bethwa 
River by the State Government at a heavy cost in my 
Parliamentary Constituency and to quickly address the 
hindrances created by the forest department in the 
development works of public interest in the country. 
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SHRIMATI P. SATHEEDEVI (Badagara): Sir, I would 
like to draw the attention of the august House to the need 
for materialization of the proposed Tellichery-Maha by-
pass at NH-17. The Proposed Tellichery-Mahe is one of 
the most vital stretches in NH-17. The traffic along the 
existing road between Kannur and Mahe is wry congested. 
TelHchery is one of the trade centres in the Malabar area 
and requires access from various parts of the State as 
well as Kamataka and Pondicherry. The traffic along the 
road between kilometres 1nroo Tellichery to kilometres 
1841600 Mahe is too congested. The reach from kilometres 
1 n 100 to kilometres 179/00 Saitarpal/i is pemaps the only 
reach along the National Highway which cannot 
accommodate a two-Iane traffic. The traffic allowed through 
this reach is one-way. It takes more than half an hour to 
negotiate a distance of two kilometers in peak hours. 

Though the proposal for the by-pass has been active 
for several years, it is not yet sanctioned. The land 
acquisition for 12 kilometres is over. Hence the reach should 
be attended in full or in part immediately. Two bridges are 
required to be constructed for the completion of the by-
pass. Therefore, the Ministry of Road Transport and 
Highways should take immediate steps for the completion 
of this by-pass. 

SHRI KHAGEN DAS (Tripura-West): Sir, I would like 
to draw the attention of the Government that construction 
of border fence along Indo-Bangladesh border in Tripura 
to stop cross-border terrorism, infittration, border crimes, 
ele. was taken up six years bad< but the work stitl remains 
incomplete. On 120 kilometres of the stretch which are 
used by terrorists for their ingress, the work is yet to start. 
It is estimated that more than 7000 families have been 
displaced due to border frencing and most of them belong 
to BPL category. The Government of Tripura has proposed 
a scheme of Rs. 93 crores for resettlement of these 
families. I would urge upon the Union Government to take 
immediate necessary steps on the following: 

(I) Funds as proposed by the State Government 

should be sanctioned. 

(II) Fencing work in the remaining stretch should 

be started. 

(iii) Fence should be aligned as close to the 
international border. 

(Translation] 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Hon. 
Chairman, Sir, I would like to draw your attention towards 
an important issue. The person permanently residing 
inlndia should be provided with a smart card in the form 
of National Citizenship card in which all the data like the 
name of the constituency to which the voter belongs, the 
part of the voters list and its number, the complete detail 
of the individual, his/her name, name of father, address, 
detail of the work place, marital status, detail of the 
children, detail of the bank accounts, ration card no., 
passport no, PAN no. and driving license no. ele. should 
be incorporated. It should be made mandatory for every 
Indian to cast his vote. This will resolve a major issue 
related to the election and will bring down the election 
costs. Therefore, my demand to the Central Government 
is that on the lines of other countries where smart cards 
are provided for the identification of national citizenship 
each and every Indian Citizen should be provided with 
smart cards so that the separate identity of the Indian 
citizens can be maintained. 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. 
Chairman, Sir, small scale and other industries are being 
compelled by Coal India to get coal through e-auction-for 
the last 18 months. Due to this, many industries or small 
scale industries have been closed and some are on the 
verge of closure. It has misused its monopoly by 
implementing this system. Some small scale industries 
filed an appeal inhe Supreme Court in this regard 
responding to which the Supreme Court awarded relief to 
these small scale industries and others through its recent 
decision on 1 December wherein it was stated that making 
coal available to all these industries at notified rate was 
the correct procedure. Declaring the e-auction system as 
illegal and detrimental to the small scale industries court 
ordered to provide them immediate relief. The court has 
also ordered to return the amount charged in excess of 
the notified rates through e-auction with 12% interest. 

Sir. I would like to say that the then secretary of the 
Ministry of coal and Chairman of coal India are responsible 
~ implementing e-auction system by coal India and 
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Ministry of coal. As per my information the then Minister 
of coal and Minister of State in the Ministry of Coal 
expressed their disapproval in writing and asked not to 
implement the e-auction system. Both these senior officers 
got the permission for e-auction by misguideing the Deputy 
Chairman of Planning Commission and hon. Prime 
Minister and implemented the e-auction system which has 
harmed the small scale industries and some of which 
haw closed down. Crores of people get employment in 
the smaU scale industries. It is being suspected that these 
officers have been used to make a foreign conspiracy to 
close these small scale industries successful. Sir, through 
you. I demand from the Government that this matter should 
be investigated by CBI and coal should be provided to all 
linkage customers and functioning industries at notified 
rates which are compelled to get coal through black 
marketing. 

SHRI VIRENORA KUMAR (Sagar): Mr. Chairman, 
Sir. national bird peacock is in danger of becoming extinct. 
Significance of peacock is well known for it has adorned 
the crown of Lord Krishna since time immemorial. Even 
today, I has an important place in Deepawali puja and 
peacock dance on religious occasions still holds attraction 
for the people. Tourists from abroad are being served meat 
of peacock in big hotels at tourist centres in the month of 
Shravan. Not only villagers from the nearby areas kill the 
peacocks to sell them to hotels but profeSSional hunters 
are also doing this job illegally at a large scale. 

Sir, hunting of nationaf bird peacock in Bamhoribest 
of Laundi range near the world famous tourist place 
Khajuraho is going on unabated. Hunters wander in the 
forest at night armed with tourches and shoot the peacocks 
sitting on trees in Oalatpura, Bamhori, Bahadurju, Atarra. 
Gomakhur, Guna Purva and Navada etc. villages of the 
region. They are unable to escape due to hunger and 
thirst. So, hunters kill them beating with sticks. Five years 
ago there were more than ten thousand peacocks in this 
region. Gradually they were hunted and now only three 
thousand peacocks are remaining. Vegetarians and 
intellectuals have expressed deep concern in this regard. 

Sir, I urge the Union Govemmentto launch a special 
protection campaign in the entire country and take strict 
action against guilty persons by conducting confidential 

investigation of hunting of peacocks so that the national 
bird peacock could be saved. 

SHRI OHARMENORA PRADHAN (Deogarh): Mr. 
Chairman. Sir, through YOU. I would like to draw the attention 
of the Government of India towards a very important issue. 
Due to malnutrition Anemia is increasing in the country 
especially among the children and women. The facts of 
the recent survey conducted by National Family and Health 
Survey team are rather dreadful. According to the survey 
75 per cent infants of the age group of 6-35 months are 
suffering from anemia. 54 per cent of pregnant women are 
suffering from anemia. It is a major problem for the country 
since the cOming generations of India will be weak due to 
anemia .... ( Interruptions) 

MR. CHAIRMAN: Give your suggestions. 

SHRI OHARMENORA PRADHAN: Mr. Chairman, Sir, 
my suggestion is that the Government of India should 
launch a new scheme for nutrition so that young generation 
of India could be saved from anemia. 

[English] 

DR. M. JAGANNATH (Nagar Kurnool): Mr. Chairman, 
Sir, thank you. The Government of India had constituted 
one-man Commission, Ourai Swamy Raj Commission. to 
inquire into and suggest measures to be taken to categories 
Scheduled Castes, 59 sub-castes into A, B. C, 0 categories 
or groups basing on the population percentage and fix up 
percentage of distribution of Scheduled Castes reservation 
in Andhra Pradesh to each category. 

During the Telugu Desam regime, it was implernented 
and all the groups got the fair deal and there was uniform 
development. The Supreme Court, on technical grounds, 
has recently struck this down with the observation that 
the State Government are not competent to do this. The 
Government of India is only competent to do that. 
... ( Interruptions) 

Sir, I am coming to my demands. Afterwards, the 
Legislative Assembly of Andhra Pradesh has unanimously 
passed a resolution in favour of categorization of 59 sub-
castes of Scheduled Castes into A, B, C, 0 groups and 
sent it to the Government of India to take further course 
of action by amending the Constitution so thatthis could 
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be practised in Andhra Pradesh . ... (lnterruptions) Sir, I 
am coming to my demands. 

All political parties' delegation of Andhra Pradesh 
met the hon. Prime Minister and all the political parties' 
leaders here. '" (Interruptions) 

Sir, though Justice Durai Swamy Raj Commission 
was announced five months back, but the actual work of 
Commission has not yet started. This will deprive of the 
Mad/ga and its allied sub castes yet another academic 
year, and percentage share of jobs to the youth. 
... (Interruptions) If Commission fails to submit its report 
early, the Madigaand its allied sub castes are going to 
lose one more academic year and job opportunities for 
their youth. 

So,Sir, through you I would request the Government 
of India to see that the Durai Swami Raj Commission 
expedites its work and submit its report to the Government 
of India so that the Constitutional (Amendment) Bill is 
taken up in the Parliament. 

(Translation] 

SHRI HARIBHAU RATHOD (Yavatmal): Mr. 
Chairman, Sir, I would like to raise a very serious matter 
before you. Hon. Prime Minister visited my constituency 
Yavatmal where maximum number of suicides are being 
committed by farmers and gave a package of Rs. 3750 
crore out of which Rs. 750 crore were only for the farmers 
for their debt and interest thereon. The banks converted 
outstanding original loan into five instalments and the 
interest had to be paid by the Government. The interest 
that would aecure for five years was also to be paid py the 
Government but I will give an example to show what the 
banks did. Supposing forty thousand rupees are 
outstanding, the banks sanctioned a loan of Rs. 60 
thousand and recovered forty thousand from this. It was a 
big scam of craTes of rupees. If I will not give the details 
then the Government will not be able to understand and 
it will be pointless. They sanctioned rupees 60 thousand 
against the outstanding loan of Rs. forty thousand. 
... (Interruptions) Please listen, I will take only few seconds. 

... ( Interruptions) 

MR. CHAIRMAN: Raise this matter under another 
rule, please put your Qemand today. There are many ways 

to raise the issue in the House and the rules are there for 
the same. 

SHRI HARIBHAU RATHOD: It was such a big scam. 
Bank Managers embezzled crOTeS of rupees .... (lnterruptions) 

MR. CHAIRMAN: You are an experienced Member 
and aware of the rules of the House. There are fixed rules 
to raise your issues in the House. You can not speak for 
long. This is special mention. 

SHRI HARIBHAU RATHOD: Farmers are dying, if you 
and the Government will not pay attention, farmers will 
continue to die. Such big scams are being committed. 
Please let me draw the attention of the hon. Prime Minister 
towards this issue. He went there and announced a 
package. He went there, whether the Government are 
aware of the package? Whether anyone can give the details 
of the package? ... (Interruptions) 

MR. CHAIRMAN: Please put your demand. 

SHRI HARIBHAU RATHOD: Please do not suppress 
the voice of the farmers. It was a big scam, As. 40 thousand 
were recovered from sanctioned 60 thousand rupees and 
the manager sanctioning 20 thousand rupees. 
...(lnterruptions) 

MR. CHAIRMAN: It wall have to be brought to the 
notice of the hon. Agriculture Minister by giving proper 
notice, it is a very important issue. 

SHRI HARIBHAU RATHOD: If I can not draw the 
attention of the Government towards this issue through 
you and the House then in what manner I can do it? 
... (Interruptions) 

MR. CHAIRMAN: Why are you taking this issue so 
lightly, it is a very important issue. 

SHRI HARIBHAU RATHOD: Then tell me where 
should I go and where to raise the issue of suicide by 
farmers, if I cannot raise it here .. .. (Interruptions) 

MR. CHAIRMAN: You may put your demand before 
the Government. I am ready to give you one minute. You 
must put your demand . 

SHRI HARIBHAU RATHOD: I demand that an inquiry 
in this regard should be conducted as it is a simple matter. 



463 Discussion Under OECEMBER 07, 2006 Ru#e193 464 

[Shri Haribhau Rathod] 

The Bank Managers placed their agents and got 
commission though them, while sanctioning loan to the 
farmers pertaining to the package scam. This is a very big 
scam, therefore, probe should be Conducted in this regard 
and the amount recovered should be paid back to the 
farmers. This is my demand. Thank you. 

SHRI NIHAl CHAND (Sriganganagar): Mr. Chairman, 
Sir, the population of the country is more than one billion 
and 70 per cent of it lives in villages and 30 per cent 
population lives in cities. Most of the people living in urban 
areas are educated. In villages also, level of education is 
on the rise. But people's interest towards casting their votes 
is decreasing irrespective of the facts that the Government 
declare public holiday in all private and Government 
Institutions on the polling day. The disenchantment towards 
exercising their franchise mainly persist in urban educated 
elite of the cities. 

The polling percentage in upper class and middle 
class urban colonies remain 20 to 30 per cent whereas in 
rural areas, polling percentage is 40 to 50 per cent. In 
view of that it becomes a difficult work to get a good 
representative elected and subsequently the good 
Government. Therefore, it is futile to say that every 
representative is elected by the educated people. 

Through you, I would like to urge the Government 
that casting votes should be made compulsory. Every 
citizen has a right to vote. They should consider their right 
as their duty. A constitution amendment or a legislation 
should be brought to ensure that every citizen should cast 
hislher vote. This is my submission. 

{English] 

SHRI O.K. AUOIKESAVUlU (Chittoor): Sir, this is 
regarding poultry which is a farmers' livelihood providing 
industry. In Rayalaseema especially, they have been 
eliminated. Recently, the Government of India has 
sanctioned relief under OTS scheme. 

For want of time. I am requesting you to just allow 
me to lay down my written Special Mention on the Table 
of the House. 

Another thing is about the sugarcane price increaee. 

MR. CHAIRMAN: You can lay it. 

·SHRI O.K. AUOIKESAVULU: Sir, I lay it. 

Respected Sir, I wish to bring to the notice of the 
House a matter of urgent public importance. The sm all 
farmers who are struggling to improve their living concfttions 
in the States of Andhra Pradesh, Maharashtra and also 
the entire country through the meager incomes generated 
by the poultry were recently hit by the menace of Bird 
Flue disease which completely eliminated the poultry from 
their farms. Consequently there are many suicides 
especially in my district and also throughout the 
Rayalseema wherein there is no source of water for 
cultivation and hence the farmers are depending on poultry 
and milching cows. This is a great setback, which the 
farming community is still unable to recover from. The 
unexpected losses and the consequential debt burden 
are stifling the Indian farmer. 

There are now reports that the RBI has advised all 
the Scheduled Commercial Banks to provide relief to assist 
distressed farmers whose accounts have earlier been 
rescheduled on account of natural calamities by framing 
'One Time Settlement (OTS), policies. It is learnt that the 
farmers who have greatly lost because of bird Hue menace 
are not covered under the OTS Scheme of policies. Even 
though the Hon'ble Agriculture Minister came to the rescue 
of the poultry by extending reduction of interest to 4% 
and also reschedulernent facility. But unfortunately the 
small poultry people could not avail the facility. Depriving 
these farmers from availing the ors Scheme would 
Immensely affect not only the farmers but also the entire 
rural communities who survive on this farm activity. White 
the facilities being extended to the poultry, the Government 
can take a view that whatever benefit of reduction of 
interest may be taken into account while considering the 
OTS scheme. 

Inclusion of poultry under the OTS policies can bring 
relief and cheer to the distressed farmers. 

I would therefore urge upon the Government to 
ensure that the farmers who have lost their pouItry/pouJtry 
farms due to the bird flue disease be made eligible to 
avail the financial relief under the policies of OTS. 
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Sugarcane is grown in 5,00,000 acres and there are 
37 sugar factories in Andhra Pradesh. If you look at MSP 
for sugarcane, there is paltry increase of Rs. 7.50 per 
tonne this year! The problem that sugarcane growers facing 
are for the last 30 years price has been fixed @ 8.5% 
recovery. In 2004, recovery percentage has been increased 
to 9%. Due to this, Andhra Pradesh sugarcane growers 
are 'osing 200 crores annually. Moreover, earlier fixaticn 
was on the basis of peak recovery but now Government 
is fixing it at average seasonal recovery. As a result, 
sugarcane growers are lOSing Rs. 100 per tonne. And, 
when other States are giving transportation and cutting 
charges to farmers, sugar mills in Andhra Pradesh not 
giving in spite of SC judgement. As per the existing 
incentive scheme, whatever purchase tax Government gets 
should be transferred to farmers. Now, only a portion is 
given and Bhargav Formula's 50% of profit that 
Government gets through free sale of sugar is also denied 
to farmers. 

So, to save Andhra Pradesh sugarcane growers, GOI 
should intervene and direct sugar mills in Andhra Pradesh 
to pay cutting and transportation charges. Sugarcane MSP 
should be announced before season so that farmer 
assesses crop viability and accordingly go-ahead. The 
other major problem to be addressed is, sugar mills are 
free to purchase sugarcane from any farmer. But, farmer 
is denied to sell his sugarcane to the mill of his choice. 
Finally, Zonal system should be abolished forthwith and 
Crop Insurance Scheme should be extended to farmers 
in its letter and spirit. 

SHRIMAI JAYABEN B. THAKKAR (Vadodara): Sir, I 
thank ~u for giving me the change. It is about construction 
of Missing Link between Patan and Bhiladi (Broad Gauge 
Une.) 

For the maximum utilization of Bhiladi-Samdri route 
and to facilitate cargo movement from some parts of 
Saurashtra region of Gujarat towards the hinterland, 
construction of the mission link between Patan and Bhiladi 
is necessary. If this missing link is constructed, it will 
provide link between Ahmedabad, Mehsana, Patan, 
Bhiladi, Samdri, Jodhpur, Bikaner, Shatina and it will create 
a link for port cargo from Saurashtra via Viramgam, 
Mehsana, Patan, Bhiladi, Samdri, Jodhpur, Bikaner and 

Bhatinda. 

so, I would urge upon the Government to take up 
the work at the earliest. 

[Translation] 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Mr. 
Chairman, Sir, in my parliamentary constituency Jalaun, 
Garotha of Uttar Pradesh, the local MlAs, in particular, 
the chief of ruling party in the State Government are 
inaugurating projects launched unde.r centrally sponsored 
schemes whether it is Pradhanmantri Gram Sadak Yoina, 
or Shram Vikas Yojna, or Rajiv Gandhi Vidyutikaran Yojna. 
As these schemes are funded by the Centre, their 
inauguration should be done by the Member of Parliament. 
The transformer of 8 MBA, instead of 5 MBA h3S been 
installed for electrification under Rajiv Gan~hi Vidyutikaran 
Yojna. The local MLA was going to inaugurate is on 28th, 
but I protested and it did not happen, but when I inaugurated 
it, the District Officer removed the foundation stone. I would 
like to demand from the Union Government that an inquiry 
should be conducted as to why the foundation stone laid 
by me for centrally sponsored scheme was removed? The 
action should be taken against those officers who have 
removed that foundation stone. 

[English] 

MR. CHAIRMAN: Shri Mallika~unaiah, your matter 
falls under the jurisdiction of Hon. Speaker. So, you cannot 
raise it here as per the established precedents. 

[Translation] 

All hon'ble Members are requested to reach PlB, 
the programme has started. 

[English] 

MR. CHAIRMAN: The House stands adjourned to 
meet tomorrow, the 8th December, 2006 at 11 a.m. 

18.53 hrs. 

The Lole Sabha then adjourned till Eleven of the Clock on 
Friday, 8th December, 2OO6IAgrahayana 17, 1928 (Saka). 
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30. Shri SoIanki, Bhupendrasinh 233 

31. Shri Thomas, P.C. 237 

32. Shri Thummar, V.K. 241 

33. Shri Yadav, Giridhari 228 

34. Shri Yadav, Ram Kripal 240 

Member-wise Index to Unstarred Questions 

51. Member's Name 
No. 

1 2 

1. 5hri "Saba", K.C. Singh 

2. Shri Aaron Rashid, J.M. 

3. Shri Acharia, Basudeb 

4. Shri Adsul, Anandrao Vithoba 

5. Dr. Agarwal, Dhirendra 

6. Shri Ahir, Hansraj G. 

7 .. Dr. Ajnala, Rattan Singh 

8. Shrl Appadurai, M. 

9. Shri Argal, Ashok 

Question No. 

3 

2223 

2347, 2260 

22n,2356 

2228,2251, 
2341,2391, 
2412 

2327, 2376 

2269 

2240 

2244,2337, 
2394,2416 

2207 
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10. Shri AthawaIe, Ramdas 2353,2387, 32. Dr. Dhanaraju, K. 2331,23n, 
2417 2404 

11. Shri Barad, Jasubhai Dhanabhai 2325,2431 33. Shri Dhindsa, Sukhdev Singh 2240 

12. Shri Barman, Hitsn 2241 34. Shri Ohotre, Sanjay 2328 

13. Shri Barman, Ranen 2376 35. Shri Fanthome, Francis 2287 

14. Dr. Barq, Shafiqur Rahman 2408 36. Shri Gadakh, Tukaram Gangadhar 2279, 2259 

15. Smt. Bauri, Susmita 2306, 2316 37. Shri Gadhavi, P.S. 2276 

16. Shri Baxla, Joachim 2218 38. Shri Gaikwad, Eknath Mahadeo 2408, 2257 

17. Shri Bhadana. Avtar Singh 2269 39. Shri Gangwar, Santosh 2309 

18. Shri Bhakta. Manoranjan 2261,2348, 40. Smt. GawaJi, Bhavana P. 2328 
2383, 2408 

41. Shri Gohain, Rajen 2248 
19. Shri Bishnoi. Jaswant Singh 2272,2321, 

2372 42. Shri Gowda, D.V. Sadananda 2267.2350, 
2385,2409 

20. Shri Bishnoi, Kuldeep 2253 
43. Ch. Hassan, Munawar 2290, 2361 

21. Shri Bose, Subrata 2376 
44. Dr. Jagannath, M. 2252,2273. 

22. Shri Budholiya, Rajnarayan 2326. 2375 2388 

23. Shri Chakraborty, Ajoy 2222,2346 45. Smt. Jayaprada 2389 

24. Shri Chaliha, Kirip 2237 46. Shri Jha, Raghunath 2280 

25. Shri Chaure, Bapu Hari 2233,2328 47. Shri Jindal. Naveen 2287 

26. Shri Chavda,Harisinh 2344, 2371 48. Shri Jogi, Ajit 2245,2338 

27. Dr. Chinta Mohan 2346 49. Shri Kalmadi, Suresh 2214,2275 

28. ShriChitthan, N.S.V. 2263 50. Shri Kanodia. Mahesh 2330 

29. Shri Chowdhury, Adhir 2231,2354, 51. Shri Karunakaran, P. 2302. 2359 
2388,2414, 
2428 52. Dr. Kathiria, Vallabhbhai 2431 

30. Smt. Dec, Sangeeta Kumari Singh 2329 53. Shri Khaire, Chandrakant 2243,2336, 
2382,2395 

31. Shri Deera. Milind 2220.2231. 
2313,2375, 54. Shri Khan, Sunil 2270.2306, 

2379 2316, 2339 
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55. Shri Khandelwal, Vijay Kumar 2297,2329, 76. Shrl Masood, Rasheed 2303,2364, 

2345,2363 2400, 2421 

56. Shri Khanna, Avinash Rai 2227 n. Shri Meghwal, Kailash 2211,2351 

57. Shri Kharventhan, S.K. 2206,2270, 78. Shri Mehta, A10k Kumar 2288,2331, 

2310,2366, 23n 
2397 

79. Dr. Mishra, Rajesh 2269,2407 

58. Shri Koshal, Raghuveer Singh 2204,2312, 
BO. Shri Moghe, Krishna Murari 2252,2345 

2367,2398, 
2363,2256 

2430 
81. Shri Mohale, Punnu Lal 2343,2346 

59. Dr. Koya, P.P. 2291 
82. Shri Mohd., Tahir 2252,2389, 

SO. Shri Krishna, Vijoy 2286,2335, 2390,2426 
2362 

83. Shri Mohile, Subodh 2209 
61. Shri Krishnadas, N.N. 2339,2355 

84. Shri Mollah, Hannan 2250 
62. Shri Kumar, Nikhil 2247,2326, 

2414 85. Shri Moorthy, A.K. 2394 

63. Shri Kunnur, Manjunath 2333 86. Shri Murmu, Hemlal 2248 

64. Shri Lahiri, Samik 2376 87. Shri Nail<, Shripad Yassa 2271 

65. Sr. Ubra, Sukhdev Singh 2240 88. Shri Nayak, Ananta 2298 

66. Shri Madam, Vikrambhai Arjanbhai 2286,2431 89. Smt. Nayak, Archana 2212 

67. Smt. Madhavaraj, Manorama 2249 q(}. Shri Nizamuddin, G. 2295,2325 

68. Smt. Mahajan, Sumitra 2252 91. Shri Owaisi, Asaduddin 2217,2308, 
2369,2410, 

69. Shri Maharia, Subhash 2281.2372 2425 

70. Shri Mahato, Sunil Kumar 2344,2401, 92. Shri Pallani Shamy, K.C. 2216,2307, 
2255 2365,2396, 

71. Smt. Maheshwari, Kiran 2326, 2375 2420 

72. Shri Mahto, Tek La! 2285 93. Shri Panda, Prabodh 2234,2342, 
2381, 2407 

73. Prof. Malhotra, Vljay Kumar 2271 
94. Dr. Pandey, Laxminarayan 2324 

74. Shri MaUikarjuniah, S. 2294 
95. Shri Pannian Ravindran 2238,2323, 

75. Smt. Mane, Nivedita 2408,2257 2393· 
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96. Shri Parste, Dalpat Singh 2346 117. Shri Rijiju, Kiren 2324 

97. Shri Patel, Dahyabhai Vallabhbhai 2221,2360 118. Shri Sai Prathap, A. 2252 

98. Shri Patel, Jivabhai A. 2327,2370, 119. Shri Saradgi, Iqbal Ahmed 2232,2340. 

2376,2403 2379; 2380, 
2415 

99. Shri Patel, Kishanbhai V. 2315,2368, 
2399,2423 120. Dr. Sarma, Arun Kumar 2229 

100. Shri Pathak, Srajesh 2378,2403, 121. Shri Saroj, Tufani 2226,2335, 

2405, 2424 2379, 2406 

101. Shri Patil, Shriniwas Dadasaheb 2205,2231, 122. Adv. Satheedevi, (Shrimati) P. 2253 

2311 123. Shri Sathyanarayana, Sarvey 2296 

102. Shri Patte, Shishupal 2244,2292, 124. Shri Satpathy, Tathagata 2298,2300 
2411,2418 

125. Shri Scindia, Jyotiraditya M. 2322,2374, 
103. Shri Ponnuswamy, E. 2282, 2319 2402, 2422 

104. _ Shri Prakash, Jai 2215,2324 126. Shri Shakya, Raghuraj Singh 2248,2258 

105. Shri Prasad, Harikewal 2301,2371, 127. Dr. Sharma, Arvind 2293 
2401 

128. Shri Shivajirao, Adhalrao Palll 2228,2251, 
lOS. Shri Radhakrishnan. Varkala 2239, 2332 2289,2314, 

107. Shri Rajagopal, L 2305 
2341 

lOS. Shri Rajendran, P. 2224 129. Shri Shivanna, M. 2252,2262. 
2268,2352, 

109. Shri Rana, Kashiram 2431 2386 

110. Shri Rao, K.S. 2208,2304, 130. Prof. Shiwankar, Mahadeorao 2235,2318, 

2384 2390,2411, 
2426 

111. Shri Rao, Rayapati Sambasiva 2259 
131. Shri Siddeswara, G.M. 2274,2432 

112. Shri Rathod, Haribhau 2230, 
132. Shri Singh, Rana Gu~eet 2287 

113. Shri Reddy, G. Karunakara 2266,2299, 
2373, 2419 133. Shri Singh, Chandra Shushan 2265,2408 

114. Shri Reddy, M. Raja Mohan 2283 134. Ch. Singh, Chaudhary Lal 2242,2334 

115. Shri Reddy, Suravaram Sudhakar 2252,2266 135. Shri Singh, Dushyant 2213,2260 

116. Shri Range Patil, Tukaram Ganpatrao 2319, 2370 136. Shri Singh, Ganesh 2344, 2376 
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137. Shri Singh, Kirti Vardhan 2408 149. Smt. Thakkar, Jayaben B. 2431 

138. Shri Singh, Mohan 2260 150. Shri Thummar, V.K. 2246,2319, 

139. Shri Singh, Rewati Raman 2284,2352, 
2403 . 

2433 151. Shri Tripathy, Braja Kishore 2278,2358, 

140. Shri Singh, Sitaram 
2389,2413, 

2288 2427 

141. Shri Singh, Sugrib 2317,2392, 
152. Shri Vallabhaneni, Balashowry .2236, 2320, 

2418,2260 
2259 

142. Shri Singh, Uday 2231,2354, 
2388, 2428 

153. Shri Veerendrakurnar, M.P. 2357, 2429 

154. Shri Verma, Ravl Prakash 2228,2251, 
143. Shri SoIanki, Bhupendrasinh 2330, 2289,2314, 

144. Shri Sonowal, Sarbananda 2264, 2349 2341 

145. Shri Sugavanam, E.G. 2219,2252, 155. Shri Yadav, Anjan Kumar M. 2246,2339 

2339,2344, 
2359 

156. Shri Yadav, Baleshwar 2351 

157. Shri Yadav, Giridhari 2339 
146. Smt. Sujatha, C.S. 2210,2357, 

2378 158. Shri Yadav, Kailash Nath Singh 2252,2292 

147. Shri Suklabaidya, Lalit Mohan 2252 159. Shri Yadav, Kunwar Devandra Singh 2225, 

148. Shri Suman, Ramji LaI 2346 160. Shri Yadav, Paras Nath 2254 
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Ministry-wise Index to Starred Questions 

Civil Aviation 226,231,238 

Culture 228 

Defence 235 

Food Processing Industries 

Heavy Industries and Public Enterprises 

Minority Affairs 

Petroleum and Natural Gas 225,227,230,233,236,237,239,241 

Railways 222,224,229,234 

Social Justice and Empowerment 232,240 

Tourism 223 

Ministry-wise Index to Unstarred Ouestions 

Civil Aviation 

Culture 

Defence 

Food Processing Industries 

Heavy Industries and Public Enterprises 

Minority Affairs 

Petroleum and Natural Gas 

2237,2243,2246,2249,2253,2254,2255,2258,2270,2272, 
2275,2282,2290,2291,2319,2320,2322,2330,2337,2344, 
2347,2349,2351,2352.2357,2363.2369,2370,2374.2380, 
2381,2386,2388.2394,2400.2408.2418.2427.2431,2432 

2247,2259,2266,2267.2297.2307,2317,2333,2350,2360. 
2365. 23n. 2385 

2204.2205,2213.2219,2231,2233,2235,2244,2265.2283. 
2284.2287.2289,2~,2306,2313.2314,2315,2316,2318, 

2328.2334.2341,2359,2375.2391.2407.2412.2423,2429, 
2433 

2211,2218.2241.2285,2332,2376,2410 

2214.2234,2262,2280,2309,2339.2378,2382.2404.2413 

2269, 2279 

2212.2215.2228.2229.2251.2257,2263,2274.2276,2278, 
2286,2300,2304,2326,2331,2336,2340,2343,2346.2348, 
2353,2372,2390,2392,2399,2403.2411.2415,2421.2422, 
2428 
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Railways 

Social Justice and Empowerment 

Tourism 
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2207,2208,2209.2210,2216,2217,2220,2222.2223,2224, 
2225.2226.2227,2236,2238,2239,2242,2245,2248,2250, 
2252,2261,2268,2273, 22n, 2281,2288,2292,2293,2294. 
2295,2298,2301.2302,2303,2308,2310,2311,2321.2323, 
2324,2325,2327,2329,2335,2338,2342,2345,2354,2355, 
2356,2358,2361.2362,2364,2366,2367,2368,2371,2379, 
2389,2393.2395.2398,2401.2402.2405.2406,2414,2416, 
2417,2418,2420,2424,2425.2426.2430 

2206,2230,2271,2305,2373,2383,2384.2387 

2221,2232,2240,2256,2260,2264.2299,2312.2396.2409. 
2419. 
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